
Fifth Series, Vol. IX,  No. 12 Tuesday, November 30,  
Agrahayana   9

        ( Vol. IX contains 11 to 20)



No. 12-~Tuesday> November 30* 19711 Agrahayana 9t 2893 (Saka)

Go&umks
Oral Answers to Questions—

♦Starred Questions Nos. 333, 334, 336,337, 339, 340
asp 342 to 346. 1 -32

Written Answers to Questions—
Started Questions Nos. 331, 332, 335, 338, 341 and
347 to 360. ... 32—44
Unstarred Questions Nos. 2130 to 2205, 2207 to
2245, 2247 to 2267, 2269 to 2326, 2328 and 2329. ... 44-186

Calling Attention to Matter of Urgent Public 
Importance - 

Reported killing of political prisoners in Alipore 
Central Jail ... 186-211

Call Attention Notices
(Procedure) ... 211-213

Papers laid on the Tabic ... 213—215
Message from Rajya Sabha ... 215
Contempt of Courts Bill
As passed by Rajya Sabha ... 215

Committee on Public Undertakings
Report and Minutes ... 215— 16

Statement re. Derailment of Train No. 7—Down
Puri-Hawrah Express ... 216— 17

Shri K. Hanumanthaiya ... 216— 17
Re. Situation on Borders ... 217— 19
Constitution (Twenty-fifth Amendment) Bill—

Motion to consider ... 220—318
Shri H. R. Gokhale ... 220- 31
Shri Samar Mukherjee ... 232 — 36
Shri N. K. P, Salve 2 3 6 - 45
Shd Inderjit Gupta 245— 55
Shri H. K. L. Bhagat ... 2 5 6 - 63
Shri Frank Anthony 
Shri Vikram Mahajan 
S W H l o o l ^

2 6 3 - 73 
273— 76
iff**  M

V'iiiK'HM StiNMlHRr.



Cohcitm
Shri Shankerrao Savant ... 287— 89
Shri N. Shivappa ... 289— 94
Shri Biswanarayan Shastri ... 294— 97
Sfcri T. BaJakrishniah 297-301
Shri J B. Patnaik ... 301-305
Shri S. Mohan Ku maramangalam 305—318

Business Advisory Committee Seventh Report 319-*-320



; LOK SABHA DEBATES

"iiiiivrr.

LOK SABHA

Tuesday, November, so, igyilAgrahayana g, 1853 
(Sake)

The Lok Sahha met at Eleven of the Clack 

{ M». Spfjakkr in th* Chair ]

ORAL ANSWERS TO QUESTIONS 

V M M  % f*TT fWT «Yt tw
vr f ip ra r mw;

~\r
*333. anp?n« xvt mtsft :

*ft * 8 *  fwiftTt « n M  :

t o t  t h  *r*f> srs $<?t

fo :

(<p) 1965 *r w t o - t o  53  % argiw 
% ariOT? «nc w  %*r ■ *r artr ggir 

aftr s»f firar% % 5 *'
srarr* srnpn: % wrw ir art* % ftrcrcr 
*?r% s M  mpwr* aft? a * ^
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(«r) «rfr $f, aft s *ppt  gfir **ftrr 
w | « f h :  w « i ^  % m  w ftm fU ft 
n f  t  ?

%W («ft £*.g«pivfai) : (rn) *hx 
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^rorfa* i#r &
^r^af *V yrr ^  % fwc* snirft afac 
* rm n ft &*T3ft «pt ^  ^  % f w m  
fam  ŝrtm I  1

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) and 
(b). Subsequent to the Indo-Pak conflict in 
1965, requests received from the Ministry of 
Defence for provision of rail facilities (in-
cluding new railway lines) on strategic consi-
derations, have been duly considered and
provided with the utmost speed and expedi-
tion. Also, during actual emergencies, the 
passenger and goods train services are suitably 
regulated to meet the country's needs.

«ft *vmr« xm *htft V arsw 
19<>5 % fhnJ % t o t  *n%
*r anf fa? i^F
arf?r $  amrr |  ark srcft %
3TTOTT CR f ^ T  W  «TT fa

ir ^  jaffnr *ft*n
*TT*T t  ^  *KT *PT f t, jfr?T^¥ q?t 

I  ĴT% W ff * STgcT fiflff 
% «P*T <f *T$ *Tf*T 3TT Tfr f
far M?t% % armw aftr % 
3n»t arT% % ftTti «rr fv « r | 
3TTSr—

TOW : anqr ?TT W T  if *Tf
ir^ 1

*rprar itfcrr jf - f w *  «nft ^ r '.
ftrw f > rf

^  #) ^ « r r  %
T«rr wtT*ro.-■%. t o t  qt wgfara

^ r a r f  ^
. f ^ ; 'a f t t '  # m $ t % ''^WF«rr'

?T¥ Wk WfN*r ^
. w m  J ■

SHRI K. HANUMANTHAIYA : Tlidte 
are two < #m id em ti^  
defence purpose^ apd th« other is for ên *̂
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ral purposes. The hon. member’s question 
today is about the defence purposevtowhieh 
We have been attentive. About the other 
question, there is perspective planning and 
t ^  ^y^rsipfii ..:0f * number of railway lines 

' hat* TThat will be separately
h<Mif member asks fo rk .' ■

.jft'fofWfW TW : 39.1966 % 
wren* *f3ft i } w

aftr ftwr ^  m
% ar^rt s w ?  srrs#' f*w 5  0 #
i  m k  si?r <Rfr

fa frm  **
'■«*?*'.$ *nfr m?#\ w

SHRI K. HANUMANTHAIYA : I assure 
the hon. Member that defence purposes will 
be fully taken into consideration and every 
facflity. Whelher of new lines or station 
facilities, win be given to defence.

^  T1W
'<3t n §  m m  i j w  fa  aita-tfr 

fer wr*3f Pnanrf n i  ffr
*»*'?. $ *r5ft % %#

mm%  f  t

MR; SPEAKER : After the last Indo- 
Pakconfitct has any new line been laid from 
the defence point of view ?

SHRI K. HANUMANTHAIYA: Pokaran- 
Jaisalmer M. G. lines have been constructed. 
Among suggestions received the first proposal 
is the provision of a broad-gauge link to 
Jaisaliner or Pokaran, Consideringthe vari- 
ousalternatives, the proposal for connecting 
Bbatinda with Jaisatmer by a broad-gauge 
link was found to be most economical. The 
proposal will be for a length of 620 km and 

'-w t̂'Cbst̂ tk^otit Rs. 33 crores. The second 
will be the construction of a mctre-gauge line 
from Kolyat to Phalodi. It vtill be a distance 
■of.. HQ-28 at a cost of Rs. 3*<>8 crores. 
After that the other lines Will, be taken for

t o  whft : for «r*rr«r 
f a rm  i amwr % f  H i *pr fl* 

«rr w ftV  *5 *ftr fftffc*
$ i an* ?pp m  t$ t  |  W<pt

a t armmiT "mrft f  fir 5?  w

SHRI K. HANUMANTHAIYA : The
conversion of New Bongaigaon to Oauhati 
line has been included in the perspective 
plan. Money must be made available. As 
the hon. Member knows, railways want to 
construct many new lines and convert many
of the existing lines, They are pending 
consideration by the Planning Commission.

SHRI D. N. T1WARY : In the North-
eastern railways the line from Lucknow to 
Assam is always disrupted and the trains are 
very irregular due to D. S. office being 
located at Snmastipur instead of Sonepur. 
What action has been taken to improve the 
running on that line so thet essential supplies 
can be moved immediately ?

SHRI K. HANUMANTHAIYA : l lrt  
is a separate question.

SHRI D. N. TIWARY The question is 
about the streamlining of the railway*, keep-
ing in mind the last conflict. Here 1 want 
to point out that in the North-eastern rail-
ways the services to Assam are very irregular. 
What is being done about it ?

MR. SPEAKER : What the hon. Mem-
ber says is that it is also part of that link. 
What have you done to improve it ?

SHRI K. HANUMa NIHAIYA My 
hon. friend knows that this is morê * because 
of the situation of crime that prevails in 
Bihar and Bengal. That is why the trains 
there always run late > In a II other zone* the 
trains arc running to time. On the Eastern 
and Southeastern railways crimes are taking 
place regularly and continuously, for which 
the present situation rather than the railway 
is to be blamed,

SHRI D. N.' TIWARY ; My quealiot* 
was about the north-eastern railways provid-
ing facilities. .



taken up,

SHRI p . N. T1WARY : In that connec-
tion, I ask about the link to Assam in the 
eastern border.

SHRI M. SATYANARAYAN RAO : I
would like to know from the hon. Minister 
whether he has revived any memorandum 
from the Telengana people when he recently 
went to Hyderabad about the construction of 
new lines in that area* because no line has 
been undertaken there since independence ?

MR, SPEAKER : That is a general
question which cannot come under this. This 
is. a very specific question about the neu 
lines taken up in the light of tfte experience 
gained in the last Indo-Pak conflict.

SHRI M. SATYANARAYAN RAO : 
Lei him say something.

MR. SPEAKER : Why should he when 
it is not relevant ?

SHRI BISWANAR AY AN SHASTRl : 
In view of the fact that there is urgent 
necessity for laying new lines and improve-
ment of the existing lines for streamlining 
tbe railway system to defend out borders, is 
there any proposal to convert the metre 
gauge line to Gauhati which is now from 
Farakka to Bongaigaon and strengthening the 
line from Rangapara North to Murukon- 
gehellcc, the easternmost point of India ?

SHRI K. HANUMANTHAIYA : The 
conversion of Bongaigaon to Gauhati has 
been included in the railway's plan.

■. ^  * : 

H  flrafifar sfcft

srrfsr % wit
iwsri ^rr^Tt, v t t

|  ? m x  **  x%t # tfr 
ara arv apt I  ?

SHRI K. HANUMANTHA1YA i So 
far as the defence purposes are concerned , 
whenever a request is made hy the Defence 
Department that would be done; there aye 
details for that purpose. So far as theother 
lines are concerned, I cannot give the time 
limit. The House is aware that the Plann-
ing Commission has to make suitable funds 
available before construction can take place 
and that matter is still pending for consi-
deration.

Forcible rem oval o f Ballot Bo*e* h> 
Mahendrftgarh P k rlb n d k tiry  ' 

Conetituency

*334. SHRI BIRENDER SINGH RAO: 
Will the Minister of LAW AND JUSTICE 
be pleased to state :

(a) whether Ballot Boxes were forcibly 
removed and the Polling staff assualted on 
the polling day at Dudhwa Polling' Station in 
Mahendragarh Parliamentary Constituency 
during the last Lok Sabha poll; and

(b) if so, whether any action has been 
taken against the person eoncerried under the 
Election Law and if not, the reasons there-
for 7

THE MINISTER Ob STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NITIRAJ SINGH CHAUDHARY) : 
â) Yes, Sir; one ballot box was forcibly 

taken out from the custody of the Presiding 
Officer but no polling staff was assaulted.

(b) The Returning Officer reported the 
case to the S, H O. Charkhi 'Bkdrt; tince 
the Investigating Officer couW npt traeem  
apprehend the culprits* tffc.emp; 
a&ac^d by the orders of m  lu&fel

MRSPKAKER ; The main tfcucstion , 
was, in the; light of the experience of the last 
conflict what new railway Hnesor improve-
ment of the existing railway lines have been
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SHRIBIRENDER SiNGH lW )  : Has 
the ElectionCon^ssion made any inquiries 
into the complaint that the Returning Officer, 
wi^owasthe Deputy Coniinfesioner, was him* 
setf re$poosifele for the filing of the cose and 
t t o : aiftier this incident of forcible removal of 
tl^baliot papers (he Returning Officer visited 
the village add assured the villagers that if 
they prevented the weaker sections of society 
fr. m voting against the Congress he would 
see that no case was registered against the 
villagers who committed this offence ?

SHRI N1T1RAJ SINGH CHAUDHARY: 
To our knowledge no such complaint was 
made to the Election Commissioner.

SHRI BIRENDER SINGH RAO : Is it 
a fact that I personally handed over a com- 
paint to the State Minister of Home Affairs ?

MR. SPEAKER : It is a fact which is 
best known to you. It 4s not kno*n to him 
but only to yoM* U is a controversial matter.

SHRI B1RENDHR SINGH RAO : It is 
a wrong statement in the House.

SHRI NITIRAJ SINGH CH AUDHARY:
J said, no complaint was made to the Election 

Commissioner.

SHRI BfRENDER SINGH RAO : There 
was a complaint made to tne Home Mini-
ster.

: : : arnft Ua'r
•njUm % w w w i f a  aft m u  teY s m
w% <nw% it % i
f a i m r  f  f% aft ww 
|  ««l*f % f ts f t  tr* Klfffi ifr < m t
# r  iff *n̂ r ? w t  w w iw r i t
|  fit arY^n tu r*  f  «r? ir Art

% %tfftrer ? ' '

•ftfimar fa* aft 5*JW
w fiw rft fm iri f  w t  % t $  % 3*

f , fatff ampf* ih
ftfW r m  % s ? r a r f i w f t  '

f tm w  *rfc i iW?«rftr Ir 
w * t  *$r « i t r i m i -

<ft j w  W ' v ip n  :

•ft "ftfiram aftwft : jf«nr arm* 
% ift T O  fw  ̂W «T I

Oircet Train Service* from every 
State Capital to Delhi

♦536. SHRI N1HAR LASKAR : Will 
the Minister of RAILWAYS be pleased to 
state :

(a) whether there is a proposal to have 
direct train .services from every State Capital 
to Delhi; ;«nd '

(b) if so, when Government will ration-
alise the passenger train system in the coun-
try ?

Till MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a)Sir, it 
is the accepted policy to connect all State 
Capitals with the Union Capital by means of
4 direct fast service. All State Capitals served 
by Broad Gauge except Bangalore arc conne* 
ctcd with direct train services to Delhi, 
Bangalore is however connected with two 
through service coaches. Srinagar and Shillong 
have conncctcd Bus-cum direct services to 
the rail heads. Simla on Narrow Gauge is 
connected by the Broad Gauge and Narrow 
Gauge direct services.

(b) Does not arise,

SHRI NIHAR LASKAR : This question 
relates to Direct Train Services from every 
State Capital to Delhi. So far as I under* 
stood from the Minister's reply, some of the 
metre-gauge and narrow gauge tines are also 
there. I would like to know when all the 
State capitals will be directly connected with 
Delhi and whether the Government has taken 
any positive steps In that direction.

SHRI K. HANUMANTHAIYA : i  haw 
said that it is the accepted policy to connect 
all Staie capitalK with Delhi. .■ ? '.? v ■:i:':
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: MHAR I^JC A R  ; In vtew of
that accepted policy, may I know whether 
you have taken any positive steps to fulfil 
that policy.

SHRI K. HANUMANTHAIYA : The 
subsequent answer shows that there is con-
nection. Thcouly question is that it should 
be continuous broad-gauge and that affects 
some State capitals. It depend upon the 
availability of funds for conversion of the 
gauge.

SHRI NIHAR LASKAR : The Farakka 
bridge has been opened and Assam will be 
connected directly with Delhi. Why is the 
Railway administration delaying to run the 
Assam Mail through the Farakka Bridge ? 
What stands in the way of that ?

SHRI K. HANUMANTHAIYA ; 1 agree 
with the hon. Member. I will find out what 
exactly is the difficulty in the way. That is 
our intention also,

SHRI JYOTIRMOY BOSU : May 1 a*k 
the hon. Minister whether he has any plan in 
his mind to introduce Third Class 3-Tier 
sleeper in Rajdhani Express and, if not, the 
reasons therefor ?

MR. SPEAKER : The question is about 
linking the State capitals with Delhi. Mr. 
Bosu, you will have some other occasion to 
ask about sleepers.

SHRi JYOTIRMOY BOSU : This is 
about the Rajdhani Express which connects 
Calcutta with Delhi. The Minister is willing 
to reply.

MR. SPEAKER : But I am not willing 
to allow it.

SHRI BISHWANATH ROY i In view 
of the fact that there is too much rush from 
Delhi to Lucknow and from Lucknow to 
Delhi, may 1 know whether the Government 
propose to introduce any new train from 
Delhi to Lucknow ?

MR, SPJ^KBR; This fo a Question 
afomt thiki&g &at»capit*l* with Demand 
ntttforintroducing tapiMi;

SHRI BHAGWAT JHA A 2 A 0 ; A« a 
result of this announcement and the good 
policy decision by the Government to connect 
State capitals with Delhi, is it under the con* 
jii derat ion of the Government in view of the 
opening of the Farakka Bridge* to run tbt? 
Assam Mail through Bhagalpur to link Assam 
with Delhi, and if so, from when ?

SHRI K. HANUMANTHAIYA : the  
hon. Member has also communicated his 
views to me and 1 am examining them. I 
will give him a reply in a day or two.

SHRI D. BASUM ATARI : Is it not a 
fact that the Farakka Bridge was opened by 
the hon. Railway Minister along with the 
State Minister on the 11th of last month and 
lie categorically stated that the Assam Mail 
will run very soon via the Farakka Bridge 
and, if so, what stands in the way of connec-
ting the State capital with Delhi via Farakka 
Bridge ?

SHRI K. HANUMANTHAIYA : I have
already answered it.

mntosr in x  : % W
|  fo  Sst % Tfstr tfr *T3nsnr«ft m
fW v  % a re  t f t a  %
iiTfwt *rwnr i f v m  f<wT 
3nwff*r fotfT «nrr «tt f«n ***$ % %
farr TTWHT *6frTTf m M l \

w w  : a*3 w m  XTsrsrrJft 
ir w w  % z f t  n 11 m m
SITO f*  % |  1

SHRI JYOTIRMOY BOSU : The Raj* 
dhani Expresses are connecting the State 
capitals with the Central capital,.Alrtterrup*
turns).

aft stem  $, smtf>TOtT %
% /wit* f t  w *

fnwr t  i



V’fU» view of the 
^ tjh e  ■ Railway Minister to 

capiUh with the Central Capital 
by a direct train, may I know as to what b 
the bottlcneck for the railways to fun a direct 
Brindavan Express from Bangalore to Delhi *?

cliSlfc*' SjP̂ MCHK. :; That is a very right

^  : The
iisttcapacity between Madras and Delhi is in 
the way . We have to wait for a little more 
/fc$C*e,we can solve that question.

;̂ ;^ ^ ia P f iA K E R  : This question has 
already taken so much time. We go to the
oextqu«tion.

Proposal for reducing Power* of 
Ckmrte to i**u« Writ*

♦137. SHRI N. E. HORO: Will the 
Minister of LAW AND JUST 3CE be pleased

(a) whether there is any proposal under 
^consideration of Government to enact 
anylaw to limit the power of the Courts to 
i$f lie writs in regard to cases of investigations 
pt various economic offences committed by 
people; and

V*'|t#r--ff so, th© main features thereof ?

••V''• THE'MINISTER-OF- STATE IN THE 
MINISTRY OF LAW AND JUSTICE 

(.SHRI KTTORAJ SINGH CHAUDHARY) : 
is no such proposal at present 

. uader ounsideration of Government.

; Does not arise.

!' E .H O R O iT he Government
ifl ̂  Hcwse as also ■ outside . hay* expressed 

are concraned'' with the . 
performance the courts beeaiiacof which

statc a  thmg outsidc or will they al*o be 
serious about bringing certain laws to ftettiet 
the freedom of thc courts. I  wmiid like to 
know whether the Government will seriously 
consider this.

SHRI NIT1RAJ SiNGHCHAUDHARY; 
The question of effective punishment far 
social and economic offences has been 
referred to this Law Commission and their 
report is awaited.

SHRI N. £. HORO : It seems to me 
that the Government profess something but 
do somcthingclsc. I would liko to request 
the hon. Minister and would also like to 
know whether he will reconsider this question 
again because wc have often been hearing 
about the performance of the courts and the 
Government complain that they are finding 
it difficult to implement their social responsi-
bilities.

SHRI NiTlRAJ SINGH CHAUDHARY: 
As I have said, the matter has already been 
referred to the Law Commission.

SHRI M.RAM GOPAL REDDY : There 
t> always a persistent demand from a few' 
Members of Parliament to curb the indepen-
dence of the judiciary. Is the Minister going 
to curb such activities or not ? I want to 
know.

MR. SPEAKER : What question is
this ?

SHRI M. RAM GOPAL REDDY ; 
Every time, in season and out of season, 
every Member is proposing to the Govern-
ment. . .

MR. SPEAKER : May i  ask you 16 put 
astraight question ?

SHR1M, RAty G 0 P * i REDDY 
me say somthing, Sir. '.

(tap. are not able to implement tfoeir social ■;■■ ■.MIl^SPBAKl^;'’:;^;;!^^*:^»«t a pit>pcr .
responsibilities in regard to cascso f ccono- ■ ■ Qm opioiWK
mic offences. So, I



: i$ m .  arram w rfm  
' p f o  f* f«  m f m v *  ,(S s r m f w r  
W  wv fp rre  %nr ,t: .

'•>;/?■' : snmr *nr
I  f% V&Pt :|r.*K*ft.' ZR’f t  f*HT
m b  t

MR. SPEAKER : Shri Saroj Mulcharjee- 
absent.

latiTHitate Electric Grid 8ya««m  
)« tAtt Cowitry

*339. SHRI K LAKKAPPA : Will the 
Minister of IRRIGATION AND POWER 
be pleased to state :

(a) the present position of Inter-State 
Electric grid system in the country;

(b) whether there is any possibility to 
supply power for industry, Agriculture and 
mines from this system;

(c) if so, the suppjy proposed for each 
State concerned; and

(d) whether Government propone to 
supply electricity to farmers from this system 
at cheap rates and if not, the reasons 
therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): (a) to (d), 
A statement is laid on the Table of the 
House,

Statement

Interstate Bbctric Grid System in 
the Country

(a)tThepresent position isgiven in the 
Statement laid on the Table o f  tfce Home.

; Iti caciJ of vtb^-r^te* of

Pradesh, the power systems are inter-corwec- 
tedand power m supplied to *11 categotles 
ofconsumers 'from. tk* • ■ S t a t e ^  
remaining Stales of A warn,
Himachal Pradesh, Jatnrnu And 
Nagaland, Orissa and West Bengal -power i» 
supplied from separate system*.

(d) Uniform agricultural tariffs havebeen 
introduced within each State e x c ^ t!» 
where the areas served by diesel :setS:'lt#e' 
being progressively brought uftder the gpld 
system so that uniform agricultural tariffs 
could be introduced. Presently agricultural 
tariffs are generally below the cost of suppily, 
in order to promote agricultural production.

MR. SPEAKER : Before you ask your 
supplementary question, I would like to 
remind you that it would be only a supple- 
mcntary and not a speech.

SHRI K. LAKKAPPA : In (d) I asked 
whether “Government propose to supply 
electricity to farmers from this system ait 
cheaper rates and if not, the reasons thereh 
for.0 They have not given reasons or they 
have not assigned any reasons in the state-
ment which the hon. Minister has made; I 
want to ask this : What ate the reasons ? 
Why should not the system be evolved so 
that cheap electricity will reach the farmers 
and the poorer sections of the people in the 
country ? What are the reasons ?

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO) : As it is 
stated in the statement, the rates for the 
agricultural operations are much lower than 
the other types of consumers. It is not 
possible to introduce uniform rates through-
out the country because various grids and 
systems are not connected and the sources 
of generation arc * different. Therefore, the 
rate varies from ten paise to tMtieteeil.j^ise/v'

, SHRI K ;. LAKKAPPA : The present
power system ttoit has comp imp :
various '■^tisrtwr^boiitwftich^Written;:v ■ 
made in lh«s statement—has' made a ^  
discrimination throughout the country in the 
‘ setts# that .efetriait##:



fom They:
ttfive got abundance of ■ electricity being

at lower {nice
wW^ fcrr the farmm they are changing 
higherrates. Will the Government stream- 
Iiae tbis ? Will the b o s .; Minister examine 

whole procedure because 
we find that the large business houses and 
industrial establishments are getting electricity 

J-«oaapfltfed to the poor 
Will he examine this to see tftat 

cfaeaper rates are charged to the poor far-
mers and the weaker sections of our 
pebjpSe,? May I know what steps the 
Government aregoing to take in this regard?

do they propose to take to 
investigate into these matters ? We have not 
benefited by electricity so far. There are 
variousprojects. Sharavati, Cauvery etc. So,
I just want to ask the hon. Minister whether 
Nip, wll) ifiye t̂isate into this matter. This sort 
of the discrimination of the poorer sections 
of the people in this country should end and 
also the hon. Minister should give an assu-
rance that he will streamline this immediately 
and that he will arrange for supply of elec-
tricity to the poorer sections and weaker 
reckons of the society at cheaper rates. W hat 
is the reaction of the Government ?

DU, K. L. RAO : Government arc very 
anxious that rural electrification must spread 

as possible. In fact it is one of the 
directions in which we are proceeding very 
far. I don’t agree with him that all agri-
culturists are poor. In fact, the richer 
peaaants are utilising various pumpsets and 
^  TheTe is an exhibition on rural
dectriftcation in Delhi and I request hon. 
Members to go and see what tremendous 
achievement we have made.

i  ';' s j p r  :K.;■ LAKKAPPA : My question 
The., larger industrial sections are 

udlising eJectricity at cheaper rate. Will he 
in#W^afe into ihh ?

: Your question must be 
"$rielf You asksuch a long supplementary 

getting lost in . i t . '

;My question
W* simplt *nd ipedfle, 's

#'have^iW d toxZ
often on|he floor
possible to give electricity at the same rates 
to the rural electrification schemes, that is, 
the pumping sets, as for the large industrial 
concerns. The reasons are as follows. The 
power taken by the rural areas isverysmall. 
They are located long distances apart* and 
the power consumption is not continued 
throughout the year, whereas some of the 
big industries consume power all the year 
round and a larger amount of power and, 
therefore, the transmission lines and so on 
cost much less. So. while it is our endeavour 
to see that the rates for rural electrification 
arc as low as possible, it is not possible to 
give it because the agricultural load is not 
so much that electricity can be given to it at 
a cheaper rate than for the large industries.

SHRI SURENDRA MOHANTY : My 
supplementary question relates to part (d) of 
the statement. May I know whether in 
view of the scanty progress in rural electri-
fication in Orissa, the areas are serviced by 
diesel sets, which makes the tariff the highest 
in the country, and if so, whether the Govern-
ment of India arc proposing to render some 
massive assistance to the State Government 
for rural electrification ?

MR. SPEAKER ; This is about the inter-
state grid system.

SHRI SURENDRA MOHANTY ; My 
supplementary question arises out of part (d) 
of the statement.

MR. SPEAKER : Let him not try to 
get anything and everything out o, this 
question. He can give notice of a specific 
question relating Orissa.

SHRI SURENDRA MOHANTY i My 
supplementary relates to part (d) of the 
statement. I had made it abundantly clear 
in the beginning. That part of the statement 
make a specific reference to the .$*at*:0f; 
Orissa, Therefore, l am perfectly within my 
rights in putting this question.

. MR. SPEAKER :
1 refctesto



DR. K . L, RAO : It is true tliat Ofissa 
is aState where rami electrification is the 
lowest in the country. We are fully aware of 
it; We tat tiying to encourage it as much as 
possible, and ail the schemes that have been 
received from Orissa have been sanctioned 
by the Rural Electrification Corporation, and 
we have also gone out of the way, and even 
the transmission lines cost will be met from 
the funds of the Rural Electrification Corpo-
ration, and I hope that in the next few years, 
we shall be able to bring up Orissa on a 
pat with the rest of the country.

4  : srmw
arnr ?ft f  f t  fVrror flrw  «m«ft

sw r sr&r Jf *5  w* wrnft |  .1 
firssit ftr* r t f  i t  fnrcft ?ft amft |  
ih t «rc twc *t%st % fwrrsilt irt

armntrt % far*; 
^  * m « t w i atn  ?

t o t  srfcr vt smrrft % ftnp* ?r 3ft 
ffcar# in  m ar |  <15 wfsr >ft%s |  
aflr srW  % 1 awctfhr ** fara*ft f t* #  
*  w n w m  |  shut* fim w%, 
ftp* wpt wr « tf w w  I  ?

DR. K. t .  RAO : f have already said 
that it is not possible at the present stage 
to supply power for agricultural operations at 
any rates cheaper than,..

SHRI B. P. MAURY A : Let it be equal 
if not cheaper.

DR. It. t,. RAO : Even fequal* is not 
possible. At the present moment, it is not 
pc*#le to give electricity for agricultural 
operations at any rate anywhere nearer to 
that given for the large industries Por ins-
tance, the rate for the aluminium industry 
must necessarily be cheaper because it takes 

, a very large amount of power an d in a  very 
whereas in the v<ltages

; liir.

to see that the rates for agricultural opera-
tions are as least as possible, 5t is not possi-
ble to do so in actual practice. Particularly 
U. P. has got high rate for the agricultural 
pumping sets. I have taken this matter up 
with the U. P. Government a number of 
times, and I propose to tatrc it up once 
again to reduce the rates to something lower 
than what they arc at the moment.

8t*pfM§e of Assam Mall And Tata 
B x p m s s t F stas City 

Railway Station

♦340. SHRI R. P. YADAV : Will the 
Minister of RAILWAYS be pleased to state :

(a) whether the trains like Assam Mail 
and Tata Express do not halt at Patna City 
Railway Station; and

(b) whether Government propose to halt 
those trains at Patna City Railway Station 
for the convenience of the passengers going 
to and from that Station ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) and
(b). Sir, Patna City Station is at present 
served by 16 trains each way including 7 
pairs of Mail/Express trains which have been 
found to cater adequately to the present level 
of passenger traffic dealt with at this station. 
As such, stoppage of the other 2 Mail/ 
Express trains v/r„ Assam Mail and Tata 
Express at this station is not considered 
justified at present.

^  wtar w m  : tott 
iftfir*  f s f  wt aim  w w  $  tar 
6 m  *nflr % fim  w w  1 1
n n * « %  w t  s t t r r f *  <n: f a t  % f W r

roift w w  Tfr |  ?

■ ., <Wr
■. *('*4.. % ■. ^  \ i

AORAHAYAJJA ^ , l»9? <5-<Ji:/<) WrltUK A tuvm  »8

If the hon. Minister is in a out thewholeyear is only for about I0CK) 
position to answer it, he may do so. to 2000hours, and, theref6re, the economic

considerations do notpcrmR tu to supply power 
cheaper to that extent. White jt is our idea!



<$|fc#E  ’to r  vrfpt <iĉ  <|iiw fw t  
f  t f  ,$•?

^  # r a  f  w  ertirf #
^  »rf s )

; ̂ V̂,. :SSSftfl||t JC," NAJNUMA.'NTHA.tYA : So far 
M  the first part of the question is concerned, 
{ HflW a respect for the Sikh guru
M  Patna K itty hon. friend has. The real 
position is that the Patna city gets the benefit 
oftbese two trains even if they stop at the 
iM ft'Junctkm  &nd hot at tfw© Patna city 
station; since the distance is only about 
)O kiiometres, thefe is not much of an in- 
convenience.

So far as changing the name is concerned, 
ft is a matter for the State Government 
according to the law to propose the change

■■ ■

;;:v'<fr ?WTf TO* : 3ft STTO S>T

«rr arftm ftiff *
W  t  fm m  m  *rr*r*s*r 

vx  to tt  frrfiw fam am* ? hwt 
#rfV * f$ m  % fo r t  t  <

MR. SPEAKER : His question is
whether they have corresponded with the 
Rathvay Board for changing the name to

:

Sff*U K. HANUMANTHAIYA : I am
not aware of the correspondence, f shall look 
into it, became I have not got it with me 
here,

■■ W W W ■»iffwiui■ ifw p  ŵRf 
' W WwT *f| m  v f  *fTtW p̂BflfW 

1 IJIOT 3|J 1ft Up WTOfFT
; IWr f l  ffW  tWfi w WW v;! JdnJ
f t f f t  it «ro$ t f w ;  ,-ffwfr~ftwft 

I  eft s w t
'-' • jwL-'ljŝ p̂L. kr - . - ^.j,' „ «» • *»■■:■*. ■ > ...*i .■:.... .,.:| t i p ;T«prr ^  .
: 'i$W* *WfWT *rr «w ii ,:|  t t i w w , :

farcr* $f««P ttrft |  
^ 5x11ft fw«ft s #  |  tflX SWlftjTI’ft 
ftwft ¥  a m  Tfm fc1

Jfwft 3 fn n ^ ^ f  v*St « n ( w t
swfo *rf 3 «ni 1 m , 

jrrsft flwft % ftwft arWr «wm  
anftr «W! srk ^Pw«ff »t w*n *T*nr 
|  a k  awit af»iw wja 4m xrt f t  to tj 
t  aftt T^frnft wi ift «rm»rr n w  <i?wr 
(  1 smwr <ft ■awl i«nai 1 1 
w  »w t f r w n  xntwr f  fts f<n wmw 
irw mi stf
fw ft % «rwt ni «nfwwwt snft
fftcr fww% ^  » n ? ^  ?

MR. SPEAKER : 1 am afraid that this 
question is not very rele/ant.

SHRI K. HANUMANTHAIYA : So far 
as my notes go, the actual booking of passen-
gers is very poor, even if it is conceded t at 
that point, being of the order of only six vjk I 
one respectively. Therefore, 1 have said Ui:u 
it h not possible to have a stop there.

«t mx w*m f i r | : *r arn% mw* 
% *fert q̂nft̂ iT % mn*n *nm i j£ f c  to c t  
* m m  % surf er^5 i t  | ,

«ftr f«r^ 1 firet *r
€f?r m* »rff?<rf % t * ff  v«r 
^  u fa  |  ^ . i w t  ^  aftr ?reT 

iTrff̂ rt > £  i 
arVr fw-f^*<rr?r f«n*r t  *rfirc %
*Fm, f»r «  r̂% fn amwt «ri*r
%ff?r ftmr f«rr arw w r  »nrfir*r1

w v A  ^  w w w r iifSj- ?

Wf*if w  w i  ip f̂lji |  ?ri j r w
ftrA %

irt ut  ww R  «rt * m  »n^ t  wfir |  i

to t t e 7  If thc titei dois not itoiJ. Wi}' 
'•■: shonU iwf̂ -*swS»£k»ir̂ ■ ;■ S?'r*':
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number of passenger* booked from Patna 
C% for Delhi and Tatanagar in which direc-
tion No. 83/86, Assam Mail and No. 87/88 
South Bihar Express run, is 6 and 1 respec-
tively. The purpose of No, 85/86 Assam 
Mail is equally served by No. 7/8 Toofan 
Express since its timings are similar for 
journeys to and from Delhi. The calculation 
is done on the basis of other passenger train 
services.

«ft m  « f w  <rti : xfmsf, w  <m  
H <$* itt imr |  crer <?«rfcr i *f 
an«mr 'm m  f  f* n* ?n*r m * iw  wr 
|  ? v% z m  *rm f¥ «  fw? |  ? 
vrw  »rro ft w n  '(iffq i

DmIIm in popularity of Indian Tea 
in Foreign Conntrlea

4*
*342. SHRI SATPAL KAPUR :

SHRI B. K. DASCHOWDHURY:

Will the Minister of FOREIGN TRADE 
be pleased to state :

will the hem. Minister be pleased to say what 
waa the total tea export to Great Britain,pae 
of the major importers of Indian to*, in 
1951 and 1970 * not in terms of motley bat 
in quantity ? .

SHRI L. N. MISHRA : Thc figures that 
are with me are from 1966; not from 1951.

SHIM & K. DASCHOWDHURY : 
Why ?

SHRI L. N. MISHRA : At the moment, 
I have only these six years* figures. On that 
basis, 1 will say that in 1969, our export 
was of the value of Rs. 121*54 crores and 
last year it was Rs. 148*82 crores. $*s 
wanted to know our export to the United 
Kingdom. I have not got the country-wise 
break-up. But I might say that our export 
to the United Kingdom has declined.

SHRI B. K. DASCHOWDHURY ; Even 
in terms of money, from what the hon. 
Minister has expressed, it is quite clear that 
in between 1966 and 1969, our tea export 
has declined.

(a) whether the popularity of Indian lea 
lias declined in foreign countries:

<b) if so, the extent of decline; and

(c) the steps taken by Government to 
make it popular again ?

THE MINISTER OF FOREIGN 
TRADE (SHRI L. N. MISHRA): (a) No, 
Sir.

(b) and <c), Do not arise.

SHRI B, K. DASCHOWDHURY • It is 
a very peculiar form of reply given by the 
lion. Minister. Evjn then with your per- 
ntfssion, l  &haU put my question. Will the 
hon, Minister be pleased to inform this House 
thfc tea exported from fudlai fe *nd
1970 in terms of ihe wortd*s total ^port,

.m m  of the
*^*tot*r*xportvw ^

■■ in 19* I ;

MR. SPEAKER : It is only in respect 
of the United Kingdom; not in general.

SHRI B.K. DASCHOWDHURY: In 
general also, because he quoted the other 
figures : Rs. 148 82 is the latest figure as he 
said; there is variation from Rs, 121 crores 
to Rs. 148 crores. 1 wanted to know, not 
in terms of money, but the total export in 
terms of quantity, because I was trying to 
know whether the quantity of Indian tea tjiat 
is exported to foreign countries lias increased.
I think it is now de-popularised; it is not 
popular. That is one of the reasons. 
(Interruptions) What was the reason, and why 
it has not been so popular in comparison to 
other teas of the world, because the Tea 
Board has opened a shop in London, and 
they are selling some tea in London.

SHRI t .  N. MISHRA : in Lo»d©n, we 
have got a tea centre; that is for propaganda 
purposes and to popularise Indian t ^  ;t 
would like to inform the hon. Member that
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.' tW exportoftea from India'' had increased' 
40 ^ ^ 4  ^  itil 1 ^ # . frwb m  i
rafflionkg. 1969, thus showing an increase
of 39'7 million kg. over the previous year. 
The vahieofteaexport has increased to 
lb . 148'82 crores in 1970 from Rs. 121*54 
croresinl969. In the coming year perhaps 
we am going to do much better.

v H m r m m x .  w
fa  to r «r$ ja sr fcfa  ifikftm  

f  m  it mim % % 30 ft  «rq * k  
#T *f wnwrr wqm f f*F w r  «n*fe

^  ^  *xm  vftur
qrtosarm aft* tfNta 

^  3 f&% amr ? ?

^W« ipi« ftw : ar$f 
*n*fe vr irtw  I ^  srra *gi |  fa 
I*ff*r*n %5tt$tt *t f  aft*
f?rt t e p f t  an% j  i *r$t sr* 
m  iw sr $ 'nfoscrm m̂r 
w r r &  tffrfar T̂cTi |  4tx artfr $*rrci 

% s w  q* 3*i?z qvtffe jarr i  i 
fsrrtr q* m rte  *n T$r |  fm% 
ffc 50 * x$ z  i» rm  * |*n aft* 50 
tftafor *nr t |m  i < rt| tfterta % *rre
#  gfc W  *T *$ 4F? £1
Wt w t i

m iL t  JYOTIRMOY BOSU : Inspite of 
&je faet tliat in the first session of the Fifth, 
Lok Sabha he had given an assurance that 
the tea marketing corporation wifi come into 
operation within five or six weeks, why is it 
lhat it has not come into existence and it 
hasnotstarted operating? How soon is it 

to start?

SHRI L. N.MISHRA : We am not gett-
ing a qualified managing director and also a 
Chairman. I want to have a chairman from 

nanagtng director a lso 
The moment we get 

it Wilt come into existence.

SHRI TARUN GOGOl : tfto & m a m J  
from the hon. Minister why tea export to 
England has declined ?

SHRI L N. MJSHRA : It is not only 
the United Kingdom but also the United 
States, Canada, Australia, UAR and Iraq. 
To these markets our tea export has come 
down, the  mason is that they opted for 
other varieties of tea.

U c k  o u t b y  BmAm T w d k i, Ho«gt>ty 
(W mt Seagal)

*343. SHRI MOHAMMED ISMAIL : 
WU1 the Minister of FOREIGN TRADE be 
pleased to state :

(a) whether Government are aware of 
the fact that the Hada Textiles, Hooghly 
District (West BengaJ) was locked out on the 
22nd August, 1971;

(b) if so, the total number of workers 
thrown out of employment; and

(c) whether any steps have been taken by 
Government to lift the lock-out ?

THE MINISTER OF FOREIGN 
TRADE (SHRI L. N. MISHRA) : (a) to <c). 
Yes, Sir. The lock-out has been lifted and 
the mill has commenced working with effect 
from 6th September, 1971.

*ft t m m  ; *r«ft
«ff *«r<? f* <nc w

ma? jar 3<?% <sr»t w i  «t I m  
aw% ffp r  *r ? v ii  «rf wns m vz  j w  ?

^wo <pt. ftw  : 22 m m ,  1971 
urt flf wrnr »TJJ gm *r «ftt 14 f<W % 
fw  6 finrnrc, m i  «rr* *ra« *** 
5«r aftt mw ***t f *  fw  i «iW» «r 
« p n  I  f t  ’f t  jw  <iB «fht
W T ffw t *KT VfSft V  I f  I p  f f ilf fW * !

fW  f t  ?Tf» WWF I ' ^ P i ■̂■> 
asrrw % w h t o  vn v f tot, t o v  fi?r 

■■'ftw. <wt ^



tftwrfcr qwiaa «f«rt «n,
< 9̂133 TT W  t i r f f

i k m  ̂ M w ' w c * r  *r # 3 5  wWf 
# « f c  faw  ? w t *fjf ?
a m * ?  w W r%  w% s«tt

?*•> §wwV% fan tfft 
<n «rm ( f o v f f M f  ^pr «rt |  «t
o t  ww uree *  faq fiw  v t  wr ? 
aft* *n@r s r a  3TR2T w  qrftqn v  w i r  «p 
Twz iwWte m  m  | ,  qtrifte % 
w t  ftort |  ?

* t  <p*o qifo fiwr: arwrcr tft, *$ 
«?ii fanm  *r w stfm  |  aft & z  *r*3fc« |  
afrc wnm w r i t e  v t  wt f«*rnr- 
m  % *% iw rtt ^gtctt |  * t  «tnrita «res* 
k  3ft 5 ® *r$i |  * w  f w ^ r ?  * t
famr $<rr i

SHRI DINEN BHATTACHARYYA : 
May J ask whether there is any Hada-Textiles 
in the Hooghly district. The question h 
entitled : Lock out by Hada Textiles. 
Hooghly (West Bengal). There is no such 
textile mill in Hooghly in West Bengal. My 
question is whether the Hada Textiles b not 
i» 24 Parganas ?

MR. SPEAKER : You better explain it 
to your friend.

SHRI DINEN BHATTACHARYYA : 
The Question has been admitted. Now the 
responsibility is of the Minister, not the 
Member who has put the Question.

^ D R . RANEN SEN : Wc are really 
wxptmd that the Minister has answered a 
m m  quest!©*). Thi* stow* that his Ministry 
«** not know where that particuJar textile 
»*« fe actually $HmteL W questions and 
••**«** j*> 00 m this Hmise hi this way, the
^  m , : .

MR. SPEAKER: What is the Minister’* 
fault ? The Member has sent him a question* 
The Member should be hauled up for sending 
a wrong question.

: **PC * W R
%ftwr | ,  cramx tomr qfOK r

MR. SPEAKER : X think it is very good 
on his part to answer it.

U aklag o f Gauga *ritb Narmada 
•a d  Cawwnrf River*

*344. SHRI G .Y  KRISHNAN : Will 
the Minister of IRRIGATION AND POWER 
be pleased to state :

(a) whether Government have decided to 
link the Ganga with the Narmada and Cau- 
very rivers; and

(b) if so, the salient features of the pro- 
ject ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (a)aad
(b). A statement is laid on the Table ojf the 
House.

Statement

Linking of Ganga with Narmada 
and Camery Rivers

(a) and (b). The river Ganga carries large 
volumes of water during the monsoon period 
near Patna which cannot be put to beneficial 
use in the basin itself. At the same time, 
areas in South Bihar and parts of Western 
and Southern India have great need for irri-
gation. Further, the flows in the rivers in 
these aift&s are very variable.

Preliminary office studies carried out in 
the Central Water and Power Commission 
show that some waters of the Ganga could 
be transferred by tx combination «f pumped

. . Qk I aM et* 26
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water coursi&and existing or proposed Deser-
ve#* wherever practicable. Such an lute- 
grated National Water Grid is also expected 
to provide advantages far stabilisation of 
drinking water supplies and provide a very

In the case of very large projects involving 
works which have not been cJ6ne before is 
tto country. it is (?ssentiaJ before embarking 
on a detailed investigation to obtain a second 
opmion from experts who are acquainted 
with similar problems elsewhere. Investiga-
tions, design and preparation of project 
reports will be carried out entirely by the 
I n d i a n ^  "" • - ' -v ‘ '

Hie'exposes of the U. N. Experts would 
be bome by the United Nations themselves 
and contribution of the Government of India 
totheir local expenses is expected to be about 
Rs. 22,500/. The experts are expected to 
arrive in the near future.

SHRI G. Y. KRISHNAN : In the state- 
ment the benefits of the river grid system 
have been given, but it fe not conclusively 
stated that it will be taken up. So, will the 
Minister assure us that the river grid system 
will be taken up on getting the green signal 
from the Hanning Commission ?

■ 5\^.t|iE':'-|CINlST£R OF IRRIGATION 
AND POWER (DR. K. L. RAO) : Before 
we take up any further steps we want to 
have a second opinion from tine experts of 
theUnited Nations. They are coming in the 
next One or two days. After they go over the 
project and give their opinion, we will take 
further steps in the matter.

;vl^j|l-;G > ..'y ,.: KRISHNAN : What..are 
set up for the discussion ?

;:Kn. DR. K. -Li RAO ; The' whole project 
will be explained to them; and they will in- 
spect some of the places and then advise us. 
The main point would be not about the 
availabttftyof water or possibility of divert* 
mgwaier,that ^ a lre a d y  beene&tablished, 
th e^ n q u estio n  that wc ^ c  going todi**

; *ca®e Hke.
of similar

J projects in USAand USSR
ries, we want to get a second opmion oa the 

; subject, :

\m «  irta « f  ; ^
tftawr m ; w  sriNr aftr % m m  m  m % ( 

?swr TOf m  *r$ ff
mmt, m  h«p *ro ftar *$t titmm 
*1$  w  irf mn |  ?■

w ni! *$**  : fiw  in? mm  | »

m t*  f t  o « f  :
farm* frrvn: * fain %  Wk*
w  s v  t o  tfr w « rt*  *ft*m  
# € t,  aw w  fftm i

MR. SPEAKER : They are examin-
ing it.

«ft wtt» <Ao ** : snfar w  
B»tft w r |m  | ,  w* er* fw<r «r$f 
|  t|nr— *f * i w  ff hr

*r «tf star ?

DR. K. L. RAO : The hon. Member is 
correct in putting this question. The proposed 
grid canal will pass thrrugh the Bargi project. 
The hon. Member says that we cannot take up 
the grid unless this project is completed be-
forehand. 1 wish to tell him that it wiif be 
completed much earlier, because the grid 
will take many more years.

SHRI R. V. SWAMINATHAN : In view 
of the fact that the viability of the project 
has already been established, will the hon. 
Minister come forward with a token grant ip 
the coming Budget at least to start the 
survey ?

DR. K. L. RAO ; It is not possible to 
commit oureselves to that kind of budget 
provision. It is one of the very exceptional 
and veiy important project*. It involves pum-
ping to a veiy big hdiht of t sm feet. 81mi- 
lar heights have been tackled elsewlKpe itt 
the world, but in Ind*, we have not ckme it 
sofar.Themaximum^



aboW 26© to 2S0 feet In Mataraihtfa for Sf® i K HANUMANTHAIYA : Shont-
M *are^c^vatiori.Therefore,we haw got in* diesel locos a «  manufactured in the
to examine the economics ofi( from anatioflal Chittaranjan Locomotivc Works. It bat not
pOiW ofview. That i» exactly whati**oin» been ableto meMthe demands completely,
to lji discusied with the etperts.

■ « r w i  « n i : * S r»e  ;*>
impact of DfaMi Lw»»>«<iv«> <rr f c  «w t  ir?r art srft'iw  «ft,

*345. SHRI AMAR NATH CHAWLA : *5 500 *** **,|, |! | J f
WiU the Minister of RAILWAYS be pleated 63 ifcwtf «tfr WT W»fr fiWtWf iflttW R
tomt*■ '

:a»' '-: OratAnimmiQ

(a) whether earlier there was a proposal 
to import shunting diesel locomotives from 
U. S. S. R.;

(b) whether now on the transfer of this 
work to the Ministry of Steel and Mines, 
these are proposed to be imported from some 
European country;

(c) the names of countries from where 
these locomotives are now proposed to be 
imported; and

(d) the number of shunting diesel loco-
motives proposed to be imported ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : <a) No,
Sir.

(b) Procurement of Diesel Shunting loco-
motives is processed by the respective Mini-
stries/Undertakings after getting clearance 
from the Ministry of Railways. There has 
been no change in this position.

(c) and (d). Steel Industry has recently 
ordered 51 locomotives from Czechoslovakia 
and 12 from U. S. A.

SHRI K. HANUMANTHAIYA : As I 
said, the Varanasi Locomotivc Worksdoes 
not manufacture Diesel shunting engines. It is 
the Chittaranjan Works and as I said,it has 
not been able to meet the full requirements.

SHRI M. KALYANASUNDARAM : The 
Chittaranjan Works is capable of meeting the 
requirements of this Ministry. So, what atfe 
the reasons for the Steel Ministry going in 
for these shunters from foreign countries ?

SHRI K, HANUMANTHAIYA : As the 
hon. member knows, it is not we who place 
the order. So far as shunting engines for 
public under takings are concerned* we Only 
clear the demand for import. Our Research 
and Organisation Division and the Railway 
Board give clearance for particular types of 
locomotives for the public undertakings 
which place the order. So far as our locomo-
tive works are concerned, I am told they are 
not in a position to meet the demand fully.

SHRI A. P. SHARMA : is there any 
proposal to expand the Chittaranjan or ftan- 
aras Locomotive Works to meet the require-
ments of the country, because we are now 
importing these shunting diesel locomotives 
from other countries ?

SHRI K. HANUMANTHAIYA: It is 
a useful suggestion. But the real difficulty 
is, that the railways are not able to get the 
steel and other materials produced indigenou-
sly to the required extent.

SHRI A. P. SHARMA : Is there any 
proposal to expand the Chittaranjan and 
Banana warksJ*<  ̂?

; *rmTw »nft 

■’W t m

^ ^  wwnr if f*  sft

* r - '
 ̂ ‘"" ■ " . vy* ..



!;s ;[' . i t B E f t i l i ;= There 
is no auch propocfi). ; ;
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% * ,  SHRI JYOTIRMOY BOSU : 
^ ^  'MN^er^of FOREIGN TRADE be
■.. pii(i^ ;to ::̂ iaie : :

■■ (a ) whether Overseas Trade Statistics 
compiled by different authorities never square 
Op with one another;

(b) whether sometime back, a foreign 
trade official of West Germany openly ques- 
tioAed the statistics of the Directorate-General 
of Commercial Intelligence and Statistics, 
Calcutta, in regard to trade with his country;

(c) whether faulty statistics have adver-
sely affected the country's export earnings;

(d) if so, the steps, if any. being taken 
in this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE): (a) to (d), A statement is 
laid on the Table of the House.

Statement

(a) Yes, Sir.

(b) Government is not aware of this. 
However, the Foreign Trade Statistics of the 
country compiled by the Directorate General, 
CommerciaMntelligence and Statistics, Cal-
cutta could differ from those compiled by 
our trading partners on account of factors 
liketlme lag, differences in methods of valua-
tion and systems of classification.

(c) No, Sir.

' (d) Does not arise.

SHRI JYOTIRMOY BOSU . Is it not a  
fact that in order to make the export figures 
look impressive and also to make the trade 
fettlme figures look impressing the export 
figures are highly inflated and thnt is why 

:■ rnese oitcfepanoes nave arwen t

. GEORGE*■
afraid, the hon. Member is not cortwetfy 
informed on the exact procedure. Keeping in 
view the basic source of imports and exports, 
in the compilation of the Director General 
of Commercial Intelligence and Statistics 
there was a slight adjustment of the finally 
passed shipping bills to the provisionally 
passed shipping bills, the latter being an 
intention to sell, arrangements have been 
made to take note of the actual shipments 
for updating.

WRITTEN ANSWERS TO 
QUESTIONS

Sotting up of G«ug« and discharg* 
observation p o la ti in K rlilu it 

and Godavari B asins

*331. SHRI HARI SINGH: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state :

(a) whether the Central Water and Power 
Commission has set up gauge and discharge 
observation points at key sites in the Krishna 
and Godavari basins; and

(b) if so, since when these gauge and 
discharge observation points have been in 
operation ?

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO) : (a) Yes. 
Sir.

(b) Gauge and discharge observations 
were started in June, 196$, at 21 stgtes. 
The total number of sites Where observations 
are being made at present are 65.
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Reference o f Canvery Water*
dispute* t* » Tr!b«n»l

*335. Sifijtfel- M K. KRISHNAN ; Will 
the Minister 4>C IRRIGATION AND POWER 
w pleas«» io |ltti8 ;

■ .W ̂ whê t̂ er the Union Government
- : d g ^  by

ing Cauvery Waters bereferred to a tribpial 
Umtoc- 4IW Iniar-jBMê ' WMii» / -̂ Na9u«4», > '■ ;■"
1956; and

(b) if so, the decision taken in ttoe 
matter ?

THE MINISTER 0% IRRIGATION 
AND POWER (DR, K. L. RAO) : #  Wil
(b). The Government ofTamit Nadu made 
a request on 17th February, 1970 that a 
Tribunal be constituted for ^adjudication 
of the Cauvery Water dispute. The Govttsm- 
ment of Kerala also sent a similar request 
on 22nd October, 1970. While efforts by 
the Central Government to resolve the 
dispute by negotiations were in progvsss, 
President’s rule was promulgated in Mysore 
State; and in the absence of an elected 
Government in Mysore, it has not been 
found possible to bring the negotiations with 
the States to a conclusive stage, In the 
meanwhile the two State Governments have 
filed suits in the Supreme Court seeking a 
declaration to the effect that a disputehas 
arisen and exists between the Governments 
of Tamil Nadu, Mysore and Kerala over the 
Cauvery Waters and that it is the duty of the 
Central Government to constitute a Tribunal 
under the Inter-State Water Disputes Act,
1956 as requested by them, The ’matter is 
now subjudice in the Supreme Court.

Flood* In W M tllM fil

*338. SHRI SAROJ MUKHERJEB : 
Will the Minister of IRRIGATION AND 
POWER be pleased to slate :

(a) whether severe damage caused by 
floods recently in West Bengal was due to 
Government s failure to construct a net-
work of drainage canals in the tower 
Damodar Valley which is part of the D.V*C. 
scheme; and

(b) if so, when the drainage canals are 
likely to be completed ?

TOE MINISTER OF IRRIGATION 
AND POWER <UR. K. t .  RAO) : <a) The 
Lower Damodar area in West Bengal was 
affected by the spilling of the Daatodar river 

^adequate banfcfai



. ■'. itwasfmmdthat the tmdertifcmgw^
t^r . ’ not be viable. /.. If'./It;; ; . ^ ' . '

of the existing drainage system to cope tip expenditure would greatly increase because
with tfeft ran off resulting frond heavy the pay and allowances of the employees

(b) The West Bengal Government have 
formulated a comprehensive scheme for 
tttKrtl controland drainage improvement in 

basin. A part of the 
schej^ compristng the re-sectioning of the

of outfall sluice 
and drains in the Amta basin estimated to 
•$0tw$,:lts, 6*§ crores has been approved by 
the Planning Commission and work has been 
started during 1970-71. The State Govern- 
mem have informed that the detailed scheme 
for the balance works consisting of construc- 
t to f to f  embankments on both sides of 
Maodeswari, dredging of Rupnarain and 
slwcesestimtttcd to cost Us. 8 68 crores has 
Itoetrfwepared and will be sent to the Centre 

' The works under this
<«Blie^';|u« to'%c taken up after it is appro- 

;\::̂ ;:fey*iiW Planning Commission. It has 
\ ’'!N&ei| suggested to the State Government that 

erttkfe scheme should be implemented 
on a priority basis within the next three

'■' " S. 8. IJgfcfltitiiw ay

*341. SHRI S. M. BANERJEE : Will 
the J^ is tw o f  RAILWAYS be pleased to

..'state: V

<a) whether any final decision has been 
taken regarding the taking over of S. S. 
Light Railway;

will have to be brought at par with the other 
employees of the Railways. The condition 
of rolling stock and the track has to be 
improved and additional works have to be 
undertaken to provide more facilities. The 
Ministry of Railways also did not see any 
possibility of substantially augmenting the 
earnings of the Light Railway.

(c) Yes. Sir. Some representations have 
been received to this effect.

Conitraction o f barrage by Pakistan 
over River Gang*

♦347. SHRI NAWAL KISH ORE 
SHARMA: Will the Minister of IRRIGATION 
AND POWER be pleased to state :

(a) whether Pakistan is constructing a 
barrage over river Ganga in Pakistan 
territory;

(b) if so, whether such a barrage will be 
a danger to Calcutta and other Indian 
important cities during the flood season; 
and

(c) the reaction of Central Government 
thereto ?

THE MINISTER OF IRRIGATION 
AND POWER (PR. K. L. RAO) : (a) 
Reports have appeared in the Pakistan Press 
that the Executive Committee of the National 
Economic Council of Pakistan has approved 
a scheme for the construction of a barrage

<b) if not, the reason therefor; and

(c) whether thgre is a growing discontent 
among *hi people of some District* in U. P. 
because of the discontinuance of S. S. Light

; Th e  MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) r (a).

'. Government has tyfcen a decision not to take 
over the erstwhiki S, S, Ught Railway.

across the river Padma involving a total 
expenditure of Rs. 349 crores.

(b) The design of the proposed project 
on the Padma has been changing from time 
to time. A very bigft pontf level as now 
proposed by Pakistan Will creat back water 
effects likely to effect large tracts of the ■ 
Indian territory.



The Governn*MofP*ki*tan have afco been 
asked to reframe the project in such a 
manner that Indian Interests are not 
jeopardised.

Stay-in strike by eaimal workers o f 
Obittaranjan lo co ia o tiv e  Works

*348. SHRf ROBIN SEN: Will the 
Minister of RAILWAYS be pleased to 
state :

(a) whether Government are aware of 
the stay-in strike launched by the CITU-led 
casual workers of the Chittaranjan Locomo-
tive Works protesting against the dismissal 
of 15# casual labourers; and

(b) if so, the facts about the strike and 
the reasons for the dissmissal of the 
labourers ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) and
(b). 840 casual labourers employed in
Mechanical Maintenance, Power Supply and 
Civil Engineering Department of Chittaranjan 
Locomotive Works stopped work towards 
the end of October 1971. The agitation had 
the support of an unrecognised Union which 
is not affiliated to CfTU. The strike was in 
support of certain demands made by the 
casual labourers which included continuance 
in employment of 42 casual labourers who 
had been discharged due to expiry of sanc-
tion. The striking casual labourers caUed 
off the strike on 6-11-71 and were re-
engaged.

Amount spent for providing special 
sftloons to top officials

*349 SHRI K. BALATHANDAY-
UTHAM : Witt the Minister of RAILWAYS 
b* pleased to state the amount of money 
spent for providing special saloons to the 
top offices Of m m t o t m  during the last 
three yeara?

IT (SHRI
. ^  No

• of the Railways during the last three

■ years.However, IS Inspection:
Coaches have been provided in repJacemetit 
of the old coaches.. " -’-S'1 ..

IKWl IBt WMBiPwTjr

*350.. SHRI RAJDEO SINGH ; ' Will 
the Minmfcr of RAILWAYS be pleased to 
state: .

(a) whether his Ministry is considering 
a proposal to separate the Railway Board 
from the Ministry of Railways; and

(b) if so, whether the Railway Board's 
Office will be shifted fron^New Delhi ? .

THE MINISTER OF RALWAYS 
(SHRI K. HANUMANTHAIYA) (a) No, 
sir. : ,v

(b) Does not arise. ;

Trade relations w itk China

*351. SHRI BISHWANATH
JHUNJHUNWALA : 

SHRI DASARATHA DEB;
SHRI C, K. CHANDRAPPAN :

Will the Minister of FOREIGN TRADE 
be pleased to state :

(a) whether Government are considering 
the question of having trade relations with 
China;

(b) whether any agreement has been 
reached between the two countries in this 
regard; and

(c) if so, the broad outlines thereof ?

THE MINISTER OF FOREIGN TRADE 
(SHRI L. N. MISHRA) : (a) to (c). As ftijf ■' 
often been stated in the Parliament, the 
Government of India would welcome an 
overall improvement of relations with the 
Peopled Republic of China on a basis of 

i^d mutual 'respect, t In the field 
of trade Thiilia is considering participation in
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Delhi next year.

invitiflgCbina lo 
■Tfcade' Fair in New

ofOoa&renca of S*at«Mlni»ter» 
oflrrlgatloa and Power

ULAGANAMBI: WiU 
- $ * of IRRIGATION AND 

POWER be pleased to state the steps taken 
by Government to implement the recommen- 

tyT/tbe Fifth Conference of 
JStatc Minlstere of IrriiKatioxi and Power 
hekf at Ootacaraimd on the 24th and 25th 
September, 1970 ?

t h e  Mi n i s t e r  o f  i r r i g a t i o n
A n d  POWER (DR. K .L . RAO) : A 
statement Showing the action taken is laid 
on the Ttfble Of the House. [Flaced in 
Ubmry. See. No. LT— 1179/71).

AssistaBce to Tea Estates of Assam

*353* SHRI N., SJ0VAPPA : WiU the 
Minister of FOREIGN TRADE be pleased 
to state :

(a> whether Tea Estates in Assam have 
been, suffering losses constantly;

(b) if so, the reasons therefor; and

(c) whether Government propose to give 
assistance to Tea Estates to increase their 
production so as to earn more foreign ex-
change, and if not, the reasons therefor ?

TOE MINISTER OF FOREIGN 
TRADE (SHRI t .  N. MISHRA): (a) and
(b). There hasbeen a decline in profitability 
in tea industry in recent years upto 1969-70, 
but ail the tea estates have not been suffering 
losses. However in 1970*71, , there has been 
a substantial improvsment in prices leading 
to cprre^nding improvement in profitability 

, fpr ill tea" Mitiiieji. ■; The /decline in. • profitabi- 
Trom inkrease in cosC on

o t * i ^ « $  ^^tne;in:'|«5tofcs 6f tea in 
’ rnarket on the other." '

production through various -developmental 
schemes such as the Tea Plantation Finance 
Scheme, The Tea Machinery and Irrigation 
Equipment Hire-Purchase Scheme and the 
Tea Replanting Subsidy Scheme.

A vailability o f Power to  Nepal Ira n
K osi Project Hydel Power Plant 

a t Brlm nagar

*354. SHRI S. C. SAMANTA : Will
the Minister of IRRIGATION AND 
POWER be pleased to state :

(a) how much power is expected to be 
made available to Nepal from the Kosi Pro-
ject Hydel Power Plant at Brimnagar and 
when;

(b) whether this matter has been settled 
by bilateral talks between India and Nepal; 
and

(c) if so, the nature of the talks ?

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO) : (a) to
(c). The Kosi Power Station will have a 
total installed capacity of 20 MW. Half of 
the power generated at this station is to be 
supplied to Nepal. It is expected that the 
supply to Nepal will start from March/April, 
1972.

In recent discussions by the Minister of 
Irrigation and Power and an official delega-
tion at Kathmandu in October* 1971, it was 
agreed that the rate for supply of power to 
His Majesty's Government should be at a 
rate 10 paise per unit and that there should 
be a rebate of 10% i.e. 1 paisa per unit for 
power to be utilised by the pumped canal 
in Nepal which would be an agricultural load. 
These rates will apply upto the end of W l I 
and will be reviewed after that period.

Surplus post* doe to  Q|tt«resbi 
. . C om m ittee Report

*355. SHRI SHASHI BHUSHAN : 
SHRI NARENDRA SINGH 

BISHT j / '
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(«) the narabfer of posts deeteodsurplus ' 
in the Railway Board «» a result of the 
QucmhiCommittee report;

(b) the steps taken by Government for 
absorption of these persons in other Depart-
ments;

(c) whether certain posts in the Railway 
Board are going to be upgraded or created 
in the near future or have already been up-
graded or created; and

(d) the particulars in regard to these 
posts and the necessity of creating/upgrading 
these posts when a large number of posts at 
lower level have been declared surplus ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA): (a) The 
Job Evaluation Team which was set up 
under the Chairmanship of the Deputy 
Minister of Railways, has recommended 
reduction of 43 gazetted and 166 non- 
gazetted posts in the Railway Board’s office. 
The recommendations of the Job Evaluation 
Team are now under the consideration of 
the Government as a part of Administrative 

. Reforms Commission’s Report on Railways.

(b) This will be considered when 
Government's decisions on the recommenda-
tions have been finalised.

(c) and (d). Two additional posts of 
Directors- *one for the Civil Engineering 
Directorate and the other for the Mechanical 
Engineering Directorate—have been created 
temporarily to attend to urgent work con-
cerning new line projects, railway workshops, 
fuel economy, etc.

Railway Em ployees to Pay for 
Lm m i  daring Transit

*356. SHRI MUHAMMED SHERIFF : 
SHRI MUKHTIAR SINGH 

MALTfC :

the Minister of RAILWAYS be

a (#) whether Goverjawefit have' issued .any 
m i  'they would

be made to pay from their pocket# for the 
loss of goods due to pilferage or theft* du-
ring transit; and

(b) if so, gist of the orders ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA): (a) and 
(b). Where the railway staff are held res* 
ponsihle directly for loss or damage, amount 
of compensation paid can be recovered frofti 
them under Discipline and Appeal Rule.

H arassm ent by C ustom s A ath ofitk i 
to Exporter* *t Cochin

*357. SHRIC. JANARDHANAN; Will 
the Minister of FOREIGN TRADE be 
pleased to state :

(a) whether exports from Cochin have 
been badly affected due to harassment by the 
Customs authorities to the exporters;

(b) whether Government have received 
any complaint in this regard;

(c) if so, the nature thereof; and

(d) the steps taken to remedy the situa-
tion ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE) : (a) No, Sir.

(b) to (d). A few complaints were rece-
ived regarding hold-up of shipments by the 
Customs authorities at Cochin on suspicion 
of under-invoicing and diversion to countries 
other than the country of destination. These 
consignments were subsequently released after 
the parties Concerned had satisfied the 
Customs authorities.

Grant of Bonus to Railway Em ployees

*358. SHRI B. R* SHUKLA : 1^II?the 
Minister of RAILWAYS be pleased to state

(a) whether the demand of Railway em-
ployees for grant of bonus is still out-
standing; , . .
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any thought has .been given 
t o t h i * ^  employeesin
vicw of tlie rccent announcement of bonus 
id industrial workers according to new 
fp>irm»ii9; »«xd

/ ,• ; (c) i f  not, the reasons therefor ?

MINISTER OF RAILWAYS 
(SilRI 1C. HANUMANTHAIYA) : (a) to 

of Bonus Act, 1965, does 
not apply to Government departmental 
undertakings including the Railways. The 

payment of Bonus to 
does'not arise In' view of 

the ffect that the Railways discharge a public 
function and constitute a Government 

. Deja&tî nt.

■■:' Econom ic cooperation between 
; India and Yugoslavia

*359. SHRI H. M. PATEL : Will the 
Minister of FOREIGN TRADE be pleased 
to state :

(a) whether the Yugoslav President 
recently visited New Delhi;

(b) whether question of increased econo-
mic cooperation between the two countries 
was discussed;

(c) whether any joint ventures between 
the two countries have been planned; and

(ft) if so, the nature of joint ventures ?

; fHE ' MINISTER OF FOREIGN 
TRADE {SHRI L. N. MISHRA) : (a) and 

Yes, Sir,

: (c) »j>d(d). During the discussions held 
at the time of President Tito’s visit to India, 
the two sides stressed the necessity for 
appropriate economic authorities of the two 
cottntries undcmking, through the Joint

and other bodies, all measures 
deigned io promote tfte further successful 
deHtiopmeat of economic cooperation in- 
chiding jointprojects in either country or in 

' projects
; out byfurther .

■ i': irif ywfflldtn Timnslrtp
. <Ine to Floods

*360. SHRI SAMAR MUKHERJEE : 
Will the Minister of IRRIGATION AND 
POWER be pleased to state :

(a) whether the attention of Government 
has been drawn to the submersion of Frakka 
Township due to flood;

(b) whether the damage caused to the 
township during the floods was mainly due 
to the failure to arrange for drainage of the 
accumulated rain water; and

(c) if so, when the drainage scheme is 
likely to be taken up ?

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO) : (a) Yes, 
Sir. Farakka Township was flooded due to 
heavy cyclonic rains on the 29th and 30th 
September, 1971.

(b) No, Sir.

(c) Does not arise.

R aising of crops in sandy so ils o l 
W est Rajasthan

2130. SHRI N. K. SANGHI : Will the 
Minister of IRRIGATION AND POWER 
be pleased to state :

(a) whether as a result of research carried 
out in the Central Soil Mechanics Research 
Station under his Ministry, it is found 
possible to raise crops on large-scale in sandy 
soils of W«st Rajasthan which hither to 
was considered totally unfit for cultivation; 
and

(b) if so, the types of crops that can be 
raised and whether there is any Centra) 
scheme in this regard ?

t h e  d e p u t y  m i n i s t e r  i n  t h e
MINISTRY OF IRRIGATION AND 
POWER (SHlU ^  t o E E q  r  OO l t e  
Centra! Boil Mechanics Research Statlon of ■■ 

Irrifkfkm



{b> experiments indicated that 
wheat, barley, mustard and taramira can be 
successfully raised in that area. There is no 
Central Scheme in this regard.

Sped*! drive to clear Accttmabutoa 
of Coal a tP it-H ead .

2131. SHRI N. K. SANGHI : Will the 
Minister of RAILWAYS be pleased to state :

(a) whether Railways have undertaken a 
special drive to clear the pit-head accumla- 
tion of coal; and

(b) if so, the achievement so far and the 
quantity that still remains to be cleared ?

THE MINISTER OF RAILWAYS 
(SHRf K. HANUMANTHAIYA) : (a) and
(b). A drive was launched in August, 1971 
to clear the pithead stocks in the West 
Bengal-Bihar coalfields. As a result of this 
drive; despite the continuing difficulties in 
train running In the area, loading from West 
Bengal and Bihar fields during the month of 
August, 1971 improved by about 660 wagons 
per day as compared to July, 1971. Conse-
quently pithead stocks of coal at the collieries 
in West Bengal-Bihar fields also reduced to 
7 31 million tonnes at the end of August, 
7 1 against 7*88 million tonnes at the end of 
July, 71.

To effect further improvement in the 
transport of coal, a special drive was again 
instituted on Eastern and South Eastern Rail-
way* for 10 days from IM  M 971. The 
txtent to which the pithead stocks have come 
down as a m m  of this drive is not known 
as no official ftguresare yetayailable.

Cfemptftm la  (S em i**  «* Go«l
W agon.*,.D h a n b .d W H .fcm

since been collected;

(b) if so, the facts of the case; and

(c) if not, the reasons for the delay and 
the time by which it will be collected ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA): (a* Yes,

(b) Cases of loading of coal from certain 
Stations on the Eastern Railway, under 
misdeclared nomenclatuer came to notice in 
May, 71. As a result of preliminary enquiries 
made by the Vigilance Branch, seven Railway 
employees were placed under suspension. 
Since involvement of outsiders is also suspe-
cted in the loading of coal under misdeclared 
nomenclature, the whole matter has been 
entrusted to the Central Bureau of Investiga-
tion, for a thorough probe.

Suitable instructions have been issued to 
the Railways to guard against incidence of 
such loading.

(c) Does not arise in view of reply to 
part (b) above.

Reorganisation o f S. T. C.

2133. SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of FOREIGN 
TRADE be pleased to state ;

(a) whether the State Trading Corpora-
tion has recently undergone a drastic reorga-
nisation;

(b) the number and names of its subsi- 
diares; ■. ■

m m naUEE :

■■ N«>,v |S 4 4  ' IWh Aogwt,

(c) the broad features of its recent reor-
ganisation; and

(d> how it is expected to boost this oi*a- 
uisgtibni profitability as a whole ?

■;' -■f . Writirn A m m  m :

^ f o r R a b i  1971 regardteg contiptton in thetfwpatck 
!< * r - S o i i s i n  the of ̂ l  wagons Dhanbad

commanded area of Rajasthan Canal Project. state

(a) whether the required informatiofc has



' w km m  haM m t 
POtoiON TRADE (SHRI Government ofKerala to the q so ^ l W«ter 

-fe;<iEC^3ij;: <a) Yes, ’Sir. and Power Commission*

(b) There are four subsidiaries of the 
Slate Trading Corporation of India Ltd. 
Their names are as follows :

(I) Handicrafts & Handlooms Exports 
Corporation of India Ltd.

(ii) Indian Motion Pictures Export Cor-
', poration of India Ltd.

^iii) Cashew Corporation of India Ltd.

(iv) Project and Equipment Corporation 
of India Ltd.

(c) The S. T. C. has reorganised itself in 
October, 1971 and has compartmentalised 
ttsimport and export functions. The Corpo-
ration has now 12 commodity divisions ins-
tead of six, each concentrating either on 
imports or exports, The Corporation has also 
created or restructured a number of support-
ing divisions for rendering a wide range of 
back up advice and service to them.

(d) The reorganisation is intended to 
improve operational efficiency and conseque-
ntly improve profitability of the Corporation.

Irrigation Scheme* subm itted  
b y  K erala Government

2134. SHRI RAMACHANDRAN 
KADANNAPPALLI : Will the Minitster of 
IRRIGATION AMD POWER be pleased to 
state the present stage at which the following 
schemes submitted by the Kerala State 
Government stand :

Poyaswani Irrigation Scheme In 
Ka&aragode;

(ii) Kakkadav Irrigation Scheme; and
(iii) ReguIator-cunvBridge overChandra- 

ghi river in Kasaragode Taiuk of
vjitejrkia' State?

Representation from  Rubber 
Board Staff A ssociation

2135. SHRI RAMACHANDRAN 
KADANNAPPALLI : Will the Minister of 
FOREIGN TRADE be pleased to state :

(a) whether any representation has been 
received from the Rubber Board Staff Asso-
ciation; and

(b) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE) : (a) Yes, Sir.

(b) A Staff Sub-Committee constituted 
by the Rubber Board is considering the 
matter.

Wagon for T ransportation o f Fish  
from  M alabar Arm (Kerala)

2136. SHRI RAMACHANDRAN 
KADANNAPPALLI : Will the Minister of 
RAILWAYS be pleased to state :

(a) whether any representations have been 
received for increasing wagon facilities for 
the transportation of Fish from Malabar area 
in Kerala, especially from Tellicherry and 
Kanhangad; and

(b) if so, the reaction of Government 
thereto ? ■

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) Yes. 
Representation for increasing rail transport 
capacity for fish movement from Tellicherry 
and Kanhangad has been received by the 
Southern Railway.

(b) On receipt of the representation,

TJM DEPUTY MINISTER IN THE 
jRRjmTic»i..:AND.

■ Hi KUREEL) ■*. these ' -

Southern Railway have increased the quota 
of Tellicherry b r*  quintals ami the ease of - 
Kanhangad is being' reviewed by. then*v.:.:1^e''' 
existing rail transport capacity for cleai^g
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1 liifiihitt^^ /wi Mannalnrf '
. Jaâ t vttH»" capa- ■ 

underutilised oooccaaions,

> i«vM m  of D pptr € b i«  W ddag ' / • '  
Room atPayyatt^ratuIParan. 

g u d ilU liw ty  Stations

'- . '2 ]3 7 ? * M tf RAMACHANDRAN 
KADANNAPPALLI :W»1 the Minister of 
RAILWAYS be pleased to state :
,;, •. .■■ > ■ 'v*: >'!:' ' ,i>.; ■;■■•. •■'!''

T (a) whether‘ there are no Waiting Room 
facilities for the Upper Class Passengers at 
Payyanur and Payangadi Railway Stations on 
the Southern Railway in Kerala; arid

(b) if so, the proposals, if any, to provide 
the facilities ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) and 
(b). Two Upper class waiting rooms — one 
for ladies and the other for gents —• have 
bfe«n provided at Payyanur Railway s station. 
Thews is no traffic justification' fo t; provision 
of this facility at present at Payangadi 
station.

Reservation facilities for lo w e r  " 
C lass Passengers at 

M angalore

2138. -M M ** RAMACHANDRAN 
KADANNAPPALLl : Wai #ie Minister of 
RAILWAYS be pleased to state :

(a) whether tfcere is no reservation 
facilities for lower class passangers from 
Vfangalore to Delhi and from Delhi ttf

(b) if so, the steps taken fcr ■!yrotwto to  
|be taken to remove the difficulties 1

•■.Y ■' 'rv,-' •••<. 1 ■ '-l

P); Facilities already exist foi mervation 
i*  ■ i ta *

by eofmectkg train* betweonvMadra&Cewteal 
nnd Delhi/New Delhi and. vice*ver#a, |hm;

.-Ifr:; fliUk
;;

'but. a composite First-cura*Wtd Ctasa ̂ oa^h ..■■ 
runs between these stations on 5 days in a 
■yfpek ^,t$';;27]%% West ' O p a s t :■"■■ 
15/16 G. T. Exprcss^The fru ity  ofreserya* 
tion of seats in the Third Class portion of 
this composite coach is available, at flew 
Delhi/' Similar? facility is proposeditd be 
introduced utMangalore afso with âffect 
from 15-12-1971.

- Metre and Narrow G a a fe R a tiw a y ^  
Lines ■

* 2U 9. SHRI B; S. BMAURA ?* With 
the Minister of RAILWAYS be f>le»*edto
state:

(a> hw  .(flSfljftre and
narrow gauge rail lines are there in India; 
and

(b) the States where these are located ?

THE M INISTER X ) f , ,R A lt# A ,Y S .  
(SHRI K. HANUM ANTihAW Aj, (a) j f t * ; 
route length of Indian Goyernme|trRa|i^5^,j 
(including worked lines) under metre and: 
narrow gauges on the 31st March, 1971 .. 
was :

Metre gauge 
Narrow gauge

Kilometres

!?2 5 ^ 5 ^ .r , ': ' 
, .4f4W:;'V/î

?n addition, 207 route kiiometiwft of 
narrow gauge branch lines were owned ami 
worked by non-Govcmment bodies,

? (b) The inFormation abont lengthof 
railway lim»fc<^i*iptted gauge-wise for cach 
zonal railway and not State-wise. The parti-
cular , -iMFpfc<'4*. 
available.

■ -ttm -..mm



) V; ̂ W fcW l#' tt»  • ckctr&cation ■- WOtk OR 
#i i *;v r :  and 

B o a to y b asb t^ ^

::^ y '0 W & ,:when' the electric trains wffl

A. C  GEORGE) : Export* o f bttttttts 
during 1970^71 was of the ' ' '-cM *:i^T 
Rs. 37*46 lakhs. Export during April and 
May, 1971 was |U. £*417, Fjgura bcyomi 
May, 1971 are not yet available.

F acilities for fsrelt* Travel *oo f  r a i l w a y s
HANUMANTHAIYA): <a> No.

<b) Electric trains are already running 
h m m n  •Btaibbay and Virar. As regards 
Vfrar-Ahmedabad Electrification work on 
this section is in progress and is likely 

lie brought into use in stages progressively
V * f e W X ''. .

:i > |>a ili tw i  —  w aaiag  o f M a b tm  
GanlfciMJIiitfcm Trains

2141. SHRI AMBESH : Will the Mini*, 
tew Of R AILWAYS be pleased to state : .

(a) the total number of stations and the
v ruunta* the Mahatma Gandhi

Exhibition trains borne by Government and 
by 1 National Committee for the Gandhi 
C c^ iary ; and

(b) the number of place visited by it ?

THIS MINISTER OF RAILWAYS 
(SHIM K  HANUMANTHAIYA) : (a) *td 
(b). The total number of railway stations 
covered by the BG/MG Gandhi Centenary 
Exhibition trains was 310. The trains were 
nm by the Roilway free of charge. Train* 
wfeeaccount of running cost is not main-
tained. The cost incurred by the National 
Committee for Gandhi Centenary is not 
known lo the railway administration.

AnMwrt m lia e d  %  Eatjmtt 
' o f Banana

r m ^% H fR i AMBfiSH rwm  fhe Mfttf*. 
ter af FOREIGN TRADE be pleased to 
kale the amount realised by export of

- « £ ;OpiN̂ b#r;:

■■ h wh i tr iilli t i »  MWI m  
Abroad

2143. SHRI DEVINDER SINGH 
GARCHA : Will the Minister of FOREIGN 
TRADE be pleased to state :

(a) whether there is a proposal under 
consideration of Government to give more 
facilities for foreign travel to Industrialists 
and others to survey markets abroad in 
order to boost up exports; and

(b) if so, the nature of facilities ?

THE DEPUTY MINISTER IN THF. 
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) As the present facili-
ties provided for travel to conduct market 
surveys abroad arc quite adequate, no pro-
posal for giving additional facilities is under 
consideration,

(b) Docs not arise ?

Railway U a t fr a n  M tM t to  
MofcHwt

2144. SHRI B.K. DAS CHOWDHURY: 
Will the Minister of RAILWAYS be pleated 
to refer to the reply given to Unntagvad 
Question No* 3399 on the 29th June, l»7 l 
regarding laying of new railway lme*f«*m 
Balurghat to Matda and Binalurghat to 
Kaltyaganj and state :

(a) the date by which the survey work 
for a new Broad Gauge line from Old 
Matda to Balurghat will be completed; , •

<b) the arealikelytobe covewI; jmd

■■ m m  .



53 Written Aitswe^s A G R A H A Y A nA  9, 1893 (SAKA) W ritten Answers 54

THE M INISTER OF RAILWAYS 
(SHRI K . HANUM ANTHAIYA) : (a) to (c). 
In view of the present disturbed condition in 
border area, it has been decided to up-date 
the earlier Survey Reports of 1949 with 
such additional field cheeks and collection 
of data as may be necessary for the purpose. 
The alignment and the cost of the proposed 
B . C .  line from Old Malda to Balurghat,
will become known after completion of the 
updating and revision of the earlier survey.

P ro je c t fo r  c lea ran ce  o f s ta g n a n t
flood in  M u rsb id a b a d , W est Bengal

2145. SHRI GAD AD HA R SAHA . 
W ill the M inister o f IR R IG ATIO N  AND 
POW'ER be pleased to state :

(a) whether Government have a proposal
under consideration for construction of a 
Drainage Projects Schemc for cicarance of 
stagnation of rain water in 'Basia' Bill or 
'M arshy Lands’ in M urshdabad District 
near Birbhan-M urshidabad Border Area, 
West Bengal for prevention of flood and 
damage to crops and for providing facilities 
for supply of water for cultivation of ‘Borroh' 
veriety of crops there during summer;

(b) if so, the main features thereof; and

(c) the time by which 
work will be completed ?

the construction

TH E DEPUTY M INISTER IN THE 
M IN ISTR Y  O F IR R IG A TIO N  AND 
POWER (SHRI B. N KUREEL) : (a) to (c). 
The West Bengal State Irrigation Department 
have stated that ivestigations for evolving a 
suitable scheme for drainage o f ‘Basia’ Bill 
o f Murshidabad district arc being made and 
that there is no scheme under contemplation 
for supply of w ater for ‘Borroh’ cultivation.

2 1 4 6 -
JT#r f i 'i r  :

( ^ )  ^  srr^ ?r?fr arr^rm
1 J971 ^  ?rifr

r??efr ?l:5TfT TT ' r |€ r
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fffciT qfer ^ r m  1 1

Flood co n tro l a s  a  N a tio n a l Subject

2147. SHRI NiHAR LASKAR :
SHRI SHYAMNANDAN 

MISHRA :
'  SHRI Y. ESWARA REDDY :

Will the Minister of IR R IG A TIO N  
A ND  POWER be pleased to state :



■v 'jPŴV*SPfl I J0(V 5>Wj» ISrT-'l W rmnXtto&r*

tiai1- ttfoe ' 'Win}** has 
v$n»9̂  t*»»t vHo«l control should to  treated 
J^rco tra l subject ra$er than a States sujb-

:y ; ^*ijV the steps Government jpropose

, # » :  d W u tY  MINiSTEk ik  THE 
> l RR^ATi 0N*> m >  
; KUflUBfil̂  i  # )  No,

Flood
' $>> rCiwNrtlBflftfd

$MH- SHRI BANAMAL1 PATNAJK : 
MOHAMMED ISMAIL :

; t  s v ^ ( i *  Minister of IRRIGATION AND 
l O ^ R  be ̂ kased to. stale

(a) whether Assam Government have 
fequcsted ihe Central Govermftent to take 

: overtfee^Brahrapytra Valley Hood control as 
H was beyond the State's resources; and

v'RI - (WNf: the reaction' of Contra! Govern-
' ? :■’* - , .

T. ■'■ .<■■: ■■■: '-V ■ : .' ;■■■■;
THE JMEPUTY MINISTER IK THE 

IRRIGATION AND 
K v m z u  : (a) Yes,

Flood Control Schemes form part of 
the State Wairand as such necessary funds 
Jfer the imptewenttttioo of theworks it! the 

' tewp provided by
the Stafc 'Government in their Plan as per 
the prevailing procedure.
1; ■■ 4%!**;̂  y f• -kirif »- < ■■ t (iv... i

Flood C»vtr»1 tmkmn up

.; ^U--' .

‘ SH ItpV O T^ BOSU :

AND

(a) thc iouft-W  afld sftbrt-teto flood 
comrol schcmes taiteti iit) fc '

Wo*7i

for we purpose;,and' /j

v' ’ (c) ^ ..^ j^ e s f^  of '■
cal ti^s-duHing‘̂ Ch 'Of the. ■ financial; j^git •
referred to above.

* '̂■•■fliJBr̂ -DlBPUTYv- 'MINIS'fER ̂  ;#i^*THE' 
MtoflSmY* ̂ OIKvv 1RRKMT40N AND 
POWER (SHRI B. N, KUREEL) : (a) Major 
schemes taken up in the different States during 
the period i969-70 to 1971-72 arelistedin 
statement-! laid on the Table of tfe ilqwse.
I Placet! in Library. See No. LT— 11 80/71J. 
In addition, the State Governments have 
taken tip a number of minor schemes which 
include construction of embankments raising 
and stfenthening of existing embankments, 
river training works and drainage channels.

(hi Beginningfrom Fourth Plan,,Central 
assistance to State Governments is given in 
the form of bulk loans and grants without 
tying them to any particular sector of 
development and as such there is no ear-
marked central assistance for flood control 
schemc. The amount spent by the State 
Governments on flood control schemes dur-
ing 1969-70 and 1970-71 and outlay pro-
posed during 1971-72 ace given ii» Statement
II laid on the Table of the House. 
[Placed in Library. See No. LT^r-1180/71J.

(c) Tt*e ph^i$a|' pnUpfi; ;4 Pn
the basis of reports received so far frbm the 
S^ate Governments is as follow I

[V.'M  ■■
Marcfrr March, Aforcfi, 
1969 1970 1971

.6995
Lengthdf e&bjfelk* 
ments (ICi»),r 

Length of drainage ?■■
■ channels (Km).> ^ 7 2 . .  . 92S5 
Tows protection 

, * sdii6nie$ |̂%s4 j£$| % ■ '1 0

7063

9377

191
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Flood* in W est Bengal

2151 > SHRI INDRA311 GUPTA : Will 
the Minister of IRRIGATION AND 
POWER be pleased to state :

(a) whether the devasting floods in West 
Bengal this year were foreseen by Govern-
ment in view of the unusually heavy rainfall 
which was continuing since April;

(b) if so, whether no timely steps were 
taken to minimise their disastrous impact;

(e) whether the flood control projects 
and even the construction and strengthening 
of embankments etc. in North Bengal conti-
nue to be neglected year after year; and

(d) the reasons for deliberately earning 
floods in South Bengal by releasing huge 
amounts:# water frwn-thc W C  rtkrvoirs ?

. JbAlxie';. MTiFl«4.;0iit Jby
Government with the {wad* ■ $i% < 
provided in the Annual StatePlans. ,

■'"’''1 (d) ''The DVC dams .;
the flood discharge downstream vtry^'Wfiti-. 
derably. But for these reservoirs, the floods 
would baVc been df a much i ^ t e r  ihtensity.

Central Kolfef for Flood *ffect*d

THE ; DEPUTY MINISTER IN THE 
M IN antY  OF IRRIGATION AND 
POWER (SHRI Bv N; KUTOEL) : (ft) No,
Sir.

<b) V<
ic) PC iwy

: «nd ■ <*

2152. SHRI INDRAIirOUrrA^W ill 
the Minister of IRRIGATION AND 
POWER be pleased to state :

(a) whether there is a wide disorepaacy 
between the West Bengal Slate Government's 
assessment of the quantu$n of Central aid 
required for urgent post-flood relief, rehabili-
tation and reconstruction work, au4 
quantum recommended by theCentralFlood 
Survey Team; and

(b) Government's final decision in the 
matter ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) ; <a) The 
estimate of Expenditure on Relief* Rehabili* 
tation, loans to third parties etc., as proposed 
by the Government of West Bengal and the 
amounts recommended by tfee Central Team* 
based on the assessment of the flood situa-
tion and relief measures required, are as 
follows :

As proposed Ax tectmb 
by thestatc mended by 

Central 
Team 

(Rs. crows) :
■fi) Relief Items 28 37 12*6
(ii) Loans ta  third 

parties (includ-
ing loans for ■ ■' .* ■ ;■£.
seed and ferti- '''>vi*T
Users) 27-70 9’2®

(iti) Repairs of
damaged public ■
properties 18$8 1025

■ ■• / , i'mi nfjjmojiimiMiw* ■ :r:-yrr*'iv*? *****
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made by the
Cetitial T«im have becn aoxptcd by the 
Government of India and the Stale Govern-
ment have been informed that a ceiling of 
expenditure of Rs, 31*51 crores has been 
adopted for purposes of Central assistance.

: A ppaiatm ratof Special. Inquiry 
Com m ittee tm  Flood*'

2153. SHRI SAROJ MUKHERJEE : 
w m  the Minister of IRRIGATION AND 
POWER tie pleased to state :

(a) whether Government have appointed 
any Special Inquiry Committee on Floods to 
evaluate the implementation of the recom-
mendations of the Special Committee set up 
in 1951 about the flowing of Ganga Waters; 
and

(b) if so, the observations of the 
Committee ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER {SHRI B. N. KUREEL) : (a> No 
swell Committee has been appointed by ihc 
Government of India.

(b) Does not arise.

Flood* in Howrah and Hoeghly 
district?

2154. SHRI KRISHNA CHANDRA 
HALDER : Will the Minister of IRRIGA-
TION AND POWER be pleased to Mate :

(a) whether the floods in Howrah and 
Hooghly districts were due to the nou- 
compiction of the embankments below 
Dutgapur;

(fc) if so, whether any scheme had been 
prepared long back for the same; and

(c) if so, the reasons for tbe non-impic- 
mentation thereof ?

DEPUTY MINISTER IN THE 
MJNlStRY OF IRRIGATION AND 
J*OWER(SHRI S. N. KUREEI ) : (a) Parts

led by the spimn* of die Danwdar river 
batow D uw ur due to toadenuitc tankful 
rapacity in the uaembuiked readies.

(b) and(o. hi 197o, the Government 
of West Bengal had formulated a compre-
hensive scheme for the Control of floods and 
drainage congestion in the Lower Dacoodar 
region to be implemented instates. The 
scheme was then estimated to cost Rs. 14 
crores. Stage ! of the* scheme comprising 
the re-sectioning of the Amta Channel, 
construction of outfall sluice and drains in 
the Amta basin estimated to cost Rs. 6# 
crores had been approved by the Planning 
Commission and work started during 1970* 
71. The State Government have informed 
that the detailed scheme for the balance 
works of the comprehensive scheme fias been 
prepared and will be sent shortly to the 
Centre for scrutiny. These works are to be 
taken up after the scheme is approved by 
Planning Commission.

Service cttutitim u of fiep rrae  
Comrt Judges

2155. SHRI P. V EN K A T ASUBBAI AH: 
Will the Minister of LAW AND JUSTICE 
be pleased to state :

(a) whether the question of improving 
i he service conditions of Supreme Court 
Judges is under the consideration of Govern-
ment;

(b) if so, the decision* arrived at in this 
regard; and

(c) the steps taken to implement the 
same ?

IHE MINISTER Of LAW AND 
JUSTICE (SHRI H. R. GOKHALE) : (a) 
to <e). The specific proposals were considered 
by Government to improve the etmdHloffs of 
service of Supreme Court Judge, vfe.,

(i) to raise tike retirement age from 
65 to 68 years; and

£ti) to ftrice the safeties of Judges by
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■ '."A* the proposal* involved constitutional 
am-endments, tbe leaders of political pasties 
iir BWIkmc®t w o t consulted but tbe 
connrtosus of opinion was not in favour of 
mpMeiS the retirement age or the salaries of 

The proposals were, therefore, not 
pursued. Government will, however, consider 
the whole question again at the appropriate 
time.

It has been decided to extend to the 
Judges of the Supreme Court the benefit of 
eommuting leave on half allowances into 
leave on ful] allowances upto a period of 
three months during the entire service as 
Judge. Necessary legislation for the purpose 
will be introduced in Parliament shortly.

At present when a Judge of a High Court 
is appointed to the Supreme Court, he losses 
all the leave earned by him as a Judge of the 
High Court. It is proposed to provide for 
carry-forward of such leave upto a maximum

A schemcoi JPanwly Ftemkm and Death- 
cww-Rettrement Oratuity Aw Judges appoint* 
ed from the Bar is also under consideration 
of f#«e Government,

Prom otion o f Train Examiner* In 
H i^ o r  Seala o f Pay in E*«tem , 

North Eastern an* Sootlt 
Eastern ftattwaya

2156. SHRI RAM AVATAR SHASTRI: 
Will tbe Minister of RAILWAYS be pleased 
to state the number of Train Examiners in 
the scale of Rs. 180*240 promoted Upgrade 
of Rs. 205*280 (AS) en-masse from the 1st 
April, 1966 and the number stiH remaining 
in the grade of Rs. 180-240 in the Eastern, 
North Eastern and South Eastern Railways, 
Divtsionwisc ?

of four months subject to certain conditions THE MINISTER OF RAILWAYS
and the necessary legislation for the purpose (SHRI K. HANUMANTHAIYA) : A State*
is being undertaken.

Division

ment is attached. 
Statement

No. of Trains Examiners The number still

(/) Eastern Railway :
Sealdah

in the scale of Rs. 180- 
240 promoted to grade of 
Rs. 205-280 en-nmse 
from 1st April, 1966

n o

ramainiog in the 
g r a d e  o f  
Rs. 180*240

25
Howrah 80 44
Asansol 116 28
Dhanbad 117 40
Danapur 142 30

Hi) South Eastern Railway :
565 767 '

Chakradharpur 109 ■ 32
BUaspur 55 41
Khurda Road 24 20
Waltair 34 44
Kharagpur 09 4?
Adra 88 37
Nagpur 27 19

406 236
iHi\ North Eastern Railway : 

Izatoagar 14 8
Samaitipur 42 16

■ Miekww 28 19
. Varttuwi 25 ,22

109 65
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AntfcSe* £*oflfcmandFlood 
•QontrolHMig .Monattrcs '.■

^ W .  $HRI C. JANARDHANAN: 
.ŷ iSft: Minister of IRRIGATION AND

— a . ■ ...'■ ' i ' l l  m t«; fFrflTflf̂ iflWwBJW .VT'

(SHRI Arf'?C GEORGE) i fa) and $>).The 
blockedtoda of the Mdtion Wctim Mxpm 

. Assodationfor thcperiodeading lO*«fc-:f07A 
are of the order of Rs.5 * I ? crores. Ttoeee 
funds are riot being utilised to block sc«*ifo» 
ing of Indian films or to pot op an unfiwr 
competition. <■■■

f f l m m  be pleased to state :

(a) whether the Central Water and Power 
Commission has recommended to bis Minis-
try to allocate Rs. 100 crores during the 
next two years for flood control and anti-sea 
erosionworks;

(b) whether Government have accepted 
tbe wcommendaUon; and

<e) if $o» the schemes for which this 
moneywM be utilised ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWJ3R {SHRI B. N. KUREEL) : (a) to
(c). No such recommendation has been made 
by the Central Water and Power Commi- 
tsson. The Ministry of Irrigation and Power 
have, however, suggested the implementation 
ofcertain works on a priority bash in the 
next tiuee years, based on the experience in 
recent years, These works have been indicated 
in the Annexure IV of the Statement on 
Flood Situation in the country laid on the 
Table of the Lok Sabha on the f 5th Novem-
ber, J 971, by the Union Minister of irriga-
tion and Power.

Blocked lan d s of A m ericui M otion 
Picture Association

2158. 0R . SARADISH ROY : Will the 
Minister of FOREIGN TRADE be pleased 
to state ;

(a) whether more than Rs. 5 crores of 
the blocked funds of the American Motion 
Picture Association are being utilised in India 
to block (he screening of the Indian films 
and to put up an unfair competition;

(b) if so, the facts of the ease; and

(C) the reaction of Government thereto ?

(c) Does not arise.

: Anti-Sea Erosion tB M n m  to* 1 
K erala Coast

2159. SHRI C. K. CHANDRAPPAN :
Will the Minister of IRRIGATION A ^>  
POWER be pleased to state whether any 
detailed scheme has been prepared for protect-
ing the Kerala coast from the menace of sea 
erosion ? *

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : THE 
State Government of Kerala have been 
requested to prepare a detailed report on the 
anti-sea erosion measures along the Kerala 
coast, indicating the vulnerable points, works 
undertaken so far and further works, their 
cost on the basis of the recommendations of 
the Beach Erosion Board and other Experts, 
and the priorities and phasing of works. This 
detailed report is awaited.

Setting up of Goan T esting  
Laboratory

2160. SHRI V. MAYAVAlSf : Will the 
Minister or FOREIGN TRADE be pleased 
to state :

(a) whether a gem testing laboratory has 
been set up;

(b) if so, its location, staff position and 
functions; and

(c) whether the imported rough diamonds 
would also be tested by the said laboratory ?

THE DEPUTY MINISTfeR tN THE

THE DEPOTY MINISTER IN THE 
MINISTRY OF . FOREIGN TRADE

MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE):(a) Not yw.bWwjaipmeiu 
for setting up one h»» b«en obttitMd.
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. £b). Jhe Ja^a to ry 'is ,:.,to be, located at 
jaljhir. The & &  and Jewellery Export d e -
motion Coundl have mrt yet finalized propo-
sals regarding staff. The function of the Labo-
ratory will He testing of gems bv modern 
methods.

: (e) The Laboratory will be equipped to
test all kinds of gem stones.

. Joint vffitqimfa.. Mrffrnp,Coim£*le*

21-61. StiM'"R. P. l/LAGANAMfcl : 
Will the Minister of FOREIGN TRADE be 
pleased to state :

<a) the Joint ventures of In^usttiiiJ -Pro-
jects likely to be set up by the Indian indus-
trialists in African- countries as a result of 
Nairobi Conference held in November and 
December, 1970 by the U. N. I. D. O. the 
African Development Rank and the Economic 
Commission for Africa:

fb) the names of sponsors of such pro-
jects: and

(c) the amount of investment involved ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE): (a) A number of Indian 
entrepreneurs who participated in the delibe-
rations of the Nairobi Conference have shown 
interest in setting up industrial joint ventures 
in African countries. However, no specific 
proposal has 46 far been received for setting 
up joint venture in African countries, as a 
result of this Conference.

(b> and (c). Do not arise.

Flood or Water-lagging PtoU tm  
In Rarachanka, W eft Bengal

2162. SHRI SAMAR GUHA : Will the 
Minister of IRIUGAflON AND POWER
be pissed to state :

(a1) whether.' * &®sin of Pota-
shpur Police Station of Contat Sub-division 
of Wes* Bepgfi puffe^ either from flood or 
^ ^ H P ^ g i h f ■ ii:.... .■

(b) whether crops of hundreds of acres 
of cultivable land are d^troyaS every year 
in consequence;

(c) whether a large amu wit of money is 
spent for gratuitous relief and building bund* 
around this Basin for protecting adjoining 
areas from p̂ijUtjig over of it̂  syater;

•" [ j ■’ . . f , t * * ‘ * i I? '"i > ' • ''> 'i •
(d) whether Bar^chanks Botin pr<aiiMige

Scheme has been p^parcd by the Wf»t 
Bengal Government at a cost of Rs. 3? lakhs 
and its has been appr#y<Kj, by various 
Committees; and - ,

(e> whether the Barachank«a Basin Drai-
nage Scheme will be implemented soon ?

THE DEPUTY M1N1ST&IV IN THE 
MINISTRY OF IRRI<3A£PION AND 
POWER (SHRI B. N. KUREEL) : (a) to (d). 
Taking into account the frequent drainage 
congestion caused by the inadequate capacity 
of the Baliaghye drain, and the consequent 
recurring damage and need for relief isnea- 
sures, the Government of West Bengal have 
formulated the Barachanka Basin Drainage 
Scheme* extirpated < to cost Hv 3 2■ 4 lakhs. 
The scheme has been approved, by the Plann-
ing Cotnroission. < *•? ,

(e) The State Government have not been 
able to provide any funds for this scheme 
during the Fourth Plan period within the 
overall ceiling of flood control sector.

Watex loggi<« In Contai Sub-Divl- 
•i«m o f W est Bengal

2163. SHRI SAMAR GUHA : Will tbe 
Minister oflRRlGATlON AND POWER be 
pleased to state :

(a) whether problem of water-logging in 
Contai sub-Division of West Bengal, which 
cause damage to drop almost every year 
during Hie tffdifcoon fo pp& r^4i»  be partly 
tackled through, tt#  r îcC wo?:J$ ,to be soon 
undertaken in the flood affected areas of the 
sub-division: •• C H/ . t ;

(b) if &• WMher Sub-Difteldftftl i l l a -
tion Officers have been directed to draw up
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. si^ail scale drainage ’ sciietties . for'test ..relief 
^c*rks; and "■'■■

(c) if so, the main features of such 
iK&emes and (be amount to be spent on

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): (a) to (c). 
The Government of West Bengal have pro-
posed to execute some of tbe minor drainage 
schemes under the Test Relief Works pro* 
gramme and the District Officers have been 
directed to give priority to these works. 
Details hsve not so far been received from 
the iSteie Government.

Setting otp nf likhiitrkw Ip Fori lf n 
CMntrlw fcy Bfcia*

2164. SHRI RAMAVATAR SHASTR1: 
Will the Minister of FOREIGN TRADE be 
pleased to state the industries established 
tn foreign countries by the Birla group of 
industries ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE): The industrial joint ven-
tures set up abroad by the Birla group of 
industries are the following :

Name of the 
country

1. Ethopia
2 Mgerte

3. Uganda
4. Thailand

.. 5, U.K.

Pwf?n#ftwr w ro vmft m fl
»*■•- -L. ..1- .TifW W1

2165 *ft m M  : m
M tanv sraft arar ■imarnt sa y  snFSt wfiH .■ hai si? jpnf Wx*f

Field o f collabora-
tion

Textile Mil!
(i > Engineering Goods 

manufacturing unit, 
(ii) Solvent extraction 

plant.
Jute Mill
Synthetic fibre spin-
ning plant.
Asbestos Cement 
products plant,

{*) wr feqfaif *rm Sw tuft
d fT  Staff *?> wrff»re
w; #wrr

(* ) ^  w t
t  *fk wt  wrw n w t  4 t m
T ^ t ?

THIi w W  WWW W W  Ww
(«ft <ft» * n » ) : (*) f t  r

(w) v m  «lff 3SWT I

Expected Fall la  Export o f Iron Off*

2166. SHRI P. M. MEHTA :
SHRI P. GANGADEB r

Will the Minister of FOREIGN TRADE 
he pleased to state :

(a) whether India’s Iron ore exports are 
likely to register a fall of 15 to 2 million 
tonnes in the current year and to about 6 
million tonnes in J075*74;

(b) if so, the main reasons for this short-
fall: and

(c) the steps Government propose to take 
in this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE) : (a) Exports of iron ore 
during the current year (1971-72) are not 
expected to be less than last year's exports 
of 20*8 million tonnes. The export capacity 
in 1973-74 is likely to be about 27*5 million 
tonnes but it is now too early to speculate 
whether exports will reach upto this level

(b) and (c). Do not arise.

C rfcb to Coal la d w tfy  to  Marffcym 
Pr«4e*li 4a« to Naft-Avalla- 

H Ifty rf  Vfupmm

2167. SHRI G. C. PIXIT : the
Minister of RAILWAYS be pt<* wd to :
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(a) whether the attention of Government 
hasbeen drawn to the serious crisis in the 
coat industry in Madhya Pradesh due to non-
availability ofRailway wagons; and

<$) if id; the steps taken by Government 
to clear the accumulatcd stocks ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) Some 
representations about’the inadequate availa-
bility of wagons for movement of coal have 
been received.

(b) According to the latest figures 
furnished by Coal Controller, the pithead 
stocks of coal in these fields were 0-57 milli-
on tonnes on 31-7-1971 against 0*66 milli-
on tonnes on 31-7-1970. This indicates some 
reduction in the pithead stocks of coal from 
these fields. A special drive was instituted 
from the 11 th November to improve coal 
loading and it is expected that as a result 
the pithead stocks will be reduced further.

Grant* to loatUutioaa for prom ot-
ing Stadia* and Reacarcfa la  

legal Profrailoa

2168. SHRI HAR1 KlSHORL SINGH : 
Will the Minister of LAW AND JUSTICE 
be pleased to state :

(a) the names of the institutions receiving 
grants-fcwfd from Central Government for 
promoting studies and research in legal 
profession;

The Indian Law Institute is receiving the 
tfant to continue its programme, expand its 
research and academic activities in promoting 
and conducting legal research. The Institute 
of Constitutional and Parliamentary Ktwdte* 
is engaged in promoting studies th constitu-
tional systems in different countries, the 
problem of working of the Indian Constitu-
tion, development in constitutional law and 
legislative drafting* studies o fth e t» n d s m 
judicial interpretation and conventions in 
Parliamentary Procedure. The International 
Law Association is engaged in research 
Projects in the field of International Law etc.

(b> The following grants-in-aid have been 
made by the Govt, to the Institutions :

Name of the 
institution

(1) The Indian 8,00,000 
Law Institute

(2)

(3)

The Institute 
of Constitu-
tional and 
Parliament-
ary Studies

The Interna-
tional Law 
Association

1970-71 1971-72
Rs. Rs.

1,50,000 
(first instalment 
of a total pro-
mised grant of 
Rs. 7,50,000/-)

2,00,000 1,00,000 
(first instalment 
of a total pro-
mised grant of 
Rs. 2,00,000/-)

24,500 25,000

(c> No, Sir.

(b) the amount of grants-in-aid given to 
these institutions last year and during the 
current year; and

Damage a s s d  by Cyclone and 
Rains in  thtrgapnr 

and A iim o l

(c) whether it is proposfcd to increase 
the amount of grant-in-aid to these institu-
tions and if so, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NITIRAJ SINGH CHAUDHARY) : 

in^ ao IttStttttteof Constitutional
andJ»aiiiamentary Studies, the Indian Branch 
v u m International Law Association are 
l iv in g  ttough this m b tr y .

2169. SHRI KRISHNA CHANDRA 
HALDER : Will the Minister of IRRIGA-
TION AND POWER be pleased to state ;

(a) whether the attention of Government 
has been drawn to the wide-spread damage 
of mud-built houses in various villages of 
Durgapur and Asansol sub-divisions due to 
the cyclone and rains in the recent past;

(b) if so, thecxtentof damage;and
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. v " t o  provM*
shelter to the people rendered homeless and

' MtNiSTER IN THEOf? . IRRIGATION AND 
K,UREEL) : (a) to 

&)* &m>m ofwide-spread damage to Jjowes 
m Durgapur and Asanaol sub-divisions caused 
by nontt cyclone and rains have not go Car 

received from the Government of West

2170. SHRI N. K. SANGHI: Will the 
Minister bt FOREIGN TR ADE be pleased 
to state :

(a)whether the growers of hapas in 
PuiD^b are being compelled to sell, their 
produce at throw-away prices;

(b) whether the Cotton Corporation of 
India has been asked to enter the market to 
make purchases to save the growers from 
resorting to distress selling; and

<c) if so, how much cotton has been 
purchased by the corporation and, if not, 
what steps have been taken to ensure that 
the sale price of cotton is not allowed to sag 
low to the detriment of the fanners ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE) : (a) No, Sir.

<%}°and <c). However, in via*-of the 
present situation*he Cotton Corporation has 
been asked to be in* readiness to make pur-
chases if need arises. So far, it has not be- 
come necessary for the Cotton Corporation 

*jfcnaak© purchases* m view of;the nprmal 
MatiOBiag pf the tcade, for which necessary 
steps such as relaxation of credit regulations, 

renban<*ineot of stock limits in the case of 
, p^rcb|se^ ip bprder areas have been taken,

■ 'v.' '' ■* *■: ■ '3 *
fa f t r t  •*  Jlafc and Ifah  Product*

2171. SHRI D P .  JADEJA ; WilJ the 
Min^Sf of FOREIGN TRJfepE, be pleased 
to state the quantity of * fish and fish pro-

ducts exported during the tasi three years 
eountrywise ?

THE DEPUTY MINISTER i t i  THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C .GEORGE) : A statement is laid on 
the Table of the House. [Placed in Library, 
sec No. L.T— 1181/71].

Schem e to fm m p out M mM oa 
W aters (ram  Y aniuui R iver

2172. SHRI HAR1 SINGH ; Will the 
Minister of IRRIGATION AND POWER 
be pleased to state :

(it) whether Government have proposed 
a scheme to pump out monsoon waters 
from the Yamuna River through existing 
Agra canal for storage in the Dhauj and 
Kot depressions in the Aranalli Hills in 
Haryana; and

(b) if so, when the scheme will be fina-
lised?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (a) and
(b). A schemc to augment the water supply 
to Delhi by pumping son*e of the surplus 
monsoon waters flowing in the Yamuna river 
and storing them near Dbauj and Kot villages 
in Haryana has been prepared. It Has not 
been, however, possible to progress with the 
scheme as the Government of Haryana have 
not agreed to it.

OflBfi Basin Ffaod Ooatevl 
C onuakiiioo

2173. SHRI HARI SINGH:
. SHRI SAT PAL KAPUR :

Will the Minister of IRRIGATION 
AND POWER be pleased to state :

(a) the names- of members of thc Gai#- 
getie Basin Flood Control Commission; *

(b) wbethel*
'member o n '<h ^ r '•■■ V
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THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): (a) to 
(if). The question of setting up of the Gtmgt 
Flood Control Commission is still under 
examination.

Work* undertaken by Water and 
Power Developm ent Consultancy 

Services (India) Lim ited

2174, SHRI HARI SINGH: Will the 
Minister of 1R RIGA TON AND POWER 
be pleased to state :

(a) whether the Water and Power Deve-
lopment Consultancy Services (India) Limi-
ted has undertaken some projects in Afgha-
nistan and in Ceylon in the year 1971; and

<b) it' so, an outline thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SttRlB. N. KUREEL): (a) and
(b). The Afgan Electricity Authority has 
assigned to the Water and Power Develop-
ment Consultancy Services (India) Limited 
(WAPCOS) the work of preparation of 
project designs and cost estimates of the 
Phule Kumari and Bamyan Micro-Hydel 
Works together with fcasibilit) studies of ten 
to fifteen Micro-Hydel schemes. Field work 
is in progress. Proposals for WAPCOS under* 
taking work in Ceylon are under examina-
tion.

R egistration o f Water and Power 
D cvelapm eat Consultancy .

• Service* (buffo) lim ited

2175. SHRI BAR! SINGH ; Will "the 
Ministet-of-; IRRIGATION AND POWLR 
be pleased io  state:

' <*) whether the Central Government
'have projioscd the registration of the Water 
and Power Development Consultancy Ser-
vices (India) Limited with United Nations 

<D«vek>pnieftt |>ro|pitanm>cf the Asian Deyelop- 
m m  vWmld Bank a n d tte  Food

add Agricultural Progmtnfhe of the United 
Nations; and

(b) if so, the progress made'so far in 
the matter ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) ; (a) and
(b). The Water and Power Development 
Consultancy Services (India) Ltd. (WAPCOS) 
has been registered as a consultancy oipam- 
sation with the Asian Development Bank, 
the United Nations Development Programme, 
the World Bank and the Food and Agricul-
tural Organisation of the United Nations. 
Amongst these organisations, the Asian 
Development Bank so far has Availed of the 
services of an expert deputed by WAPCOS 
for a Hood control project in Indonesia.

w f  v  faq ^fumr fcr%

2176. *r» : w
fa :

(*) ***£ % fwtr * tm i
tT;t sr«r̂ r fo«rr «r«rr «rr;
aftT

(m) m v  * m  m  m  *w-
ari^t gr«TT srofer w  |  ?

t?r «iA ggjifww) i (*)
*rer arwrf % ftrt* r $rf

(m) w  *n$ sfcrr t

Train halt at Vengara between 
PayangadI and Elimala 

TSouthera llaiilway) '  ̂*' ^

2177. SHRI M. K. KRISHNAN : Will 
the Minister ctf RAILWAYS be pleased to 
state :

(a) whether Government are considering 
. the question of having a train halt at Ven- 
gaxa Station between PayangadI and Elimala 
on Southern Railway;
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(b) if M>» wben it is likely to start func-

tioning;

0 )  whether any enquiry team has visi- 
ted Vfeng&ra; and

(d) tf so, its findings ?

- v ^EliiE i^N ^TH R  OF JtAIUVAYS <SMR1 
K.HANUMANTHAIYA) ; (a) No.

Xjb) Does not arise.

(d) The traffic anticipated to be dealt 
with does not justify opening of proposed 
hah*

Export o f Rubber

2178 . SHRI M. K. KRISHNAN : Will 
the Minister of FOREIGN TRADE be 
pleased to state :

(a) whether Government have any pro* 
posal for exporting rubber to foreign coun-
tries;

(b) if so, ttie main features thereof; and

(c) when a decision is likely to be taken 
in this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C  GEORGE): (a) to (c). Some count-
ries including G. D. R. have indicated keen
i nterest in purchasing Natural Rubber from 
India. The proposals are under active con-
sideration by both parties.

efBmainUstti-Sboreinir 
'■ R ailw ay lin o

$ m . .  SHRI M, K. KRISHNAN : Will 
the Minister of RAILWAYS be pleased to 
state :

; ^  ^hfftfe^r Government are considering
any plan to double the Emakulam-Shocanur

(b) if so, the main points thereof;

(c) whether Government have received 
any representation from the Kerala Govern-
ment with regard to this; and

(d) if so, tiie action taken by Govern-
ment thereon ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTH AIYA) ; (a) Yes.

(b) On the 10# km. long Ernakuiain- 
Shoranur section, the work on 20 km. 
doubling between Aiwayc and Ernakutam is 
in progress. With regard to doubling the 
line between Alwaye and Shoranur, traffic 
survey has been conducted and the survey 
report is under examination- Decision as 
to what portions of the line require doubling 
would be taken after the survey report is 
examined.

(c) No.

{d; Does not arise.

Con o f B M fslore4tiu iU lu il
Line Into Brood Gaoge

2 IHO. SHRI N1HAR LASKAR : Wiii 
the Minister of RAILWAYS be pleased to 
state ;

fa> whether there is any proposal to 
convert the Bangalore»Guntakal tine into 
broad gauge on a priority basis; and

<b) if so, the time by which the proposal 
will be given effect to ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTH AIYA) : (a) and 
lb). The proposal is under active considera-
tion and a decision is expected to be taken 
very shortly.

lm p o r to f Row M atoritJfor

2181. SHRI N1HAR LASKAR ; Will 
tbe Minister of FOREIGN TRADE be 
pleased to state :

(«> the steps being taken to import steel, 
aluminium, zinc and other metals fids year



.j;. AORAHAYANA 9, 1*93 (S-4JH) '’ ■ PPWMCTe 4*j*w» 7«

to meet the shortage of raw materials faced 
by the engineering industry;

(b) whether the raw material will be 
supplied only to export-oriented industries; 
and

(c) if so, the extent of Imports and the 
mankier of their distribution ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE) : (a) and <b). A 
Special Committee under the Chief Controller 
of Imports and Exports reviews the availability 
of steel for production in order to initiate 
timely action for meeting shortages of steel. 
Import licences for about Rs. 192 0 crores 
for steel have already been issued during the 
current year. Arrangements have also been 
made to meet the import requirements of 
steel of the engineering industries for export 
oriented production on a priority basis, Im-
port of Zinc, Lead and Aluminium are fully 
canalized. Availability is watched by a Com-
mittee under the Chief Controller of Imports 
and Exports. Small scale industries are also 
being granted additional import allocation of 
non-ferrous metals and steel to the extent of 
50% and 25% respectively of their normal 
entitlements.

(c) Separate statistics of imports for the 
engineering and export-oriented industries are 
not maintained. In respect of items for 
which the import is canalised through public 
sector agencies, the import and distribution 
is arranged through such agencies. For other 
items* direct import licences arc issued.

High Cfest o f TtMMttUiag to India

2182. SHRI NIHAR LASKAR : Will 
the Minister of IRRIGATION AND POWER 
he pleased to state :

. (a) whether the coat of tunnelling in
India is very high and agcotd formula is 
^  in this matter; and

■j-d irJ°> the steps being taken or pro-
modern

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION Atm  
POWER (SHRI B. N. KUREEL) : (ft) and
(b). Increases in costs of tunnelling are due 
to increases in prices and wages, and: &t$6 
owing to the fact that many tunnel works are 
now being carried out in complex and difficult 
geological condition as in the Himalayas.

Instrumentation techniques are being 
progressively applied to measure rock behavi-
our and loads on supports in important 
tunnels and designs made so as to reduce the 
cost as far as possible, by applying the latest 
available knowledge in the new discipline of 
rock mechanics.

R c a isv a ltflN ififlty lw tw M a  
U w M t and HiglMMt pnSd 

Em pltycM  ef Railway*

2183. SHRI N. E, HORO :
SHRI MAT! BHARGAVI

THANKAPPAN :

Will the Minister of RAILWAYS be 
pleased to state ;

(a) whether there is wide disparity bet* 
ween the lowest and the highest salaries of 
the Railway StafT in certain categories; and

(b) if so, the efforts made by Govern* 
mant to reduce this disparity ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHA!YA) : (a) and
(b). Under the existing pay structure, the 
lowest emoluments consist of the minimum 
of the lowest scale Rs. 70/- p. ra., dearness 
allowance of Rs. 71 /- p. m. and interim 
relief of Rs. 15/- p. m. or Rs. 156/- in all, 
and the highest salary payable is Rs. 3,500/- 
p. m., and no dearness allowance or interim 
relief is admissible. The ratio between the 
highest and the lowest emolumentshaa in 
fact been gradually reduced* After the First 
Pay Commission, in 1947 the pre-tax ratio 
of the highest salary to the lowest emolu-
ments in Railway service was 55 : 1 and at 
present, this ratio is 23 : 1. it may, however* 
be added that Government have since appoin-
ted another Pay Commission to examine the
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emoluments and service conditions of Central 
Government employes, including Railway 
employees.

Diversion o f Ofosoiete Tm Estate*

21*4. SHRI K. LAKKAPPA : Will the 
Minister of FOREIGN TRADE be pleased 
to state :

(a) whether Government propose to pro-
vide financial assistance to growers for diver- 
swwt of obsolete tea estates to growing coco, 
rubberand coffee as Malaysia, Brazil, and 
Japan had done; and

(b) if so,thebroadouUines of the pro-
posals ? , . / f

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. Cv GEORGE) : (a) No. Sir; no 
such proposal is under the consideration of 
Government.

(b) Does not arise.

Decline lii Production of Tea

2 )85. SHRI K. LAKKAPPA : 
SHRI N. SH1VAPPA : 
SHRI MUKHTIAR 

SINGH MALIK :

Wai the Minister of FOREIGN TRADE 
be pleased to state :

(a) whether tea production is steadily 
jKWB^down became of falling exports* rising 
co»ts aniil increased taxes; and*

1(b) if so, Government’s reaction thereto?

 ̂ i>EPt>TY MlNiSTEfc IN THE
MmiSTRY OF FOREIGN TRADE

GEORGE);': (a) 'No, Sir. The 
pi^uction of tea in India increased from 
i f f  Mfrtio0 Kgs. in 1966 to 422 Million 

1974.;

.P°&

Supply o f Wagons for Jute and 
other Good* lying at Stti*ar»», 

Behariganj in ftttiar

2186. SHRI R. P. YADAV : Will the 
Minuter of RAILWAYS be pleased to state :

(a) whether Government are aware that 
huge stock of Jute and other goods could not 
be despatched for want of Railway wagons 
at Saharsa. Behariganj and other nearby 
railway stations in Bihar;

(b) whether large number of representa-
tions have been made by the business asso-, 
ciations to the Railway Board;

(c) if so, the action taken thereon; and

(d) the present position regarding the 
supply of wagons and the steps being taken 
to improve the present position ?

THE MINISTER OF RAILWAYS 
(SHRI K, HANUMANTHAIYA) ; (a) and
(b). Representations have been received for 
stepping up jute loading to Calcutta area 
and other goods traffic including sugar to 
destinations on the Northeast Frontier 
Railway.

(c) and (d). Jute loading on the North 
Eastern Railway was maintained at a high 
level of 7,404 metre gauge wagons from 
January to July, 1971, as compared to 5,750 
metre gamje wagons during the same period 
in 1970. Due to severe floods and breaches 
resulting in through communications being 
affected via Garhara and Farakka, there was 
a severe set back to loading of jute and 
other goods during the months of August to 
October, 1971. Despite these iMtfctions, 
during the period from 1st August to 15th 
November $>97], 2,633metregauge wagons 
were loaded with jute. Th* loading of other 
revenue earning commodities was also main-
tained at a higher level and during the period 
from 1st April to 15th November, 1971, 
2,00,956 metro gauge wagons were loaded 
as against 1,92,210 metre gauge wagons 
loaded during the corresponding period of 
last year. With the restoration of through 
communications, loading is tyeiti# progress-
ively stepped.:**  ̂ V.'.'V, i.v^
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ObnosJmta S q u ll Spreading from  
Calvert No. sea o f Patna 

City Station

2187. SHRI R. P. YADAV : Will the 
Minister of RAILWAYS be pleased to state :

(a) whether Government are aware that 
the dead bodies of cows, buffaloes, bulls and 
horses are thrown and some times operated 
upon in tbe Railway land near culvert 
No. 102 of Patna City Railway Station thus 
spreading obnoxious smell all over the 
placc :

(b) if so, the reasons why the Railway 
land has been allowed to be used for dump- 
ing of dead bodies; and

(c) whether Government propose to 
depute Railway Police Force constables to 
stop the misuse of the railway land and to 
prosecute the offenders ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) No.

(b) and (c). Do not arise.

Remodelling o f Calvert No* too near 
Patna City Railway Station

218*. SHRIR. P. YADAV: Will the 
Minister of RAILWAYS be pleased to state :

(a) whether Government are aware that 
culvert No. 102, near Patna City Railway 
Station, is too narrow for the traffic that 
passes over it and that its construction is 
defective;

(b) whether Government propose to re-
model it to the extent possible as also to 
make a few “man-holes” in the culvert for 
smooth discharge of rain water; and

(c) if so, the time expected to be taken 
for completion of the same ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) As 
the cuivert is an opemng for rain water 
di&inage,. the questipe of its , narrow

for traffic does not arise. The entire bridfe is 
sound; there is no defective construction.

(b) No, does not arise.

(c) Does not arise.

Thefts from  Railway Wagons at Patna 
City Railway Station

2189. SHRI R. P, YADAV : Will the 
Minister of RAILWAYS be pleased to state :

(a) whether Government are awane that 
large scale thefts from Railway wagons take 
place at Patna City Railway Station in 
collusion with R.P.F. staff as also because 
there is insufficient lighting arrangements in 
the Railway yard especially towards southern 
side of station; and

(b) if so, the steps being taken to stop 
such cases of thefts ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) Only
5 cases of theft h;ve been reported at Patna 
City Railway Station during 1971 and 
neither Railway Protection Force staff nor 
Railway employees were involved in these 
cases. There is adequate lighting arrange-
ment in the Railway yard at Patna.

(b) The following preventive measures 
are, however, being taken to avoid incidence 
of theft and pilferage on the Railways :

(1) Drastic action is taken against Rail-
way Protection Force staff found Involved in 
cases of theft and they are gradually weeded 
out from the Force.

(2) Crime Intelligence staff of the Rail-
ways and Central Crime Bureau, Railway 
Board are detailed to collect intelligence on 
receipt o f complaints, concerning moral 
turpitude and involvement of Railway Pro-
tection Force personnel in railway crimes 
with a view to initiating suitable action.

(3) All India drives are being organised 
for the prevention of thefts and pilferages on 
the Railways,
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(4)'-'to, make the Force more effective, 
(be Railway Protection Force is proposed to 
be re-organised by dividing it into a Protec-
tion Branch, a Presecution Branch, an 
Investigating Branch and an Intelligence 
Branch, in addition to the Fire Service 
Branch.

(5) Emphasis is being laid on proper 
packing and marking of packages, locking 
riyctting of wagons, close supervision over 
loading and unloading of packages and 
maintenance of close co-ordination between 
the Railway Protection Force, the Govern-
ment Railway Police and the local Police for 
the prevention of incidence of thefts and 
pilferages.

Report of the Single -Member 
Railway Labour Tribunal

2190. SHRI ISHAQ SAMBHALl : Will 
the Minister of RAILWAYS be pleased to 
state :

(a) whether a Single-Member Railway 
Labour Tribunal was appointed by Ministry 
of Railways to go into the question of in-
crease in the Pay Scales of Running staff 
spme three years back; and

(b) when the report is likely to be sub-
mitted ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) Yes; 
this was one of the Terms of Reference, 
besides seven others, of the Tribunal.

(b) The hearings have not yet been 
completed by the Tribunal. It is not possi-
ble to state precisely when the report will be 
available, but it is expected that it will take 
four or five months more.

Underground Railway for Calcutta

2191. SHRI B K, DASCHOWDHURY: 
SHRI MITKHTIAR SINGH

MALIK :
DR. LAXMINARAIN PANDEYA:

RAILWAYS be
pleased to state;

(a)" wiiethei: Govermtieirtt tiaye cohipieted 
the study of the Sumy Report of Under-
ground Railway system for Calcutta;

(b) if so, the outcome thereof; and

(c) the time by which it is likely to be 
completed and at what cost ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) No.

(b) Does not arise.

(c) It is likely to take seven years for 
completion at an estimated cost of Rs. 140 
crores.

Scarcity of Drinking Water at 
Lumding Railway Township

2192. SHRT MOHAMMAD ISMAU : 
Will the Minister of RAILWAYS be pleased 
to state :

(a) whether the attention of Government 
has been drawn to acute scarcity of drinking 
water in Lumding Railway Township:

(b) if so, the extent of scarcity;

(c) whether Government have conducted 
any survey to assess the availably of drink-
ing water in this township; if so, the finding' 
of the survey; and

(d> the steps taken by Government to 
ensure the supply of sufficient quantity of 
drinking water in this township ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA): (a) Yes.

(b) Only during hot weather, scarcity to 
the extent of 1*25 lakhs to 3*65 lakhs 
gallons daily was experienced in the past.

(c) All available sources of water supply 
at Lumding have been tapped by the Rail-
way Administration.

(d) The water supply to the Railway 
colony at Lumding is being augmented frbm
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time, to tunc. A schema for augmentation 
of water supply is under execution.

Demands of £m ^ »y«ei o f Foreign
Traffic AeiBOiati Office. Delhi # 

(Western Railway)

2193. SHRI MOHAMMAD ISMAIL : 
Will the Minister of RAILWAYS be pleased 
to state :

(a) whether meetings and demonstra-
tions were held in the Foreign Traffic 
Accounts Office Western Railway, Delhi on 
the 27th August, 17th September and 
22nd October, 1971;

(b) if so, the demands of the employees 
and the reasons for not acceding to the same 
up till now; and

(c) the steps taken by Government to 
tiiVAlise the matters ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) ; (a) Yes. 
on the 28th August, 17th September, and 
22 nd Octobcr, 1971.

(b) and (c). The demands of the emplo-
yees were :

(1) promotion of Class IV staff to Class
III cadre;

(2) tilling up existing vacancics;

(3) creation of additional posts in For-
eign Traffic Accounts Ofhec;

(4) supply of adequate uniforms to Class
IV staff;

(5) action against certain &ta(f of For* 
eign Traffic Accounts Office for 
alleged misbehaviour towards a 
Daftry; and

(6) allotment of quarters.

Avregatds: (l) and (2) above, a written 
te^t' --̂ C3wi IV for pro-
motion to Class m  cadre and to fill up ths

existing vacancies thereby has been held on 
24-11-1971.

As regards (3), creation of 17 posts has 
been ordered, The question of creation of 
additional posts, as also the demands listed 
at items (4) to (6) is under consideration.

Export of Persian Carpets

2194. SHRI G. Y. KRISHNAN ; Will 
the Minister of FOREIGN TRADE be plea-
sed to state :

(a) whether India is exporting Persian 
Carpets; and

(b) if so, the capacity per year for their 
manufacture in the country and the amount 
of foreign exchange earnings on account of 
export thereof annually ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE) : (a) Persian type carpets 
are exported from India.

(b) The production of Persian design 
carpets in the country is approximately Rs.
160 lakhs annually. It could be organised 
upto Rs. 300 lakhs annually or more depen-
ding upon the demand from foreign coun-
tries. No export statistics of Persian design 
carpets arc maintained separately.

nfw* W l

2195. if twftwWwt: wr TW «r<ft 
fa :

(«)  <rfwr *r srfwrtftirf

*ter, aifwiw«r, v w w t , tnr-
aftt anryc «rrf? arem-JRW 

faarit t  ait fa fawnftn rftx m  m i i t  
I StFtr TO % TRf f  <rT*g faWt 

W ft  f ; afit

' (« )  WT *rf«wfT*rf :' m t  ;
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nfr anarm WWT
V TO* TO»TT W w  W RT v r r f  I  r

fc» «nft (<0 * 0  £g**& n): (*p) 
><k (» ). 5^1 *ft wr ark 
w r w  t*  tw amt»ft i

v m i  ^  # n s r ,  «ft j i
f t  TOW iw il % TOW 

*ft ftrem a

2169. «ftwnfta«i w :  w ifcunft 
« f  wsi% f t  :

'..(*) 11 aw$prc. 1971 *> i f w i  
5s% % vter ^ n r  «rc < m  % %<t* 
vtnzx «ft tpr® sfo 5%, nr «rnrc f*r%* 
www % m t  H f t iw ra  fw r arftw  « t 
s w » g t t f ;

(fr) wr i t o  % fOTtwH gqfrcis 
*> *& j»r <rt *rhs tpr̂ r % <m«r % wit 
^  5# f w r  % f t  mft ^ t; «ftr

(•r) ftwras «i BTtnr w i |  r ft 
wr i t  aw tw w t wf«rr(?t nftnf ?

%ii ijA  («ft it jsymfat) : (*) % 
(»r). 15-8-1971 m JTwar arttow, «tet
4rt «ft ^  fiw rna fasft «ft W w
3 « #  «ft !% <« pRft TOW r a n
w f s f c r « i $ f « i  f c w ,  < i^ < rsf% 
scrft fttalr «rc |ra*  aifiwrft,
« r w r f t j f t w ,  *rter, ^  ww fsft®  
«ft«* aflr «?* ®rfw «itr«rfw> 
f tp  *<r ir wwrt 4is  if i
:mmr&- jfw ? w fem # , « te t%  
aft ^r *t «pwt <rft«mft if> w # A  
^  i *$ ftnnra?r arHr % ftn j j f iw  *rfir- 
**fw f *fr5fir i

J i i t j t  w iw  v t  wvrc wTw w

2197. *#[ finr : WT
*en% ^  W  fv  :

(3F) *W Tnr^TFT TOT % VlVfC
«rww £ *  f©  ^  ^  %*p̂  

q $ n i  m  sm *  r i  t ^ r  ( ;

(w) w t  w  vn:«r f^rwr *n 
srfff^  ?rmf t o i  ^ifff ^ rs f t  qifft
I ;  artr

(*r) irf? | f ,  err fin? ^errOTr 
^ ^ rrW f % f«r^ % «wr ^r^nCr 
* | ?

fcr«hft ^ y w m )  : (^ )
fcpg r̂ ^ ? f f  % « h w  ^
an^ aftugT frft, vx* 
^ t  f«rq «tjt 9r?r £*?T *?T?r-f?i5r 5 © fe!T 
n  fT% n̂ r I ^?T gsrt wt *rm f«w
^rmpir ^ r r f  5r*rcrT ?r srfiwr *r

ft? i

(W) afft (*T). «ffap *TT5T f*«*l
% sr«wr 5̂% qf^^rfw rlf
% OTzrta <rc ^ fcT ^  stht^t «ifcrr | ,  «r?r: 
1 % ^fsrf^rer ^  v t
«ri |  f*p nmroT?r |f% n Pwf^cr 
v t 3 t r  m fv ftpftr *̂ r « rw f  w ? tt  % 
arforsp ^  jfa»*r h  <n% 1
%* «rwr*r f̂ rr̂ Tf arrfr wifi »nft 
|  ft* qfe v  ?rw w  arrif
ar> arfew  5̂ 5 vr% %r fWw Jnrr̂ r 
w w  f*mrT w  1

Foreign Exchange earaedi by 
ExportiflgM M «aM eeO re

2196. SHRI RAJA KULKARWl : Will 
the Minister of FOIlBlON TH^DB be 
I»l«ft9e4 to state : ;,
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(a) the annual earning in foreign 
exchange as a result of export of manganese 
ore to foreign countries; and

(b) the steps taken by Government to 
explore more foreign markets for Indian 
manganese ore ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE) : (a) During the 
year 1970 the foreign exchange earning on 
account of manganese ore export was 
Rs. 13*25 crores.

(b) Exports of the manganese ore can-
alised through the Minerals and Metals 
Trading Corporation of India Limited, except 
ore produced/acquired by the Manganese Ore 
(India) Ltd., MMTC through its selling 
agents, special delegations and Indian Trade 
Missions in the major steel producing 
countries, keeps in touch with the buyers 
and important consumers of manganese ore. 
Besides MMTC, other established shippers, 
minc-owners haw also been given freedom to 
negotiate business directly and enter into 
contracts with the foreign buyers subject to 
the prior approval of MMTC with regard to 
price and other terms and conditions.

Indian manganese'ore in the past was ex-
ported to almost all the major steel produc-
ing countries of the world with the exception 
of the USSR, which itself is a major producer 
of manganese ore. In this context, and keep-
ing in view the limitations in the internal 
availability of acceptable grades of ores, the 
possibility of exploring more markets for 
Indian manganese ore is rather limited.

Export Trade o f Textiles and Mica

2199. SHRI AMAR NATH CHAWLA : 
SHRI SAT PAL KAPUR :

Will the Minister of FOREIGN TRADE 
be pleased to state :

(a) the present volume of export trade 
in textiles and mica; and

(b) the efforts made to make Indian 
textiles competitive Abroad and to find out

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A* C. GEORGE) : (a) and (b). A 
statement is attached.

Statement

(Rupees crores)
Exports of textiles

& Mica 1969 1970 1971*

Mill made cotton 
textiles 1Q5'19 116*49 *3*10

(*Jan-Oct. provisottal)
(Rupees crores) 

(Quantity in lakh kgs.) 
1968-69 1969-70 1970r71

Qty. Val. Qty. Val. Qty. Val. 
Mica 209-6 15*50 242*6 17*47 268-5 17*17

Steps taken to increase exports-—

(i) Arranging import of adequate quantity 
of cotton;

(u) Allotment of foreign cotton to ex-
porting mills against firm export 
orders;

(iii) Cotton stock limits for exporting 
mills have been relaxed;

(iv) import of sophisticated textile machi-
nery, not manufactured in the. coun-
try, ’ to mills exporting twenty 
cent of their exports has been all-
owed;

(v) scheme for grant of soft loans for the 
modernization of export oriented 
cotton textile mills is expected to be 
announced shortly;

(vi) To boost exports further and find 
new markets, exhibitions, fair and 
fashion shows are being arranged In 
various markets and due publicity is 
being given.

“Operation Mughal Semi** 2»Jfa* I 
to curb Thefts and Pilferage 

o f Railway Gaoode

2200. SHRI AMAR NATA CHAWLA : 
SHRI RAJDEO SINGH :

Will the Minister of RAILWAYS be 
pleased to state :
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,;,•<«>; J w n r^  tfcei'Operation Mugbalsarai’ 
p$0i projeqt launched to curb laige-scale 
thefts and pilferage of Railway property and 
gdods in transit in the Mughalsarai Marshal* 
ling Yard has proved successful; and

(to) whether the seasoned criminals have 
again become active ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a)
Operation Mughalsarai has proved effective. 

As a result of this operation during the 
last 12 months from November, 1970 to 
October, 1971, property valued at 
Rs. 69,448/- was recovered out of the stolen 
property worth Rs. 2,00,775/- and 18 noto-
rious criminals were apprehended. More-
over, both Northern and North Eastern Rail-
way administrations have been greatly be-
nefited by this Operation.

<b) No, as a result of strict watch being 
kept on such criminals, their activities have 
been curbed to a great extent.

Blowing up o f Railway Track near 
Karimganj Railway Station 

(Northeast Frontier 
Railway)

 ̂ 3201 SHRI -NAWAL KISHORL 
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

\ , (a) whether Railway track near Karim- 
ganj Railway Station in Assam was blown 
up on the 16th September, 1971;

(b) if so, the number of casuaiitics;

' (c) whether this was an act of sabotage 
by Pakistani saboteurs; and

(&) the steps which Government propose 
to takc to^iaintain the safety of the railway

THE MINISTER OF RAILWAYS 
(SERI K. HANUMANTHAIYA) i (a) Yes, 
w trn

(b) One passenger died and 12 others

(c) Suspected to be an act of Pakistani 
Saboteurs/Agents.

(d) The Government have taken the 
following steps to maintain the safety of the 
railway lines in that area ;

1. Security patrolling by the Police/Home 
Guards;

2. Track patrolling by Police/Home 
Guards/Village Defence Party members in 
conjunction with the Railway gangmen;

3. Guarding of vital Railway installations 
and important bridges by armed police and 
home guards;

4. Searchlight patrolling by 59 mount 
brigade;

5. Suspension of night running of pas-
senger trains in vulnerable sections;

6. Observation posts have been set up 
at important railway stations;

7. Three metres belt on either side of tbe 
track in vulnerable areas has been declared 
as protected area under the Assam Main-
tenance of Public Order Act, 1947;

8. Imposition of punitive lax on two 
villages bordering East Pakistan territory;

9. Arousing consciousness amongst villa-
gers adjacent to railway track against acts 
of sabotage by Pakistan Agents;

10. Rewarding persons responsible for 
timely detection of sabotage activities; and

11. Checking passenger's luggage in trains 
in vulnerable areas.

Burning o f Transform er* Belonging to
Sub-Station in  Eastern Railway

'  2202. SHRI ROBIN SEN : Will the 
Minister of IRRIGATION AND POWER 
be pleased to state :

(a) whether two transformers of 432/25 
KY. at Durgapur Grid Sub-Station and iyo
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transformers of the same capacity at Kumar* 
dhttbi substation in Eastern Railway were 
burnt in 1969 and 1971 respectively;

(b) if so, whether any enquiry has been 
made in the matter and if so, the outcome 
thereof; and

(c) the action taken in the matter ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): (a) Yes, 
Sir.

(b) and (c). From a joint investigation 
carried out by the representatives of the 
Railways and of the Damodar Valley Corpo-
ration, it appears that at Durgapur, the 
cause of failure was successive switching on 
of the transformers during location of rail-
way track faults. The Railways have taken 
action to modify the procedure for track 
inspection, in respect of the failure at 
Kwnardhubi, the joint team’s investigations 
which were completed in the end or October, 
1971, indicate that the failure was due to 
burning out of the trip coil in the 25 KV. 
trip breaker. The main recommendations 
of team relate to replacement of insulating 
sleeves, more frequent testing of relays* modi-
fication of operating procedures, trip mecha-
nism and charging circuit. The Damodar 
Valley Corporation is taking action to rcctify 
the deficiencies observed.

Accident between Goode Trains at 
KaSttbathan Station in Aaansol 

D ivision (Eastern Railway)

2203. SHRI ROBIN SEN : Will the 
Minister of RAILWAYS be pleased to 
state :

(ay whether there Was an accident bet-
ween two goods trains at Kalubathan Station 
in A&ansol Division, Eastern Railway on the 
3rd October, 1971;

(b) if so, the total number of casualties 
jtiwi tbe names and designation of the per- 
scat, killed;

(c) whether any on the spot enquiry was 
held; if so, whether some brakes were found 
defective; and

(d) the action taken against the persons
responsible ? ; '

THE MINISTER OF RAILWAYS 
(SHRI K. HANU MANTHAIYA) (a) Yes. 
A collision took place between Electric 
Crack Goods'trains No. 632 Down and 
No. 634 Down.

(b) In this accident, 3 persons were 
killed and one sustained grievous injuries. 
The names and designations of the persons 
killed are given below :

Name Designation

1. Shri J. N. Sinah Guard of Electric Crack
Goods train No, 632 
Itowa,'''

2. Shri R. N. Mitra Driver of Electric Crack
Goods train No, *634 
Down.

3. Shri U. S. Rai Assistant Driver of
Electric Crack Goods 
train No. 634 Down.

(c) An inquiry has been held. According 
to the findings of the Inquiry Committee, the 
accident was due to inadequate brake power 
of Electric Crack Goods train No, 634 
Down.

(d) Suitable disciplinary action is being 
taken against the defaulting staff.

Trade between India and USSR
BllflCr LW I|H ^riu 'JtglVJVlUVKl

2204. SHRI K. BALATHANDAYU* 
THAM : Will the Minister of FOREIGN 
TRADE be pleased to state :

(a) whether the trade between India and 
USSR is carried out on balanced <b«sfs under 
long term trade agreements;

(b) if so, the salient features thereof;
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(c) whether all accounts are settled in 
Indian Rupees £

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A C , GEORGE): (a) Yes, Sir.

0>) Trade between India and USSR is 
carried out on balanced basis under long 
terin Trade and Payments Agreement signed 
on 26.12.70 in New Delhi for five years 
from I $71 to 1975. Copies of the Agree-
ment have been supplied to the Parliament 
library.

(c) AH payments of a commercial and 
non-commercial nature between India and 
the USSR are affected in Indian rupees in 
accordance with the existing Agreement.

Indo^Sovict Trad© Co-operation

2205. SHRI K. BALATHANDAYU- 
THAM : Will the Minister of FOREIGN 
TRADE be pleased to state :

<a) whether the main trend of Indo- 
Soviet Trade Cooperation in 1971-75 is the 
growth of Soviet assistance to Indian Indust-
rial Development through increased deliveries 
of machinery and equipment, crude products 
and materials; and

(b) if so, the main points thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE): (a) and (b). The existing 
Trade and, Payments Agreement between 
India and USSR which is valid upto Decem-
ber,' 1975, envisage inter alia, imports into 
$»dia of machinery keeping in view our 
indigenous production, components and 
spares for Soviet-assisted projects, ships, 
kerosene, oils and lubricants, rolled steel 
products* basic metaUf raw materials fertili-
sers,'etc. The quantum of these imports 
for eacb year will, however, have to be nego- 
tiated betweeo the two Governments while 
preparing Annual Trade Protocols.

C w S m stiw  «od Proapacta of 
Promotion of 

.. Engtnoer*

2207. SHRI BISHWANATH JHUN- 
JHUNWALA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether the temporary gazetted 
Assistant Engineers in a representation to the 
Minister have ventilated their grievances in 
regard to their confirmation and prospects 
of promotion;

(b) whether Engineers have requested 
that the recommendation made by the Admi-
nistrative Reforms Commission that persons 
with two years service in this grade should 
be made permanent be accepted; and

(c) if so, their grievances and whether 
Government have considered them and if so, 
the steps taken to redress them ?

THE MINISTER OI RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) Yes.

(b) There is no such recommendation of 
the Administrative Reforms Commission 
relating to temporary officers of Railways. 
The Study Team on the Personnel Adminis-
tration set up by the Administrative Reforms 
Commission have made some observations 
in respcct of temporary Government servants. 
These are being looked into by the concerned 
authorities.

(c) Representations received, from tempo-
rary Engineers from Ume jto time are consi-
dered and appropriate action taken.

Linking of Rajasthan Canal with 
Kaadla Port

22Qg. SHRI BISHWANATH JHUN- 
JHUNWALA ; Will the Minister of IRRI-
GATION AND POWER be pleased to 
state ;

(a) whether Government are considering 
any proposal to link Rajasthan Canal with 
Kandla Port;
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(b) whctberany decision has been taken (b) if so, the main recommendations
in this regard; and thereof ?

(c) whether any outlay has been worked 
out for the project and when the work will 
be taken in hand ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (a) No, 
Sir.

(b) and (c). Do not arise.

Requirement of Power In States

2209. SHRI R. P. ULAGANAMBI : 
Will the Minister of IRRIGATION AND 
POWER be pleased to state :

(a) whether the State-wise and region- 
wise requirement of power in the country for 
the next five years has been assessed by the 
Committee set up for this purpose; and

(b) if so, the broad recommendations of 
the Committee ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (a) The 
Seventh Annual Electric Power Survey Com-
mittee has not yet finalised its report. The 
work of the Committee is in progress.

<b) Does not arise.

Committee on M inim ising Break-
downs and Improving Low 

Voltage Conditions In 
Power Supply In 

Rural Areas

2210. SHRI R. P. ULAGANAMBI : 
Will the Minister of IRRIGATION AND 
POWER be pleased to state ;

(a) whether the Committee set up to go 
into the question of minimising break-downs 
ift Power supply and improving Jow . voltage 
condition* in rural areas ha&; submitted its 
report; and

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (a) and
(b). The Committee has recently submitted 
its report. This is a technical report and tbe 
main recommendations of the report deal 
with planning and design of the distribution 
systems, use of standard and tested materials, 
regular inspection of the distribution systems, 
systematic recording and analysing of the 
various types of faults to enable adoption of 
remedial measures, better operation and 
maintenance practices, training of staff, etc.

Swim ^  S m  TO
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Sabot*go A ctivities on Rijdfaant Track 
' between Delhi and. HewMb ■

2212. SH*M S. C. SAMANTA : Will 
the Ministcr oi' RAILWAYS be pleassd to 
state ; ‘ ,:v'-' ' ‘ " v-' ''"'L

* j w r  m w i i W *

fircrwrc, 1964 
m«f-I 3 « 5 « , 1970 ^ i 
Trm-ii f«wrc, 1970 *r i 

vfar, 1970 

feffwre, 1969

a«5«T 1971 

srn^T, 1968

(a) whether frequent attempts of sabotage 
have been made on Delhi-Hnwrah track of 
Rajdhani Express;

(b) if so, the steps taken to safeguard 
the track against such attempts;

(c) whether on the 24th October, 1971 
a piece of wood was found near the Rail 
track between Jhinjhak and Ambiapur on 
Northern Railway and the driver stopped the 
train by applying emergency brake; and

(d) if so, whether any damage was caused 
to the train or to the track ?

THE MINISTER OF RAILWAYS 
(SHRf K. HANUMANTHAIYA) : (a) Only 
one such incident took place recently on 
26.3.1971,

(b) The steps taken are : t

1. Security patrolling by RPF, Engi-
neering gangmen has been intro-
duced;

2. Joint patrolling by RPF and State 
Police is also being done at vul-
nerable places;

passing of trains;
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4. The villagers residing in the imme-
diate vicinity of the railway track 
are made conscious against such 
acts of sabotage on milway track 
and serious consequcnces they 
entail;

5. Persons giving timely information 
leading to detection of sabotage 
are suitably rewarded; and

6. Escorting of the train by RPF 
personnel;

(c) Yes, but the incident took place on 
23.10.J971.

(d) A minor damage was caused to the 
engine but no damage was done to the 
track.

Electrification o f Panskura-Haldia 
Railway Line

2213. SIIRL S. C  SAMANTA: Will 
the Minister of RAILWAYS be pleased to 
state :

(a) when the newly built Panskura- 
Maldiu Railway line is likely to be clcctrified;

(b) the reasons why the full construction 
of the line including the port area has been 
delayed;

<«) whether laying a second line is under 
contemplation; and

(d) whether casual labour of this line 
unemployed at present will be given pre-
ference in electrification work ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) ; (a) Some 
time in 1973.

<b) Line between Panskura to Durga- 
chak ('59*48 Kms.) has been opened to 
Goods Traffic since j £  1.1969. Line bet-
ween Durgachak to Haidja (10-18 Kms.) is 
planned for completion in June, 1972. There 
has been no delay in the construction of this 
line. It is proposed to synchronize the 
completion pf the line with the requirements

of Port Authority, who arc themselves 
executing the work in the port are*.

(c) No.

(d) No.

Complaint* against the Canteen 
Contractor of a Canteen at 

Indore Railway Station

2214. SHRI SHASHI BHUSHAN: Will 
the Minister of RAILWAYS be pleased to 
state :

(a) whether Government had sent a. team 
of Officers to enquire into complaints against 
the Canteen run by Shri Gurnani at Indore 
Railway Station;

(b) the contents of report submitted by 
the team;

(c) whether this team of Officers had 
made enquiries from Journalists Members of 
Parliament and other high dignitaries of the 
locality; and

(d) the action Government proposes to 
take in the matter ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) ; (a) No.

(b) to (d). Do not arise.

Compensation paid by Railway a to 
Food Corporation of India

2115. SHRI SHASHI BHUSHAN : Will 
the Minister of RAILWAYS be pleased to 
state :

(a) the total amount of compensation 
paid by Railways to the Food Corporation 
of India for damage to food grains trans-
ported in open wagons during this year;

(b) the comparative figures of such pay-
ments to the Corporation during the last two . 
years;

(c) whether certain Officers settle the 
claims arbitrarily; and
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'(d) If so; tbe designation and names of 
those persons and the action taken or pro-
posed to be taken against them ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a)
Rs. 7,624/- (represents the amount of com-
pensation paid from April, 1971, to 
September, 1.971, on all Railways excepting 
South Eastern Railway and for South Eastern 
Railway from April, 1971 to June, 1971).

(b) The comparable figures of such pay-
ments to the Corporation during the last two 
years are as under :—

April, 1969, to September, 1969
Rs. 22,828/-

April, 1970, to September, 1970
Rs. 17,022/-

(c) No.
(d) Does not arise.

Com pletion o f Works Programmes

2216. SHRI SHASHI BHUSHAN : Will 
the Minister of RAILWAYS be pleased to 
state :

(a) tbe number of works included in the 
Works Programme for this year to be under-
taken at various places in the country;

(b) tbe total amount involved therein;

(c) the break up of these Programmes 
State-wise; and

(d) the steps taken by Government to 
ensure that these Works Programmes are 
completed within the stipulated time so that 
revised estimates are not required to be 
sanctioned ?

THE MINISTER OF RAILWAYS 
(SHRI R. HANUMANTHAIYA) : (a) One 
thousand and thirty six new works.

(b) (i) Total Cost : Rs. 144 crdres
approximately.

(ii) Outlay for 1971-72 : Rs. 28*57 
crows.

(c)Breakup of the Work* State-wise is 
gipt compiled; and

(d) The progress of the works is reviewed 
periodically and action taken as necessary to 
adhere to the Scheduled Programme of 
execution and target dates.

Holding op o f a Train by a Mob 
of students at Arrah Station 

(Eastern Railway)

2217. SHRI MUHAMMED SHERIFF : 
Will the Minister of RAILWAYS be pleased 
to state :

(a) whether a mob of students held up a 
train at Arrah Station (Eastern Railway) and 
police fired on them on the 4th November, 
1971; and

(b) if so, whether any enquiry has been 
held in the matter, and if so the oulcomc 
thereof ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) Yes.

(b) The Governmen Railway Policc 
Arrah has registered a case No. I dated 
4.11.71 u/s 147/149/307/337 1PC and 
section 126/128/121 of Indian Railway Act 
and investigations are in progress.

Resting facilities to Special Train 
Exam iners Feroxepur D ivision  

(Northern Railway)

2218. SHRI ISHAQ SAMBMALI : Will 
the Minister of RAILWAYS be pleased to 
state :

(a) whether General Manager, Northern 
Railway vide letter No. 960E/101/C-26
(2)NRMV/E Union dated the 18th October,
1971 has approved the action of Divisional 
Superintendent, Ferozepur for providing 
cooking facilities to Special Train Examiners 
to tbe extent of providing separate cook and 
bearer exclusively far their use in Ludhiana 
Running Room;

(b) whether Sjwcial Ticket Examiners 
are simply allowed resting facilities which 
include only a place *>f resting and exclude 
mattressess, Pillows, Bed Sheet*, Blankets
■■etc;
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(c) whether the orders v*efe item (a) arc 
in contravention of Board’s directive; and

(d) if reply to parts (b) and (c) be in the 
affirmative the action proposed to be taken 
in this matter ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) The 
Running Rooms at Ludhiana, Pathankot and 
Amritsar were being used by the Special 
Ticket Examiners in accordance with extant 
orders, as there was spare capacity available 
after the use of the facilities by running 
staff. However, at Ludhiana, some dispute 
arose between the Special Ticket Examiners 
and Guards and it was found possible to 
rearrange the rosters of cooks and bearers in 
such a manner that there was no clash 
between servicc of food to the running staff 
on the one hand and Special Tickci 
Examiners on the other hand. No additional 
cook and bearer have been provided for the 
Special Ticket Examiners.

(b) In terms of the Railway Board’s 
extant instructions, STEs/TTEs are normally 
allowed only the resting facility in the Runn-
ing Rooms. In certain Running Rooms, 
however, the other facilities including food 
can also be extended to these staff where 
such use does not inconvenience the regular 
running staff.

(c) No.

(d) Docs not arise.

Cm n  of damage by Floods in 
Buftnokttil, Hoogfcly D istrict, 

W est Bengal

2219. SHRI BIJOY MODAK : Will 
the Minister of IRRIGATION AND POWER 
be pleased to state :

(a) whether otic of the main reasons for 
the damage by floods in Kanakul, Hooghly 
District, West Bengal was the failure of 
Government to repair the river embankments 
annually in time; and

(b) if so, the reason* for not repairing 
tbe embankments in time ?

THEDEPUTYM tM STERIN THE 
MINISTRY OF I&IHOATftfto AND 
POWER (SHRI B. N. KUREEL) : (a) and
(b). The Kanakul area in Hooghly District 
lies between the unembanked reaches ofthe 
right bank of Mundeswari and the left batik 
of Darakeswar and as such, the flooding in 
the area is due to the spilling of the rivers 
when in high floods.

Steps to Promote Exports 
from  Kerala

2220. SHRI C. JANARDMANAH : 
WiU the Minister of FOREIGN TRADE be 
pleased to state :

(a) whether Kerala’s exports this year 
have come almost to a standstill;

(b) if so, tbe reasons therefor; and

(c) the steps taken by Government to 
promote exports from Kerala ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE) : ft) to (c). State- 
wise export Statistics arc not being compiled 
presently and as such it is difficult to analyse 
the trend of exports from any single State.

Contract o f construction Works 
to Unemployed Engineers

2221. SHRI B. R. SHUKLA : WiU the 
Minister of RAILWAYS be pleased to state :

(a) whether there is any scheme to give 
contracts of various types of constmctiois 
works on the Indian Railways only to unem-
ployed engineers or Co-operative Societies 
formed by them; and

(b) if so, the mamfeatufesthereof ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) (a) A 
Scheme of this nature is still under considers- 
tion.

(b) Details are yet to be worked out.
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"V?: :i^i.;^30L i:B /K . SHUKLA : WHl: the 
iRjaiOATION AND POWER 

be plmcd to state:

(a) whether there is widespread scarcity 
of power ill the Eastern Districts of Uttar 
Pradesh and incidence of power failures is 
alarming;

(b) whether in view of the indentification 
of most of the districts in the region as 
industrially backward areas, Government 
propose to linpovc the generation of power 
ibere; and

(c) if so, the outline of the proposal, and 
if not, how Government propose to industri-
alise the areas ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
TOWER: (SHRI B. N. KUREEL) : (a; There 
is a general scarcity of power in the whole 
of Uttar Pradesh as the generation of power 
tips not been keeping pace with the growing 
demand for it by agriculture and industry 
and this is affecting the eastern districts also. 
T hat have been a few power failures caused 
by faults on transmission tines during recent 
months but their incidence has not been 
heavy.

(b) and(c). 300 MW of additional gene-
rating capacity are being added at Obra 
Thermal Power Station where three genera-
ting units of 100 MW each are scheduled 
for commissioning within the Fourth Plan. A 
farther 1,400 MW of thermal generating capa-
city has been proposed to be added within 
the decade plan 1971 -81 in Eastern Uttar

tv o tia g  o f P iw en g « »  in  Sealdah 
O ivivien oa Saadays

2523. SHRI S. P. BHATTACHARYYA :
the Minuter of RAILWAYS be pleased

(a) whether the attention of Government 
has beendrawn to the increase in the inci-

dence of snatching away of purses and 
valuables from Railway passengers an the 
Sealdah Railway Station on Sundays by a 
gang which operates between Sealdah and 
Dum-Dum Junction on Eastern Railway;

<b) whether G. R. P. has failed to check 
these incidents;

4c) if so, the reaction of Government 
thereto; and

(d) the steps taken by Government to 
ensure security of the passengers 7

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) Yes, 
there has been a slight increase in such in-
cidents on Sundays.

(b) Govt. Railway Police ha*s not quite 
failed because such incidents have shown an 
overall decreasing trend in 1971 (Upto Octo-
ber) as compared to 1970.

(c) and (d). The following steps have 
been taken :

(i) Special pickets including plain ciotho 
staff have been posted at different 
plague spots/areas as well as in trains 
to watch the movement of the crimi* 
nals.

(ii) Govt. Railway Police escorts are pro-
vided on important night passenger 
trains.

(iii) Strict instructions have been issued to 
the Railway Protection Force staff, on 
duty in yards or station platforms for 
guarding railway property, to rush to 
the scenc of crime and render all 
possible help to the victims.

Scarcity of Irrigation Water to 
Flood-Aifcctcd Areas o f 

Howarfe, WMt Bm gal

2224. SHRI SAMAR MUKHERJBE : 
Will the Minister of IRRIGATION AND 
POWER be pleased to state :

(a) whether the attention of Government 
has been drawn to the< acute scarcity of irri-
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gallon water in the larpe*flood-«irected areas 
of Howrah, District, (West Bengal) due to 
non-electrification of tube wells;

(b) if so, the extent thereof;

(c) the reasons for the non-electrification 
of tube-wells;

(6) whether Government propose urgent 
measures to electrify the tube-wells and 
remove the scarcity of water; and

(e) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (a) to (c). 
16 State tubewells have been energised in 
the district of Howrah till the beginning of 
the current year. During the current year it 
is programmed to energise 33 tubewells out 
of which 20 relate to flood relief schemcs. 
Out of these 20 tubewells, 4 have been 
energised and 9 in respect of which work 
w as delayed on account of the monsoons are 
expected to be energised by the end of 
December, 1971. In the case of the remai-
ning 7* work has been completed in respect 
of internal wiring, testing etc. and necessary 
deposits are being affected by the Department 
of Agriculture in order to enable the West 
Bengal State Electricity Board to take up 
immediately the work of energisation. In 
respect of 13 tubewells under the normal 
programme, one tubewell has already been 
energised and the remaining 32 are expected 
to be energised by March, 1972.

IM cgH fw  of  Powers to Zonal Railways 
to deal w ith Disputes over Anction 

on Railway M aterials

2225. SHRI NARENDRA SINGH : 
Will the Minister of RAILWAYS be pleased 
to state :

(a) whether the Zonal Railways have no 
powers to deal with the cases of disputes 
arising out of auction of materials;

(b) if so, tbereasons therefor; and

<c) whether the dcsirabllity of delegating 
powers' t o ^ 2^ ^  deal with

such cases has been considered; if so, With 
what results ? • ' /

THE MINISTER OF RAILWAY 
(SHRI K. HANUMANTHAIYA) : (a) No. 
The Zonal Railways have fall powers.

(b) and (c). Do not arise.

Special Provision* in  Auction 
Notices o f Railway 

M aterials

2226. SHRI NA*ENDRA SINGH V 
Will the Minister of RAILWAYS be pleased 
to state :

(a) whether there are special conditions 
which are notified in Auction Notices of Rail-
way materials in certain cases by the Railway 
Board;

(b) if so, the nature of such cases;

(c) whether in cases of any doubt or 
dispute, the Special Conditions prevail and 
the Zonal Railways have instructions to 
repudiate all responsibilities undetf the Gene* 
rel Condition “ As is where is" ■; and

(d) if so, the reasons for this special 
provisions in such cases ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA): (a) No.

(b) Does not arise.

(c) No.

(d) Does not arise.

Priority for Conversion o f Narrow 
Gange Lines

2227. SHRI MUKHTIAR SINGH 
MALIK r Will the Minister of RAILWAYS 
be pleased to state :

(a) whether there is any proposal umjjer
consideration of Government to give top- 
priority to conversion of narrow gauge lines 
in the country; and < ;

(b) if so, the names of the narrow gauge 
lines which are likely to be converted ?
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; t m  MINUSTTER O f RAILWAYS 
(SHRI K. HANUMANTHAIYA): (a) and 
{b). Conversion of particular sections of 
Qoveounent owned Narrow Gauge either 
m  Meter Gauge or Broad Gauge, is always 
dealt with on the merits of each case having 
regard to the advantages of such conversion. 
Recently the uneconomic Branch Lines 
Committee of 1969 has recommended the 
convention of some of the Narrow Gauge 
lines into Broad Gauge. The recommenda-
tions of this Committee are under considera-
tion. However, based On the recommenda-
tion* pf Ujis Committee, Traffic Surveys for 
tfoe <^verBioooT the following 8 narrow 
gauge lines have been sanctioned :

t. Raipur—Dhamtari.
2. Kurdwadi—Pandarpur.
3. Rupsa—Talband.
4. Purulia—Kotshila.
5. Chhota Udaipur—Partapnagar.
6. Chuchapura—Tankhala.
7. Krishnanagar City—Shantipur.
8. Northern Section of the Satpura 

Narrow Gauge Railways on South 
Eastern Railway.

Survey* for items 1, 2, and 7 have just 
been completed and the survey jjreports are 
at present under examination by the Railway 
Board. Surveys for the remaining sections 
are in progress. Each case will be consi-
dered on merits after the surveys arc comp-
leted and reports examined from all angles.

mftuf fc
jjf

2228. «ft fllTO W Q m  : f*TT TH 
^  «RTT% aft f̂ TT fa* :

{ * )  i amwft, 1970 3r m  m
^1% STTfe % qfTWTT*T-

'qgpim :  aft wfir | f

(w )  ^  sRrfsr $  aft*
^  f?T fiRpft WSSTT* f f

WX$ W1 farBTR |  ?

(*ft fco : (m) 32,
82,497-50 m b  t

(m)  417

(*T) fawrfsrfTO —

1. nnff s ro

2. % % fm / 
«rri/fmr xm  s*r %

m xj <?v t t  m  t o t ;

3. m * *  <jf*w ark t *  *rrsf settt

4. ^  3TTW^ $,

5. w l f  «tt xm  % m v t
T̂«fV m fflff *PT =5T5RT
F̂*lf®RT VX*TTJ

6. ^TrfTOTRt qsfrslf
sFnfarr îff «f?t ftanrrar % fat*
’Tffft % x$% *ra  «r^«rf
*r %?rcr

7. * t  w*r«r
<r?rr arfarclr v t

^rr;

8. srwf«Rr *r

9. t o  HftHTi afh:

10. w  reft % ?fW iftt
cfV̂T ^  ^  Wt*P 9*HF«TT
9 F $ tm  a r fy f im , 1947 % sr t̂?r 

^!sr 4tf«Rr v w i
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% «n?ar |ft% % 
w w  -Wifm f*mfcr «r

2229. f jw  t o  v s p r ro : *wr 
w i m  tfert 5rerr% *Pt frqi *T*t fa  :

(^ ) wt star % 3r?«r ?fr% % 
qfT«nror w q  3TT«rm art?: fair?*
*tt m f  if arfsr r̂ m m  m m  t s t  I ; 
3fhr

(*?) 2Tf'5T ?f, eft TfrT ?ft* *sff $ 
aprr  ̂mmx sft TnrTcfVsr atftr far&ft *j?r 
% f t  $ focRT ŝ rtr ^qrr qsr ?

fwfc?T WTHTT if TO-lfrft («ft
qo fOo amf) : (v) aft &f i f%3r % 
vf% i t  3TT% % qrfTvmrmRT w w  
w w im  cTCTT fsr̂ TcTf t t  *ni *f % 
3ffm 2FT5TT q f T̂ T I  I

(*?r) sTTmcff/faiTffff qrc *ft 
m t % srfof ?T̂ t T% 3TT% I  |

#sr ^  % flwr j£t arr% % crfrorr<r- 
? W ,  er«F ^T^RT fprcar % amrraf
q* *nf % *7 »f arfafr^ st^ ^r tfarsr |,  
syrra |  fa fro r cfte arcff *r srfcr
l *0 m  sftm*{ s*m |3rr i

?r?t qfwtaRT $ sr*rfa

2230. «ft g w  *r*s m qvm  :
wrfsF? %?r*f:

w  fs*T f«rk firoa tfeft 22 fjr ,
1971 % 3r?rmfa?T t o  s$?n 2750 % 
s n tf c - t f r a  fir *ns ^ t % *Ft ^<rr ^ * t  
f a :  .-

(* )  w . fa q  *r?ft qtetfftrar % *m

A k.— i   i fL L —*St. _— —. ^  .1 . _ ....^—  
f̂T®r *PT qR#TW?TT T tW  ^fe®7r*WT''fn 

f t *  TT3* ?RVR %3T # '  *f$ | ;  

(*?r) w  qfTJrtarHT % tfarti $ 
arfcPT fa*fa *FT f̂ r̂ TT »r*TT

(»r) grfB ^ t’t  v v  ?t«p 3nt*r s^ t 
to r r  3rrt»nT ?

f w r f  w h  (ro?r tf* w *  ^  w -»H t 
(«0 49RW v ftw ) : (*p ) ^ t  f f  I

(*ar) aM  (»t). spffta <sr w t ftip r 
srnfm ^ t  f^ f r r  ^
t o t  3r«ft s t r t

f ^ T  It ?<ns£teTiT srrcf
«t t  qfTsftawr q t  arnr arrqift i

^rTT
q t in f e  ^*fq«Rr^ «pt fy tf tw i

\
2231. « s f tfW W V W im  

*r^t WcTT% apt w  aFTJT far :

(3F) w r  s r f ^ ^
%*ft *r are ^  q f ? ^  

a r r ^ E  ???rqf?R amr; %ar 
^   ̂i f ^  n^r «pf«ra st ?o t  % ^

20 ^ t  arpqrt^fr ^t© 
^ st o tro/^fsnr/70 m«cr fm  | ;  

( ^ )  qrf̂ r f?, m  g-^apr s i f t u ^ r  t ;  
afk 

(^r) ^  « r w t  v r i ’̂ nft fft ir?ft |  ?

Sir *bft (MV %o istm Sirr) :
(*P) 'Sft | 

(«r) mto I to  (Tfr® sr^rfft, , # w r
THFtT irilt % ^  20-7-70

% tfo f t*  ^b/^jfto/70 ^
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W  |$rr m  fsNrS fr$ rw  <t«t 
fsf^tw^ % m  ?r anirfsra 
^%  % fatrta fa ftw r
^  «pt siftn fw r m \ m i

«̂f«PT m v  fa*qfsrfa?r srim % *rT—

1. <?fiR*r % *r§nr^ fa*rfa-
f t r a w t  % &  t f m i
3?r«pt tfrc5?rr % ft ^  
n*4fV;

2. *fTG3)r spt f a l t f  *FTT«<T *X 
^  irY  snrfa ^ r o f  «Ft Iran 
*rn x$% f^ n ^ r ;

3. snrsft ¥ t %*rm* tft? 
dw r-m  mr *rrr> fam  s t r t ;

4. %fT5f nratrwr;

5. *r$r*Wv fa*rfa f?Rtew% w*r % 
€V »r«ft frrr v t «n?r it ^? r §q

X^f-W faft$PFT % 1FT TT 
«rfTO5TT ^T fqrSlfTW; 3frr

6. <rfaaw ^srt <tt *rercr* farir?«r 
faxter^ % q̂r $ fa r % anr̂ rf̂ rT 
* x m i

(n) %?t ftnFT^tfi srfa 
aftr fc«rfa f*r sto tt | : -

( t) zftx (2) : (r fs^  ^r# 3 trgrra
fafte^ lr f̂r«5?TT %

srfffsfi* Sf. *?>rag; ?ftf*rar fa sr  
*tm m  i ^ r  ft ?mff spt 
farpfft % m  % arr*ft w*p- 
fa fa  a r^ v n c  ^ x  f t  *ft,

s*RX f w  *WT I f R  *f, 
^  ws 3r?tr % ffi«r fsF?f?r

ism  \m  err qfasnr <rt 
? r |r w  % <?* %
frrq f^ F T  fc*n n«rr i qtsftmq 
anfc if fa*rfa
f̂ r*rf«r farter*? % $ $  frft 
*rm r̂ «r fsnrif frfa^ ?t^tw 
fasrto fartsrer a m  <re vx  sjrre

*  X% «fsftfa 3 ?m  TM'dlX ?T^ 
w:t  ̂ mk (̂ qr% arfv.es 
fa*rfar ffTTtsr^) ar*rsr vx  

v m m x  *%<* * $ i  ^ x  m ,  s*ppt 
^\x*t JT? fa  % qf^-
?ft5r?TT 5r f̂ *rro «rr, it s ir^
«T I % f^5 f̂T^5
f^ fv r OrrYw % **<? ir 
’t^fcqr^ ffr^ffR if Tritftsrffi arrfgr 
% ^7fTO ?T?rq-fT fiTtrfoT f*T<y«T̂ f 
% <?̂ r sttiFfsfrT WiX frq- n?4 I

3. sref wr irqr 3fk  arrant %,
»r?T«nr ftjrfnr fsi^TOf ^T ^ r

*rr^ t >x$  btVt 
5tTf^f^r ^ t? tr w>x* % sr??r vx
<Tfto*T T̂ T Sr̂ TiĤ  f^^TT ^ x  xzt

11

4. sn^sff % ' 3rgmr,
«ftf«PT f \  3TT% vx  fanV f?i^% q̂ r 
* x  *r t o
if f ^ r  nm 3rf?5nr %a*«r fTfw?r 
ifTTffT 3Tf?-q- ?T̂V $ I

5. qgff % sn%fwr w«nfc2Tf
<vz 2f % f*ri7

fTO?ft r̂srr nfrf arfg^m ?r#f 
f?rm arT?rr i

6. ^  ^
f*mf^r Pi<Wrnff v> ‘fW | srfsrero

^
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M m *  #  O ff«  faw  
W t ,  qfwr <re *r$iw
fwfor fsn ftw  % ^
FTcr sw ^rfTfr 11

Scarcity of Drinking W ater a t Ranaghat 
Junction (Eastern Railway)

2232 . SH RIM A TI BIBHA GHOSH 
GOSWAMT : Will the M inister o f RAH,* 
WAYS be pleased to state :

(a) whether there is an acute scarcity of 
drinking water ut Ranaghat Junction (West 
Bengal) on Eastern Railway and passengers 
face a lot of hardship;

(b) whether Government have any plan 
to sink tubewells at Ranaghat Junction to 
remedy the position; and

(c) if so, the main features of the plan ?

fH t, M IN IS T E R  OF RAILW AYS  
(SHRI K. H A N U M A N T H A IY A ) : (a) No.

(b) and (c). A proposal to  provide two 
tubewells at the station as standby arrange-
ments is under consideration.

Report on Sea Erosion in Kerala

2233 . SHRI C H IN  TAMAN 1 PANI- 
GRAHJ : Will the Minister of IR R IG A  TION 
AND POWER be pleased to state the 
action proposed to be taken on the report 
submitted by D r. M anoharan regarding sea 
erosion in Kerala ?

THE DEPUTY M IN ISTER  IN THE 
M INISTRY O F IR R IG A TIO N  A N D  
POWER (SH RI B. N. K UREEL): The recom-
mendations o f D r . M anohar have been com-
municated to the Government o f K erala, 
who are to  examine and implement the 
same. The State Government have stated 
that some o f  the priority w orks, have already 
been taken up and that attention is being 
given to the maintenance of the existing 
structures as recommended by D r. M anohar.

Merger on National Projects 
Construction Corporation

2234. SH RI S .N . M ISRA : Will the 
Minister o f IR R IG A T IO N  A N D  POWER 
be pleased to  state :

(a) whether it is proposed to merge the 
National Projects Construction C orporation 
with the N ational Building Construction 
C orporation so as to  make both  the C or-
porations a viable units; and

(b) if not, the reasons therefor ?

TH E DEPUTY M INISTER IN  TH E 
M IN ISTRY  OE IR R IG A T IO N  A N D  
POWER (SH R I B. N . K U R EEL) : (a) N o , 
Sir.

(b) The N ational Projects Construction 
C orporation has developed the required 
specialisation for undertaking civil works in 
respect o f major irrigation and power p ro -
jects. Measures are in progress to  improve 
the working o f the C orporation.

Excavation of Dankuni Canal under 
Lower D am odar Development 

Scheme

2235 . SHRI D1NEN BHATTACHA- 
RYYA : Will the Minister of IR R IG A TIO N  
A N D  POW ER be pleased to  state ;

(a) whether Government had received 
any representation from the flood-affected 
farmers o f the villages of D istrict Hooghly, 
(West Bengal), requesting for the re-excava- 
tion of D ankuni Canal and inclusion of 
flooded marshy lands of D ankuni in the 
Lower D am odar Development Scheme;

(b) if so, the salient points thereof;

(c) whether Government have considered 
their demands; and

(d) if not,, the reasons therefor ?

TH E DEPUTY M INISTER IN  THE 
M IN ISTRY  O F IR R IG A T IO N  A N D  
POW ER (SH RI B. N . K U R EEL) : <a) to
(d). The West Bengal S tate Government
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have received a representation from Dankuni 
Samiti regarding the drainage problem in the 
area. The State Government have stated 
that the proposals do not fall within the 
area to be developed under the Lower 
Damodar Scheme and that a separate scheme 
has been prepared at a cost of Rs. 65 lakhs. 
The scheme consists o f :

(i) Re-excavation of the outfall at 
Dankuni Drainage Canal at 
Baidyabati and Bander Bil area;

(ii) Re-excavation of the Bally Khal 
upto the mouth of river Hooghly;

(iii) Re-cxcavatton of the Branch and 
Main Channels;

(iv) Remodelling of the existing struc-
tures, protection to both banks of 
Bally Khal and construction of 
cross drainage works etc.

The schemc conies under the jurisdiction 
of the Calcutta Metropolitan Development 
Authority and has been sent to them for 
administrative approval and financial 
sanction. It will be implemented when the 
approval is received.

Schemes for construction of two new 
sluices at the outfall of Bally Khal and 
Baidyabati which will also give relief from 
drainage in the area are under preparation 
by the State Government.

Construction o f “Pocca” wadis around
GUttavanjan Locomotive Township

2236. SHRI DINEN BHATTACHA- 
RYYA : Will the Minister of RAILWAYS 
be pleased to state :

(a) whether Government have decided 
to construct “Pucca” walls around the 
Chittaranjan Locomotive Township;

(b) the reasons for this decision;

(c) whether Government have received 
any protest note or memorandum from the 
employees of Chittarunjan Locomotives 
againstthis decision; and

'(d) if so, the reaction of Government 
thereto ?

THE MINISTER OF RAILWAYS 
(SHRI K. HAN U MANTH AIYA) : (a) Yes, 
but only for a certain specified portion 
and not around the whole Chittaranjan 
Township.

(b) To provide additional security 
arrangem ents against theft and robbery.

(c) Yes, from  a section of the employees 
o f C hittaran jan  Locom otive W orks.

u l) As safely and security of the entire 
township, is involved the m atter was ex-
plained to the representationists and the 
work proceeded.

Lock out of Kesoram  Rayons t 
Hooghly (West Bengal)

2237 , SH RI D IN LN  BHATTACHA- 
RYY A  : W ill the M inister o f FO R E IG N  
T R A D E be pleased to state :

(a) w hether the attention of Government 
ha:, been drawn to the Jock out o f Kesoram 
Rayons, Hooghly D istrict (W est Bengal) with 
effect from the 22nd August, 1971;

(b) if so, the reasons therefor;

(c) the to tal num ber of workers rendered 
jobless owing to this lock out; and

(d) the steps taken by G overnm ent to 
lift the lock-out o f this mill ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE) : (a) Yes, Sir.

(b) The management alleged acts of 
indiscipline, go slow and insubordination on 
the part of the workers.

(e) About three thousand.

(d) The lock-out has since been lifted.
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Fcacity of Wagon* for &te«l lying 
w ith St«d Plante

2 2 3 8 . SH R I V. MAYAVAN : Will the 
M inister o f RAILW AYS be pleased to suite :

(a )  whether due to paucity of R ail 
wagons nearly 1 ,2 5 ,0 0 0  tonnes o f finished 
steel lies dum ped in the stock yards o f Steel 
Plants;

(b) whether the tu rn-round o f wagons 
is also poor to  the detrim ent o f developm ent 
o f steel industry; and

(c> the steps taken by the Railways to 
improve the situation ?

T il l :  M lNISTfcR O F RA ILW A Y S  
(S H R I K. H A N U M A N T H A IY A ) : (a) No. 
Finished products from the Steel Wants arc 
usually transported in full. At the end of 
October J971, however, about 40 ,000  
tonnes of finished steel was held up in the 
live Steel Plants after despatch of 3,52,000  
tonnes. This was partly due to temporary 
control of movement via farakka and Gar- 
hara due to breaches and heavy movement 
of foodgrains and partly due to short availa
bility of BFR stock as the same had to be 
utilised in large numbers during October for 
urgent priority moves.

(b) and (c). The turn round of wagons 
utilised for Steet P lant traffic is higher than 
the target due to hold up in the Steel Plants 
and a t some of the unloading terminals. The 
development o f steel industry is, however, 
no t allowed to be affected for shortage o f  
wagons as adequate wagons are supplied for 
loading raw m aterials to  and finished pro-
ducts from the Steel Plants inspite o f heavy 
detention to these wagons with the Steel 
Plants.

Financial Ae»i»t*nce Sanctioned 
under Cardamom Replanting 

Finance Scheme

2239 . SH R I V. M A Y A V A N : Will the 
M inister o f FO R E IG N  TRA D E be pleased 
to  state ;

(a) the num ber of Cases and the quantum  
of financial assistance sanctioned under C ar-

dam om  R eplanting F inance Scheme during 
1970; and

(b) the num ber -o f  cases approved in 
Tamil Nadu and th e  num ber o f cases pend -
ing approval ?

T H E  D EPU TY  M INISTER IN  THE 
M IN IST R Y  O F F O R E IG N  T R A D E  (SH R I 
A. C. G EO R G E) : (a) Thirty-two cardam om  
growers were sanctioned a loan o f R s. 
1 ,42 ,800  during 1970-71.

(b) Two cardam om  growers were sanc-
tioned a loan o f Rs. 18 ,000  during 1970-71, 
Five applications are pending as the appli-
cants are yet to complete the requirem ents 
under the scheme.

Incentive subsidy to Cardamom  
Planters

2240. SHRJ V. MAYAVAN : W ill the 
Minister of FO REIG N  TRA D E be pleased 
to state :

(a) whether the remaining 3 ,150  acres 
out o f the target o f 6 ,000  acres in which 
C ardam om  is cultivated have been covered 
by the distribution of plant protection chem i-
cals and m anure; and

(b) the incentive subsidy given to  C arda-
mom planters during 1970 ?

THE D EPU TY  M IN ISTER  IN  TH E 
M IN ISTR Y  O F FO R E IG N  T R A D E  (SH R I 
A. C. G E O R G E ): (a) Against a  target o f 
6,000 acres, an area o f 8,872 acres has been 
covered by the distribution o f plant protec-
tion chemicals and manures during 1970-71.

(b) A  sum of Rs. 8*68 lakhs was dis-
bursed as incentive subsidy during 1970-71.

Slump in price o f Cotton

2241. SH R I V. MAYAVAN : Will the 
Minister o f  F O R E IG N  T R A D E  be pleased 
to state :

(a) the reasons for slump in pffc$s of 
co tton ;



; fflfiitm  Answers ^OVEkBiR 30, m i Written Answers

C*>>- sWwrtiifer ■ ■ tbe * poor off-take by the 
Mills is due to credit restrictions; and

(c) whether this will have any effect in 
forcjgn cotton being imported now ?

T H E  D EPU TY  M IN IST E R  IN  THE 
M IN IST R Y  O F  FO R E IG N  T R A D E  (SH RI 

tA ‘ C . G EO R G E ) : (a ) and (b). Reduced 
dem and for clo th  and  yarn, coupled with 
nope-too-satisfactory financial position of 
m ajority o f mills contributed to  the decline 
o f prices o f  domestic cotton . The reduced 
dem and affected the level o f oif-takc of 
co tton  by the  Mills.

(c) N o , Sir.

Funds for Rajas than Canal

2 242 . SH RI N . K . SA N G H I : W ill the 
M inister o f IR R IG A T IO N  A N D  POW ER 
be pleased to  s ta te  :

(a) whether R ajasthan Governm ent are 
repeatedly urging the central Government lo r 
release o f adequate funds to accelerate the 
com pletion o f R ajasthan  Canal and tha t the 
S tate G overnm ent are finding it difficult to 
m eet their yearly liability o f interest charges 
from  the returns from  the present state of 
the p ro jec t, if so, the Central G overnm ent’s 
reaction  thereto;

(b) w hether the W orld Bank has shown 
interest in the developm ent o f the C anal and 
a  team  o f  experts visited the S tate and an -
o ther is expected in the near future; and

.(c) if so , whether the C entral G overn-
m ent w ould pursue the m atter and  seize the 
apportunity  for early completion o f the 
project ?

T H E  D EPU TY  M IN ISTER  IN TH E 
M IN IST R Y  O F  IR R IG A T IO N  A N D  
PO W ER  (SH R I B. N. K U R E E L ): (a) Rajas-
than Governm ent have from tim e to time 
been approaching the  C entral G overnm ent 
for additional funds for early com pletion of 

; R ajasthan Canal.

Funcs, consistent with the available 
resources* are being provided w ithin the State

Plan for the construction of the  project, out 
o f the Block loans/grants given by the C entre 
to  th e  State. In addition , non-plan Central 
A ssistance has also been given to the  extent 
possible to expedite the progress.

(b ) and (c). The phase 11 o f the Project 
has been posed to  the W orld Bank lo r finan-
cial assistance. The Reconnaissance Mission 
o f the Bank had visited the Project in M atch, 
197.1. The broad outlines o f the Project 
have also been discussed with the W orld 
Bank in a preliminary way. The m atter is 
under consideration of the C entral G overn-
ment. The program m e o f the future visit 
o f  the W orld Bank team is n o t known.

M inister'* Address to the M erchants 
Chamber, Bombay

2 2 4 3 . SH R I N. K. SA N G IIi : Will the 
M inister of RAILW AYS be pleased to state :

(a j w hether in his address to the Mer-
chants C ham ber, Bombay, in the lirsi week 
o f this m onth he was very critical of Parlia-
m entary control over the railway tariff which 
according to  him was stifling the railway 
revenues and he also observed that to run 
the railway on a “ no-protit, no-loss basis” 
further tariff hike was inevitable; and

(b) if so, whether any revision of the 
tariff is contem plated ?

T H E  M INISTER O F RAILW AYS 
(SHRI K. H A N U M A N TH A IY A ) : (a) No.

(b) Does not arise.

Construction of Ban Sagar Dam  
in Madhya Pradesh

2244 . SH RI R. S. PA NDEY : W ill the 
M inister o f IR R IG A T IO N  A N D  POW ER 
be pleased to state :

(a> whether G overnm ent have taken a 
decision to  construct the Ban Sagar D am  in 
M adhya Pradesh;

■(b) if  n o t, when a  decision in the m atter 
is likely to  be taken; and
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(«) When constructed, what would be the 
irrigation potential of this projcct in Madhya 
Pradash 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (a) and 
(b). The Madhya Pradesh Government have 
proposed the Ban Sagar Project on river Sone 
for acccptancc by the Planning Commission 
for inclusion in the developmental plans of 
Madhya Pradesh.

The Government of Bihar have protested 
against the Ban Sagar Project as proposed by 
the Government of Madhya Pradesh in-
volving diversion of the Sone Waters to the 
Tons river in another basin, on the ground 
that it will affect the large irrigation system 
in Bihar from the Sone lower down where the 
position of supplies is stated to be already 
critical.

The Government of Uttar Pradesh have 
been urging that the Ban Sagar Project is the 
only source of irrigation to the famine stric-
ken'plateau areas in Mirzapur district and
I hat the Ban Sagar Project proposed by the 
Madhya Pradesh Government should be 
modified to make provision of irrigation in 
this area also.

Efforts have been made by the Govern-
ment of India to evolve proposals which 
might be acceptable to the three States.

An Inter-State meeting was also held 
amongst the Union Minister of Irrigation 
and Power and the Chief Ministers of Bihar, 
Uttar Pradesh and Madhya Pradesh on the 
•st August, 1971. Pursuant to the discus-
sions, a Technical Committee comprising the 
Chairman, Central Water and Power Com-
mission and the Chief Engineers of the three 
States had further discussions. The matter 
will be further considered by the Chief Minis-

■ ters.

_ fc) The project, as proposed by Madhya 
Pradesh, provides for irrigation of 3 8 2 lakh 
acres, and annual irrigation of 6-15 lakh

Complaint* regarding M ismanage-
ment of Nationalised  

Textile Mill*

2245. SHRI R. S. PANDEY : Will the 
Minister of FOREIGN TRADE be pleased 
to state :

(a) whether there have been complaints 
of mismanagement of the nationalised textile 
mills and misappropriation of their funds by 
the managements; and

(b) if so, whether those complaints have 
been fully investigated and action taken to 
improve the affairs of the mills ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) and (b). Pre-
sumably, the Hon’ble Member is referring 
to cotton textile mills, the management of 
which has been taken over by Government 
under the Industries (Development and 
Regulation) Act. Complaint of misappropria-
tion of funds has been received in respect of 
one such mill only and it is being investi-
gated.

Human Suffering and Loss of 
property Due to Cyclones

2247. SHRI S. M. MEHTA : Will the 
Minister of IRRIGATION AND POWER 
be pleased to state :

(a) whether Union Government have 
received the report of the Committee which 
was set up to suggest measures to mitigate 
human suffering and loss of property due to 
cyclones; and

(b) if so, how many of them have been 
accepted ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (a) and
(b). The Cyclone Distress Mitigation Com-
mittee for Andhra Pradesh appointed by the 
Ministry of Irrigation and Power after the 
severe cyclones in that State in 1969 to 
suggest measures to mitigate human suffering 
and to reduce loss of life and property in 
the event of recurrence of such cyclones have
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subm itted th e irrc p o rt in M ay, 4971 . The 
main recom m endations are :

(i) Installation of high power storm 
detection Radars at C alcutta and 

"M adras;

(fi) Provision of aircraft equipped with 
meteorological instruments for recon- 
naisance flights;

(Hi) Continuous research on cyclones to 
improve forecasting capabilities o f 
detecting and tracking o f cyclone 
storms;

(iv) Establishing a Storm W arning Centre 
a t Vi&akhapatnam:

(v) Im provem ent o f communication 
facilities for the speedy transmission 
o f cyclone w arnings and distress 
messages:

(vi) Construction of suitable shelters in 
eyejone prone areas under a phased 
pragramm c:

(vii) Provision of ‘Dryers* in each cycionc 
prone district to reduce damage to 
crops;

(viii) Form ation o f cyclone Relief Com -
mittee a t the State and other levels 
on the lines of the Flood Relief 
Committee; and

(ix) Production and distribution of publi-
city material to  the people o f cyclone 
prone areas fo r educating them on 
the action to be taken in the event 
of cyclone.

The Comm ittee have also outlined a 
model cyclone plan fo r the coastal areas in 
A ndhra Pradesh containing suggestions for 
planning and organising measures to  m itigate 
hum an suffering and loss o f  property due to  
cyclone and floods.

The recommendations are  to be imple-
mented by the State Governm ent o f A ndhra 
Pradesh and the Central G overnm ent D epart-
ments such as Posts and Telegraphs, Railways, 
All India Radio, India M eteorological D e-
partm ent, Civil Aviation and the Central

W ater and Power Commission. Tbe recom-
mendations have been forwared to  all concer-
ned for examination and implementation.

Agreement with Nepal Re; W estern 
K oil Canal Project

2248. SH RI P. M. M EHTA :
SH R I P. GANGADEB :

Will the Minister of IR R IG A T IO N  A N D  
POW ER be pleased to  state :

(a) w hether he held talks with the 
Napalese Government in connection with the 
approval o f the W estern Kosi Canal Project;

(b) if so, whether he signed an agree-
m ent with the Napalese G overnment regar-
ding the execution o f this p ro ject; and

(c) if so, the terms thereof ?

TH E D EPU TY  M INISTER IN  THE 
M INISTRY  O F IR R IG A T IO N  AND  
POW ER (SHRI B. N. K U REEL) : (a) to
(c). An Indian delegation Jed by the Secre-
tary, irrigation and Power, held discussions 
with a delegation of His Majesty’s Govern-
ment o f Nepal led by their Secretary, W ater 
and Power, a t Kathm andu between 20th  
and 27th O ctober, 1971, on various m atters 
of mutual interest in the field of irrigation 
and power. The Minister o f Irrigation and 
Power also held discussions at K athm andu 
with M inister of W ater and Power and Prime 
Minister of His Majesty’s Government. As a 
result of the discussions, His M ajesty’s 
Government o f Nepal have agreed to m ake 
available land for the Western Kosi Canal by 
February, 1972, so tha t the project can be 
started in the current w orking season.

During the negotiations with H is Majes-
ty’s G overnment o f Nepal in this connection 
in 1968 and 1969 , Government of India 
had agreed to  provide irrigation facilities to 
a gross com m and area o f 34 ,000  acres in 
Nepal lying south of this canal. In  order to 
enhance irrigation facilities to N epal in the 
region, the Government o f India had  also 
agreed to  provide lift irrigation facilities to 
a  gross com m and area o f about 30 ,000  acres 
lying north  o f  the canal, w ith a maximum
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Mft of 50 ft. Ithadalso been agreed to i*no- 
*rn .:&* existing OwuKjra Canal System in 
Nepal and extend it to serve about 3,500 
acres of new urea, and to meet the cost of 
Mpif^ipii of land which have to be acquired 
by HisMajesty’s Government for these addi-
tional benefit works.

During the recent discussions, it was 
agreed to line the main Western Kosi Canal 
lying in Nepal in order to reduce seemage 
losses and the area of land to be acquired. 
It was also agreed to provide pumping 
arrangements upto a maximum head of 10 ft. 
at an Agreed point, if an area of not less than 
about 4,000 acres fn Nepal lying south of 
the Western Kosi Canal needed such facility. 
It was also agreed that the additional benefit 
works of lift irrigation and renovation and 
extension of the Chandra Canal might be 
carried out by His Majesty’s Government 
with funds to be provided by India. It was 
also agreed to expedite the anti-erosion 
works on the eastern bank of the Kosi in 
Nepal.

Damage to a Goods Train due 
to Explosion of M ines bet* 

ween Radbikapur and 
Daiimgaon stations

2249. SHRI P. M. MEHTA :
SHRI P. GANGADEB :

Will the Minister of RAILWAYS be 
pleased to state :

(a) whether the engine of a goods train 
badly damaged when mines exploded on the 
track between Radbikapur and Daiimgaon 
StatiOnsinWest Dinajpur District c lose to 
Bangla Deah-West Bengal border on the 24th 
October, 1971;

(b) if so, whether the mines were plan-
ted fey Pakistani saboteurs; and

(c) the steps taken by Government to 
$void recurrence of such incidents to future ?

,■ ,'&a *iw a y s
(SHR| K. HANUMANTHAIYA)': (a) It was 
slightly damaged;

ity  Suspected to b*p4a$fod> 
Saboteurs/Agents; and

The following steps m  v;:

1. Security patrolling by the 'PbMeC/ 
Home Guards;

2. ..Tjrwk-s patrolling by. PoMe /̂Home 
guards/Villa*e Dpfcncc Party members 
in conjunction with the railway gang- 
men;

3. Guarding of vital railway installations 
and important bridges by Maftfcted 
police and home guards;

4. Searchlight patrolling by 59 mptint
brigade; -i 'C

5. Suspension of night running of' pas-
senger trains in vulnerable sections;

6. Arousing consciousness amongst villa-
gers adjacent to railway track against 
acts of sabotage by Pakistani Agents; 
and

7. Rewarding persons responsible for 
timely detection of sabotage activities.

«nrr It W « |K ffg t iS

2250. w it :  W t tarttf
to p u r r ft  * f  w w  #  f«tr :

(« )  w  «reV% <p o t

nta, farm srfcir #«r
20*23 «tWr m a - i t m  ^  t ;

{ • )  «rft ?f, eft w t  *w w  *tirSr 
*nrr% m m x  *  wmi
I ;

. S  (ft) VP
f t  * n p n  ? V v . . ^

" - % m f  I w w i l
(«ft ;
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Non-Functioning of Electric Facing*
■ ,f Vitm  G w uratfaf Mt s t  Famkka

■'■■■■■■ Townsklp ''

2251. SHRI AJIT KUMAR SAHA : 
Wiilthe Minister of IRRIGATION AND 
POWER tee pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the non-functioning 
of the Electric Package Plan Generating Set
#  F*rakka Towns&p and whether it is affec-
ting the power supply to the Farakka Town; 
and

(ft) if so, the steps taken by Government 
tosse* right the genareting set ?

T|ME DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (a) The 
Farakka Township is not receiving power 
supply from the Package plant since 
February, 1971 *s*be agreement for supply 
from this plant between the Farakka Barrage 
autfe^fities and West Bengal State Electricity 

'was termiriatefd. However, power 
supply toth# areas continues to be given 
from the West Bengal State Electricity 
board’s Grid net work.

(b) The package thermal set is In opera-
ting condition andcouldbe cun if necessary. 
The contract will also have to be renewed.

R ovtsion** Prices o f Ra?oi» 
Filam ent Yarn

„. %%%% §HIU H. K' L. BHAGAT : Will 
ttift &ialstter df FOREIGN TRA0-E be 
pleased to state r  >

^<a) wlietb# feli Miailtry to ttirritfering 
proposals for fcvision oC,,^^es.;(,jfor,:, r*yon 
filament yam; and

(b) if so, an outlmcofthe propo&aland 
the time by wttch final decision H expected 
to be tafceb 7

THE DEPUTY MINISTER IN THiE 
MINISTRY OF FORMiGM TRADE (SHRI 
A. C. GEORGE) : (a) and (b). The matter 
is being considered in connection with the 
Tariff Commission’s report on viscose filament/ 
Acetate yam and Staple fibre. Government's 
decision will be announced as soon as possi-
ble.

Revision o f Electoral R olls for
M etropolitan Connell Elections

2253. SHRI H. K. L. BHAGAT : Will 
the Minister Of LAW AND JUSTICE be 
pleased to state :

(a) when the revision o f electoral rolls 
in Delhi fo r M etropolitan Council elections 
due in February , 1972 is likely to be com p-
leted; and

(b) the steps taken to remove the defici-
encies in the roils used in the last elections?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a) The revision including the final publica-
tion, of the electoral rolls, for all the 7 
parliamentary constituencies, comprising 56 
Metropolitan Council constituencies to be 
used for the election to the Metropolitan 
Council in Delhi, is expected to be comp-
leted on the 27th December, 1971.

(b) In order to tpake the elector*} roHs 
in Delhi as accurate as possible, the Elec-
tion Commission took the following steps :

1. The employees qf Delhi Administra-
tion were appointed as enumerators 
and Supervisors for the current revi-
sion. Tbe Commission deputed its 
own officers to check their work. 
Wherever any omission was hrought 
to the notice of the Commission or 
dny complaint was rtceived by it,

. immediate steps were taken; tA' tetWbve .. 
the defect.
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2. > THi« Coitfaiksion h*W «ep**te unee-
tiaft with Etotstofal Registration
Officers, Supervisors und Enumerators 
*nd instructed them a« to howto 
prepare electoral rolls accurately.

3. The electoral rolls have been revised 
by house to house verification. The 
system of electoral card has been 
followed and every house-holder has 
been issued with an electoral card 
containing the names of all the mem-
bers of his household who are eligible 
for registration in the electoral roll.

4. The existing rolls and the supplemen-
tary lists were integrated and all the 
corrections, deletions and additions 
were incorporated therein and the 
rolls were published in draft on
15.11.71.

5. Wide publicity was given through the 
Press and Radio about revision of 
electoral rolls in the Union territoiy 
of Delhi inviting the attention of all 
persons who were eligible to be in-
cluded in the electoral rolls, to ensure 
that their names are so included.

6. Publicity has also been given through 
the Press and Radio to the effect that 
the draft rolls which have been 
published on 15th November, 1971, 
will remain open for public inspec-
tion upto 15th December, 1971, in 
the offices of all Electoral Registra-
tion Officers and D. M. C. and 
N. D. M. C. offices etc. to enable 
the public to lodge claims and objec-
tions for the inclusion/correction/ 
deletion of names from the electoral 
rolls.

COnetrnction/Expanaiein o f Railway 
Station* fa D«!lii

2254, i H R t l i  K. L. RHAGAT : Will 
the Minister of RAILWAYS be pleased to 
state:

fa} whether Government are oonsidcring 
proposals fpr construction of new 

Railway Stations or expansion of existing

Railway Stations in the Union , Territory of 
Delhi; and ■ .. ••

(b) if so, the nature of the proposals 
and when they are likely to be implemented ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA): (a) yes. 
Certain surveys, studies and investigations are 
in progress as below :

( i ) Shifting of M.G. Terminus from 
Delhi Jn. to New Delhi Ration.

( i i ) Studies regarding provision of a 
third Terminal,

(b) Since only surveys, investigations 
and studies are in progress, no definite stipu-
lation regarding implementation of the pro-
posals ean be given at this stage.

Railway Line* laid  in Kerala 
after Independence

2255. SHRI A* K. ^QP^LA^I /  Will 
the Minister pf RAILWAYS be pleased to 
state :

(a) the Railway lines constructed in 
Kerala after Independence; and

(b) the reasons for not constructing more 
Railway lines in Kerala ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) i (a) The 
Quilon-Emakulam Metre Gauge line.

(b) Railway development is not envisaged 
on any statewise or regionwise concepts, 
but on overall considerations in the national 
interest.

Slump in Export o f Coir Goods 
from  Qochkt Port

2256. SHRI A. K. GOPALAN :?- Will 
the Minister of FOREIGN TRADE be plea-
sed to state ;

(a) whether the attention of Government 
has been drawn to the sl«tmp in the export



trf coir fccxtfis from Cochin Port, which H 
causing difficulties to the small scak coir 
manufacturers and coir workers in Kerala;

?*&>}' -t-htoress:iWft>r this *him$; and

v* /'<«$' tlte steps’ taken by Govemrhertt to 
rettiove this slump and improve the export of

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C* : (a) Yes, Sir.

(b) The slump is due to the general dec-
line in the demand abroad for coir goods 
a«4 shipping problems,

(c) Government have initiated steps to 
modernise and improve the quality of Indian 
coir goods and also to strengthen the infra-
structure pf the coir industry. „

Retrenchment of workers doe to 
^ i t e o j f  CftiModagflsnt, 

Olavakliot (K c n b ) '

: w  SHRI 
the Minister of 
state :

A. K. GOPALAN ; Will 
RAILWAYS be pleased to

(a) whether Government are considering 
the question of abolishing the Creosoting 
Plant itji 0$avakkot Division, Paighat District 
(Kerala);' i

(b) if so, an outline o f  the pioposal;

: (e) whether the decision to abolish the
Crvbsoting Plant will result in tbe retrench-
ment of some workers and wiH overburden 
other workers; and

(d) whether Government propose to 
reconsider this decision and if not, the rea*

THE MINISTER OF RAILWAYS : 
^p R I K. HAHUMAt^THArYA) : (a) No.

i ] D 6  not arise/• ;

- ■ • f a y l i r ity  of Indian H t t iM i& i..'" .
andSflk M aterial* in  U . S . S . R .

2258. SHRI ISHAQ SAMBHALI: Will 
the Minister of FOREIGN TRADE be 
pleased to state :

(a) whether our handicrafts and silk 
materials arc Ending a big market in Soviet 
Union; and

(b) if so, the steps taken to promote this 
trade ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE) : (a) Yes, Sir.

(b) Fashion Shows were organised to 
promote silk garments.

Agreement R e. Wage Revision 
o f Went Bengal State Elector!* 

city Board Employees

2259. SHRI MADHURYYA HALDAR: 
WiM the Minister of IRRIGATION AND 
POWER be pleased to state :

(a) whether West Bengal State Electricity 
Board had signed an agreement with West 
Bengal State Electricity Board Employees' 
Union in regard to wage revision during the 
month of August;

(b) if so, the main features thereof;

(c) whether the attention of Government 
has been drawn to the protest made by West 
Bengal State Electricity Board Workmens' 
Union and West Bengal State Electricity 
Board Workers* Union regarding the said 
agreement; and

(4) if so, $9 r a t io n  pf the Central 
Government :t$iereto ? ;v,;v

THE DEPUTY MINISTER IN , THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N.TtUREEL) :(a ) Yes, 
Sir.

(b) The main features of the agreement 
ate (i) impr6ved time scale of p^v tii) mini* 
mum inirease, '̂o
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(iii) dearness allowance of Rs. 85/*for Class 
IY employees (drawing basic pay upto Rs. 
1^9/- per month) has been linked to the 
Coat of Living index at 171 with the 1960 
series of the All India average consumers' 
price index numbers of working class pub-
lished by the Labour Bureau, Simla, as base. 
For every point of increase in the index 
number an adjustment of 75 paisa per point 
will be made in the dearness allowance. The 
revision will be effective prospectivcly 
from 1st April every year on the basis of 
average indices for the preceding twelve 
months from January to December. No 
adjustment in DA would be made even if 
the indices fall below 171. (iv) payment of 
house rent allowance at the rate of 10% of 
basic pay to every employee not provided 
with Board’s quarters subject to a minimum 
of Rs. 8/- irrespective, of the places of 
posting (v) rent free quarters, where available, 
would be provided to all employees drawing 
pay in the scale upto Rs. 320—685/- and
(vi) free electricity upto presreibed ceilings to 
the employees residing at places where elec-
tricity is supplied from the Board's own 
supply station.

(c) and (d). The Electricity Board invited 
the West Bengal State Electricity Board 
Workers’ Union and also the West Bengal 
State Electricity Board Workmens* Union 
(city) along with the West Bengal State Elec-
tricity Board Employees Union for discussion 
before the agreement on new pay scales and 
other terms were finalised. While the Workers' 
Union refused to discuss the matter on the 
basis of* Wage Board recommendations, the 
Workmen’s Union wanted introduction of 
pay Beales as per recommendations of the 
majority members of the pay Commission 
set up by the State Government for Govern-
ment employees which recommendations were 
still to be accepted by the State Government. 
The Workers’ Union started work-to-rule agi. 
tation since end of August, 1971. The State 
Electricity Board has informed that about 
98% of the Employees have already drawn 
their p&y in the new scale* and have also 
drown arrears.

(a) whether there is a ten-year plan to 
increase the production of power threefold ;
and • * ■' ■

(b) if so, the broad outline thereof ?

THE DEPUTY MINISTER I N THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): (a) Y«, 
Sir. A Plan covering the power generation 
facilities required in the country in the decade 
197 J-81 has been prepared.

(b) The broad outlines of the Plan are 
as follows :

(i) It provides for increasing the 
installed generating capacity m the 
country to 52 million kw by 
1980-81.

(ii) It has been drawn up on a regional 
basis.

(iii) New power generation schemes 
required for the purpose have been 
indentified.

(iv) An attempt has been made to 
achieve a balance between the 
different energy sources for maxi-
mum economy and reliability.

(v) Regional and other imbalances 
are sought to be reduced.

(vi) The per capita consumption of 
electricity will increase from the 
present figure of about 90 kwh 
to 240 kwh by 1981. ’

(vii) New Technical features, such as 
pumped storage hydroelectric 
plants, large size generating units 
and large power stations will be 
introduced.

’ Promotion a f  O erltt fo td t  H a*

T«»-Ye*r Plan for power Production

22*0. DR. HAMEN: SEN . Will the 
. Minister of IRRIGATION AND POWER be 
pkswed to state : -v.

aeaiortty fafceia •ftow AprpeacU* *
- It-A E*ftttf**ttOf» (EftBttoni ■1'

■■ ■ nmXhmfr

2261. SHRI RAMAVATAR SHASTRI 
Wilt#©; 
to state :
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(a) whether Accounts Clerks Gr. IT 
are promoted to Clerks Or. 1 on 
seniority basis upto 25 percent;

(b) whether Accounts Or. II Clerks 
have not been promoted to Clerks Gr. 1 on 
seniority basis upto 25 per cent uptil now 
after the Appendix II«A examination held in 
M«fch» 1970;

(c) whether the FA & CAO, Eastern 
Railway, Calcutta has ignored the Railway 
Board's Circular Nos. E838/2/Mis/Actt/Pt.
II dated 4th February. 1970 and E(NG),/ 
70PM1/68 dated the 7th July, 1970; and

(d) if so, the reasons for delay in 
implementing the Board's directive ?

THE MINISTER OF RAILWAYS 
{SHRI K. HANUMANTHAIYA) (a). Yes.

(b) Unqualified Clerks grade II have 
earlier been promoted as Clerks grade I in 
excess of their quota, on an ad-hoc basis, 
as qualified Clerks were not available. The 
promotion of such qualified staff is being 
regularised against future vacancies admissible 
to this category : hence fresh promotions of 
unqualified staff cannot be made.

(c) No.

(d) Does not arise.

iM m M  in Strength o f M inisterial 
Staff o f Carriage and Wagons 

O ffices, D sapnr D ivision  
(Eastern Railway)

2262. SHRI RAMAVATAR SHASTRI: 
Will, the Minister of RAILWAYS be pleased 
to state :

(a) whether the ministerial staff work-
ing in Carriage and Wagon offices on 
Daopur Division of Eastern Railway specially 
of Mughal Sarai are overworked;

? whether staff grievances are mounting 
up intpite of creation of number of Gazetted 
posts; and

(c) if reply to part (a) abovebe in 
affirmative, what remedial measures Govern* 
raent propose to take to increase the strength 
of ministerial staff ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) No.

(b) No.

(c) Does not arise.

Linking of Nangal Dam with Pong 
Dam (Talwara) by Rail

2263. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether there is a proposal to link 
Nangal Dam with Pong Dam (Talwara) by 
rail; and

(b) if so, the date by which the decision 
of Government in the matter will be 
announced.

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a). Yes.

(b) Investigations carried out earlier 
had shown that the line would be unremu-
nerative. However, this line has been 
included in the revised proposals for the 
Fourth Plan and will be considered if addi-
tional funds are allotted.

Trade Delegation to South-East 
Aslan Conntarlos

2264. SHRI DASARATHA DEB : Will 
the Minister of FOREIGN TRADE be 
pleased to state :

(a) whether a five-member delegation 
had goife from India to South-East Asian 
countries for trade talks recently; and

(b) if so, the outcome of its talks ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE <SHR1 
A* C. GEORGE) (a) and <b). No, Sir. How-
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ever, a CofTee Maiteting Survey Delegation 
went to the Fax East (Singapore, Hongkong, 
Thailand and Japan) with a view to step up 
exports of coffee to these countries. Report 
from the delegation is under compilation.

India’s Foreign Trade Statiitkn

226.5. SHRI PILOO MODY : Will the 
Minister of FOREIGN TRADE be pleased 
to state the statistics in regard to Indians 
foreign trade during April-August, 1971 V

TH E DEPU TY  M IN ISTER  IN  TH E 
M IN ISTRY  O F FO R E IG N  T R A D E (SH RI 
A . C. G EO R G E) : Statistics in regard to 
India’s foreign trade during April-August, 
1971 are as under :~

(Rs./crore$)
Im ports 806
Exports (incl. re-exports) 668

Itemwise details of foreign trade statistics 
for April-August, 1971 arc not yet 
available.

Theft of P arts  of T ransm ission 
Towers In W est Bengal

2266. SHRI D1NESH JOARDER : 
Will the Minister of IRRIGATION AND 
POWER be pleased to state :

(a) whether the attention of Government 
has been drawn to the serious situation 
arising out of wide-spread theft of parts of 
transmission towers in West Bengal causing 
great damage to electric system and power 
supply in the State; and

(b) the extent of loss and the steps, if 
any taken by Government to check the 
theft off parts of transmission towers ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (a) Yes,
Sir.

(b) It has been informed by the West 
IWigal State Etetrkity Board t^,ti**ppro« 
xitnate toss due to the theft of tower mem* 
tars, as well as conductors, underground

cables, insulators, etc. is Rs. 5 lakhs. The 
State Electricity Board have taken following 
steps to check the theft of parts of transmi-
ssion towers :

(1) Apprehending the culprits through 
report of thefts to the Police autho-
rities.

(2) Institution of strict vigilance and 
patrolling of lines.

(3) Locking of nuts of fitting bolts of 
the tower members to prevent easy 
removal.

(4) Welding of nuts with the bolts on 
all new transmission lines.

Trade Agreement w ith the Per* 
Government

2267. SHRI HARI KISHORE SINGH: 
Will the Minister of FOREIGN TRADE be 
pleased to state :

(a) whether Government have entered 
into a trade agreement with Government of 
Peru on the 4t.h November, 1971; and

(b) if so, the terms thereof V

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE) : (a). Yes, Sir.

(b) The contents of the trade agreement 
is given in the statement, laid on the Table 
of the House. [Placed in Library.. See 
No. LT —1182/71J

Export off Tea, Coffee, C u 4ftam s  
and Rubber

2269. SHRI HARI KISHORE SINGH 
Will the Minister of FOREIGN TRADE 
be pleased to state the quantity or value of 
*ea, coffee, cardamom and rubber exported 
last year ?

THE DEPUTY MINISTER W  THE
m m m *  o f  f o r e ig n  ? a a m
(SHRI A. C. GEORGE): A statement is 
attached,'-./



wttre:as under:

Commodity Quantity exported Value

, 20156 Million Kgs. Rs. J46*66
crotes

Coffee 32,189 Tonnes Rs. 25*11
. * crores

Cardaroom 1»7©5 Tonnes Rs. 11*22
crores

No rubber was exported during 1970-71.

O cdiac in  Export « fO fl G»kc«

2270. SHRI M. KATHAMUTHU : 
Will the Minister of FOREIGN TRADE be 
pleased to state :

(a) whether the oil cakes export has been 
declining; and

(b) if so, tbe reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

. Ai;„v ^  _as ,A viAtM-vTk %iiilQTftT m II* WW? m  TOHCI W

22T1* ** wnr« «$ : w r  
n tft ** s w  f a  :

v f m I  
srrcr $  w *  «nr ark 

jw ^ p r r f c  v r w  ww*! % m v n  
ftrq ^pr: wff % n m

: S 'v’ ( « r ) ■ 

‘fWWrt ■ ?.'"

*rf#*ftit # r .W i f ! 
sw §3ft fh ro ifa , * 4 $ ^
|  ?rt ? r  <nfTvf % far^f *?wft wr*ri*r #  
% fen? j tc t  tftor * ro fa  f i p  m m
t  *TT JRT fa$3> fa*TT armi |  I *
nrflw  aft f ,  tw f l
«pptt fsrrff *>Y srypwrr % arrerrc <rt 
ertft fairr m m  sw w f t  w rsrr 

*N r f t ,  amfa st* 3*q?t 
sr*re 3*3 f t  q f w t  iftsi-
f t*  fe«rf?r $  q f  an# i mriforarre

% in*r% # ift, gTfr% 5Tf% ark 
v fe  5T f t  5ft f*HVZ ffSSft * t
«pmr % q f t* n  % %,

$  ansrTT q t  apt snfsfa 
fsirT 9TWT |  arsr# * f  ar^rn  s q g w  qraT 
3rr*r i Srfo* zs%*rc s t o  fag w  w f m  
% it *Pt| 3TT̂5T 11

(St) ffTXT ?TTm«T t?T
qj^TfTzff % fatr faR srarfar^ ^jfasrratf 
^  ®tr«rw n$ $, ^  *nfT*ef %
3*% qrar 1 1  m t  t?r vilwrftiff> f\
% «wff 3fk STfMRfi R̂Trff % W ,

3rffrfr«fcr WT*r f t  ?ft m ^ ? r -
wfTvt % *«% ift sriNr qpt %

qtar |  t Stfas* ot t t  f«nftftr?r
«nrfr«Ff % ^  v tf  arrfo *r^r 1 1

^  % q tw f % fawwf W fPlt*ttf

2272* l i e  « f  .;-. W  ^
qf f̂t «rf *?rc% ¥ t fq r  f% :

.- .(* )  ^ r  k  l  ?r«ft -f, M O i
V i ^ 9 :««n>nrr

( « )  % fan?  w t  f  ?

■'■'■':■ s m m m t

Tttfe quantity and value of tea, coffee 
and cardamom exported during 1970-71
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2273. 4 > m * » # o * f  : <W»%I
*r«fV «r? twr «?»r f t  :

( 9 - ) . 1 & t t  f5WT IT M t ^  
fw  arffenp % srfire faa% srfirera
fawt »ft viT»t 3ftT pRT% f o r  5W
Jttftwf * t  w fB rsr qf«nw ftw r atf'rffcra' 

*W5T | ;  aft*

(« .) 3 *r#f arfjftw ftr % s k m  snn- 
«rn m r  m  w n fa n  s v s f a v j w m Q ?

im  »N> («ft %• 5*pw#w) : (* ) 
urfwif *p> an jfrai qfwiit fvrr f*tft 
frrrw ^  f*a% w f w  « w r  % »>5#«ra 
H  JBE& I ,  « tfs  fw? 51 *ft *>f BfeRWfft 
f t i r e r  #  wt«$ a fa  n  #  ijf  fa fn ra  
P r o  «wt, I ,  fl* ?ps f w f f t s  «r*fcr *r 
srA *  *?t f a s *  f*«S arg<tffc*fa w f t  
|  i $ £ t, s p r t  sra#r % g u t ^ t  % 
amrre<nc, w  t o t  « t  w ire*f xm vx. 
*r|5t sroft |  f a  firaft sm r  * s r  i t  
m m  m f i n n  m fv H ’ ♦  # w t 
mfanfr ^  w r w r o r  5f t  w »  % fcnj 
w far 1 1

(w )  n n ^ fw iT  mfiwft* ■ * t  « g -  
if tw(j» #  «*fir m%

m  1 W F v tW v  *TH*r«r- 
*re » n f t^ » r k r  w ftw i 4 » * # %  w rfro

*t*

::. 2274 . # 0  *fK V ’-W*' * »
WH*

^ N -^ P T ^ ff« P P f  «*>.-■
|  ^ S r  Ir fftw us

^r% snsrrar»r s r o  inaRrr sn^r |  aftr 
f5««IT, w to # - ?fwt
fa&sft «fr afk Jiiwrair sist fait arT** % 
a w i 3 « 4 r ( w w t *  ? jw r 4?  ?

/*•. ;.... ■ « Jfc., . jlvL_l'jir- ItW *On J*« mo UJWuJl) : .^pCRHer 
a rf t  ^ r f r*  ^?r v^'errO srff J  
5ttt «nrrj »ri % w r  it t o r
*> ^41 f # w  «R*tO sf̂ S 1 1 araff».. 
arf'wff % »wt!f iaH ^mvit m w n *V 

?TT5#TOr|ft, *rrWt 
vt f̂mrsr f t  >H*wr sww #
nf % 1

«W> ^  WdWW #

2275- A» « f  : W (fc*
iTtft JIf «rp» W» Pl» :

(« )  w r  f  f*r#*firat wi% % 
fin? ^  vlp p i A  'W
wfuftr

(w ) J«f5 # i  tft aflrftr % w i
fir«wM "ft f  ?

q g m m $  i ( * )  «ih; 
(w ). itWf w w m iw - ■ ^B ff s w iW T ^ J
ftftfe # im  '''v&. % w ®  *r '.
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m i  firftft'w

■■ yfMI m  '- :-
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*  M p t f
s * *  43 T»«nftRr *ftt 166 arrrarcfira <w
wa*r # « r * i W r  # t  f p # i r  i p t m
S*r W  W fH W  t w  *Tt *W iW  ?JSTT

* w  V * r t  
<rww% i ,; ■■■'

r ■;. **tttr»y i*  c ■
. : vv. M d s b s r A m

. 2^1». «HWt:a i &  CHANDR/UPPAN : > 
Wifl thc Minister of RAILWAYS be pleased

. THE MINISTER QF RAILWAYS 
(S U M * . HANUMANTHAIYA): There 
are two ®pp*x>v«d schemes for provision of 
Roadwvcrbndgcs in Malabar area over the 
West Coast Road on the Southern Railway 
as iudfcated below :

(i) Road overbridge in lieu of the exist- 
icg level crossing at Km. 608/7-8 

Kuttlppuram r dfi Shoranur- 
Calicut Section.

Cii) ft&ad overbridge in lieu of the level 
( crossing at Km. 7U/10-11 at 

Cherode near Badagara on Calicut- 
. Cam toog», Section. .

a ^ t M b r t o i l M j K t e  
 ̂ M M t o  M t o  Q J  P.

2277. SHRI P. K. HEO t WiU the 
Minister of FOREIGN TRADE be pleased 
to state:

' ^ w t e i l i " B c o t i o m i c  
C o o i n g  rcoepjjy offered io ln d ia  to la* 
dude jute products in the community's 
system of generalisedpreferences; ‘
, i \̂  ■• ;> ■ * > :1 '■■' '*>■ ; - "1-V <;i

4 3 w m * m * S  india
received any formal message in this r«*ard 
from the fitmipean Economic:' Cormftunity 
head^uaitet^ Md ■■ .■ > ^ ":■

: «od

BEPUTY JaiNIS^f^'tlN; ?THE 
MINISTRY OF FQREIQN 
(SHRI A. & GEORGE) : (a) to (q). While 
miking, ihd* 1 offerr under the Generalised 
Sctjioo^of Preferences, -the: European Eeono* 
mic Community stated that Customs e>$fK!gK 
tianf ‘vks envisaged for ' ji&" goods tinder 
specific arrangements to be negotiated with 
the exporting developing countries. 'The 
arrangement* have not yct been fioalised and 
we arecontinuing our discussions with the 
Community in this regird.

r - w f f h m  i t *  * ?

2278. m t  f : TO t o w  
* * iw  *rig srm% ^  f*rr f a :

, {*)■ TO 1ft WT5T
’aroppfiCY |  f a  srrwR 3  m  *?t*Rr *r%
*ffe *<Tf *5t wift **?T aft*

(w) t o  sfaer 35*
<r*rf<̂T * i« t ir *fter * r w  ^m ssr *rn% % 
fat* t o t  ?r «Frtf«n$r $ ,.? ,

« r m t  »it sq
( A  i?o «r?^) ; (sp) afhc ( # ) .

*nw «r v t T^wrwf 
a u #  ^  8 f t r |  i p i  v f f ' Ir t$r' m S  W
m fr *  Ĥ bst f  ftwriir# s t t^ l
frtw: v  Vfpr «rr *nt?rrtr vpqtx 

^  ^  wrft
t : :

? ( l )  iw if^ r  fW r
■■ TO[ i *'■;;■ : s ' ..- ■;.■ U v 'it

(2) Prni * t, (w r i t  a m t  SJ'TO 
j ^ i #  jwwS* <nc ^w%

■■'■’i w  .'■■ Pi#fk?r
fvfsr^Bf w  . %. srflrtwir > '■

w r^ w r ^
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(3)
v  t W ^  w f r  *» fw jfiWT <nr 
*w w«rcrc fw m *  m m  wrff<$ 
wff a ro  >dwifaff fatffiRT 
?RfT firfff s tf< n : zmm 

i

(4), * t fa ? , SRT^TT j f  s rf
__t-JV . v  J».---iJ*__
mrrirr, SF(? Tn3  T4ra w  *F 
3r t % *t£ % anrafHTST % sfaKT «PT 
flWT 3TT*t*TT 3?Vt  TOt spT ^^ t

t n t f - i

Plan subm itted by West Bengal 
far Flood Control

2279. SHRT SAMAR GUHA : Will the 
Minister of IRRIGATION AND POWER 
be pleased to state

(a) whether the West Bengal Government 
have submitted a Rs. 300 crore plan for 
flood control measures in West Bengal to 
the Centre;

(b) if so, the main features thereof ?

(c) whether the Plan has been approved 
or will be approved by Government and 
Central Funds allocated for flood control 
measures; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY 0F IRRIGATION AND 
POWER (SHRI 9. N. KUREEL) : (a) to
(d). The West Bengal Government have not 
so far submitted any comprehensive plan of 
flood control measures in the State.

Sotting np of Committee retarding 
sture «f Cotton J  
w W .P 4 .b elp

2280. SHRI RAJA KULKARN1 : 
Will foe Minister of FOREIGN TRADE 
be pleased to state :j s’j  K - K *■ .! ;$i f ■ "tv ■;

(a) whe*er U«kw Government Have 
appointed a Committee to ftuggest increase

in the usefulness of cotton for the manu-
facture of high quality fabrics with the heip 
of a U.S. GoveriHiMMit grant of Rs. 2y38,4€0; 
and

(b) if sor. ̂ he composition and terms of 
the Committee ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A, p . GEORGE): (^  Sjr, . jNo 
Committee has been appointed &y *he 
Government. . " '^V*'■■■

. . .  •'.» _ i ,
The U. S. Government has authorised 

grant of Rs. 2,38*460 to Ahmedabad Tex-
tile Industries Research Association to 
investigate on structural and physical pro-
perties of raw and modified cotton fibre to 
incntate• &fcotton'""m" textile
applications. i « -

(b) Dbes hot atise.• j ■■ ■ ■■, '■ f I ■ " *■;; <;■*
Lay-off by G.I.S. Cotton Mills, HoopUy 

(W estBengat) ■■■ ■ w

2281. SHRI BUOY MODAK : Will
the Minister of FOREIGN TRADE be 
pleased to state :

(a) whether 500 workers of the '<&£$. 
Cotton Mills, Champdani, District Hooghly 
(West Bengal) werb laid off during the 
month of September;

(b) the reasons for the tty-off, and

(c) the step« u*©n byGovermnent to
remedy the situation ? . r

i . 1 ! i ■) *< / ’f "■'
THE DEPUTY MINISTER fN TttE 

MINISTRY OF FOREIGN TRADE 
(SHRI <A. C. GEOROE) : (a) Ittfe.

W t a d
on the Talfcttf ' -*■' ’

'**' ililifiatUni ftf dotfalpsi ' *#' i 
imposition of i  s  pMcsont tatlff

' on fodlan teatllee by Britain

2282. SHRI C. CHfTTIBABU : Will 
the Minister of FOREIGN TRABfc fee
.pleased to s la te d  '■



*>Wa ytnrmrs

■' ;>- '■■: «$0 whether Brtteun is ■ reconsidering her 
^ku K r wtarmng impositions t5 per'mu 
m M tyi M iles from M ia;

(b) whether she has also assured us of 
;)*ter*tip tosafcguard our interests; and 

'(t) if so, the nature of assurance ?

^ |fE  $>gPirtY IN THE
MINI$T»tY OF FOREION TRADE (SHRI 
A. C. GEbRdE) : (a) to (c). The Govern- 
frtent of India arc not aware of any move 
by the British Government to reconsider 
Wttir deeislon regardfrtg imposition of 15 per 
diebt oh liidiith textiles or to assure any 
help tO ftffoguard trar interests.

• warning about
cyclonc in Orisea

2283. SHRI C. CHITT3BABU 
SHRI V. NARASTMHA REDDY:

<• ■ .. '■
Will the ^istef<oUJ*RIGATION AND 

POWER be pleased to state :
■' ■' •O'. '

W  wftrthertbe warning about the 
Cyclone which hit Orissa recently was given 
very late to the authorities and people 
jCpnpemed;

(b) ,&e reasons for the delay; and

(c) the action Government propose to 
take to aweid such delays in the future ?

«  l)iPUTY vMINWffiR IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (a) and

^rnjiigs that the eyetone is likely to 
w W lfr of North Orissa and

, W*r© issued tty the India
ro lo g ic a k P e i» ^ ij^
Orissa and Collectors, of Cttttatfc *nd Bala- 
sore districts at 12-20 hours on October 29.

. J h ^ ^ ^ j n  ̂ lurn^ the

& ;t^ '^ |i^ n d &  ia lo w h ic h  
htm *  broadcast^ the Cu»ack Station at 

1 W , ^ ’30* 20-44 
ail# 22*39 hours on October 29*

The 'India Meteorological Department 
could obtain data indicating that the Cy-
clone was likely to hit the coastal areas of 
Keith Orissa avid West Bengal from the 
V. £. Sattelite only between 40 A. M. and 
J 1 A. M. on October 29 and the warnings 
could only be issued thereafter.

(c) Measures proposed for improving 
the warning period and dissemination of 
warnings include :

( i )  Installation of a radar at Paradip 
before the monsoon of 1972 in 
addition to those at Calcutta and 
Madras.

( ii) Provision of ceconaaisance aircraft 
for flying into the cyclone core to 
obtain data on the characteristics 
of cyclone.

(in) Setting up of a meteorological 
centre at Bhubaneswar.

(iv) Improving the tele-communication 
and wireless facilities and provi-
ding such facilities and public 
radios in the inaccessible areas.

A Cyclone Distress Mitigation Committee 
for Orissa has been constituted which will 
intcr-alia examine measures requited for 
improving the warnings and dissemination of 
warnings to the public.

Meeting of “Gronp 77” n* Limn (Pern)

2284. SHRI C  CHITTlBAfiU :
SHR!CHANt>RA5EK4fAR

SINGH*

Will the Minister of FOREIGN TRADE 
be pleased to state :

(*) vfifeihisr the ”0rm # 6f 77” met 
recently at Lltna (Peru); ffnd

(b) if so, the decisions arrived at ?

THE DEPUTY MINISTER IN THE 
M lNlfim*OFFOREIGN HMKBE ISHR1 
A- C, GBOUGE) : <â ) Ves* iSIr̂  ■



; (b) ThcGroup of ‘77’ adopted a docu-
ment entitled “Declaration and Principles of 
the lima Pregramme of Action'*, whose copy 
has been laid on the Table of the House on 
23 rd November, 1971.

W iiiw in iiilir ta B i tfM U se ir s  
Com m ittee o f Floods

2285. SHRI CHINTAMANI 
PANIGRAH! :

SHRI Y. ESWARA REDDY :

Will the Minister of IRRIGATION 
AND POWER be pleased to state :

(a) whether the Ministers Committee 
on Floods anfcfFlood Relief met in Delhi in 
September, 1971;

(b) whether representatives of Orissa 
Government attended the meeting* and

(c) the recommendations of the Commi-
ttee ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (a) Yes, 
Sir.

(b) No, Sir,

(c) The recommendations of the Commi. 
ttce are expected to be available by the end 
of this year.

2286. «ft «faWWg O fw r : WT 
f t m f  i f tt ftarw  »rcft »rg ffrrfr p r r

f * )  w  5*11*3* ( w r  % 

■ w  f w r  *t#r

W ; | ;  ' # t

(it ) ; f r 4 * w * i r « w *  w  
sr«P sjflt sfaraRT |  ?

ftWRf
( t f t i w v f t t w ) : (* ) 
sr&r) % fawz 
'<ftwi''W W '‘w r  sr^r W f r  % W l r  

*rwrc % srift $m -w m  *$f , f f

- t i

(«r) tftx  (n). 'im '-itift-f&to t

Broad G soge 11a* from  H bU tihn  
1 to-Ajm er

228 7. SHRI G. C. DIXIT : Will the 
Minister of RAILWAYS be pleased to state :

(a) whether Government propose to 
construct a new broad gauge Railway line 
from Khandwa in Madhya Pradesh to Ajmer; 
and

(b) if so, the date by which the work 
would be taken in hand ?

THE MINISTER OF RAILWAYS (SHRI 
K. HANUMANTHATYA) : <a) No.

(b) Does not arise.

Progress la
M sdby* Pradesh

2288. SHRI G. C. DIXIT : Will the 
Minister of IRRIGATION AND POWER 
be pleased to state :

(a) whether area covered by electrifica-
tion Is very low in the State of Madhya 
Pradesh as compared to the other States; and

(b) if so, the names of soch dfcti&atsas 
have been selected, in order of priority, for 
electrifiaction during 1971-72 7

THSS DEPUTY MlNISTER fiN t t e  
MINISTRY OF IRRIGATION AND 
i P f i l  (SHRIB, N. KUREEL) : (a) and



0>>» In nine Slates including Madhya Pra-
desh, the percentage of village Rectification 
is bejow the iffija& f average of 19. but 
of these, in six States the percentage of

' } i & ^  the percentage, is 9*8. For
1911-72, the rural electrification schemes 
programmedfrom State Plan outlay cover 
aii the 43 districts of the State envisaging 
electrification of 1500 villages and energisa-
tion o f 30,000 pumpsets. In addition from 
the Centra! Plan outlay, the Rural Electrifica-
tion Corporation have sanctioned so far nine 
rural electrification schemes for the electrifi-
cation of 454 villages and energisation of 
about 30000 pump sets. These schemes which 
will, continue toA be in progress during 
1971-72, cover the districts of Chhindwara, 
Seoni, Bilaspur, Ujjain, Indore, Raipur and 
Hoshangabad,

Ifflp tlo a  facility by Hydel Project 
2» Madfcya Pmdeife

2289. SHRI G. C. DIXIT : Will the 
Minister of j  IRRIGATION AND POWER 
be pleased to state whether the Central 
Government propose to take up such hydel 
projects by utilising the water of the rivers 
flowing in Madhya Pradesh as can bi helpful 
in providing irrigation facilities in the State 
as also to neighbouring States ?

THE J, DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POW5M$fflR|£, N. KUREEL) : No, Sir.
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SblpflMBt o f Ivon Ore to jtpftn

2292: SHR* a  R; ©AMANf : Witt the 
Minister of FOREIGN TRADE be pleased 
to state 1

(a) whether the short shipment of iron 
oreof2'10 million tonnes in 1970-71 to 
Japan has since been made good;

(b; the quantity contracted for shipment 
during the current year and how much has 
been actually shipped so far against it;

(c) whether any difficulties are expected 
in the fulfilment of the contract for the 
current year; and

(d> if so, the nature thereof and how 
Government propose to remove them ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C  GEORGE) : (a) No, Sir.^Thc 
buyers have sincc cancelled the undelivered 
quantity as on tet April, 1971.

(b) The’actual shipments are 4* 1 million 
tonnes bj; MMTC during the period April- 
October/ 1971 and 2*9 million tonnes by 
private sector shippers from Goa during the 
period ̂ April-August, 1971.* The contracted 
quantity is approximately 22 million tonnes 
for the whole year.

(c) and (d). As far as the MMTC's ex-
ports of iron ore concerned, the main difficul-
ties in the fulfilment of the targets are the 
shortfi^ in pojrdt^qn iA; aomauitriiMfe the 
transport bottleneck arising out of the dis-
turbed conditions io railway, movement in the 
Eastern Sector, and,|tbc persistent strike and 
go slow activities resorted to by the dock 
labour in Madras for about five months of 
to* current yoar. These problems faring the 
. ir°n-. j ^ d i a t
measures Ujerdor, are'" unfcr continuous 
review!-'" ■ .

Im portof Equipment to Meet Require* 
meat* o f Power Scheme*

2293. SHRI S. R. DAMANI: Will the 
Minister of IRRIGATION AND POWER 
be pleased to refer to the reply given to 
Unstarred Question No. 929 on the 1st June, 
1971 and state :

(a) the amount of equipment to be im-
ported and to be indigenously manufactured 
to meet the requirements of all the schemes/ 
units named in the annexures to the answers;

(b) the names of parties who are making 
the equipment indigenously and the items of 
equipment so being made; and

(c) the orders placed on Bharat Heavy 
Electricals Ltd., and Heavy Electrical (Iqdja) 
Ltd., which have been fulfilled and those 
which are pending ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (a) 37 
Generating Units aggregating to 1801 MW 
are imported ones and 56 Generating Units 
aggregating to 3433 MW are to be manu-
factured indigenously.

(b) I. Generators and Turbines

(i) M/s Bharat Heavy Electricals. Ltd.,

(ii) M/s Heavy Electricals (India) 
Limited, Bhopal.

(iii) M/s Jyoti Limited, Baroda (Small 
Hydro sets).

U. Boilers v

(i) M/s A. V. B., Durgapur.

- (ii) M/s Bharat Heav? Electrical*
■ ■ ' Limited. .

(«) Therequired information in respect 
of generating plant is given in the Statement.
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Hydro Sets ThermalSeU
Nos. Aggregate Nos. Aggregate 

Capacity Capacity
MW MW

I. Orders Placed-

BharatHeavy Electricals Ltd. 
Heavy Elector cate (India} Ltd;

Total

II, Orders Fulfilled-

Bharat Heavy Electricals Ltd. 
Heavy Electricals (India) Ltd.

Total

m  Orders Pending-

Bharat Heavy Electricals Ltd. 
Heavy Electricals (India) Ltd.

Total

16
14

30

4

4

16
10

26

537
943

1480

105

105

537
388

1375

13
8

21

2

2

13
6

19

1260
690

1950

150

150

1260
540

1800

Note : Jyoti Ltd., will supply 5 nos. 0 5 MW sets for Dzuza hydro in Nagaland and 
Nogli hydro in Himachal Pradesh. These sets were alio included in the 
Statement referred to in the Question, making a total of 56 sets.

Increase in Im ports

2294. SHRI S. R. DAMANI : Will the 
Minister of FOREIGN TRADE be pleased 
to state :

(a) the figures of imports during the 
first half of the current year and how they 
coMpm* wHb those oflast year;

(b) the items of import which showed a 
marked increase; and

(c) the reasons for tbevariatiojos?

J W , DEPUTY MINISTER IN THE 
Ml«ltSTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE) : (a) Statistics of 
inipdrtft during April-September, ’71 and 
ApttHBeptember, 1970 are given below :

Period

April-September. 71 
April-September, 70

(R&.fcromh

964
800

(b) Item-wise statistics of imports for 
April-September, ’71 are not yet available.

(c) Dees not anise.

S M fiiir t r fC tn a a  fr«a» U  S. A;

2295. SHRI S. R. DAMANI i Willtbe 
Minister of FOREIGN TR ADE be pleassd 
to state:

(a) the quantity of cotton, c$n*rasfcsd to 
be imported. from the U. S, A. ;$»ee •
197T an«S the actual shipments made so far;
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(^) whether the Cotton Corporation of 
Indiadid not finalise the contracts and open 
letters of credit m time for a major part of 
the contracted quantity; and

(c) if so, the reasons therefor and the 
additional cost that the, Cotton Corporation 
of India was required to bear to get the bala-
nce of shipments ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C  GEORGE) ; (a) 95,805 bales of 500 
lbs. each under PL 480 and 22,560 bales 
of 180 kgs. each against free foreign excha-
nge have been contracted and 57,303 bales 
of 500 lbs. each shipped so far.

(b) No, Sir.

. (c) Does not arise.

R ecruitm ent to posts of Judicial 
Officers in Delhi High Court

2296. SHRI P. GANGADEB : Will the 
Minister of LAW AND JUSTICE be pleased 
to state :

(a) whether the High Court of Delhi has 
recently invited applications for the posts of 
Judicial Officers;

(b) if so, whether the age limit has been 
fixed at 30 years for all the categories of 
candidates;

(c) whether no concession in the upper 
age limit has been granted to the candidates 
belonging to the Scheduled Castes and Sche-
duled Tribes whereas the V. P. S. C. and 
Î ihHc Service Commissions of States have 
been allowing coapession of five years to the 
Schemed.'Caste and Scheduled Tribe candi-
dates for all examinations conducted by 
them, whether Judicial ornon-Judicial; and

(d) whether Government propose t© pre- 
vaii upon the Higb Court of .Qefbi to grant 
the concession of five yearsin the upperage 
lim it to tbe candidates belonging to such

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NrrntAJ SINGH CHAUDHARY) :
(a) and (b). Yes, Sir.

(c) Yes, Sir. This is in accordance with 
the existing rules for recruitment to the Delhi 
Judicial Service.

(d) Yes, Sir. The matter has been taken 
up with the concerned authorities.

Imported Care w ith Government 
and Public Sector Undertaking*

2297. SHRI FATESINGH RAO GAEK* 
WAD : Will the Minister of FOREIGN 
TRADE be pleased to state :

(a) the total number of imported cars 
with the Government of India including those 
with the public sector undertakings; and

(b) the number of cars purchased during 
the last three years and the total expenditure 
incurred thereon ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE): (a) and (b). The informa-
tion is being collected and will be laid on the 
Table of the House.

Step* to Improve Working Caa dHk a  
of India United M llle Ltd. . Bombay

2298. SHRIMATI BHARGAVI THA-
NK APPAN : Will the Minister of FOREIGN 
TRADE be pleated to state :

(a) whether India United Mills Ltd., 
Bombay has been incurring losses for the last 
two years.;'and '

(b) if so, the reasons therefor andlhe 
steps Government propose to take to improve 
the working of the nifll ?

THE DEPUTY M IN ETER IN TH E 
■ MINtSTRY OF FOREIGN TRADE (SfflU .

■ A ,a i f f i& im X i ! # ' ■ ■■
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,• The miH has been incurring losses 
mainly due to the following reasons :

(1) High cost of raw materials, spe-
- cially cotton;

(2) technical deficiencies of the mill 
due to its obsolete and worn-out

The following steps have been taken to 
improve the working efficiency of the mill :

( ̂ modernisation programmes at an 
estimated cost of Rs. 493 lakhs 
have beet) drawn up;

(2) steps are being taken to strengthen 
its management; and

(3) the manufacturing programme is 
being looked into with a view to 
achieving better sales realisation 
coupled with economy in the cost 
of production.

Transfer o f General Manager* of
No*tfco*ftt Frontier Railway

2299. SHRI ROBIN KAK.OTI : Will 
the'Minister of RAILWAYS be pleased to 
stute :

• 4a)wbethe* within 14.years of its exis- 
ten«*»Jthe Noethewt Frontier Railway has 
had 17 General Managers;

(b) if so, the reasons for such quick 
changes of General Managers of Northeast 
Frontier Railway; and

. <c) whether there is any other Railway
Zone, where such quick changes of General 
Managers nave taken place within such a 
a l^ f le n o d ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) Since 
its formation 14 officers have worked as 
General Managersof the Northeast Frontier 
RaBtfay, three Of whom had worked in that 
capacity in two spdls each.

(b) Change in the incumbents of the 
posts of General Managers are ordered taking 
into account all the relevant factors.

(c) No, Sir.

Protection to Jnte Growir*

2300. SHRI ROBIN KAK0TI: WH1 
the Minister of FOREIGN TRADE be 
pleased to state :

(a) the quantity, in bale# or maunds, Of 
Assam Bottom jute, purchased by <i) The 
Jut© Corporation of India, (i») S. T. C. and
(iii) any other Government agency during 
the months of September, October and 
November, 1971 in Assam; and

(b) whether Government are aware that 
Assam Bottom jute is selling at lower pricc 
than fixed by Government per maund as 
supporting price, and if so, the steps taken 
by Government to protect the growers ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE) (a) : (i) Nil.

(ii) 27,150 Mds. upto 18-11-71.

(iii) Nil.

(b) Jute prices in Assam were ruling 
above the minimum support price till the 
end of September, 1971. From the beginn-
ing of October, 1971, prices tended to fall 
below the minimum price owing mainly to 
disruption in rail movement caused by the 
unprecedented floods and breaches to track. 
The S. T. C. has undertaken purchase 
operations in Assam to give price support. 
With the improvement in rail transport 
facilities and purchases by S.T.C. prices Jn 
most of the markets in Aftsam ate currently 
ruling around the minimum supportlevel.

Im port o f inaenry ear*

2301. SHJU JYOTIRMOY BOSU: Will 
the Minister of FOREIGN TRADE be 
pleased to state :

(a) the number and price o f horary



cm» imported from abroad during the period 
January, 1969 to October, 1971;

<b) Ihe number and price of ears impor-
ted from eaph country during this period 
and the total expenditure incurred for import-
ing each car;

(c) the purposes for which the cars were 
imported in each case; and

(d) a list of buyers of the cars imported 
during the period January 1969 to October, 
1971 ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE) (a) and (b). Import Trade 
Statistics are not being compiled separately 
for luxury cars, other cars etc. but are 
maintained according to following 
categories :

(i) Motor cars new,

(ii) Jeep and landrover type vehicles,

(iii) Second hand or used motor cars 
(including Jeep or land rover).

The Import statistics for these categories 
of cars in so far as they relate to total num-
ber and value classified further by countries 
from which they arc imported, are being 
published in the “Monthly Statistics of 
foreign Trade of India, Volume LI”, copies 
of which are available in the Parliament 
Library. This information is available upto 
April, 1971.

(c) and (d). Import statistics arc main-
tained for the country as a whole and not 
for individual importers. Hence their names 
and the purpose for which each car was 
imported is hot available.

81*90 to n*oko.|nd§n*» Garment 
price* com petitive In World 

Market

2302. SHRI BIBHUTI MISHRA: 
WiU Jthr Minister of FOREIGN TRADE be

■ PfcawJ to s*sw* ■. ■

(a) wither Government's attention has 
been drawn to an article in Economic Times 
of the 12th November, 1971 stating that 
high prices Of Indian garments are an 
impediment in the way of increasing their 
exports; and

(b) if so, the action Government pro-
pose to take to make the prices competitive 
in the world market ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI
A C. GEO&GE) : (a). Ves, Sir. 7

(b) In addition to the normal facilities 
available to registered exporters, the proce-
dure for drawback of duty on polyester 
fibre has been liberalised. To ensure availa-
bility of heavy fabrics for production of 
garments in demand in the world market, 
applications for installation of requisite 
machinery for the purpose are invited* The 
ready available cloth and a reduction in 
export costs are expected to iucreaseour 
competitiveness.

Setting op of M anufacturing Unite 
to m eet lUflway requirem ent*

2303. SHRI P.NARAS1MHA REDDY: 
Will the Mitiister of RAILWAYS be pleased 
to state :

(a) whether any manufacturing Units are 
proposed to be set up as anciUarics to. meet 
Railway requirements:

(b) if so, how many are proposed to toe 
located in industrially backward Districts; 
and

(c) whether Government will consider 
locating a few such units in Chittoor, 
(Andhra Pradesh)
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TBE M lN lStSl OF RAILWAYS 
( » w i  K.HANUMANTHAIYA): (a) to
(C)^Pr0p0Sal8 arc at present under considera-
tion for the setting tip of two Projects—one 
fbir the manufacture of Wheels and Axles 
and another for the manufacture of fraction 
Gears. No final decision has yet been taken 
in regard to these Projects. Decisions will be 
taken after detailed examination of all rele-
vant ispccts which will also cover the ques-
tion of suitable locations for the proposed 
Projects.

'"' "'Move to Import Second-hand 
Antomotriles from Japan

2504. SHRI P. NARASIMHA REDDY: 
Wltt the Minister of FOREIGN TRADE be 
pteasedto state whether there is a move to 
import second-hand automobiles from 
Japiin 7 ,

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. a  GEORGE) : No, Sir.

■ '■ THE MlNlSTEH OF STATE IN TEHE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NITTRAJ SINGH CHAUDHARY) :
(a). No, Sir. Shri R. N. Mirdhahadonly 
explained that under the Constitution elec-
tions to Legislative Assemblies have to be 
completed before the expiry of the period of 
five years of the dates appointed for their 
first meeting and that exception to this is 
possible only when a proclamation of emer-
gency is in operation.

(b) Does not arisj.

(c) In the absence of any unforeseen 
contingency warranting the postponement, 
elections in the States, the tenure of whose 
Legislative Assemblies is due to expire m 
1972, will be held as scheduled.

In that event elections are also likely to 
be held simultaneously in those States which 
are at present under President’s rule except 
in the State of West Bengal in respect of 
which Government have not yet taken any 
decision.

Statem ent made by M inister of State
...._ for Hmne Affairs regarding 

postponem ent ojt elections 
toState Assem blies

23^5, S W  K. M. MADHUKAR : 
Will the fillister of LAW AND JUSTICE 
be pleased to state :

(a) whether the Union Minister of State
for Home Affairs, Shri R. N. Mirdha, stated 
in Goa recently that there was every likeli-
hood of the ensuring elections to the State 
Assemblies being postponed in the event of 
an being declared;

(b) if so, the reaction of the Political 
Parties and the general public thereto; and

;::?̂ ^̂ 5|.:-'Whet*ier̂ iKiy: distort $«s: beeata to  
; ■■ ■ by Government in • - v* ■

Allotment of Wagons for movement 
of Foodstuff to Cachar 

D istrict

2306. SHRTMATI JYOtSNA 
CHANDA: WiU the Minister of RAILWAYS 
be pleased to state :

(a) whether Government are aware that 
foodstuffs arc not being moved by Railways 
to the District of Cachar since last April and 
due to this, Cachar, Tripura and Mizo 
Districts are facing difficulties; and

(b) whether Government pfopose allott-
ing wagons fof the movement* offoodstuff 
for these places immediately ?

‘ M  KA1UWAYS
(SHRI K. HANUMANTHAlYA):.;i* ..
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(b). Foodstuffs are moved by Railwaysas 
programmed by the Ministry of Agriculture 
and Food Corporation of India on top 

of" * serious difficulties over 
North Eastern and Northeast Frontier 
Railways during August to October, 1971 on 
account of extensive floods and breaches, 
top preference was given to the movement 
of foodgrains. During the period April to 
October 1971, 7381 metre gauge wagons 
were transported to Cachar and Tripura area 
with foodgrains against 4712 wagons 
during the corresponding period of last 
year.

Completion of Idifckl Hydro 
Electric Project

2308. SHRIMATI •■■ ..fflU tid  
THANKAPPAN : Will the Minister of 
IRRIGATION AND POWER be f i t te d  
to state :

(a) whether Government have received 
any new proposal from the State Government 
of Kerala recently regarding the completion 
of the Idikki Hydro Electric Project;

The position has further improved with 
the opening of railway line across Farakka 
Barrage in November and about 40Q B. G. 
and 90 M, G. wagons arc being transported 
daily with foodgrains for North Bengal, 
Tripura and Assam region.

Representation From Railway 
Users* Association, Kerala

2307. SHRIMATI BHARGAVI 
THANKAPPAN : Will the Minister of 
RAILWAYS be pleased to state :

(a) whether Government have received 
any ̂ memorandum from the Railway Users’ 
Association, Kerala stressing the need for 
developing the railway system in their State 
on priority basis; and

(b) if so, the main features thereof; and

(c) the reaction 
thereto ?

of the Govwmnent

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N.KUREEL) : (a) to (c). 
The State Government has not yet sent any 
revised proposal. However the Kerala State 
Electricity Board has proposed a programme 
to commission the first unit within the 
Fourth Plan.

Kerala Government proposals 
for new Railway Lines

2309. SHRIMATI BHARGAVI 
THANKAPPAN : Will the Minister of 
RAILWAYS be pleased to state :

<b) if so, the reaction of Government 
thereto ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : <a) Yes.

(a) the proposals received from the 
Government of Kerala State for the coaatruc-
tionof new lines. oiUhe...Southern Railway
during the Fourth Five Year Plan period; 
and ,:V

>(b) The Fourth Plan proposals for new 
lines have hot yet been finitfJsed anditis 
difficult to «4y now, Which of the lines tsitl* 
matety decided to be taken up Ibr construc-
tion .*#*■ the Fourth Pten will Hill In the

(b) the reaction of Gov^mejit';j

THE MINISTER OF ‘ RAILWAYS 
■(SHR*1C/**W^^
<b). A iirnemm--■ &
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Statement
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*d*

(*)Pri>posab of the (b) Reaction of Government Remarks
.of'

ction of new lines 
on the Southern 
Railway during the 
Fourth Five Ye*r 
fcian

Name of new lines
S. No.
(1) (2) (3) (4)

1. Kottayam -Bodina- No survey has been carried out in the past. As the funds for new 
yakanur via Peer- This line will, hower, have to negotiate lines in the Fourth
mrie & Kumili. the Western Ghats over considerable length Plan are extremely
(MO*—180 Kms.) and the terrain is such that construction meagre, only a few

would involve a prohibitively high cost. inescapable rail links
justified on defence

2* TcHicherry-Mysore Surveys carried out in 1957-58 revealed
(MG-—237 Kms.) that even by inflation of distance for charge.

this rail link would be unremunerative.

3. Kayankulam-Erna- Traffic survey for B. G. in view of the
kulam via Allcppey likely conversion of Ernakulam-Trivandrum
(MG—97 Kms.) to B, G. has been completed. According to

the report the project is highly unremunera-
tive. However, the report is at present under 
Board's examination.

4. Trivandrum-Cape Surveys recently carried out for the
Comorin Tirunelveli-Cape Comorin-Trivandrum rail
(MG—-100 Kms.) link M. G./B. G. (about 167 Kms.) revealed

that this project is not financially remunera-
tive. However, the proposal is under consi-
deration of the Government.

5. Kuttipuram-Ernaku- No survey has been carried out in the
lam viaGuruvayoor past. Prima facie, this line is not likely to
A Cranganore be financially viable.
(2M^^I28 Kmi.)

— . n . , . . .  ■ h i    ............ ............  in - i  .....................—

Irrigation Project* o f Kerala

2310. SHRJMATI BHARGAVI THA- 
NKAPPAN : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

whether some irrigation projects of Waterand Power Commission oo theJEda-
K4̂ «re;«B ^w aagdeM W i» from ..the muliJW Proj«t we pwiln* wi»h tboStole
Central Government; and Government who are modifyingthe planning

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (») *0d 
(b). The technical comments ofthc Central

or top priority deve-
lopment considera-
tions can be taken up 
for construction. Fur-
ther, the Fourth Plan 
proposals of new 
lines have not yet 
been finalised and it 
is difficult to say now, 
which of the lines 
will ultimately be 
taken up for construc-
tion.
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of the scheme. the modified project has not 
yet been received from the State Govern* 
ment.

Tile Government of Kerala have also 
proposed some new projects in the Cauvery 
basin for implementation. These schemes arc 
under technical examination in the Central 
Water and Power Commission.

Closure o f Handloom and Power* 
loom  Uatitc

23 n .  SHRI M. RAM GOPAL REDDY: 
Will the Minister of FOREIGN TRADE be 
pleased to state :

(a) whether many handloom and power- 
loom units have been closed in the past two 
months and many more are facing the pros-
pect of closure due to acutc shortage of 
staple fibre;

(b) the reasons for the shortage; and

(c) the steps Government have taken or 
propose to take to ease the shortage of staple 
fibre and to ensure its equitable distribution ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE): (a) The detailed informa-
tion is being collected and wilt be laid on the 
Table of the House.

(b) M/s. Gwalior Rayons, Nagda, who 
are the major producers of staple fibre in the 
country are facing shortage of pulp because 
of labour trouble and subsequent lock-out of 
their pulp factory at Calicut (Kerala). This 
has resulted in curtailment of' production of 
4tapte fibre and reduction in the allotment 
of this fibre to thespirrainguftitt

(c) Letters of intent baveahneady been 
granted to the extent of 41,000 tonnes for 
stepping up production of staple 4ibre. fifenftc 
other proposals receded for setting ^  addi-
tional capacity are under examination. There 
is no distribution control over staple fibre at 
present.

Export of Iron O n  by Private Partfoe

2312. SHRI ERASMODESBQU6IRA: 
Will tbe .Minister of FOREIGN TILA2ft& be
pleased to state :

(a) whether Government taum* 
mit export of iron ore by private parties 
from Indian Ports other than Mormugao; 
and

(b) the reasons which determine tbe 
continuation of private export Of iron ore 
from Goa ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TfcADE (SHRI 
A. C. GEORGE) : (a) No, Sir.

(b) The decision to permit GOari private 
exporters to export iron ore from Coa was 
based on historical as well as economic con* 
sidcrations and these continue to be valid 
even at present. Government is of the view 
that there is no immediate advantage to be 
gained by camHsing the export of Goan iron 
ore exclusively through the MMTC. pus 
policy is, however* kept under constant review, 
in the light of our overall export policy, and 
objectives.

ObwrvadMS «a «fc» lwiiliMili | «g
Commercial Dvfmammmm 

m y i by A. R* C.

2313. SHRI I ^ V im iN H  ̂ L A N K l: 
Will the Minister of RAILWAYSbe leased
to state : \  ' '">;y ■
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lw)r,t|ie :iU»form$ (b) *fsot thed«teof the mc&wg aad
Cpiw^Moii J ^  TOade cmain recomaaenda- namesof tbemembers; and
tioni in regard to the functioning of the 
Commercial Department of the Railways;

(c) the names of the officers who have 
V been recommended by the Committee for

(b) the date when these recommend*- permanent posting in the Railway* ?
tioos were submitted by the Commission and 
sent to the Railway Administration; and

the Railway
■ >jn|jpvpppî jVIPQPPf̂ ki! JPPW *wfPnwiifumvmm *

THE MINISTER OF RAILWAYS 
p » l  9L HANUMAMTHAIYA) : (a) Yes.

(b) The Administrative Reforms Depart-
ment forwarded to the Ministry of Railways 
A, R. Cs report on Railways with their letter 
;<fc«ed25th March, 1970.

/, (c>. The. recommendations arc at an
■' Mvanced stage of examination. - .

M eeting of Departmental Prom otion 
Cotnm lttee and Confirmation o f 

C U w I  Officer* o f the Traffic 
' ’ Departm ent

m$4.< m m  p r a v in s in h so la n k i .*
w il the Minister of RAILWAYS be pleased 
to relî r to replies given to Unstarred Que&- 

11th August, 1970 
and Umtarred Question No. 1598 on the 
8th June, 1971 regarding meeting of the 
Departmental Promotion Committee and 
Cowflrmatkm of C\»» IQfficersof the,, Traffic 
I>epMMi»t 4iad 9t«te: ^

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA): (a) Yes,

(b) Meeting was held on 17.8.1971. The 
members of this Departmental Promotion 
Committee were (1) Shri Hari Sharma, Mem-
ber, Union Public Service Commission, (2) 
Shri C. S. Parameswaran, Director, Estab-
lishment, Railway Board, and (3) Shri S. P. 
Chatterjee, Director, Statistics & Economics, 
Railway Board.

(c) The recommendations of the Depart-
mental Promotion Committee are being pro-
cessed. After formalities are completed, the 
permanent appointment of the Temporary 
Assistant Traffic Officers, selected by the 
Departmental Promotion Committee, will be 
notified.

Parcel containing Silver found miae- 
lag at Ahmcdabad Station

2315. SHRI PRAVINS1NH SOLANKI: 
Will the Minister of RAILWAYS be pleased 
to refer to the reply given to Unstawed Ques-
tion No. 5413 on the 20th July, 1971 
regarding Parcel containing stiver found 
missing at Ahmedabad station and state when 
the information is likely to be collected and 
laid on the Table ?

. : . T#E
f l ^ l  Prc^tion Committee has »mce taken .. ; (STOlK, A)>fA «*«*
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S. No.
Date <fc 

Reference
Subject Promise made When and how 

fulfilled
Rem*
arks

Appointment . f  TypU t. ta  RaHwny 
Board’s Office

2316. SHRI PRAVINSINH SOLANKI: 
Will the Minister of RAILWAYS be pleased 
to refer to the reply given to Unstarred 
Question No. 2230 on 15th June, 1971 
regarding payment of Honorarium and over-
time to Typists of Railway Board and Divi-
sional Offices of Western Railway and state 
the amount of Honorarium and Overtime 
paid to the Lower Division Clerks in the 
Railway Board’s Offices who also attend to
the typing work ?

(SHRI HANUMANTHAIYA) ; Hond-

Unstarred Asking:
Question (a) whether one Parcel
N o .5413  booked under Railway
dated Parcel Way Bill No.
20.7 .1971  75771 dated 1st Decem-
by Shri ber, 1969 ex. Churu to
Chandrika Parcel Deptt. G rant
Prasad. Road containing silver

worth Rs. 28,000/- app-
roximately was found 
missing at Ahmedabad 
station on or about 2nd 
December, 1969;

(b) if so, whether the claim 
for^ compensation of loss 
of the above consignment 
was received by the Rail-
w a y e d  if so, the amou-
nt paid as compensa-
tion to the sender; and

(c) whether investigation of 
the above theft was made 
by the CB1 Branch of 
Railway Protection Force 
and if so, the result of 
investigation and the 
action taken against the 
persons found guilty.

Information is 
being collected 
and will be laid 
on the table of 
the Sabha.

(a) Yes. The sly>r- 
tage was detec-
ted at Ahme- 
dabad on 
22.12.1969.

(b) A claim was 
received and 
repudiated.

(c) Yes. The en-
quiry is in 
progress. Sui-
table action 
will be taken 
against the 
person found 
guilty as a 
result of the 
enquiry.

rarium and Overtime paid to Lower Division 
Clerks in the Railway Board's Office during 
the current year from 1.1.1971 to 30.9.1971 
is indicated in the statement.

Statement

Honorarium/Overtime allowaiwe Paid to 
Lower Division Clerks in the Railway Board’s 
Office from 1.1.1971 to 30.9.1971.

Honorarium paid Qverttrnt attewtmae paid 
during the penod , durhtg tke per$ad---;

Rs. 2,969.70 Rs. 39,351,0
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F w iln i of A ddtdom l T ypists on 
Bm Ii  o f Job Analysis In 

Divisional O fltet, Ajmer 
(Western Railway)

2317. SHRI PRAVINSINH SOLANK1: 
Will the Minister of RAILWAYS be pleased 
torefer to the reply to Unstarred Question 
No. 2228 on 15th June, 1971 regarding 
Assessment of workload and staff require-
ments of Typists for Agra Division (Western 
Railway) and state :

(a) whether Government intend to pro-
vide 6 additional posts of Typists justified 
on the basis of job-analysis conducted in 
the Divisional Office, Western Railway, 
Ajmer in the month of May, 1969;

(b) if so, the approximate time by which 
these posts are likely to be provided by 
Government; and

(c) if not, how Government propose to 
manage the additional work of these 6 
Typists in the Divisional Office, Western 
Railway, Ajmer ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) The 
position with regard to sanctioning of 
additional posts of typists for the Ajmer 
Division (not Agra Division) furnished in 
reply to part (e) of question No. 2228 of
15.6.1971 still holds good.

(b) Does not arise.

(c) The work is being managed with the 
existing staff.

tfTTfp? $  *mrr *$1
fTH fft fffW

2318. : TOftWTf
ff tr  fiwrj? tfeft aft v t t  'w&t
f*P :

{*?) *m m r  ijflr %r
TOT 5T̂ T t

(m) $?, f f a  sp o t qft
% fwtr x x m x  % 5wrr
I ;  sfo:

(*r) ct f̂t swffarcr
fc m  smrm ?

faw rf fa ira  w
vrtlm) :{* )%  (*r).

5J%X s ft  t f f a T  *  »T*TT g R T  &  f X I T Z
srre r f t  n f  1 1 t t s s t  %  s a w

aft |  f a  spSTar %
aftT «FS13T Tto* % faq  STOnft 
gnrnr % frrq ar^ar^r

*r  *r r e r T  a r ^ z r ^ r  a p f  i

far̂ TT % *im $r v t ffwnf

2319. giFt* SST* : WT
f t w f  %ftX  f a t f  ?T STcTFt T J C

(? p ) T O T  TT^Jqr %  fifS T  *T 
^ f * T  %  f a r r  3m

* W X  f c p f a r  ^ T & X S t *  <ftX
3 R T 5 P T  s * f t * r  %  ir  fa s rc  »T*n

«rr;

(^ ) *far?TTafi % *pt t

3 ft 3 T T 9 T  $STT 3 f t t  m x m  ^ c r  T ? m Y

( * r )  * r f s  aft w  3 rq *ftfr? rT  
& r e t  f q  q x x t x  f ^ W T T  5*  u > 3 R T a rf 

a ft « ^ f t  <t w f f a  i f r ^ r r  $r s f w r f a f r  
a^T wrffVzrfr *rr% arVr

(«r) irfe Hfr m  § ?

ffwrrf 4mm If w
: (jfj
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ff*?rc*r %% 11 gsmr fcm «r«rr $ fa  
^rfertwrr f  sr^rrf^cr w r  *ft 
Tmr <3TTcr t #^>fsrcr crfT«fV3r«rr sr̂ Verr 

an 1 8wjtt«t fa^mr 3r*rrcr*r % 
«r«rw#5T % *rn% sft srfafer srfa v r  
x $  |  farem fa^re arV̂  tffcnr tf*rm % 
arfaflrn «fr srfafaftrof % ir snfa^r 
? i

f^TT a m  swfT aft?
SRT 3T^975r TT I  I

(*r) aft7 (* ). msrqrr *r sfrirfatT 
s m  %

mer f i  s # tt  j

Num ber of Employees who perform ed
Election Duties during M id-term 

Lok Sabha Poll In Punjab

2320. SHRI TEJA SINGH SWA- 
I ANTRA : Will the Minister of LAW AND 
JUSTICE, be pleased to state :

(a) the number of employees who per-
formed the election during mid-term Lok 
Sabha polls in the State of Punjab, District- 
wise;

(b) the amount of Travelling/Daily Al-
lowances paid to such employees, District- 
wise;

(c) the amount still not paid, District- 
wise; and

(d) the steps taken to expedite payment 
of such allowances ?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI M1T1RAJ SINGH CHAUDHARY) :
(a) to (d). The information is being collected 
and will be laid on the Table of the House.

Agreement between the Workers o f 
8« »  Project and its 

Management

2321. SHRI TEJA SINGH SWATAN- 
TRA : Will the Minister of IRRIGATION 
AND POWER be pleased to state :

(a) whether any agreement, written or 
otherwise, was arrived at between the workers 
of Beas Project at Talwara and the manage-
ment and Union Deputy Minister of Irriga-
tion and Power sometime in 1970 in 
connection with the absorption of retrenched 
staff;

(b) if so, the terms of agreement to-
gether with steps taken so far to implement 
the agreement;

(c) whether retrenchment/termination 
notices have been served upon workers at 
Talwara despite the agreement; and

(d) if so, the steps proposed to be taken 
to stick to the agreement in view of labour 
unrest at Talwara ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : (a) No, 
Sir.

(b) Does not arise.

(c) and (d). As and when any retrench-
ment has to take place efforts are made to 
find alternate jobs for the workers on the 
other unit of Project against vacancies if 
available.

Im ports of Punch/Verifier

2322. SHRI CHANDRA SHAILAN1 : 
Will the Minister of FOREIGN TRADE be 
pleased to state :

(a) whether 16 Punch/Verifier machines 
were purchased by the office of the Chief 
Controller of Imports and Exports in
1966-67;

(b) whether 16 Punch/Verifier Operators 
were appointed for these machines;
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(c) whetherout of these 16 maehkies, 
only 8 machines havebeen put to use so 
far and 8 machines bave remained totally 
unused uptil now; and

(4) if so, the cost of machines remaining 
unused and the staff employed therefor ?

THfe DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A, CL GEORGE): (a) Yes, Sir.

(b) 16 posts of Key Punch Operators/ 
Verifiers have been sanctioned. At present 
there is one vacancy and attempts are being 
made to fill up this vacancy.

(c) and (d). All machines have been put 
to use but not equally intensively.

In troduction  o fa  m w  tra in  between 
Delhi and M oradabad 

(N orthern Railway)

2323, SHRI AMBESH : WiU the
Minister of RAILWAYS be pleased to state :

<a) whether there are only two passenger 
trains fnom Delhi to Moradabad in day 
time; and

(b) if so, when another day train is pro* 
posed to be introduced on the route ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) No, 
there are 3 day-time trains between Delhi 
and Moradabad, 2 stopping passenger trains 
and 1 express train.

(b) There is at present no proposal to 
introduce additional trains on this route.

Flood Control Treaty between 
India and  Nepal

2324. SHRI BISHWANATH ROY: Will 
the Minister of IRRIGATION AND POWER 
be pleased to state whether negotiations are 
going on for any flood control treaty with 
Nepal for; the purpose of controlling floods 
in India ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL) : ftelitni* 
nary discussions have been held in October 
1971 at Minister’s level and official level at 
Kathmandu on the Karnali project proposed 
by His Majesty’s Government of Nepal and 
the Pancheswar and Poornagiri projects pro-
posed by the Government of India. These 
projects when implemented will also provide 
flood control benefits in India.

T erm ination of Services of Employees
of Signal W orkshop, G orakhpur 

(North E astern  Railway)

2325. SHRI NARSINGH NARA1N 
PANDEY : Will the Minister of RAILWAYS 
be pleased to state:

(a) whether notices have already been 
served and termination orders issued to 
certain employees of Signal Workshop, 
Gorakhpur of North Eastern Railway;

(b) if so, the reasons therefor; and

(c) whether his Ministry propose to ab-
sorb them elsewhere and if so, when ?

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHAIYA) : (a) No.

(b) and (c). Do not arise.

Report of delegation of All India 
M anufacturers Association 

regarding European 
M arket

2326. SHRI CHINTAMAN1 PANI- 
GRAH1 : Will the Minister of FOREIGN 
TRADE be pleased to state :

(a) whether a five-member delegation of 
the All India Manufacturers Association, 
sponsored by Government to tour European 
markets to find the demand of the Indian 
products, has submitted its findings to 
Government;

(b) if so, the recommendations made by 
the delegation; and

■ (^Government's decision thereon ?
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''. Ptilitfcal Prisoners In . 

Alipore Central Jail (C,A.)
THE DEPUTY MINISTER IN THE (*r) ^  ^ ? t  W

N&NlSTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) to (c). The informa-
tion is being collected from the Ministry of 
Industrial Development which had sponsored 
the delegation and will be laid on the Table 
of the House.

w fw iftaff 8TO
m  vt *rftrnf*rcr *n r̂qrtfriT

2328. *to«f qi% : t o t  xm  *reftC\
spt ^q r s pt *T f?p :

(*p) t ot  sft̂ T <^4% *ffsr arte 
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% ^q *r 50 %wit. *;t ^ifsr tffa-qfarer 
^q ir f«rgrfT?r *pt  *rf «#tT t ot  ^  aw=r 
apt atT^rct qiTar^, 1970 *r tffe rfrq ir 
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2,22,464 WT fa^T I ;

(*r) t o t  %*srr qfrsrvlf % w c tfp  **4 
qx ^ r # r  ?!& | ;  **X

w  S??p : (v)
{® ). ^  r

(n) j w t  ?r^f t̂tcfT i

xa fcirs.

C A L L IN G  A T T E N T IO N  TO  
M A T T E R  O F U R G E N T  
P U B L IC  IM P O R T A N C E

Kijtfoii'nsw Kji,i>rNU q*’ Polixicai* 
PitiaohNKBs in  Al ipo k e  

Ck n t iia i. J a i i>

MR. SPEAKER : Now the Call Atten-
tion- Shri H. N. Mukerjee.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : Sir, J rise on a point of order 
under rule 376 about this motion under 
rule 197.

MR. SPEAKER : I have not received 
any notice. Do not introduce any new 
precedents.

SHRI JYOTIRMOY BOSU : A point 
of order can be raised at any time during 
the debate and no notice is required. The 
motion before the House is under rule 197 
which prohibits a debate. The killing of 
prisoners inside the jaii is taking place quite 
frequently in West Bengal* and over 100 
prisoners have been killed. So, itviy I request 
you to be good enough to have a discussion 
tinder rule 193 ?

MR. SPEAKER : He may give notice 
of it; but not now. 1 am sorry that he jjets 
up abruptly and upsets the whole atmosph-

]; 1.. ,. ’

SHiEU H. N. MUKERJEE (Calcutta- 
$prihi)E4$. ;• I call ■ ttyea#«n£«Mi Minister'
of Home Affairs to the following ma$iej* Of
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{Shri H. N. Mukerjee]
urgent public importance and request that 
he may make a statement thereon:

“The reported killing of six political 
prisoners described as naxaHtes and inju-
ries inflicted on more than two hundred 
inside Alipore Central Jail, West Bengal, 
on the 26th November, 1971.**
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : Mr. Speaker, Sir, At about 
8 00 A. M. on 26th November, 1971, in 
the Central Jail at Alipore, Calcutta, convict 
Overseer Ram Deo detected some extremist 
prisoners of Ward No. 9 communicating 
with those of Ward No. 7, across the railing, 
separating the two wards. When he tried 
to dissuade them from doing so, some of 
the prisoners of Ward No. 9 got infuriated 
and began to assault him. When the warder 
Sadhan Kumar Das came to his rescue, he 
was badly beaten and was being taken for-
cibly to Ward No. 9 as a hostage. The 
Warders of the adjacent Ward rushed to his 
help and alarm was sounded. The Jailor 
and the Superintendent arrived at the spot 
with the available force. In the meantime, 
extremist prisoners of Ward No. 9 resorted 
to heavy brickbatting and prevented the 
entry of the guarding force into the ward. 
They pulled down some of the old air-raid- 
precaution walls of their Ward and also the 
tiled roof of the varandah; besides they 
armed themselves with improvised lathis 
with iron rods puiled out from the railings. 
AM this time, the Jailor as well as the Supe-
rintendent of the Jail repeatedly persuaded 
them and warned them against their riotous 
conduct but they paid no heed whatsoever. 
In fact, simultaneously the extremist priso-
ners in Ward No. 7 also began to shower 
brickbats and broken tile pieces from their 
Ward. As warnings given by the Jailor 
and the Superintendent proved of no avail, 
the Superintendent ordered blank firing and 
50 rounds of blank Cartridges were fired 
by ten warders from their muskets. As this 
also did not have any effect on the rioting 
prisoners, and the situation was getting out 
of control, and a barrage of stones and tile 
pieces were being showered on the jail staff, 
the Superintendent finally ordered a lathi 
charge, after which the situation was brought 
under control.

Jail (C. A.)

In the clash and the subsequent lathi 
charge, in all 172 extremist prisoners, 30 
Convict Overseers, one Head Warder and 
35 Warders as also the Jailor And the 
Discipline Officer received injuries. Out of 
the 22 prisoners and one Warder who were 
seriously injured, six prisoners succumbed 
to the injuries in the jail hospital. The 
others were removed to the S. S. K. M. 
Hospital. One prisoner out of them has 
since died. The remaining injured persons 
were being attended to in the jail hospital. 
Later four more prisoners were transferred 
from the jail hospital to the S. S. K. M. 
Hospital. One out of these prisoners has 
since died.

The Government of West Bengal have 
appointed Justice B. C. Mitter of the Cal-
cutta High Court as a single member Commi-
ssion under Section 3 of the Commissions 
of Inquiry Act, 1952, to go into : —

( i ) the causes and the nature of distur-
bances and the circumstances under 
which they originated;

( ii ) the manner in which the situation 
in relation to the disturbances was 
dealt with; and

(iii) whether the provisions of the West 
Bengal Jail Code were complied 
with in dealing with the same.

In addition, the Commission will also 
go into, and make recommendations on the 
mesures that should be adopted in future 
for preventing the recurrence of similar 
disturbances.

SHRI H. N. MUKERJEE : Sir, this 
statement has not been circulated to anyone 
of us earlier.

AN HON. MEMBER : Even now.

SHRI H. N. MUKERJEE : I do not 
know if anything can be more deeply disturb-
ing to this House than the fact that for 
the seventh time in less than a year a 
Government, claiming to be popular, in West
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Bengal has taken a toll of nearly 60 lives 
of under-trial political prisoners and through 
the statement my hon. friend, Shri Pant, 
tries to Whitewash the crimes by stressing 
that the prisoners were supposed to have 
been dangerous, ultra-revolutionary young 
people.

In this connection you would permit 
me to quote from the editorial article of 
Hindustan Standard of Calcutta dated the 
28 th where it is said ;

“The victims did not use weapons or 
make any open bid to escape. The 
brutality perpetrated, therefore, by the 
jail staff on unarmed prisoners detained 
on suspicion or waiting for trial had not 
even one remotely plausible pretext and 
reminded one of concentration camps 
under systems which we are never tired 
of decrying."

The most obnoxious aspect of the matter 
is that these ghastly crimes are committed 
by an administration and investigations 
generally do not follow. This time it has 
been promised, but generally investigations 
do not follow. Things are hushed up. The 
Law Minister - the Minister of Justice, 1 
think, as he calls himself in the Cabinet—- 
did nothing in Barasat, Diamond Harbour, 
Shibpur, Cossipore, Baranagore and so many 
other cases, in order to find out what had 
happened. The string of scandals would 
hang any Government worth the name by 
the neck but from the statement of Shri 
Pant h seems that Government has not even 
the sense of decency to hang its head in 

\ shame over this kind of an incident. There 
is not even one word in regard to the regret 
which Government feels about it.

The Inspector General of Prisons talks 
about the prisoners having thrown brickbats 
and tile pieces as if a whole supply of them 
were made available to these people. That 
was the only weapon with which they were 
fighting. From the Minister’s statement it 
18 qu,te clear. He says that a lathi charge 
was ordered after blank t o g  had taken 
Place and that the lathi charge brought the 
Situation under control. This is seconded 
by cvidenci in Calcutta of doct<>w iWd other

Alipore Central Jail (C.A.)
people that people were beaten to death 
with lathi blows. , , '(Interruptions).

SOME HON. MEMBERS : Shame, 
shame.

SHRI Hi N. MUKERJEE : We are ex-
pected to be patient in this House; we are ex-
pected to behave with democratic decency; 
we are expected to fallow principles of 
parliamentary decorum. Is this parliamentary 
democracy that in the name of President's 
rule, this kind of barbarity goes on being 
perpetrated and there is not even a sense of 
conscience in the ranks of the Government 
party in this country ? Not one person ever 
makes a statement about this sort of thing.

1 would like the Minister to answer me, 
not in regard to matters which are under 
adjudication but in regard to a few questions 
that I put. 1 know, he will take shelter 
under the plea that they have appointed a 
Judge of the High Court and, so, let us bid 
good-bye to everything, no questions at this 
moment. 1 would ask him a few questions 
which do not infringe upon anybody’s juris-
diction.

1 would like him to tell us if it is a fact 
that a First-Class Magistrate by the name 
of R. K. Deb Nag who inspected the bodies 
of those who were killed In Jail, and who 
saw six bodies inside the Jail, said that he 
did not quite know how many other dead 
bodies were inside the Jail and he gave the 
information to the press people that, accord-
ing to his idea, they were beaten to death 
by latM blows. Will the Minister tell us 
whether a First-Class Magistrate made this 
information available to the press and, if so, 
what Government is doing about it ?

I would also like him to tell us whether 
it is a fact, as reported in the newspapers 
that 1 have got here, that serious injuiy and 
operation cases were taken to the hospital 
eight hours later by some policemen and 
that, when the hospital authorities asked for 
any first-aid certificates have been granted 
eatiier so that when the men were injured, 
to begin with* first-aid was sought to be 
given and then* eight hours later, they were 
taken to the hospital, no first-aid certificates
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'Mere mode available. I would ask the 
le i s te r  to ieli us whether it is a fact that 
no first-aid certificates were prepared and 
that delay to the extent of eight hours was 
incurred in so far as the transport of injured 
people to the hospital was concerned.

Again', I would like bim to tell us 
whether ;it| is a fact that Mr. Narayan Das, a 
Jail Visitor, who had his tight under what-
ever Jaw dispensed by them to go inside the 
Jslil was not permitted to go inside the Jaif 
andhehas made an allegation which has 
appeared in <he press that there has been 
deliberate concealment of What had taken 
place inside the Jlail. Would he tell us about 
the report which emanates from the Jail

■ Visitor ?

Iwouldfurther like him to tell us, apart 
from whatever steps which have so often 
been promised by Mr. Pant himself, one 
thing. For instance, earlier he had said that 
judicial investigations would take place and 
all people; including the Inspector-<5eneral 
of Prison, would be hauled up for the pur-
pose of investigations. Nothing has happened. 
Apart from the steps of long-term descrip-
tion which might have the objective of gett-
ing some remedy to the terrible situation, 
What steps are being taken in that regard ? 
Is hegoingto take drastic steps at once to 
prevent repetition of sueh ghastly and 
disgraceful incidents ? Is he going to bring 
the Inspector-General of Prison to book orl 
account of the conduct which he displayed 
on the morning of the day of this incident.

lastly, I would like to ask what I tteve 
asked him earlier on several occasions, and 
t would like him to tell the House and 
assure the House that postrrtertem reports 
regarding the death ofthese people, eight of 
them, as far »s he has told us. would be 
mideavailable to the inquiry and also totbe 

oC - families the deceased,
; mortem reports have not been 

made available in the case ©f all these types 
: ;^ 3 k ^ i^ ' Which.-hav*xft tfW ''p ^

Biingal over a nuniber of months* Tbis is «

, not becn able to explain kind ;ef

Central Jail (Cu4.)

Last time, he gave an assurance that he 
would try to look into the matter. Would 
he tell us that post mortem reports in regard 
to these killings would be made available 7

I do not know if in the absence of the 
Minister of Home Affairs, the Minister of 
State has actually listened to what 1 have 
asked him and, I do hope, he will try to 
give answer to these things.

SHRI K. C. PANT : T have listened 
with great rcspect to Prof. Mukerjee.

There is no question of white-washing 
anything. Prof. Mukerjee says, 1 have not 
expressed any word of regret. I have given 
the facts. Any loss of life, any injury, to 
any individual is certainly a matter of regret. 
There can be no slurring over that fact. If 
it pleases him, I would certainty express 
regret on any injury or any loss of life, 
whether to the warders or to the prisoners or 
to anybody.

He asked about the tile pieces and whether 
there was a supply of tile pieces. I have seen 
the photographs of these wards and the roof 
of a verandah which is made of tiles and one 
could see that various tiles have been taken 
off and these certainly formed apparently 
the source of supply...{Interruptions).

MR. SPEAKER : No interruptions
please.

SHRI K. C. PANT : I can only give the 
facts I know. From these photographs it 
appear* that this was where the tiles came 
from.

About some First Class Magistrate 
having made a statement to the press, I have 
no information on that. I have not seen 
that particular statement to the press myself. 
But, I think that since a sitting Judge of the 
Calcutta High Court is going to inquire into 
the matter, he would he the right man to 
come to a judgment with regard to tjiis.

V ; Tbe second thing m  whether'; eifijvt hoars 
later some of these prisoners wbo were
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injured were taken to the hospital and there 
was no First Aid Certificate. My Information 
is that they were All taken to the jail hospital 
andlater on transferred. If it is true that 
for eight hours they were kept and they 
could have been taken and they should have 
been taken earlier, then it is something I 
shall certainly inquire into because obviously 
if anybody is deliberately prevented from 
being treated in a hospital, that is highly 
objectionable and I shall have to enquire 
into that.

So far as any question of deliberate 
concealment... (Interruptions) as mentioned 
by the Jail Visitors is coAcemed, again 1 
have not seen any report from any Jail 
Visitor to that effect. He might have said so, 
1 cannot comment on that.

Prof. Mukerjee rightly mentioned (hat in 
the past also such instances came up before 
this House where there had been attempts 
at jail-breaking and lathi charges inside the 
jail, etc., etc. and I had said that we would 
look into these matters and see how we can 
prevent recurrence of such incidents. The 
Central Government has been in communica-
tion with the Bengal Government. A number 
of suggestions have been made. One of the 
practical suggestion that came to my mind 
and that, I think, is, in these circumstances, 
possibly the best solution to the problem is 
to have separate jails for these extremists 
'and the idea is being followed up* Several 
separate jails are going to be set up but it 
has taken some time. The building of sepa-
rate jails will take along time. Therefore, 
we have been trying to take over some built- 
up accommodation and convert it into 
special jails. There, of course, one can make 
special arrangements and one can take specia l 
precautions and measures that would be 
necessary.

About post-mortem reports, 1 inquired 
this morning whether the post-mortem reports 
have been received but I was told that they 
have not yet been received. 1 am not very 
sure about the normal practice in these 
matters. But* I think if a Judge is enquiring 
into these incidents, the post-mortem report 
should fee made available to him. That is 
what I think Should be done, but t  am not

sure. Whethere this is the ordinary procedure 
I cannot say.

SHRI PRIYA RANJAN DASMUNSI 
(Calcutta South) : Once again the unfortu-
nate thing has happened in the Alipore ?«£!. 
1 consider it was brilliantly engineered, 
planned and mechanised as it has happened 
in other jails like Asansol and Midrtapore.

Sir, it is unfortunate that some misguided 
young people belonging to the NaxaKte party 
were killed brutally inside the jail when they 
were treated as under-trial prisoners. In 
Alipore Jail this is the second time. Once it 
was in the special jail, now it is in the central 
jail. This is the eighth time that a jail clash 
occurred,in West Bengal on the under-atrial 
prisoners. I am not going into the details. I 
will simply ask some questions.

Though 1 have no sympathy for the 
Naxalites and I do not advocate their 
activities and ideas, yet 1 must say that if 
these things continue so in the jails and in 
the police lock-up on the under-trial prisoners, 
particularly if the young prisoners ate treated 
in this way, no Government would be able 
to resist or suppress the forces of the young 
people who will come tomorrow or day 
after tomorrow with their own genuine 
demands and outbursts. This has become a 
truth. Wherever somebody is arrested Or 
detained in jail custody, he is detained not 
on the merit, of his crime or the FI& report 
but simply as it was at the time of the 
Britishers> 1 have gone through the report of 
the Central Bureau of Correctional Services 
where they proposed certain reforms in the 
prisons. Nothing has yet been done. In 
Ward No. 9 where the under-trial prisoners 
came down and made clashes with the jail 
warders, may I know one thing from the 
hon. Minister? Is it a fact that in Ward 
No. 9, 237 under-trial prisoners were kept in ? 
There were 237 in one stogie wan), Sir. Add, 
Sir, only one warder without arms was 
engaged in the duty, either to protect them 
or to keep them or to face them.

May 1 know from the Minister another 
thing ? How did the Naxalites inside 
the jail get the ladder, knife, even the
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colour of the poster, which they painted and 
posted; in the wall saying, ‘Mao*tse Tung 
Zindabstd* ? I do not know how this thing 
happened, So, 1 consider that there is a 
brilliantly managed game between the jail 
authorities and the warders* union patronised 
by a particular political party and also 
with the under-trial prisoners. If you go 
through alt the incidents of West Bengal, 
particularly the jail clashes, you will find 
this. There was a peculiar game between 
thejailwarders and the under-trial prisoners. 
The jail warders did not belong to the jaii 
compound; they belong to some other terri-
tory or locality of West Bengal where they 
had some political affiliation with some 
parties. They said openly : “This particular 
n&xalite prisoner is in this jail; we shall 
have to take revenge on him.” Thus they 
manage to create the clash. I congratulate 
the Government of West Bengal that they 
have appointed one judge to go into it, to 
hold judicial inquiry into the matter. I want 
to know from the hon. Minister whether 
there are certain police personnel and jail 
authorities who violate the order of the 
Government of India and the Government 
of West Bengal. For one example, in Kasha 
information centre of West Bengal Police, a 
police official, I know, killed a young man 
without any notice. 1 gave him a telephone 
call. (interruption) This is what happened. I 
charge him- I want to know from the Minis-
ter whether there is going to be enquiry as 
to what happened inside the jail, whether 
action would be taken against these officers 
also.

There is only one thing I would like to 
submit. I am told that inside the jail, the 
under-trial prisoners are compelled some-
times to do some mischief. 1 have seen some 
warders bringing hot water. They put the 
hot water on the face of the under-trials so 
that ttiey shout; they create confusion; there 
is a dash between them; usually they get 
opportunity to clash. And, what Mr. Mukerjee 
told is a fact. They were kitted not by police 
bullet but by laihi-charge. How many warders 
were in the prison or prison cell that they 
could manage to kill 6 young prisoners by 
lathi charge only ? If the post-mortem 
report is available it will expose everything.

Central Jatl (C.A.)

1 request not for a piecemeal settlement but 
a thorough enquiry into the whole matter, 
to enquire into the conduct of the police 
officers, the DIG, IG, etc. If a worker in Use 
Government department does not work, m 
he not suspended or retrenched ? Are not 
such workers suspended or retrenched under 
Article 311 of the Constitution ? Why can-
not they do same thing for the I. G. Prisons ? 
Why cannot they do the same thing for 
D. I. G. Prisons ? Why no jailors are being 
suspended ? 1 want to know why this has 
not been done, in spite of these 7 or 8 
incidents which have happened in West 
Bengal jails.

SHR1 JYOTIRMOY BOSU : One thing 
is clear—one can be killed with notice in 
West Bengal and without notice also.

SHRI PR1YA RANJAN DAS MUNSt : 
Without notice for the criminals; with notice 
for the citizens.

SHRI K. C. PANT : My hon. friend 
Mr. Mukerjee asked me about the treatment 
in hospital. May I give the further 
information that 1 have got just now ? The 
jail hospital was inside the jail. There were 
4 hospital doctors. All the injured were 
promptly attended to. 4 more doctors joined 
later. This is the latest information that I 
have got.

SHRI SAKTI KUMAR SARKAR 
(Joynagar) : No first-aid was given to the 
injured within 8 hours. 1 went there with the 
jail visitor.

SHRI K. C. PANT : If my information 
is not correct, the hon. Member can write to 
me and I can make enquiries, why I have 
been given this information. Shri Munsi has 
referred to the need for reforms in prisons,. 
overhauling of jails and so on. Prison reform 
is necessary and we have discussed it many 
times* but we have never discussed it in 
depth. It is a subject in itself, In fact, my 
hon. friend, Shri S. S. Ray, who was in 
Bengal at the time of this incident* visited
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this Jail himself. He told me about what 
he had seen there.

AN HON, MEMBER : The visit to 
Cos&iporc was useless.

SHRI K. C. PANT : His visit to
Cossipore served to clear the air and esta-
blish the facts. 1 do not think it was 
useless.

In this case also he showed me photo-
graphs in which was shown the words 
‘Mao Zindabad' written on the walls, to 
which my young friend referred. I have 
discussed this matter with him also, and 
we shall look into this question of jail 
reforms.

On the question of how many prisoners 
there were in this ward, 200 prisoners were 
in Ward No. 9. There were four cells, 50 to 
y cell. There were two warders and three 
to four convicted overseers to look after 
them.

Now, as to whether the warders belonged 
to a particular party or not, I cannot say.
1 do not want to say anything that would 
prejudice the inquiry in anyway bringing out 
the facts.

About the number of persons who lathi- 
charged, my information is that there were 
60 persons with lathis and 10 with muskets. 
The hon. Member mentioned that they were 
killed by lathis and not by bullets. It has to 
be noted that though there were blank 
fires, they were not followed by any firing 
of live cartridges and /<j///*«charge was 
resorted.

SHRI SAMAR GUHA (Contai): Killing 
by lathi-charge is more brutal, more bar-
barous and more savage.

SHRI K. C. PANT : I do not for a mo- 
roent say that killing by lathi-charge is a 
89od thing; it is a bad thing. I am not trying 
to say that one is better than the other. I am 
merely trying to say that perhaps it is possi-
ble that they preferred fartif-charge to actual 
1ir‘n6 which might have caused more deaths.

Alipore Central Jail (C.A.)
i was not on the spot; I cannot say. But 
usually /af/j/-charge is regarded as a lesser 
form of violence than actual firing on the 
prisoners.

SHRI A. P. SHARMA (Buxar) : How 
were paints and brushes brought inside the
jail ?

SHRI DtNEN BHATTACHARYYA 
(Serampore): My first point is this. The 
Minister has given a long list of information. 
Everybody in West Bengal knows that the 
total number of deaths uptill now is 13 and 
not 6, as he said, plus 2. So the total hum- 
ber of deaths uptil now is II. The whole 
House and the whole country should know 
that the Government now reigning in West 
Bengal is Indiraji’s Government and under 
her rule this Government started from indi-
vidual killing to mass killing, both inside 
the jail and outside. According to a statement 
in the other House the other day, 200 young 
persons have been killed by the police out- 
side. More than 60 persons have been killed 
in jail. Can you imagine in British days this 
kind of thing taking place ? Now after 25 
years of Congress rule, under a pragatisheel 
government under Shrimati Indira Gandhi, 
the West Bengaj people are facing ? Whether 
you are in jail or outside, you can be killed; 
you can be killed by bullet, you can be killed 
by lathis, you can be killed by any weapon.

They are now saying that they have now 
appointed one judge of the High Court to 
go into the matter and inquire. We have no 
faith in this judiciary. Why does not Govern-
ment here and now appoint some Parliament 
members...(Interruption). I do not say you 
appoint us. They may select 5 Congress MPs. 
Let them visit the jails, make an on the spot 
study and conduct an inquiry. Then they will 
find there are bloodstains on the walls of 
the prison. When they go inside the jail and 
ask anybody, the real truth will come out. 
Instead of doing that, they are now appoin-
ting one judge. Some days after, they will 
come and say that the Judge is not ready to 
go and inquire into the matter, and sothey 
are searching for another judge.

Sometime ago, they appointed a Judge 
to inquire into similar type of incidents but
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irfiterwards they came forward with a state-
ment that that particular Judge was not 
readyto inquire into the matter. You can 
take H for (rented that Shri B. C. Mitter will 
not inquire into this incident. Why are 
Government not appointing a parliamentary 
inquiry committee to go into this matter in 

l  That inquiry should be held in public. 
Axe Government ready to agree to it ?

Is it a fact that a first-class Magistrate, 
Shri Devnath came with an inquest report 
and there it has been particularly mentioned 
that all these injuries were done as a result 
of a /afA/-charge, and the killing was also by 
lathi. Now pressure is brought to bear on 
that Magistrate to change his statement. Is 
tibfe true or not ?

Then is it a fact that some prisoners fled 
to the hospital compound and there they were 
chased, and even inside the jail hospital lathi- 
charge was made and some people were killed 
inside the jail hospital. We have got enough 
evidence to prove that the tiles story is a con-
cocted story and fabricated to establish their

This type of heinous crime is the 8th 
incident. In regard to the previous incident, 
Shri Pant came forward and said that an 
inquiry would be held. May I know in how 
m&ny cases the enquiry has been held and, 
if so, what is their report ? Would he kindly 
place it before the House ?

Lastly, 1 say that in ward No. 9, where 
these ghastly murders have taken place, the 
maximum accommodation there is for 150 
persons. Is it a fact that 263 persons were 
kept there ? This is not the case in Alipore 
Jail alone. Throughout West Bengal, you will 
find inside the jails the same condition; 
where a maximum of 100 persons can stay, 
there, they will thrust 200 to 250 persons. 
Iknow it because t know the case of the 

.. ;.jHUji(i3̂ y;'ji»il,- ■■*$efe; the same condition is 
prevailing and so, any time any incident can 
lake $ace there aiso. My question is, whether 
you cfrn assure this House immediately that 

/ under-trial pri.-.
soners and the prisoners who have been
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detained under the PDA and M. I. S. A. and 
other Acts as political prisoners and give 
them humane treatment; whether you are 
ready to give this assurance on the floor of 
the House or not. If not, I know this type 
of Alipore incident will take place in any jail 
at any place any day again, and again you 
will come forward with the same statement.

MR. SPEAKER : Finish it please.

SHRI DINEN BHATTACHARYYA : I 
am finishing, i want to know whether, as 
Shri Priya Ranjan Das Munsi has said, all 
these persons who have been victims of this 
lathi-charge belong to extremist group of 
Naxalites. 1 say it is not a fact. There are 
persons belonging to other political parties. I 
know there were persons belonging to our 
party, CPI (M). There were persons belong-
ing to the RSP. So, before establishing the 
identity of the persons who have been mur-
dered and who have been assaulted and who 
have been victims of these incidents, the 
Minister also comes forward with a statement 
that extremists have been killed. It is a typical 
practice, typical way, of replying to these 
questions, in case events taking place outside, 
he will say that for self-defence, the police 
killed them; and inside the jail, he will come 
forward and say that they were all extremists 
and they were trying to escape. My question 
is, how did he come to know that these per-
sons, the boys who have been killed, belong 
to the Naxalites or the Extremists; whether he 
has established their identity or not. So, be-
fore establishing their identity, how can he 
come forward with a statement which is 
wrong? I will, therefore, request you, Mr. 
Speaker, to protect us from this sort of state-
ment, which are misleading.

The Government must set up a non-offi-
cial enquiry committee consisting of Members 
of Parliament, and it must be an open 
enquiry, so that the West Bengal people will 
have some confidence at least in that enquiry. 
Otherwise, it will be a whitewash and nothing 
more.

My pleading is, whether the Government 
can set up a non-official public enquiry for 
this incident.. ''
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SHRI K. C. PANT : Sir, first, ShriDinen 
Bhattacharyya questioned the number of 
deaths that I had given in my statement In 
our anxiety to ascertain the facts, and because 
of our concern, we had called the DIG (Pri-
sons) from Calcutta, and we have been hold-
ing discussions with him. Also, as I said, my 
colleague, Shri Siddartha Shankar Ray... 
(Interruption)...had also visited the jail. I have 
also talked to him. We have done our best 
to ascertain the facts. On the basis of the facts 
with me, I reported that there had been eight 
deaths. I can only give him what information 
we have.

SHRI JYOTIRMOY BOSU : The DIG 
who was accused was asked to give informa-
tion .

SHRI K. C. PANT : He raised the larger 
question of violence and killings outside and 
inside the jail and so on. That is a larger 
question. If one has to make any comments 
on that, one would have to take into account 
the fact that there have been inter-party 
clashes and murders of police-men themselves 
.. .(Interruptions)

Surely there have been deaths of police-
men also; they have not killed themselves ?

SHRI DINEN BHATTACHARYYA : 
I say that during the President’s rule 200 
ordinary men and another 200 policemen 
have been killed. I also say that.

MR* SPEAKER : May 1 request you to 
have the patience to listen to him. There 
should be some limit to your interruptions, 
kindly keep quiet.

SHRI DINEN BHATTACHARYYA : 
There is no limit in West Bengal; they will 
kill our m e n (Interruptions) Decorum and 
etiquette should not prevent us from saying 
facts.

SHRI K. C, PANT : We have discussed 
the law and order problem in West Bengal 
separately. I do not want to import any heat 
or score any debating point in this matter. 
U does not permit of that. He wanted some 

Usuallywhenever a matter 
like this comes up, the whole House asks for

Alipore Central Jail (C J.)
a judicial enquiry. In this case ire  have 
appointed.. X/fffemQrtfcmw).

SHRI SAMAR GUHA: Should n o ta  
parliamentary committee enquire in to th e  
whole thing ? These atrocities a ie b e ln g  
committed during the last 8 or 9 months; 
53 young men have been brutally kilted...

MR. SPEAKER : I do not allow you to 
say anything. I have not permitted you to 
speak. It is very difficult.

SHRI K. C. PANT : The jud*  tie 
going into this. My friend Shri Bhattacharyya 
says that Shri Mitter will not enquire Into 
this matter. I hope that does not mean that 
he or his party are going to threaten hitti... 
(Interruptions). The threat is there, even now, 
when he says so.

SHRI JYOTIRMOY BOSU : What
happened in other cases ? What happened la 
Barasat and Cos si pore murder enquiry ? 
What happened in Belaghat murder enquiry ? 
What happened in the Diamond Harbour 
murder enquiry? These people are hood* 
winking us ? How can you allow that ?

SHRI K. C. PANT : How can he say 
that the Judge will not enquire into this ?... 
(Interruptions),

MR. SPEAKER : I will not allow this
shouting.

SHRI JYOTIRMOY BOSU ; You may 
or may not. Are we here only to listen to 
the cock and bull stories of the Minister, 
every day ?

MR. SPEAKER : Do not distort the 
whole House; please listen.

SHRI JYOTIRMOY BOSU : l  am a 
Member of this House and 1 am here to do 
my job. I have been sent by the peojpte of 
West Bengal to do a job here; I do not care 
what you think or the House thinks.

MR. SPEAKER : Members without any 
procedures are there...
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; rfS p U  4XOTIRN^Y BOSU : We know 
utt you said in Patnathat we were not main* 

taining decorum. What are we here for, if we 
ai^pot to rcflect the people ? Whsy are we

.... VAR. SPEAKER : You cannot reflect
t h e n * ztwutwg'.^Interruptions).

; SHJ^l JYOTIRMOY BOSU: Are we 
to listen to the untruths said by 

the Minister s?  They are unmixed untruths, 
every day. (Interruptions).

■■>*wrwK aftx  ^  I  w  |  ? srtT 
ftrartir srte aptrr |  ?

SHRI JYOTIRMOY BOSU : We arc very 
respectfui to the Chair but there should be 
sounds limit tp the untrue statements every 
^ay/ What is tr^ppening ? The DIG who is 
accused' ^  being sent for.

.,, Si^EAJSjjR : 1 would not allow you
tpspeak anything. You can speak anything 
but wfcqa the Minister replies you are not 
prepared to listen to him ?

J3HR1 JYOTIRMOY BOSU : We do not 
say untrue things, we rcflect the people’s 
difficulties.

Mfc. SPEAKER : Please sit down.

JYOTIRMOY BOSU : We shall 
Sit $0>Mn, but not like this. We are not going 
to $?• Jioodw inked here.

MR. SPEAKER : What is this ? If you 
H ,^ tji the House and me also, what about 

other places ?

SHRI JVQTIRMpY BOSU : We are 
tojoeflect the people’s difficulties. Whe- 

like it or they like it or not, we do 
Wftgjt 4^e.<i.ft. thisgo on your record.

w w t  »Tffctn : ?f, I
. * < ' *« n w t t

SHRI K. C. PANT : Shri Bhattacharyya 
referred to the post mortem report and some 
inquest. The First Class Magistrate, Shri 
Dev Nath, came for the inquest over the 
dead bodies on 26.11.1971.

SHRI JYOTIRMOY BOSU ; He has 
been pressurised to give the report.

SHRI K. C. PANT : He made no obser-
vations: of any type on the nature of the 
injuries which will depend upon the facts 
revealed in the post mortem examination.

SHRI JYOTIRMOY BOSU . Will that 
be placed on the Table of the House ?

SHRI K. C. PANT : There is no ques-
tion of any pressure being brought... (Inter-
ruptions).

MR. SPEAKER : Please do not interrupt.

SHRI JYOTIRMOY BOSU : 1 have 
already told you what we think about it.

SHRI K. C. PANT : Let me assure my 
hon. friend that the Government is interested 
only in the fact that the truth should come 
out and the whole truth should come out. 
That is why we have appointed a working 
Judge of the Calcutta High Court to go into 
this matter.

SHRI JYOTIRMOY BOSU : We know 
about this Judge. We know Mr. Mitter.

AN HON. MEMBER : We know the 
Judge you appointed in the Rabindra Sarovar 
case.

SHRI JYOTIRMOY BOSU : Why don’t 
you read the report of that Commission ?

MR. SPEAKER : He thinks that fcy 
shouting all objects can be achieved. What 
is this ?

SHRI K. C. PANT : The trouble is that 
my hon. friend’s mind is revealed by the 
question put by Shir Bhattacharyya. He said 
that we were giving facts which were coniie^-
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ted because we wanted to establish oar case. 
1 do not have a case, the Government does 
not have a case, we want to know the truth. 
Seeing the truth we will take action accor-
dingly.

SHRI JYOTIRMOY BOSU : You are in 
the dock, Mr. Pant. You are the accused 
here.

MR. SPEAKER ; You are not at liberty 
to say anything,

SHRI JYOTIRMOY BOSU : There are 
specific rules as to what I can say and what 
I cannot say. If there is anything which is 
unparliamentary, which cannot be said accor-
ding to the rules, you expunge. You kindly 
quote the rule. You cannot pull me up like 
this.

MR. SPEAKER : You are interrupting 
every time.

SHRI JYOTIRMOY BOSU : You have 
been a lawyer yourself.

MR. SPEAKER : I never allowed you 
to speak.

SHRI JYOTIRMOY BOSU : I did not 
want to, but I was provoked by his string of 
untruths.

SHRI K. C. PANT : What seems to have 
provoked him, if he wants me to say that, is 
that somebody has said that these murders 
may have some political affiliations, and it 
is his defensive mechanism that is working.

SHRI JYOTIRMOY BOSU : We have 
known your political colour for the last seven
years.

SHRI K. C. PANT : Shri Bhattacharyya 
asked me about the affiliations of the persons 
who have been killed. I can give the names

six of them. According to the information 
*fith me* they were Naxalite under-trials.

©HATTACHARYYA : 
What about the other personswho have been

Alipore Central Jail (C.A,)
SHKI K. C  ‘P A W r  £rrtt$der-

trial Naxalites/Therefore, there is no question 
of twisting or giving a different colour to it*

SHRI DINEN B H A T f^ IA ^ Y ^ A ^  
What is the reply regarding fhe setting t 'igjjf 
of a Parliamentary Committee of atl parties.

■ t : ■, ■-' / '«v
MR. SPEAKER : There is no tftipption 

of any parliamentary committee. It is not in 
his jurisdiction to do so. r; ,

■ -, . M-'
SHRI JYOTIRMOY BOSU : WIN he 

agree if you allow that ? - -

SHRI B. K. DASCHOWDHt)RY(Cdoch- 
Behar): The whole House seems to be very 
much agitated about this incident occurred in 
Alipore Centra] Jail, but I must appreciate the 
steps taken by the Government and th^e at 
the helm of affairs in West Beri^di, by 
immediately appointing a Commission to go 
into the entire matter. There are refisdtis for 
being agitated looking at the West ( Bengal 
situation and particularly about the series 
of jail incidents. There are murders Or a large 
number of prisoners have escaped. In the 
Midnapore jail a 7 feet tunnel was construc-
ted by the Naxalites, but how was this done ? 
That is the question today. We must remem-
ber that there are certain rules applicable to 
the prisons. I remember the theory ofp&nish- 
ment which I read while I was ' ia stndeiht ^  
law that there is not a singal persOn, fo r -
ever criminal he may be, who is beŷ Wd 
redemption. Considering this aspect, the jails 
should have these correctional process^ and 
certain processes of reformation, put texo.we 
are hearing about these hair raising:incident 
one after the other. I would simply f̂lood-
light before the House the things that ,aw 
goiqg on in the administration of ,i»ys in 
West Bengal. Without gpifl# into; the wm$&0r 
how many were killed,.■'jtosfTnm&uft. reports 
and other things—I would m w * 
ter to go through ail tJmti things^ W  
carofully.• . . t j

I have got a copy here; an d l wobKMike 
to read it. It gives certain iMtance^tO'^fcow 
how the Jail administration ^  iMh
West ' Bengal. ■ On - 24th'.: jMascti, ■ a«M»>*ia 
circular was fesued by Ifhe ife
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to «U Jail Superintendents and Jail Adminis-
trators in the districts to give certain details 
of the jail administration. In reply thereto, out of the Jail Superintendents informed the 
0 .1 . O. as follows :

-With reference to Memo No 1527 (18) 
WEM9/71, dt. 24-3-71, the undersigned 
begs to report that it is very doubtful if 
dally parade of warder guards as enjoined 
in Jail Code Rule-352 (f), the weekly 
muster parade as enjoined in J. C. R. 
380 and daily Roll Call of warder guards 
in connection with the observance of 
J. C. R. 325 (i) were ever rigorously

7.' enforced. At any rate, the daily parade 
and the daily roll call have remained 
iuapetided over a number of years and 

. ail off-duty guards seldom muster in the 
Superintendent’s weekly parade. Attempts 
to enforce attendance have met with 
little success so far and the general ten-
dency is to shirk these parades under one 
ptetact or other, as the warders find 
these too taxing after their normal duties 
which are strenuous under the present 
conditions. It is apprehended that 
attempts to secure attendance may lead 
to timber complications/’

.. This is the situation. That particular 
note of the D. L G. (Prisons) states c'early 
that there is something wrong in the jail 
adminiitration.

We heard sometime before that in the 
j*tt administration those in the superior ranks, 
those who lave gained experience for years 
ht the jail code and jail administration in- 
citsdittg the Senior X>. I. G. (Prisons) were 
not given their promotion. Even those lower tbm fStm rank of D. I. G. also were not given 
tM r respective promotions. Instead, the 
•nth* administration tinder the Home Minis- 
t j d l  Wljrt Bengal, 1 must say with a heavy- 

to implant some of their outside 
officers as Inspector General of Prisons, par- 
licuiady young I. A. S. officers, however 

be, thinking that they will 
'4**1lOfa experienced "than. the experienced 

O. (Prisons), who has not been 
pwanrtsd as I. G, (Pri»oas). This is whathas

been happening. This adds another instance 
of complete breakdown of jail administra-
tion. Among senior officers, thers is a sense 
of frustration in the jail administration. All 
this is there today.

The third thing I would like him to con-
sider is, in West Bengal, there is a warders’ 
association. As my young friend rightly men-
tioned, this organisation is affiliated to ooe 
political party. 1 may mention its name, with 
your permission—it is the CP (M). It is 
known to them. They can disown it. What 
has been done with this warders’ associa-
tion ? Because of enmity between the 
warders’ association and the Naxalites, in all 
these jail incidents wherever happened—six 
or seven of these incidents during the last 
four months or so—-if the authority and the 
administration goes into the matter, they 
will find that there have been continuing 
clashes between warders and Naxalites. In 
some cases, even there are reports submitted 
to higher jail authorities by the D. I. G. 
about actions of some warders. I have some 
cases and I would like to name them also 
with your permission, where no action was 
taken against warders.

There were certain specific reports but the 
IG of Prisons and also some of the officials 
did not pay any heed to that and they did 
not take any action so far. There are a few 
persons, Shri Thapan Roy for instance and 
others, against whom a report was submitted 
to the IG of Prisons for their alleged activi-
ties in regard to their association and their 
anti-Naxalite activities inside the jail, and 
yet those wardens are still working in the 
Alipore Central Jail where these incident have 
now taken place. In spite of these reports, 
no action was taken against them.

MR. SPEAKER : Let him come to the 
question/

SHRI B.K. DASCHOWDHURY : So, 
my question is : Will the hod. Minister con-
sider to what extent these warders, who owe 
allegiance to a particular political partyand 
who a»e members of the Warders’ Assoda- 
tion,are responsible for these incident* In
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the Alipore jail ? Secondly, is it not a fact 
that among the higher officials of the jail 
administration of West Bengal there is a 
sense of frustration at not being promoted to 
the levels which they deserve because the 
Home Minister’s secretariat want to bring 
young IAS officers over their heads as IG of 
Prisons ? Thirdly, will the government not 
agree that without correctional services and 
other reformative measures it is not possible 
to control the inmates of these jails because 
the number of under-trial prisoners and other 
convicts in this prison outnumber the pro-
portionate number of wardens and the jail 
has become absolutely over<crowded. So, will 
the government consider introducing reform 
in the administration of jails in West 
Bengal ?

SHRI K. C. PANT : I agree with my 
hon. friend that the approach shuid be one 
of correction and reform of prisoners. That 
is one of the tasks in which all authorities 
concerned with jails throughout the world, 
progressive authorities, are engaged in. It is 
a subject of current interest. But in this 
particular case these were under-triaIs and the 
stage of correction will come at a much later 
stage. That does not apply to the particular 
incident we arc considering. Here a particular 
situation arose and the authorities took 
certain action. Certain results followed and 
wc wanted a judicial inquiry by a judge. So, 
this incident should be treated apart from the 
general question of refrom and correction of 
prisoners.

Then he read out some names of warders 
who were engaged in anti-Naxalite activities 
and he said that a report has been submitted 
to the IG of Prisons, West Bengal and no 
action has been taken on that. I shall have 
to look into it, I have no information with 
me.. .(Interruptions). Is Shri Dinen Bhatta- 
charyya trying to plead the cause of some 
warders ?

SHRI DINEN BHATTACHARYYA :
No.

SHRI K. C. PANT : 1 am mistaken.
Then the hon, Member mentioned that IAS 
officers are being appointed whereas promo- 
ices should be appointed from among the

jaifstaff. This is a matter which can be 
separately considered, it is not a part of 
this particular Calling Attention Notice.

PROF. S'. L, SAKSENA : (Maharaj- 
ganj) : It is a most sad occasion when eight 
prisoners and under-trials have been done to 
death inside the Alipore jail by lathisbarge. 
Never have I known of so many prisoners 
being done to death in a lathi charge. The 
/af/j/-charge lasted for one hour, something 
unheard of in history. How could the lathi 
charge last for such a long time unless it was 
done as a revenge. Unless revenge was the 
motive, what else could it be ?

<3*00 lire .

There is one contradiction between what 
the hon. Minister has said and the report of 
the Amrit Bazar Patrika. The Mi nister has 
said that the incident occurred when one 
prisoner was trying to pass on information 
to another prisoner across the window* but 
the Patrika report says :

"Narrating the incident the Inspector 
General (Prisons) told the Patrika that 
the clash started when a convict overseer 
(mate) was beaten up by some extremist 
prisoners when the former had gone to 
ward number nine for distribution of 
breakfast.”

The IG says this and the report that the 
Minister has got says that he was passing on 
some information. That means, something 
has been and is being cooked up after the 
IG’s statement.

What is most shameful is this. 1 quote 
again :

“ Immediately after the incident hundreds 
of anxious guardians gathered near the 
Alipore Central Jail to know about their 
near and dear ones. They waited till 
late hours of night.”

At 8 O’Clock the beating begun* and till 
late at night pe6plc had to wait to know 
about what happened totheir relatives. This 
is something very heartless and callous.
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(Prof.S.L. Saksena]

I agree that the situation in West Bengal 
is extremcly difficult but these are extremely 
callous attitude on the part of Government, 
I aifi neithera Marxist nor a Naxalite; 1 am 
apure Gandhian, believing in non-violence 
and I really shudder at the thought that the 
lathi charge could go bn for one hour and 
threepersons could be beaten to death 
and three killed by bullets. 1 have never 
seen a man dying of shoe beating. 1 am 
sorry that the Minister's first reply did not 
show the regret that it should have shown. 
It is a matter of very deep shame and great 
pain to the whole House. Tin; Minister 
should have said in the very beginning 
that he is very much concerned about and is 
sorry for the episode. 1 hope, he will make 
amends.

SHRI K. C. PANT : There is realty no 
question in that. He referred to the Patriku 
report. I have not seen that particular 
report. Naturally, 1 give the report that I 
get from the West Bengal Government. 1 
have placed before the House all the infor-
mation that 1 have.

i3 «3 fa*».

R e : C A L L  A T T E N T IO N  
N O T IC E S
( Procedure)

MR. SPEAKER : May I again invite
your attention to the fact that we had been 
thinking of revising the procedure for calling' 
attention motions ? Almost every day it goes 
beyond the zero hour leaving aside all the 
rest of the business. That is the reason why 
1! had invited the attention of the Business 
Advisory Committee and the Rules Com-
mittee. I was assured that the proper pro-
cedure would be followed.

SHRI H. ty. MUKERJEE (Calcutta 
'Narth-$iast) : But surely the threat of lathis 
agaimt bodies being beaten to dc^chls jdrick 
thing Which should arouse this House to 

' . .' cendeiiw- hope, your steep would be 
disturbed to a certain extent by the thought 
ofwhat you have heard today.

MR. SPEAKER : I have to preside over 
the House and listen to everything every day.
I am talking of every day and not of today. 
It is every day that it goes beyond the Lunch 
Hour... ,(7/i terrup tiori).

The procedure was that “a member may, 
with the previous permission of the Speaker, 
call the attention” . We do not confinc our-
selves to “a member” but extend it to two, 
three, four and five Members. Then, “ there 
shall be no debate on such statement at the 
time it is made but**—-and this was added in
1967—“each member in whose name the 
item stands in the List of Business may. wish 
the permission of the Speaker, ask a 
question/’ From **a member” it has become 
five members and from “a question" it has 
become so many questions along with a long 
speech. So, I invite the attention of the 
House to stick to the procedure.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : May 1 make a submission ? What 
I had tried to do before the Call Attention 
Notice started, I quoted the rule and asked 
for a discussion on it. Would you be so 
kind to consider admitting this discussion 
under Rule 193 ?

MR. SPEAKER : They are put before 
the Business Advisory Committee and they 
decide it.

SHRI JYOTIRMOY BOSU : I have
given notice of it. But nothing has 
happened.

MR. SPEAKER : They come before the
B.A.C., not me. Very often, it is mistaken 
that perhaps I am setting up all these 
motions and I allot the time. When these 
motions come, they are out before the B.A.C. 
and they decide it .

SHRI JYOTIRMOY BOSU : You are
the master of the whole show.

MR. SPEAKER : I know how far you 
' take it. .
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SHRI JYOTIRMOY BOSU s I take it (1) A copy of the Audit Report (CiVif)
very seriously. 1970 (Hindi version) under article 15(1) of

the Constitution.
MR. SPEAKER : Completely a changed 

man now. What a gentleman he is some- (2) A copy of the Appropriation Acc-
timcs ! ounts (Civil), 1968-69 (Hindi version).

[Placed in Library. See No. LT—1173/71}

M ysohe Ik h ig a t io n  (Am bndmbnt) 
13*06 hr*. R u l e s

P A P E R S  L A I D  O N  T H E  T A B L E

Re po rt  o f  Te c h n ic a l  En q u ir y  
Co mmit t ee  on  Co ix a f s k  ok 
Ro o f  Str uc t ur e  ok  Ste ei - 

Mk i,t in g  Sh o p in  Ro u r - 
KKIj.A STKKh pi,a .NT

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM) : I beg to lay on the Table
a copy of the Report (Hindi and English 
versions) of Technical Enquiry Committee 
on the collapse of the roof structure of the 
Steel Melting Shop in the Rourkela Steel 
Plant in July, 1971. [Placed in Library. 
See  No. LT -1171/71)

Ad mis s io n  a s  Ad v o c a t e  (Tr a t n in h  
a xt > Ex a min a t io n ) (a men d men t ) 

Rt t iveb, 1971

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NIT1RAJ SINGH CHAUDHARY) : 
I beg to lay on the Table a copy of the 
Admission as Advocate (Training and Exa-
mination) (Amendment) Rules, 19 71 (Hindi 
and English versions) published in Notifica-
tion No. S. O. 3598 in Gazette of India 
dated the 25th September, 1971, under 
sub-section (5) of section 49A of the 
Advocates Act, 1961. [Placed in Library. 
See  No. LT— 1172/71}

Au d it  Repo rt  (Cxvt l ) 1970 a n d  
APPRorBiATiow a c c o u n t s  

(Civ il ), 1968-69

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHI LA ROHATGI) : On behalf of Shri 
K. Rr Ganesh, ! 'fejeg to lay on tfc* TlWe :

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): 1 beg to 
lay on the Table a copy of the Mysore Irri-
gation (Amendment) Rules, 1971 (Hindi and 
English versions) published in Notification 
No. G.S.R. 268 in Mysore Gazette dated 
the 17th August, 1971 under sub-section (4) 
of section 71 of the Mysore Irrigation Act, 
1955, read with clause (c) (iv) of the Pro-
clamation dated the 27th March, 1971, 
issued by the President in relation to the 
State of Mysore. [Placed in Library. See. 
No. LT—-1174/71]

Co t t o n  Te x t  il k  $ (Co n t r o l ) Fo u r t h  
Amen d men t  Order , 1971, bt c .

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE) : I beg to lay on the
Table :

(1) A copy of the Cotton Textiles 
(Control) Fourth Amendment Order, 1971 
(Hindi and English versions) published in 
Notification No. S. O. 3807 in Gazette of 
India dated the 16th October, 1971, under 
sub-section (6) of section 3 of the Essential 
Commodities Act, 1955. [Placed in Library. 
See No. LT-*—1175/71]

(2) A copy each of the following Noti-
fications (Hindi and English versions) under 
sub-section (2) of section 18A of the 
Industries (Developmentand Regulation) Act, 
1951 :

(i) S. O. 3251 published in Gazette of 
India dated the 30th August, 1971 
regarding management of Maha- 
lakshmi Mills Company Limited, 
Beawar (Rajasthan).
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(it) S* O. 3406 published in Gazette of 
India dated the 30th September, 
1971 regarding management of the 
Swadeshi Cotton and Flour Mills 
Limited, Indore. [Placed in Library. 
See No. LT—1176/71]

*3*08 tor*.

M E S S A G E  F R O M  R A J Y A  S A B H A

SECRETARY : Sir, I have to report the 
fpljowing message received from the Secretary 
of Rajya Sabha :

“ In accordance with the provisions of 
rule 11.1 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha, 
1 am directed to enclose a copy of the 
Contempt of Courts Bill, 1971, which 
has been passed by the Rajya Sabha at 
its sitting held on the 22nd November, 
1971.”

C O N T E M P T  O F  C O U R T S  B I L L

A« PA»f»Ki> by  R.v iy a  Sa bh a

SECRETARY : Sir, 1 lay on the Table 
of the House the Contempt of Courts Bill, 
1971, as passed by Rajya Sabha.

C O M M I T T E E  O N  P U B L I C  
U N D E R T A K I N G S

RKrOUT a n d  MlNlTTKfi

SHRI M. B. RANA (Broach) : I. beg to 
present the following Report and Minutes of 
the Committee on Public Undertakings :

(1) First Report on Hindustan Steel 
Limited.

(2) Minutes of the sittings of the Com-
mittee on Public Undertakings 
(1970-71 and 1971-72) relating to

Derailment o f Puri-Howrah 216 
Exp. {St.)

the First Report of the Committee 
on Hindustan Steel Limited.

*3*«o hr*.

S T A T E M E N T  R E :  D E R A I L M E N T  
O F  T R A I N  N O .  7 - D O W N  

P U R I - H O W R A H  
E X P R E S S

MR. SPEAKER : The Railway Minister.

You can lay the statement on the Table 
of the House.

THE MINISTER OF RAILWAYS 
(SHRI K. HANUMANTHA1YA) : 1 beg to
lay the statement regarding derailment of 
Train No. 7 Down Puri-Howrah Express 
between Retang and Bhubaneswar stations of 
the South Eastern Railway on 28.11.71.

Statement

On 28.11.1971 at about 19*50 hours 
train No. 7 Down Puri-Howrah Express with 
a load of 17 bogies and hauled by two 
steam engines in front was running between 
Retang and Bhubaneswar stations on the 
Waltair-Howrah double line broad gauge 
section of Khurda Road Division of the 
South Eastern Railway. The front engine 
and the second and the third bogies derail-
ed. The second engine alongwith first, 
fourth and fifth bogies derailed and capsized 
at Km. 440/3 obstructing both the lines.

As a result of the accident, 6 persons 
including three railway employees were hurt 
grievously. Eight persons including two 
railway employees sustained minor injuries.

Immediately on receipt of the informa- 
tion Medical Van from Khurda Road 
accompanied by doctors was rushed to the 
site. The State Government Hospital ambu- 
lance vans, which had also been called in, 
reached the site at 20*45 hours. The injured 
were removed to the hospitals. Relief train 
from Khurda Road accompanied by railway 
and police officers left for the sit© at 21*05 
hours. The Senior Deputy General Mana-
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ger, South Eastern Railway accompanied by 
Heads of the Departments and the Addi-
tional Commissioner of Railway Safety also 
proceeded to the site.

Ex-gretia payment has been arranged 
for the injured.

The Additional Commissioner of Rail-
way Safety, Calcutta will hold a statutory 
inquiry into the accident at Bhubaneswar on 
2nd December, 1971,

Re. S I T U A T I O N  O N  B O R D E R

SHRI SAMAR GUHA (Contai) : Sir, I 
want to draw your attention to one thing. 
For the last four days, a series of fightings 
are going on inside the Indian territory and 
it is reported that over 50 tanks were emp-
loyed by the Pakistani army inside the 
Indian territory...

MR. SPEAKER : You should first get 
my permission.

SHRI SAMAR GUHA : Parliament, 
when it is in session, has a right to have 
some report from the Defence Minister. We 
are very glad to have reports about Mukti 
Bahini from radio or from newspapers. It 
is reported that over 50 tanks were employed 
by the Pakistani army inside Indian territory 
and for the last four days this confrontation 
is going on. When the House is in session, 
we have the right to know about it...

MR. SPEAKER : First you must get 
my permission. I have not permitted you 
to speak.

SHRI SAMAR GUHA : Is it not the 
right of this House or the obligation of the 
Government to keep this House informed ?

MR. SPEAKER : You should have 
waited for my permission.

SHRI SAMAR GUHA : 1 have drawn 
your notice: many times that it is the duty

the Government to keep this House in

formed about these things happening. Our 
territory is being violated and inside our 
territory more than 50 Pakistani tanks,.,

MR. SPEAKER : You are speaking with-
out my permission.

SHRI SAMAR GUHA : The Govern-
ment should come with a statement about it.

SHRI S. M. BANERJEE (Kanpur) : I 
rise on a point of order, Sir.

MR. SPEAKER : On what ?

SHRI S. M. BANERJEE : On this.

MR. SPEAKER : I had not permitted 
him. He was speaking without my permission. 
There cannot be a point of order on that.

SHRI S. M. BANERJEE : I am asking 
for your permission.

MR. SPEAKER : I am not giving. There 
is nothing before the House.

SHRI S. M. BANERJEE : Shri Samar 
Guha said about Pakistani tanks inside our 
territory and the fighting going on. m .(Interrup-
tion). We are beating them everywhere. 
They will be thrown out. Why worry about 
it ? (Interruptions).

MR. SPEAKER : Order, order. I have 
not allowed it.

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior) : I request the Defence Minister, 
through you, to make a statement on the 
latest situation. You can ask him to make 
a statement.

SHRI P. K. DEO (KaJahandi) : It is a 
very serious matter. The Minister should 
make a statement... (Interruptions)

MR. SPEAKER ; Order, please.

|  Tfar fw  *  j *  
w n  % i im x  $ eft «r?r 
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W e  will take up...

SHRI SAMAR GUHA : What about my 
request. Sir ? Will you please ask the 
Government to make a statement ?

MR. SPEAKER : I will resist this if you 
go on like this. I am not prepared to 
listen to you.

SHRI SAMAR GUHA : I will have to 
make you listen. People are being killed by 
the Pakistani tanks. I have to make you 
hear because you are here to hear us,..*

MR. SPEAKER : Nothing of what the 
bon. Member says will go on record.

Everyday a scene is being created in this 
House. What is this ?

Now we will take up this Bill after 
lunch.

We meet after lunch at 215.

13*13 tir«.

The Lok Sabha adjourned for Lunch 
till Fifteen minutes past Fourteen 

of the Clock.

The Lok Sabha Reassembled after 
Lunch at Sixteen minutes past 

fourteen o f the Clock.

[Mit. Speak Eft in tht Chair]

C O N S T I T U T I O N  ( T W E N T Y  
F I F T H  A M E N D M E N T )  B I L L

THE MINISTER OF LAW AND 
JUSTICE (SHRI H. R. GOKHALE) : Mr. 
Speaker, Sir, I rise to move :

4‘That the Bill further to amend the
Constitution of India, be taken into
consideration.”

Sir, in the last session of Parliament the 
Constitution (Twenty-fourth) Amendment 
was passed with an overwhelming majority. 
It has now become a part of our Constitu-
tion. The famous judgment in Golaknath 
case has therefore gone out of the field. 
Having asserted the supremacy of Parliament, 
it is now open to amend any provision of 
the Constitution and the decks are now 
cleared for the passage of the Constitution 
(Twenty-fifth Amendment) Bill.

The present amendment seeks to amend 
Article 31 and to add a new Article, Article 
3 l-C. The proposed amendment substitutes 
the word ‘amount’ for ‘compensation’. This 
amount may be fixed by law or may be 
determined in accordance with such princi-
ples and given in such manner as may be 
specified in law. The proposed amendment 
also provides that no such law shall be called 
in question in any court on the ground that 
the amount so fixed or determined is not 
adequate and that the whole or any part of 
the amount is given otherwise than in cash.

The proposed amendment is necessitated 
by the judgment of the Supreme Court in 
what is now known as tbe Bank Nationalisa-
tion case. After the Fourth Amendment 
was passed by Parliament, there have been 
many judicial somersault* on the interpreta-
tion of the Fourth Amendment, but in the 
last case, the Bank Nationalisation case, the 
continued use df tbe word ‘compensation* 
led to the interpretation that the money equi-
valent of the property acquired must be

* Not recorded.
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given for any property taken by the State 
for a public purpose. This interpretation 
given by the Supreme Court completely ren-
ders nugatory the provisions of the Fourth 
Amendment which made the adequacy of 
compensation fully non-justiciable. Even 
Mr. Justice Subba Rao, as far back as 1965, 
had held on the Fourth Amendment that 
the compensation payable and its adequacy 
was not justiciable, nor were the principles 
laid down in the statute justiciable. But 
very soon thereafter he overruled himself. 
He was again overruled in a subsequent case 
by the Supreme Court which is known popu-
larly as Shantilal Mangaldas case where the 
Supreme Court held that adequacy of com-
pensation was not justiciable. If the matter 
had rested there, then full effect could have 
been given to the Fourth Amendment, but 
then, as I stated earlier, there was another 
somersault and the matter was argued again 
before the Supreme Court in the Bank 
Nationalisation Case. The judgment in the 
case of Shantilal Mangaldas was overruled, 
and the Supreme Court has again laid down, 
relying on the use of the expression compen-
sation, that compensation means money 
equivalent, in other words, il means the 
market value of the property.

This decision of the Supreme Court in 
the bank nationalisation case really, although 
not expressly, repealed the Fourth Amend-
ment which was passed by this House in the 
year 1955. I have mentioned this history 
only to point out to hon. Members that 
what is now sought to be done in this amend-
ment is to restore the status quo ante which 
prevailed after Shantilal M a n g a ld a s 's  case 
and before the judgment in the bank 
nationalisation case was delivered.

It is also important to remember that 
the proposed amendments provide for the 
exclusion of the applicability of article 
19 (0 (f) in property which is covered by 
article 31. This again became necessary 
become of a change of view in the decisions 
°f the Supreme Court. Earlier decisions of 
the Supreme Court had consistently taken 
the view that both these article, namely 
19 (1) (f) and 31 are mutually exclusive and 
if the provisions of article 31 are held to be 
aPPlicable, they do hot have to look to 
article 19 at all to fiind out whether a

legislation is reasonable. But, again, in the 
bank nationalisation case, that view was 
reversed, and a position was introduced 
wherein it was held that even if all the 
requirements of article 31 were satisfied, you 
must test it also on the anvil of article 19 
to find out whether a particular legislation 
imposes a reasonable restriction or not. So, 
this set at nought completely the intent and 
purpose for which this Parliament had passed 
the Fourth Amendment in 1955, and that 
is the reason why the present amendment 
has been put forward before the House for 
consideration to restore the status quo ante 
and to make it clear beyond doubt that it 
is for Parliament to determine as to what 
is the reasonable amount which should be 
payable in the case of acquisition of property. 
It is not the court which ’will be the final 
arbitor to decide oh the reasonableness of 
the amount, but it is this Parliament which 
would be the final arbitor for deciding as to 
what amount can be regarded as adequate 
or can be regarded as reasonable for the 
aquisition under a particular legislation.

It is obvious that it should not be 
possible for the court to block measures of 
social change by compelling payment of 
compensation of such a high quantum as to 
make it impossible to implement the socio-
economic measures. Hon. Members will, I 
am sure, appreciate the crucial importance 
of this.

On the agenda today is a far-reaching 
programme aimed at restructuring the entire 
socio-economic fabric of our country. This 
will involve greater and greater State inter-
vention including nationalisation of major 
areas of industry and comerce. Clearly, if 
we are compelled to pay market value as 
compensation for everything we acquire, our 
programmes will become impossible of 
implementation or at best beset with threats 
of litigation and stay orders ail the way.

SHRI PILOO MODY (Oodhra) : What 
programme ?

ANf HON. MEMBER : Socialist
society.

SHRI H. R. GOKHALE ; Even as far 
back as 1955, when the Fourth Amendment
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was moved and taken for consideration, 
Pandit Jawaharlal Nehru intervening in the 
debate had made very significant remarks 
in respect of the obligation of the State to 
pay compensation at the market rate for 
properties acquired. He said this :

“ If we are aiming, as I hope we are 
aiming and we repeatedly say we are 
aiming, at changes in the social structure, 
then inevitably we cannot think in terms 
of giving what is called full compensation 
Why ? Well, firstly because you cannot 
do it, secondly because it would be 
improper to do it, unjust to do it, and 
it should not be done even if you can 
do it for the simple reason that in all 
these social matters, laws etc. they are 
aiming to bring about a certain structure 
of society different from what it is at 
present. In that different structure, 
among other things that will changc is 
this, the big difference between the 
have’s and the have-not’s. Now, if we 
are giving full compensation, the have's 
remain the have’s and the have-not’s 
have-not's. It does not change in shape 
or form if compensation takes place. 
Therefore, in any scheme of social 
engineering, if I may say so, you cannot 
give full compensation, apart from the 
other patent fact that you are not in a 
position-nobody has the resources—to 
give it.”

'Panditji meant what he said. But the 
whole objective was frustrated by the deci-
sions of the Supreme Court; they were 
rendered nugatory, particularly in the last 
case, namely the bank nationalisation case.

That is why I should again emphasise 
that the present amendment has become 
necessary to restore the position which 
obtained prior to the Bank nationalisation 
case to enable propery to be acquired for a 
public purpose on payment of reasonable 
compensation as will be determined by 

- Parliament.

Speaking on the issue of compensation, 
it would be very interesting to see how even

as far back as at the time of the first Round 
Table Conference Mahatma Gandhi said 
these very prophetic words. He said ;

‘‘If the national government comes to 
the conclusion that that step is necessary 
no matter what interests are concerned, 
they will be dispossessed and they will 
be dispossessed. 1 might tell you, with-
out any compensation, because if you 
want this Government to pay compensa-
tion, it will have to rob Peter to pay 
Paul, and that would be impossible.”

What is the reasonable amount must, 
therefore, of necessity be left to the decision 
of Parliament. Judges howsoever eminent 
cannot be permitted to enter the political 
arena so as to infuse their own political or 
economic thinking in place of the philosophy 
which Parliament in its wisdom may accept 
in the interest of the people of the country. 
The danger of making political and econo-
mic decisions dependent on the individual 
philosophy of Judges was pointed out by a 
prominent member of the Bar, then a mem-
ber of the Rajya Sabha, in the debate on 
the Fourth Amendment. He said this :

‘ It is rightly said, Sir, that Jaw is one 
generation behind society and lawyers 
are two generations bchindsociety, and 
I may add that judges are three genera-
tions behind society.”

SHRI ATAL B1HARI VAJPAYHE 
(Gwalior): What about former Judges ?

SHRI H. R. GOKHALE : The member 
who said this was than an eminent 
member who spoke on this. These are 
the words uttered by a then member of the 
Rajya Sabha and at present a sitting eminent 
and distingushed Judge of the Supreme 
Court — I am referring to Mr. Justice 1 
Hegde.

That is precisely why the danger ot 
asking Judges to interfere in the political 
arena is this, that they import their concepts 
which were probably good three generations ;
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ago. That is why the amendment intends to 
put the judiciary beyond the pale of contro-
versy by making the determination of com-
pensation non-justiciable.

May I say this, that it is not to take 
away something from the powers of the 
court, but it is really to protect the court 
from itself, the judges from themselves, 
because if the judges begin to enter into a 
discussion of politics and economics, it is 
inevitable—as indeed it should be inevitable 
—that they will be subject ■ to criticism from 
the people at large. It is to save them from 
this catastrophe that it is always regarded as 
essential that judges should be protected 
from public controversy on matters which 
arc political, matters which arc economic.

Critics of the present measure seek to 
invest property rights with an aura of 
sacrosanctity by regarding it as a primordial 
institution of the law of nature. It is this 
'ipproach which led the Supreme Court in 
the Bank Nationalisation Case to seek help 
from the now archaic and long-past dead 
theories of Blackstone who regarded property 
as a natural right. Such a view is not only 
out of tune with the juristic approach to the 
institution of private property in modem 
jurisprudence, but it is not in tune even 
with the native genius of ancient and tradi-
tional juristic thought in India. The indivi-
dual's right to private property must yield 
second place to the supervening right of 
society to acquire the property for a public 
purpose. That is the eminent and dominate 
basis of the amendment which the House 
is called upon to consider today.

I cannot do better than once again 
remind the House of what the Father of the 
Nation said, again many many years ago.

SHRI PI LOO MODY : Do not desecrate 
his name.

SHRI H. R. GOKHALE : He said :

“ I have in mind many things I would 
have to do in order to equalise condi-
tions. 1 am afraid that for years to* 
gether Indiawould be engaged in pass* 
Irug legislationin order to raise the
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downtrodden, the fallen, from the mire 
into which they have been sunk by the 
capitalists, by the landlords, by the so- 
called higher classes and then, subsquently 
and scientifically by the British rulers,”

“ If we arc to lift these people from the 
mire, then it would be the bounden duty 
of the National Government of India in 
order to set its house in order, coitti- 
nuelly to give preferences to these people 
and even free them from the burden 
under which they are being crushed.

And if the landlords, zamindars, monied- 
men and those who are today enjoying 
privileges,—I do not care whether they 
are European or Indian —if they find that 
they are discriminated against, I shall 
sympathise with them, but 1 will not be 
able to help them. I will therefore be a 
battle between the haves and the have- 
nots."

Sir, that really takes me to a more vital 
part of the 25 th Constitution (Amendment) 
Bill, and that as, the newly introduced 
article 31C and which, 1 am proud to say, is 
a land-mark in the constitutional history of 
India. This article, for the first time, gives 
to the directive principles of State policy in 
our Constitution a place of primacy and 
predominance. The directive principles are 
fundamental in the governance of the country 
and it is the duty of the State to apply these 
principles in making laws. Though the direc-
tive principles are not in terms enfor-
ceable by any court, the proposed amend-
ment makes the enforcement of the directive 
principles possible.

The proposed amendment proves that 
no law giving effect to the policy of the 
State towards securing the principles specified 
in clauses (b) or clause (c) of article 39 
shall be deemed to be void on the ground 
that it is inconsistent with or takes away or 
abridges any of the rights conferred by article 
14, article 19 or article 31 of the Constitu-
tion, not withstanding anything contained 
in article 13. The two clauses, namely, (b) 
and (c) of article 39 enjoin on the State to 
direct the policy towards securing that owner-
ship and control of material resources of the
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community are so distributed as best to 
subserve the common good and that the 
operation of the economic system does not 
result in the concentration of wealth and 
means of production to the common detri-
ment. The implementation of these directive 
principles is vital for the achievement of our 
objectives of re-structuring society so as to 
make it eqalitarian and just. The proposed 
amendment removes the majore road-blocks 
in the implementation of these directive 
principles. A legislation containing a decla-
ration that it is for giving effect to the policy 
contained in article 39(b) and (c) of the 
Constitution will disable courts from scruti-
nising whether such legislation in fact gives 
effect 10 such a policy.

The Law Commission, in its recent 
report, has fully endorsed the basis of the 
proposed amendment in the following words :

“However, as we have already indica-
ted, directive principles not being enfor-
ceable were given a some what inferior 
position in judicial process. The propo-
sed Bill for the first time recognises the 
primacy of directive principles and has 
selected two of them enshrined in article 
39B and 39C for implementation in the 
first instance. That is why we think the 
Bill marks the beginning of a new era 
in the constitutional history of our 
country.”

i am proud to say that this clause refers 
to implementation of the directive principles 
of the Constitution. The Law Commission 
i am. tempted to repeat these words because 
I want to emphasise with regard to the basic 
approach underlying these articles which are 
proposed to be amended—has fully agreed 
that after it is adopted Parliament will have 
heralded a new era in the pursuit of the 
goal placed before the nation by the Cons* 
titution J to establish social and economic 
justice in this country. The Commission 
is in full agreement with this object of the 
clause.

the basic approach 
. r̂ticl© 3iC, I am aware that the

Law  Comm ission has m ade tw o recom m enda-
tions which we have found very difficult to  
accept. The Law C om m ission, fo r exam ple 
w ants th a t the bar to  judicial review should 
be confined only to  article 19 ( 1) (f) and  (g) 
and  n o t to the whole o f article 19. But 1 
m ust point out tha t th e  Law Com m ission 
itself agrees and concedes tha t the reason 
fo r the apprehension which the G overnm ent 
has in its m ind for including the whole of 
article 19 is justified. I t in term s refers to  
the  decision o f the Suprem e C ourt in the 
price page schedule case which is now very 
well know n as the Sakai newspaper case, and 
the Law C om m ission says th a t “ The app li-
cability article 19(1) (a) was unduly and 
unjustifiably extended in that decision so as 
to  apply in  the case o f newspapers where a 
price page schedule was fixed.

Now the result o f it was tha t inspite of 
the basic right under 1 9 ( j)  (a) being availa-
ble to  the com m on m an, it actually w orked 
fo r the protection of the m onopolists and 
property owners. It was nobody’s intention; 
it can  never be the intention in a  dem ocratic 
set-up to  touch  the basic fundam ental rights, 
such as the right o f association, right o f free 
speech and so on. It is equally the in ten-
tion  and confidence of the G overnm ent th a t 
under the garb  of the exercise o f these basic 
rights which are m eant for the com m on m an, 
it should n o t be m ade to  result in the p ro-
tection and perpetuation  of m onopoly and 
property owning class in this country.

T h a t is why the G overnm ent has found 
it unacceptable to  confine the  pow er o f ju d i-
cial review only  to  article 19(1) (f) and  (g), 
and though t it  advisable th a t i t  sihould be 
applicable to  the whole o f  \ 9  ter rup t ions)

The Law Commission has also recommen-
ded that in article 31 the declaration Which 
is made finally, determinative and non-justi- 
ciable should be deleted. Once again I find 
it extremely difficult to accept the reason 
given by the Law Commission for making 
this recommendation that it should be dele-
ted. The Law Commission mentions it as 

. a ground if the declaration is kep tasitis  
and it is made Qooti^tico^^ even in Cases
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where there is colourable exercise of power 
or where there is fraudulent use of the cons-
titutional power, or <as the Law Commission 
says, if you use this particular article for 
making a law for a purpose which has no 
nexus whatsoever with any of the Directive 
Principles contained in article 39(b) and (c) 
even then, says the Law Commission, the 
Court will be precluded from going into the 
matter and find out whether the law furthers 
the implementation of article 39(b) and (c).

I would very respectfully join issue with 
the members of the l aw Commission on this 
because it is well settled and well known 
in jurisprudence that howsoever rigid and 
tight a declaration which disables the court 
from going into the justiciability of a matter 
might be, nothing can happen in which the 
court might say: 1 realise that this is a fraud 
and still I am helpless. The court can never 
say : this is colourable exercise of power 
and this particular clause bars me from going 
into the colourable exercise. Even if the 
whole declaration is left as it is, the court 
is not as helpless as the Law Commission 
believes it is.

On the other hand if the clause is dele-
ted, the dangers are far greater than the so- 
called advantage which will be gained by 
deleting the clause. Once again, I say that 
if the courts arc asked to consider and decide 
as to whether a law really implements and 
gives effect to the Directive Principles con-
tained in article 39(b) and (c), what are we 
doing if not dragging the judges and courts 
into an arena which rightly belongs to the 
Held or public life, with which a judge, those 
who are individuals as jugdes, is not con-
cerned, We expose them to criticism but the 
worst danger is that we enable them to in-
fuse their Own political philosophy in their 
judgments which unfortunately has been the 
experience in the country for the last ten 
years. Should we take this risk and should 
we enable the courts to determine whether 
a certain law is adequate, is sufficient to 
iraplcment Hie Directive Principles ? When 
Parliament makes a declaration in its wisdom 
‘Hat the law is intended and meant for the 
furtherance of one or both the Directive 
Principles referred to in urticle &9(b) and 
(c) ? It is according to me thoroughly unsa-
tisfactory #H»t#  should be tp a#  justiciable,
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that in a political matter the judges of the 
court should be asked to sit in political 
judgment when their field really should be 
confined to decisions on legal interpreta-
tion.

That, according to me, was a far greater 
danger, a danger, would repeat, not to the 
intentions which we have in going ahead 
with our programmes, but a danger to the 
reputation of the Judges themselves because it 
has been shown that the Judges have been 
tempted to be drawn into the political arena. 
Otherwise I am not able to understand how 
in the 1970’s Blackstone can be the basis 
of a decision for saying that property is a 
natural right, as if nothing has happened 
after Blackstone died. Even in England, a 
country which is otherwise regarded as fairly 
conservative, in the last 50 years the Judges 
have gone back on that position. Even Lord 
Denning, who is a sitting Judge of the Court 
in England today, has said in more than one 
judgment that we cannot go back to Black-
stone in this country, when the very comp-
lexity of modern times requires lagislation 
to deal with situations which are unheard of 
and which could not be imagined when Black- 
stone lived. Therefore, you import a new 
theory of jurisdiction. How do you import 
Blackstone unless you import your own politic 
and economic theory into interpreting the 
legislation ? Therefore, the question for con-
sideration before the House is whether the 
recommendation of the law Commission 
should be accepted. I am afraid it is impo-
ssible to accept that recommendation for the 
reasons which have mantioned. Opening the 
door of jurisdiction to the judiciary would 
mean enabling them to examine whether the 
Directive Principles were or were not imple-
mented by the legislation in question. Su ch 
a thing would import the political philoso-
phy of the Judges and, as I have said earlier, 
it would involve the Judges in matters which 
rightfully belong only to the political and 
economic sphere. That is why the decla-
ration, I submit to the House, should remain 
as it is.

By passing the proposed amendment, this 
House will be taking a decisive and historic, 
step forward towards the fulfilment of our 
$ocia) obj«ctives. \  woui<i, thereforc > recom-



*31 Constn, {ISth Amdt ) Bill NOVEMBER 30* 1911 Const*: (25/A Amdt>) Bill 2 ^

flStom  R. Ookhalcl

mend to the Mouse the passing of the pro-
posed Twertyilfth Amendment.

SHRI SAMAR GUHA (Contai) : What 
about the amendments that you have circu-
lated ?

SHRI H. R. GOKHALE: When the 
question of amendments, comes, we will deal 
with them. Just now the question of the 
amendments docs not come.

MR. SPEAKER : Motion moved :

“That the Bill further to amend the 
Constitution of India, be taken into con-
sideration.’*

SHRI P. K. DEO (Kalahandi) : I beg jo  
move :

“That the President of India be reques-
ted to refer the Bill to the Supreme 
Court under article 143 of the Constitu-
tion.” (23)

SHRI ATAL BIHAR! VAJPAYEE : I
beg to move :

“That the Bill be circulated for the pur-
pose of eliciting opinion thereon by the
3 5th February, 1972 " (24)

SHRI PILOO MODY : On a point of 
submission. The Government has given notice 
of three official amendments.

MR. SPEAKER : They will be taken up 
when we come to Clause-by-Clause consi-
deration. This is the motion for consideration 
of the Bill.

SHRI PILOO MODY : I am making a 
submission, not trying to tell you something 
that you already know.

My submission is that we should know 
whether the Government intends to move 
these amendments or not before the debate 
take# place so that the debate can be mean

ingful, because if they intend to move them, 
there is so much that can be said in the 
debate that would otherwise not be necessary. 
So, I think that in a situation like this, on 
such an important Bill, the Government 
must make its mind clear at this point.

M R . SPE A K E R  : This is a subm ission 
to  the G overnm ent, not to  the Speaker. The 
to ta l tim e is 8 hours. Perhaps 5 hours may 
be devoted to  general discussion, 2 hours 
for the clauses and 1 hour for third reading.

SH R I PIL O O  M O D Y  : W hat about my 
subm ission ?

M R . SPEA K ER  : T hat submission does 
not concern me; tha t concerns the G overn-
m ent.

SH R I PIL O O  M O D Y  : T hat means, they 
will have 24  hours m ore fo r horse-trading.

SO M E H O N . M EM BERS : Time should 
be extended.

SH R I ATA L BEHAR1 V AJPA Y EL : It 
should be 10 hours.

M R . SPEA K ER  : We will sit for longer 
time, if necessary.

Shri Sam ar M ukerjee.

SHRI SAMAR MUKERJEE (Howrah) : 
Mr. Speaker, Sir, I am not a lawyer nor a 
judge and I do not know the subtleties of 
these formulations in the Acts and Rules. So, 
I will not deal with those aspects. This 
amendment is of a political nature and so, I 
will confine myself to the sphere of politics 
and economics. I have heard with attention 
the quotations made by the Law Minister, 
particularly of Pandit Jawaharlal Nehrti and 
Gandhiji, in relation to the objectives befote 
the country, which they have placed. But 
theae are very old quotations. The objectives 
placed by them before the country were also 
very old. But the Constitution of the country 
war serving the big business, the capitalists 
and the monopolists for the last 25 It
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is now after 25 years that you Foe! the neces-
sity of introducing this amendment in article 
31 in regard to compensation. The purpose 
of the amendment as stated by the Law 
Minister, is to restore the Status quo ante. 
That means, you are holding the views which 
you were holding up till now for the last 25 
years, though you are placing here the poli-
tical outlook that you want to bring about a 
change in the pattern of society and in the 
economic and social structure of society by 
minimising, if not ramoving disparities, 
among the people. You have also said that 
the struggle is going on between the haves 
and have-nots and this amendment is to 
bring about changes in the lives of the havĉ  
nots, so that some curbs can be placed on 
the haves in the from of some restricted 
compensation. If you really want to analyse 
the Constitution from the point of view of 
haves and have-nots, I would request you to 
deeply ponder over the real class character 
of this Constitution. It is a constitution to 
exploit and safeguard the exploitation of 
the society. Unde, this consitution monopoly, 
capitalism has grown on a big scale. It is 
under this constitution that the land-lords 
vested interests have got the protection of 
this government and also the courts. Today 
you are referring to courts and accusing the 
judges of holding out-dated views and inter-
pretating the provisions of the Constitution 
with that old outlook.

Are you really serious in bringing about 
a change in the social structure ? No. That 
is quite clear because you want to restore 
the status quo ante by introducing this 
amendment. That means that you want to 
safeguard the vested interests by these arti-
cles. Tn the Directive Principles of the Consti-
tution you have stated that there should be 
no concentration of wealth; yet, during these 
25 years there has been a phenomenal 
growth of monopoly capitalism on the one 
side and concentration of poverty on the 
other. That is why 2 5 years after indepen-
dence you have to raise the slogan garibi 
katao. How has gartbi intensified so much ? 
Because* under this very Constitution you 
allowed the vested interests to rob the poor 
people. Now if you want to introduce any 
changes which are of a basic and fundamental 
nature* then the entire Constitution should 
be changed lock, stock and barrel.

SHRI PILOO MODY : This is the lock; 
stock and barrel will follow.

SHRI SAMAR MUKHERJEE : We have 
been repeatedly clamouring that exploitation 
by big business, particularly foreign imperial 
exploitation should be stopped. The big 
monopoly capitalists should not be allowed 
unchecked robbery and exploitation of the 
masses. In order to bring about basic social 
changes towards socialism the primary neces-
sity is that the means of production must 
be taken away from the hands of the indivi-
dual and pieced under the control of society 
by nationalisation. They should be the pro-
perty of the entire society. Without the 
socialisation of the means of production you 
cannot bring about changes in the social 
structure and there can be no basic changes 
in the relationship of production without 
taking over the big properties in the hands 
of the entire society. Article 31 was the 
biggest barrier in the way of that because 
of the judgment of the Supreme Court about 
compensation for 14 nationalised banks.. So, 
you are coming forward with this amend-
ment. But when an amendment is being 
brought forward, it should not have a provi-
sion for payment of compensation, or at least 
the compensation should not be the market 
value. The basic solution is that this article 
should go completely and there should be no 
compensation for either foreign or local 
monopolist capitalists. Their property should 
be acquired without any compensation. Simi-
larly, from the big landlords the entire land 
should be taken away without payment of 
any compensation. That should be distributed 
among the landless and the poor peasants. 
They should be distributed land completely 
free of any cost. Then there can be any basic, 
fundamental changes in society and in the 
economic structure. By simply bringing about 
these types of amendments no basic change 
will take place.

\

The Directive Principles were there incor-
porated in the Constitution for the last 25 
years but those Directive Principles are 
simply pious wishes* only to hoodwink the 
masses. On tlie one side there are the Direc-
tive Principles and, on the other, there is 
full guarantee for unfettered exploitation to 
the big vested interests through the clauses
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of Fundamental Rights. You have turned the 
right ofproperty into ft fundamental right 
and you are not yet basically, fundamentally, 
changing that article.

If you arc serious, you must bring about 
provisions of that nature. But instead of that, 
we see even amendments to the amendments 
that have been brought forward here. You 
«u»:silent whether you will press for them 
hsre or not. But these new amendments to 
the amendments quite signify that under the 
pressure of the big business you have even 
retreated from what amendments you had 
brought forward in July hist. That is why, 
though wc are prepared to support the origi-
nal amendments, we are not prepared to 
support the new amendments to the amend-
ments.

In the name of minorities you want to 
maintain the system of huge profiting through 
educational institutions. You know the 
example of Kerala where the entire Catholic 
Church turned to be an educational system 
as a source of big business. They have 
amassed a huge amount of money and have 
become a centre of reaction and corruption. 
By this new amendment you want to protect 
these types of vested interests. That is why 
we are totally opposed to these new amend-
ments to your original amendments.

Also, you have brought forward one 
amendment on page 2 which says “which 
does not give adequate effect’\  This question 
of adequacy is subject to interpretation by 
the courts: By this amendment also you are 
creating some loopholes for the courts to 
interfere in these cases. That is why also we 
are opposed to these.

Then, you have introduced that two- 
thirds majority of those present in the House 
asweHasthe majority of the total strength 
should be the condition for introducing 
legislation under these amendments. This also 
is a submission to the pressure of the vested 
Interests, if  this is accepted, in the State 
Assetttblies generally for the two-thirds 
majoritytob© presentorfor any particularly 

/f;.r w  !̂not' t>e-: possible in many

cases, That is why these measures will be 
held up. So, I am opposed to these new 
amendments to the original amendment of 
the Constitution.

Regarding clause 3 (new article 3 IQ , 
you are taking away entirely the rights con-
ferred by article 19. Here also I am opposed 
to taking away the entire rights under 
article 19.

15 hr®.

Here, the apprehension and the concern 
expressed by the Law Commission’s Report 
is just because article 19 confers the right ot 
speech, association and other elementary 
democratic rights to the citizen. That right 
you cannot take away with the provision of 
this new clause which you want to introduce. 
That is why I want that only sections 19(f) 
and (g) should be taken into this amendment 
and other sections should be left out.

My conclusion is that this amendment 
which you are now trumpeting, that it is a 
very big step in introducing the basic funda-
mental changes in the social structure, is not 
the reality though you are using it for your 
election purposes. But still it will be a 
slight curb on the big business. That is why 
we are supporting it. In order to change the 
social structure, we want that the changes in 
the Constitution should be more basic and 
fundamental* That is why we arc demand-
ing, time and again, that these big business-
men and the foreign imperialists should be 
given no compensation and these big land-
lords should not be given any compensation. 
Only small and medium owners or business-
men should be given some compensation. 
Otherwise, there cannot be any basic, funda-
mental, change in the social structure of pur 
country.

SHRI N. K . P. SALVE (Betul) : Mr. 
Speaker, Sir, after listening to the very able, 
erudite arid lucid speech of the Jaott. Lfcw 
Minister, there is hardly any necessity for me 
to deal with any fact which deals with the 
historical background leading to present 
amendment to the Constitution. However, to .
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a competent and a conscientious student of 
the Indian Constitution, I have no doubt in 
my mind, it would not be very difficult to 
infer and ascertain tjbat in the preceding two 
decades, when with various amendments we 
riddled the Constitution, we have never 
deviated and departed from the cardinal and 
basic principles which has commended them-
selves to the founding fathers of the Consti-
tution.

In fact, the Parliament in exercise of its 
constituent authority, invariably, maintained 
the primacy of the Fundamental Rights not 
only over the rest of the constitutional pro-
visions but also over the Directive Principles. 
That such primacy was very zealously 
guarded by the judiciary is a matter of 
history.

However, we managed to enter a phase 
when, as indicated by the hon. Law Minister, 
these very Fundamental Rights started 
becoming a sort of weapon as it were, a sort 
of an instrument as it were, in the hands ot 
the vested interests, in the hands of men, as 
my hon. friend, Mr. Kumaramangalam, would 
call them, men of property and property 
alone to fight the progressive measures that 
were made and enacted by Parliament and 
various State legislatures. This is how a 
conflict arose between the Directive Principles 
and the Fundamental Rights and it was of no 
wonder that a time came when the Directive 
Principles came to be identified with the 
cause of the down-trodden, with the under-
privileged, with the famished and the poor 
the and Fundamental Rights came to be 
associated with the cause of the very few, the 
vested interests, the men of prosperty and 
property alone.

And then the battle royal reached its 
crescendo in the case of Golak Nath in 
which by a stroke of pen the Parliament was 
stripped of its constituent authority to tinker 
with the fundamental rights and the 
Parliament was told that the law which held 
the field for nearly 17 years was not to be a 
good law prospectively.

And by a majority of six to five judges, 
it washeld that the Parliament/shall hereafter 
not exercise its constituent authority in any
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manner whatsoever either to Abridge or 
abrogate the Fundamental Rights. Sir, even 
the mast fervid and most devout supporters 
of the Golak Nath case at one time, to-day 
admit that that particular decision of the 
Supreme Court unfortunately happened to 
be given in a manner which was not only 
incorrect but it was also improper.

It is whispered very loudly, Sir, I repeat 
it is whispered very loudly that then own 
political philosophy got itself super-imposed 
in judgment when the Judges were called 
upon to interpret a written Constitution. 1, 
for one, would not want to utter a single 
word that would mean any disrespect to the 
Supreme Court. For, it is necessary to main-
tain such diginity of Supreme Court to keep 
intact the infrastructure of democracy, we 
show the maximum deference and respect to 
the Supreme Court. I do hope, Sir, that the 
Supreme Court will also show respect to 
itself.

Therefore, we were compelled to come to 
the Twenty-Fourth Amendment Bill. There 
is a slight change I want to make to what 
the Law Minister said about Twenty-Fourth 
Amendment. We came in with the Twenty 
Fourth Amendment Bill, the Law Minister 
said, to re-establish the supremacy of the 
Parliament. There is a slight change I Would 
like to make. We did not establish the 
supremacy of the Parliament. We established, 
we reiterated the supremacy of the people 
through the elected representatives working 
in the Parliament. That is how it was. That 
is how it was so far as the Twenty Fourth. 
Amendment Bill was concerned.

Everyone now holds that the Twenty 
Fourth Amendment Bill is a valid piece of 
legislation. Though there is again a whisper 
that until the earlier law which was the law 
of the land was duly reviewed by the 
Supreme Court itself Twenty Fourth Amend-
ment itself could not be valid even if 
Parliament has power to amend part 111 of 
the Constitution. That is a matter which 
may be debated before the Supreme Court. 
Howeyer, I do hope not.

The present measure, the Twenty Fifth 
Amendment to the Constitution & a com-
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pletely new approach. It is a drastic depar-
ture in the approach to ihe Constitution, 
both in the matter of approach of the 
Parliament to the Constitution and in the 
principles which, so far have been cherished 
or the principles to which the Constitution 
has conformed ail these years, and the 
principles which commended itself to the 
founding fathers of the constitution. There-
fore* this measure, now for the first time, 
is such a drastic change in the approach, a 
drastic departure from the principles that for 
the first time we have come to establish the 
primacy of the Directive Principles over the 
Fundamental Rights, some of the Funda-
mental Rights, especially the Fundamental 
Rights relating to property.

Therefore, J agree with the Law Minister 
that this is a historical landmark of the 
Indian people in their pursuit to achieve their 
socio-economic objective and surely, it is a 
commendable endeavour by which we want to 
facilitate the creation of a Welfare State by 
establishing a social order in which the social, 
political and economic justice will continue 
to inform ail the institutions in the national 
life of the country. Therefore, I do submit 
that this measure is so radically progressive 
that I would describe this measure as a 
revolutionary measure brought by this 
Parliament.

I would refer to what that great Italian 
patriot, Mazzini, who along with Garibaldi 
established a new order in Italy, said about 
revolution. If this concept of revolution is 
true, then that applies to the revolution 
which we are seeing here to-day. Said 
Mazzini :

“Great revolutions are work rather of 
principles and not of bayonets and are 
achieved first in moral and afterwards in 
material sphere.”

Never was it more true than what it is in 
What we arc doing today in Parliament.

However, Sir, it is necessary for me to 
express some doubts that I have as regards 
this measure—they are doubts of a technical

nature. I must make it clear as my prede-
cessor made it clear that he is not a lawyer, 
that 1 am also a chartered accountant only. 
Therefore, my field is not Constitutional 
Law. I will, therefore, depend upon common- 
sense; 1 am not going into the futile subtle-
ties of law.

The first doubt which comes to my mind 
straightway is this. Whether the very object 
which we have in this Bill, is likely to be 
frustrated if we keep the Bill in its present 
from ? The object clause makes it absolu-
tely clear that as a result of the decision of 
the Supreme Court in the Bank Nationalisa-
tion case, clause 2 is being enacted. The 
Supreme Court held that compensation 
is a Constitutional guarantee and therefore 
compensation equivalent in money of the 
property which is compulsorily acquired has 
to be given. The Supreme Court contented 
that Parliament was right in enacting that on 
the question of adequacy of compensation 
they cannot go into, but that determining 
whether or not we arc giving the full equiva-
lent in mony on acquiring property is 
justiciable. This is an interpretation which 
I cannot understand. 1 cannot understand 
the rationale when you agree to stop your-
self from going into the adequacy of com-
pensation but still keep open for your 
consideration the question whether or not 
the same is equivalent in money for what 
you have acquired. Arc the two processes 
different The mistake therefore which i 
think we may be committing—is this. We 
have only changed the word ‘compensation’ 
and put in the word ‘amount’. The mechanics 
of the entire article continue to show that 
we are exercising the right of eminent domain 
the right of requisitioning and acquisition of 
property unaltered, ts it not, therefore, 
possible for the Supreme Court to take » 
view like this ? Never mind the nom enclature 
or name you call it by compensation or 
damages or solatium. Never mind whatever 
name you call it, so long as you exercise 
the right of eminent domain, your obligation 
to make good the loss to the person who 
loses the property is expressly recognised and 
in that sense there is no change in the law. 
And when that concept comes in, to take
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it for granted that the controversy of the 
status quo is clinched by the present amend-
ment, 1 think is a view, not free from doubt 
and I do not certainly share the compla-
cency that this Bill in its existing form will 
achieve the objective enumerated in the 
Statement of Objects and Reasons in that 
difficulty.

I do hope therefore that this matter will 
be carefully gone into once again. What may 
happen is after one year it may come back 
again for amendment and we find ourselves 
where wc were after the Bank Nationalisation 
Case. Then wc shall have to re-start a fresh 
the same thing once again. For too long a 
time we have waited. We have repeated 
amendments after amendments, far too many 
time and far to long, Sir. Let us put an end 
to it. Let us make the thing obsoiutely clear 
so that the courts do not find ways and 
means to get within their purview and that 
it docs not become justiciable on the ground 
releiving the status quo despite amendment. 
In fact, if this still remains justiciable by 
any means or manner then the entire purpose 
and object of clause 2 would have been 
completely frustrated.

My next doubt is with regard to the new 
clause, 2B. It is stated therein :

“Nothing in sub-clause (f) of clause (1)
of article 19 shall affect any such law
as is referred to in clause (2)”.

As was ably explained by the hon. Law 
Minister, it became necessary to insert this 
particular clause because Supreme Court held 
in Cooper's case that when you acquire pro-
perty for public purpose, it is not enough if 
you comply with the requirement of Article 
31, but, you have also get to put on the 
anvil, you have to take care of what is stated 
in 19(J)(f). Now, we are confining ourselves, 
therefore, only to 19 (I) (f) completely for-
getting that there is ope more sub-clause 
where there is again property coming and 
that is sub-clause (g) of article 19(1). What 
happens if you go to take trade or business 
which is covered by sub-clause(g). Then again 
you will have to come for further amend-
ment. Therefore, why can you not take 
precautions at this stage, to bring in sub-

clause (g) ? This is of great importance but 
somehow this seems to have completely 
escaped the notice of the draftsmen. While 
acquiring property you may comply with 
art. 31 but there is one more impor-
tant Article to be taken care of, which may 
not have been looked into in the case of 
Bank Nationalisation Case but nevertheless 
which does become important, and that is 
Article 14 which guarantees equality before 
law to everyone. In respect of that article, 
it has been held by various courts that it 
takes in arbitrariness, it takes in reasonable-
ness, it takes in generally discrimination and 
particularly it takes in discrimination of such 
type as it calls hostile discrimination where 
unequals are treated as equals. Then is it 
not more than likely that some day, when 
we are acquiring some property* it would be 
found. . .

MR. SPEAKER : The hori. Member 
should try to conclude now.

SHRI N. K. P. SALVE : There is no 
equality of time.

AN HON. MEMBER: Shri N. K. P. 
Salve is not more equal than others.

SHRI N. K. P. SALVE : . . .  it is likely 
to be found that we may not be able to 
exercise our authority under article 31 with-
out satisfying article 14.

I would request the authors to consider 
whether or not it would be wise also to 
take article 14 along with article 19(1) (f) 
and (g). The last point that I want to make 
on this clause is that there are going to be 
laws where we are going to acquire property 
without the declaration under article 31 (e). 
The other day we have had the Income-tax 
Act amendment; for acquisition of property 
under that Act, there is not going to be a 
declaration that it will be immune from the 
scrutiny and examination of the fcourts. Now, 
that type of law in which there is not going 
to be a protection of the declaration will 
have to be determined only with refertnce 
to powers in article which we are seekingto 
amend » namely article 31 (2). In that -atie; 
if the matter of justiciability fe not properly



i 'JWr:-. . * M9YCKakOMil:'3qw /WT1- Consm<25tk A m & d M M *

rpV:; ; ' i ^ .K vK ? vS^NI .

' cane ̂ .in. 31 itself - we arc likely to
get into very serious difficulty.

'.m m , 1 come to clause 3. Clause 3 as 
i v.I sc© it, introduces a revolutionary concept. 
I th a s  established tbe primacy of the Direc-
tive Principles undoubtedly over certain 
Fundamental Rights. Now, therefore, the 
time has come when the courts will have to

> determine the ambit and the exact gamut of 
tile Directive Principles. And when I read 
the Directive Principles for the first time to 

: determine their ambit-—and t have discussed 
this matter with eminent jurists—1 find that 
the two principles in respect of which we 
are making this legislation are extremely 
narcow in their ambit and gamut. The two 
principles read as follows:

Article 39 says :

“(b) that the ownership and control of 
the material resources of the community 
art so distributed as best to subserve the 
common good;’'

This Directive Principle is not at all revolu-
tionary. It is an extremely static principle. 
It only says that the entire material resour-
ces should be so distributed as to subserve 
thecommon good. This might have been a 
very good Directive Principle in the Victorian 
era. At that time, it might have been consi-
dered very progressive, but today it is not 
so, because it does not state that the material 
resources will be taken under social control 
or that they would be taken under the State 
ownership.

. Likewise, we have the next principle 
Which says :

:Vthat the operation of the economic 
system does not result in the concentra-
tion of wealth and means of production 

, to the common detriment."

The Directive Principle does not say that 
;<:;.:«rlk̂ e;:thez« is such concentration o f wealth 

0 team of production* that by itself 
0^ ^  but only where it

causes common detriment, then alone 
it may come within the scope of proposed 
article 31C.

‘Detriment' is again such a nebulous 
matter that once you go to court to deter-
mine what is detriment to a community you 
do not know what will happen, for what 
may be detrimental to the society in which 
Shri Piloo Mody lives may not by some 
standards at all be detrimental to the society 
in which 1 live and so on and so fourth. 
So, 1 respectfully submit that this particular 
aspect may be looked into so that we do not 
find ourselves trammelled and fettered 
because of the extremely narrow gamut and 
ambit of the two Directive Principles in mak-
ing progressive laws.

There is one more very important sugges-
tion that 1 have to make. In this clause, why 
have Government not taken along with arti-
cles 14, 19 and 31, also article 26 ? As you 
know, there are many religious or sectional 
institutions, whether they are Christian institu-
tions, Parsi institutions Hindu institutions or 
Sikh institutions, which are fabulously rich 
and many of them to our knowledge, on 
account of the court cases, are found to be 
managed by people who are not too honest. 
Therefore, if we want to acquire their pro-
perty, then this clause will not be of any 
avail to us because article 26 is not taken 
in here. Why should we leave out fraudulent 
religious institutions irrespective of religion 
to which they belong ?

In conclusion, I want to say that the 
Law Commission has suo motu given its 
report on the Bill. I consider the approch 
of the Law Commission extremely unfortu-
nate. They seem, to be pleading with us for 
the Supreme Court; it is wanting to establish. 
a rapport between Parliament and the 
Supreme Coatt. i f c r e  is no need for this. 
We respect SttfJteoirCourt I do not know 
who gave them the brief for the Supreme 
Court. They have said something aboiit the 
Supreme Court which is very very unchari-
table. What one of ihe Judges hss said 
hasbeenrtferred to by the LaW Minister,
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arid i  make clear now also as regards thebut I would like to share with Members of 
Parliament what they want us to share with 
them. This is what they say :

“In this context, we would like to refer 
to the observations made by Mr. Justice 
Cardozo, the great American Judge of 
the Supreme Court of the United States. 
Said Justice Cardozo: —

‘The great tides and currents which 
engulf the rest of men do not turn 
aside in their course and pass the 
Judges by.”

** Wc would invite the Union Govern-
ment and the members of Parliament to 
share our faith in the wisdom of 
Mr. Justicc Cardozo’s observation.”

Whether we share our faith in Justice 
Cardozo’s observations or not, while Law 
Commission came as the Messiah to plead 
the cause of the Supreme Court* they have 
actually ended by maligning the Supreme 
Court, which is unfortunate.

There are many more things 1 wanted 
to say about Law Commission which for 
want of time I am leaving out, but I say this 
that whatever may be the right and authority 
of the Supreme Court and the Law Commi-
ssion, I do hope that neither the Law 
Commission nor Supreme Court shall arro-
gate to themselves any responsibility which is 
of a political or social nature and land 
themselves into the predicament of scathing 
criticism to which Shri Gokhale was referr-
ing just now. They have no business...

MR. SPEAKER : No, no. He should 
stop now.

SHRI INDRAJIT GUPTA (Alipore) : 
Mr. Speaker, Sir, while speaking during the 
discussion on the 24th Amendment! in the 
last session, I had pointed out-and I want to 
repeat that now-th&t there is some common

25th Amendment, that there is nothing 
revolutionary about these amendments. The 
24th Amendment, as the Minister himself 
reminded us in his opening remarks, merely 
restored the position as it existed prior to 
the Golaknath case. In all the years before 
this case, nobody kicked up a big huHafealco 
in this country saying that there was anything 
dangerous and revolutionary in the Constitu-, 
tion. But the Golaknath case upset that exist-
ing position. The 24th Amendment restored 
the status que ante, In the 25 th Amendment 
again, even as recently as 1959, we know 
that in the Shantilal Mangaldas Case, the 
Court had taken a particular view bn this 
question of compensation. I may just quote 
part of the judgment of the Supreme Court 
in the Shantilal Mangaldas Case because 
it is very relevant now with reference to the
25 th Amendment:

“Whatever may have been the meaning 
of the expression ‘compensation* under 
the unamended article 31(2), when 
Parliament has expressly enacted under 
the amended clause”—

they are referring here to the Fourth Amend? > 
ment—

“that no such law shall be called in ques-
tion in any court on the ground that the 
compensation provided by that law is 
not adequate, it was intended clearly’*-*-.

this is what the Court is saying—

“to exclude from the jurisdiction Of the . 
Court and inquiry that what is fixed or 
determined by the application of the 
principle specified as compensation do*s 
not award to the owner a just equivalent 
of what he is deprived”.

13*04kpe. . •

[M b, D ep u ty  Swbakbr in the Cftair.] f
ground between Government and certain of 
our friends on this side, but both of them 
from opposite ends and for opposite reasons 
no doubt are trying to show .is that these 
amendments are something which ate really 
revolutionary is nature. I had made it ejear,

This was the Supreme Court's own view, 
in the Shantilal Mangaldas ,case only 16 ; 
1969, And &es$te this, ia tij* Ba&r
Nationalisation l& u & j  a ^ h ^ - ' 'b e i ^ ^ ; ; t h t f
same Supe^ Crburi t^ k  a contrary
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and therefore, now, the Government is faced 
with the necessity of coming forward with a 
freshamendment.

Mr, Salve has cast some doubt. I do not 
know What sort of a lawyer he is. But he is 
in anycase much more of a lawyer than I 
am. {Interruption)

AN HON. MEMBER : A senior lawyer.

SHRI INDRAJIT GUPTA: T concede 
he fe much more of a lawyer than I am. I 
have never studied law. But he cast some 
doubt on whether the su bstitution of the word 
‘compensation’ by the word ‘amount*—even 
that—if foolproof or not, legally speaking. 
I am not competent to say; it is for the 
Government and their legal advisers to make 
suTe about that. But you can never be sure 
of anything, now, that goes before the Sup-
reme Court. My point is that this is above all 
a political issue. Let me make it quite clear.
1 agree with my friend Shri Mukherjec tint 
this Constitution requires many more funda-
mental changes, really revolutionary changes, 
not pseudo-revolutionary changes; but 
whether these changes can be brought about 
within the four corners of this chamder, I 
do not know. They may have to be brought 
about through some action somewhere else; 
some action somewhere else is alone responsi-
ble also for the 24th and 25th amendments 
coming here. That also is quite true.

1 just want to remind the Government 
that it is hot a legal question. It is primarily 
a political question, and the question is 
whether, at the stage at which our country 
has' reached, which is to be given primacy— 
property rights or public welfare ? It is a 
simple question with which we are faced now. 
It has nothing to do with socialism as Mr. 
Salve correctly pointed out. Some of the 
directive principles could have held good in 
the Victorian era also, but yet, in our coun-
try, in } this modern era, these directive 
p^Hciptes, however vague, however nebulous, 
jhi^^iiew ,.yet: fceea translated into legal 

, action. Who prevented youall these years 
laws in consonance with the 

, directlveprinciples ? Who was plocking your

way ? If you had done it earlier, the people 
would have welcomed it all the more. 
Obviously, there are changes which have taken 
place in the country which have acted as the 
compulsion on the Government. That is a 
good thing. I say it is no longer a question 
of a Bill. It is something that the ruling party 
put in its election manifesto. It has become 
the possession of the people, of this House. 
The election manifesto of the ruling party in 
the last elections, and on the basis of that 
manifesto, all the assurances which the Prime 
Minister herself gave to millions of people 
in the country when she went round address-
ing them —those things have become the 
possession of the people of this country, and 
it is on the basis of that manifesto and those 
assurances that the people also came forward 
and gave you, what you are so fond of 
remianing us always —the massive mandate.

If I may quote from your manifesto at 
that time, it was stated :

“The spirit of democracy demands that 
the Constitution should enable fulfilment 
of the needs and urges of the people. 
Our Constitution has earlier been amen-
ded in the interests of economic develop-
ment; it will be our endeavour to seek 
such further constitutional remedies and 
amendments as are necessary to over-
come the impediments in the path of 
social justice.”

It is on that basis that assurances were 
given :

SHRI PILOO MODY : Delightfully 
vague.

SHRI INDRAJIT GUPTA : Yes; as 
vague as the directive principles. 1 agree. 
Now, since the 22nd July, when the original 
Bill was introduced in this house, it is the 
possession of the people o f the country. If 
you want to go hack on it, you have to 
understand the implications for your party, 
for the Government and for the country and 
the people.

Alt this tafk, niHhis campaign has gone 
on since th e 22nd JTtily, the main protagonists
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of which are my friends over here who have 
been conjuring up the spectre of total expro-
priation of property, who have been shedding 
crocodile tears for the small property owner, 
small shop keeper, small peasant and small 
artisan and they have been saying when they 
were going round that once that Bill was 
passed there will be no security and he would 
expropriated. AH this is of course not true 
but only moon-shine. This is just an enabling 
power.

AGRAHA^ANA

As has been said on n previous occasion, 
theoretically speaking, many Parliaments in 
this world can pass laws which can be taken 
to the point of absurdity but if they do so 
those Parliaments and those Governments 
cannot survive a minute after that. Last time 
during the course of the debate Mr. JKumara- 
mangalam quoted from a judgement given by 
a Judge in England in which he said that the 
British Parliament had no written Constitu-
tion and there was nothing to prevent the 
British Parliament from passing a perfectly 
valid law saying that all bluc-eycd babies 
that were born in England should be drowned 
at birth. But having passed that, they could 
not survive. Similarly somebody else said 
somewhere that the British Parliament can 
enact a perfectly valid law for boiling the 
cook of the Bishop of Rochester to death, 
but it has not done so.

So this is an absurdity. We are not deal-
ing with property which is not in fact an 
impediment to socio economic reformes. We 
aie dealing with property whose concentra-
tion is in the hands of a few people and 
which Concentration, I agree with my friend 
Mukherjec, has been allowed to develop 
over the last twenty five years of the Con-
gress regime. This is economic concentration 
resulting in large holdings, industrial m ono-
polies and big princes and land-lords. It is 
that which is now coming in the way and we 
are concerned only with that we arc not 
concerned with any other property.

One can always argue that any law is 
liable to abuse or misuse. But that can never 
be an argument against bringing an enabling 
Jaw; Our party is pledged to support this BiM 
>n its original from ris it was introduced. We 
have campaigned for it throughtoyt th$
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country, just as the reactionary and vested 
interests have also campaigned throughout 
the country against it spreading ' imaginary 
fears among the small property owners,

I have to say this. Technically speaking 
it is true that the amendments standing it% 
the name of Mr. Gokhale have not been 
moved but the Government is not willing to 
tell us just now whether it intends to move 
them or not. However they have been circula-
ted and are in the possession of the House. 
I cannot give my observation on this Bill 
without taking them into account. Because 
they have been circulated let me say just the 
opposite what I have said : if this Bill is 
sought to be put through with the amend-
ments which have now been tabled arid 
circulated, our party is totally opposed to 
that and will oppose this Bi 11. . . terrupfion) 
i shall enjoy the spectacle of Mr. Mody 
supporting some of Mr. Gokhale’s amend-
ments.

SHRI PILOO MODY : I do not support 
any of their Bills and I do not support their 
amendments. I do not support their Govern-
ment but you do.

SHRI INDRAJIT GUPTA : The total 
effect of these amendments will be, in our 
opinion, completely to undermine the very 
structure and purpose of the original Bill. I 
would like to know what happened between 
22nd July and now which has suddenly 
brought about this’vo/fe face. Semethirig has 
happened which is political, not legal com-’ 
pulsion. What has happened which has bro-
ught about this retreat ? When the siren was 
sounded by the friends of Mr, Mody, the 
warning was given and the black-out exercise 
has begun, and you are trying to bring about 
a black-out.

SHRI ATAL BIHARI VAJPAYEE : 
Back out.

SHRI INDRAJIT GUPTA : Back out 
and black out, both.

What are the second thoughts which 
moved you between July and now to bring 
forward tbesc amendments ? Perhaps itisdue
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to the fact that towards the end of July this 
Government received a draft Ordinance from 
the Kerala Government providing for the 
take-over of all foreign-owned plantations in 
that State, Is it that ? Is it that which has 
hurriedly inspired the idea of a two-thirds 
majority in the State Legislature because that 
Ordinannce has not yet gone back to the 
srate, has not yet been approved or assented 
to. The Kerala Ministry, which recently your 
own party has also Joined, has unanimously 
approved of an Ordinance and sent it to you 
for your approval, providing for the take-over 
of all foreign owned plantations. Now with-
out giving assent to that Ordinance, if you 
can first push through this third amendment 
of Shri Gokhale, then the Kerala Assembly, 
of course, is tied hand and foot. It cannot 
bring about a two-third majority there in 
favour of any such Bill, You are placing a 
veto in the hands of the foreign plantation 
owners by this amendment. Is that the 
motive ? There may be some Bills or Ordi-
nances contemplated by some other States 
also, I do not know. Tr> the case of Bihar the 
Bill for the abolition of the Tata Zamindam 
in Jamshedpur is pending before the Central 
Government. The Bihar Government has 
passed it, but the assent or approval has not 
been given. So, you cannot expect us to 
regard with equanimity these amendments as 
some things which are innocent. We have to 
look behind them and sec what is behind 
them, and we see the pressure of the reaction-
ary vested interests—those who are outside 
the ruling party itself which do not want the 
Tata zamindari or the foreign plantations to 
be taken over. It is the pressure of such 
people which has brought forward these 
amendments.

We read in the newspapers—of course 
that is their domestic business, but I cannot 
help commenting on it—that their parlia-
mentary ^ r ty  of their Parliamentary Execu-
tive was not even consulted before these 
amendments were drafted and circulated. 
So, why should we not be suspicion* that 
some pressures operating behind the scenes 
have brought about this reactionary sliding 
back ?

I do not have much time* So* t will 
make oue or two comments on thesearoend-
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ments. I would like to mention first of all 
the second and third amendments because to 
our mind these are the most dangerous and 
mischievious.

SHRI N. K, P. SALVE : Why are you 
speaking hypothetically ?

SHRI INDRAJIT GUPTA : I am not 
going to get a second chance to speak.

SHRI N. K. P. SALVE : There is the
clause-by-clause discussion.

SHRI INDRAJIT GUPTA : I do not 
know the argument or logic in support of 
the word “adequately*’ in the second amend-
ment because they have not come to the 
stage of explaining it. But, to my mind, 
however much you try to explain it away, 
it docs give the Judges a loophole by which 
they can intervene to decide whether con-
centration of wealth should be reduced or 
not, end if so to what extent. This is pre-
cisely what Shri Gokhale in his opening 
remarks said he did not want either. The 
Supreme Court Judges should not be allowed 
to exercise political judgement or so-called 
socio-economic judgement. They are not 
there for that purpose. Suppose some State 
Government comes forward with a ceiling 
on urban property ’ and fixes it at a ridicul-
ously high level and they say that it will he 
Rs. 10 lakhs, I would like to go to Court 
and challenge it on the ground that it does 
not give adequate expression to the Directive 
Principles. It talks of an urban ceiling, but 
fixes it at an absurdly high figure. If the 
amendment is accepted, my road is blocked; 
I cannot go before the court and plead 
against the ridiculously high ceiling. There 
are other examples, which can be given from 
the other angle. So, on the face of it, it .is 
adding to the confusion. In fact, it will 
only allow the judiciary an entry again into 
this field to give a political judgment. There-
fore, we cannot support it.

Coming to the question of the special 
two^hirds majority, I  do not want to say 
anything against it. It is .sp palpably 
monstrous. You want to elevate every single
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Bill which a State legislature or Parliament 
may make in future for acquiring property 
to the status of a constitutional amendment. 
You cannot permit this thing to happen. It 
means, as I said, putting a veto in the 
hands of the reactionary defenders of the 
status quo. If amendment No. 3 is insisted 
upon by Government, there is no question 
of not opposing it; we will oppose it to the 
last, but I think it would have been far 
better if they had not come forward with, 
this BiJl rather than bring it forward and 
then bring in this amendment.

Apart from the constitutional validity, I 
would iike to ask, do you think it is in line 
with constitutional propriety, without con-
sulting the State Governments or State 
legislatures to bring forward an amendment 
here saying that every State legislature, in 
future, if it wants to pass such a Bill, can 
do it only by two*thirds majority ? It may 
be constitutionally valid for you to do so, 
but is it proper in a federal set-up ? Is 
this the meaning of constitutional propriety ? 
How do you think the States will take it ?

Finally, 1 come to amendment No. 1. 
Educational institutions of minority commu-
nities should be protected as far as possible 
in conformity with the commitments and 
pledges given under articles 26 and 30. 
There can be no two opinions about it. But 
our quarrel with the amendment is not on 
that ground. Our quarrel is on the ground 
that it says, “any property belonging to an 
educational institution../’ The property may 
have nothing to do with the educational 
purposes of that institution at all. There are 
all sorts of educational institutions in this 
country. Some of them do not have huge 
properties. They just have their institutions, 
some buildings, etc. But there are other 
institutions in various parts of the country 
which own huge amounts of landed property 
and other things, which have nothing to do 
with their educational purposes. This is 
opening a lophole where by big holders of 
property, by a simple subterfuge, can just 
transfer the properties in the name of some 
education^ or charitable trust and get away 
with It. Then, there is also the confusion 
as to wbat is minority and who is majority.
1 think Mr. Biria in Calcutta can claim to

be a member of a minority community. 
Certainly, he belongs to a linguistic minority 
when he operates in West Bengal. You know 
his wealth, property and possessions there. 
Even his property which is outside West 
Bengal can be transferred to some so-cailed 
charitable trust or institution within Bengal 
and you have to pay the market value/ If 
you want to keep something which is in 
conformity with articles 26 and 30, we have 
no objection. It should be thought about 
and redrafted. But this sweeping provision 
about “any property'* is something which is 
meant not really to protect the interests of 
minorities but to protect the interests of 
certain vested interests who may happen to 
belong to minorities.

In conclusion, 1 would just end with one 
or two quotations. This is from a news-
paper which everyone knows here, the 
Tribune; I do not know the complexion of 
that paper. I find there an editorial written 
on the 17th November where they say :

“The judicial view hither to has been 
that the Directive Principles should be 
enforced without amending the Funda-
mental Rights, which is like making
omelettes without breaking eggs.......No
doubt, the vesting of these new powers 
in Parliament and the State Legislatures 
is capable of abuse. But the fact that 
a power is capable of abuse has never 
been a reason, in law or in fact, for 
denying its existence or challenging its 
use for a proper purpose.*'

Therefore, finally, let me just once again 
make a presentation of a small quotation, 
both to Shri Mody and also to the Ministers 
on the other side; I am sorry, Shri Chavan 
is not here because he has told me in the 
past on the floor of this House that this 
gentleman whom I am quoting is out-moded 
and out of date. May I first just quote and 
then reveal his identity ?

“ We Communists have been reproached 
with the desire of abolising the right of 
personally acquiring property as the fruit 
of a man's own labour, which property 
is alleged to be the ground work of alj 
personal freedom, activity and indepen- 

.. dence, ■:
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; Hard-won, self-acquired, self-earned pro-
perty j Do you mean the property of the 

; pctty artisan and of the small peasant.”

—I anay add here ‘of the small shop- 
:.ifieper?-r--..'

a form of property that preceded the 
bourgeois form ? There is no need to 
abolish that; the development of industry 
haft to a great extent already destroyed 
it, and is still destroying it daily...

You are horrified at our intending to do 
away with private property. But in your 
existing society, private property is al-
ready done away with for-nioe-tenths of 
the population; its existence for the few 
is solely due to its non-existence in the 
hands pf those nine-tenths. You reproach 
us, therefore, with intending to do away 
with a form of property, the necessary 
condition for whose existence is, the non-
existence of any property for the immense 
majority of society.”

Whom am 1 quoting? 125 years ago, in 
1848 that old man Karl Marx, now sleeping 
peacefully in High Gate Hill, London, said 
this. 1 think these words are as true today 
as they were then. Today 1 make a present 
of it here.

MR. DEPUTY-SPEAKER : Before I
sail the next speaker I would like to make 
an announcement. In order to allow more 
members to participate in the debate the 
House will sit till 7 O’Clock today and there 
will be no lunch hour tomorrow.

SHRI ATAL B1HAR1 VAJPAYEE : 
This is not fair either to the House or the 
Members. The BAG decided to do away 
with the lunch hour but we did not follow 
that, Tomorrow we can sit during the lunch 
hour, but not after 6 O’clock today .

MR. DEPUTY-SPEAKER : You will
agree that the1 fixing of the time of the House 
is the 'prerogative of the Speaker, and he has 
done it. When the House sits, all other

items of engagement are less important than 
the business of the House.

SHRI ATAL B1HARI VAJPAYEE : But 
you are informing us at 4 O’Clock. This is 
not fair. This is not the prerogative of the 
Chair. This cannot be done in this away. 
You should have consulted the House.

SHRI SHYAMNANDAN M1SHRA 
(Begusarai) ; We can sit longer tomorrow. 
What is the difficulty about it ?

SHRI PILOO MODY : I suggest that
as a protest you may adjourn the House.

SHRI S. M. BANERJEE (Kanpur) : 
The BAC is meeting at 4 O‘Clock. The 
Speaker should have waited at least till that.

MR. DEPUTY-SPEAKLR : 1 have con-
veyed to the House the decision of the 
Speaker, namely, that in order to give more 
time to members the House will sit up to 
7 O'Clock. This issue can be raised in the 
BAC meeting if you do not like it of it.

SHRI SAMAR GUHA : We have other 
engagements also. Will you kindly {convey 
to the Speaker, suddenly when at 4 O’Clock 
this information is given, what are we 
to do ?

MR. DEPUTY-SPEAKER : Hon.
Members should realise the basic thing that 
when there is business in the House, that 
has primacy over any other business.

SHRI SHYAMNANDAN MISHRA : 
Then you can go on up to 5 O'Clock in the 
morning !

SHRI PULOO MODY : P l e a s e  send that 
adv ice to the Prime Minister. 1 suggest, you 
send it to her in writing.

xp* %© w a  { $  fw f t )  :
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wt% % gatrw rf*
jf aft* t o  sfa % *rf-f*rfTOrc 

f f ^ r  v t  'Srs’f^r % fsr% *ft gwiwwr? 
-Itor.^qp? f  i arcft 3% arp s ro  % aftr 
* p r  % ww w pw  tf tfw c  
«fV OTT gsrsff a ik  «ft 5 ° ^  *n$«r 
*st f?rT i «ft «psafar $*rT % *f$t 
f a  %w f*m % t o  W tc$*Prft t o  

|  aft* aft smrT gsraff fn p r  ?t w%t 
f a  ?rt * t f  t o  t o  *fcr %
UfOTt *fc£teij;$r*r * t  m  art artfoiar 
*?W%?SSr T ! |W  VT t ,  f?r ^  <T?£TqT*ft 
sfap SOT trus- #T5T T̂c*T *PT fttTT TO  I

OT^ro iiftw , «ft a m  *psarf tft$ar 
*t If srre ^  *rre<scr ^ t^ t t  f  f a
*T$ * t faiTOqSt |  f a  the Constitution 
should go lock, stock and barrel and the 
country should be ruled through the barrel of 
a gun. it is not our philosophy. We are com-
mitted to a revolution but to a revolution 
through consent, through law and through 
Parliament. This Bill is a radical measure 
which furthers our march towards revolution 
by consent.

«ft S?S3ftcT *prr tfT$5T % *£T fa
*r * t f  ^art?$3reft t o  ^  1 1  # t ,  
*Wf <n€fa ^  ^  |  f a  fa*r
m s  *  fa*r t o t  %, srsfat m t i
3NTC «PT*t I are, ^n^T5T *T$te*r, STT’T ^TT 
ST>? f a  V«A T O  f  ? rrw TO* 5ft 

$ %  fftrSfr a m stsH , fa* fa t $ sfta

-^j% s t o  cprre?* f e n  wri^nr 
c r^ F 3  qrar «r$ qtfsrorire: 

§foft m  %fsrc%ww i t o  
*tt s f t t fm  |  ^  w fs rW * r*  *£<r 
I —sft-tft?r TOFff if i typ m roT.ot 
t  fv W irf  if m f% irr^

aft ^rfirvi^s ?r«r i am  «cwr

bto wfrsjOT^FT m*rr ̂ rr tw w  w f r
*f>Ttf WTT, 3TTH HW  %
vsSr ir I ,  am  w fft pr% *r ?ft 
4hiff ^ft¥ ^  WTT %*ff <I?1T

am  OTVt *̂r I«T wni %% 
f%OTT enrrg^ qrrf^nnito ?rir 

fTO^f k  tW f qifNr -ift |<  f  t o  *r|
sfttftw w r  ?nflf |  ?

^srft t o , «ft jc?tt 3ft % V|T
fap *rf ixF ft t o  1 1  *$t im x  5 «nsff

^^Fvt-arr$€t i 
(5Tf-f«rf5WT) ^OTt-3TT^ VT faw
f^tjT sftT 5 sft»r f t
*FT «ft fvlPF f*F*TT, fw^r 5«ftlT ifti %

«rr fv  Tnj^w
«nf?r3n^ w e ft |  i ^*r% t o  a rw rv  
gr?̂ r% ar«r% «r?r v t  arewr— ^  ift 6
w % f w r t  5 ^ # itr
3?r^t 3̂ 5TT I q«F #aftfT€t % aft
TOranr garr, ^  wt f®  W r F 'f ik  *rr$*f 
t̂err | ,  w ffv  frfihar tft

^4«rt ^ «ft f «
iN tfre t f«P̂  st i ?ft fsft«r «p̂  % 
srsrrter ?̂t ^sftfT^t Sr fbr# *irT
fw r i eft «nf%^r vrst % arrf F*i? f*r 
«̂r5r?sfr TTi^r ^t w & f | ,  vsgfoft

% ?f I % *$
miw |  fara# f®  ?ft arrft |  afhc 

«t?r 4 i ^  t  |
*rar#3te?r wt, aftr
5§(f̂ r5T ^t, ^ i ir  f i i  |  twt

JFTOfS t o  
fsrq*fw afhc fkf̂ rq̂ sr ^

apft |-^*which I  call as the soul of^ r  % ^  wto fsrenr* *t i
s #  ^ ,  the Constitution- *$ m
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t  f a  foar% «f^¥t ffrnfr^r 
v Y ffam  t^> n f* w  sfta q t f ^ T O  srfe tf 

3fk ^̂ T% qsp 3JTST f%*&
f^Bhr arfaim  t  fr^ rr jf fa  arc* <r^i> t o  
arrfefw 32 *r,fsnm gsrfrptfVz *> t o # f  

« r o r |  f a  * t  s m ^ fa r s r  fsrfa q ? ff 
|  a n ^ c  w t o t  sft xi%zx
f  w  <rc faf?W?tf %
xt%z *Pt fs r q ^ ffr  f c m  Tr̂ TT 1 1 arer 
^fsr*sr ?£<r t o  v t  crrftsr $  ^  sntsrcnr 
artT *wr f> «r^rr |  ? sn^er^r *r>m 
t |  f a  s fa fa fa m  f a r c l  | ,  arrq^f |  
# fa *  snsr $*r% fa  fasreT
It s t o t  **5f a ^  s i s  aftT Srare 

. '^  ^ n i£  |  3t*it
J T O  t^?TTfa«P W ff t

$  t ,  q ^ T f ^ s F  * f  T^ cft |
ark  *pP % f $  ?pfa£%?£*r %x ^  
fTORT apt-*STT If 36R $*FT?r |  eft 
f a t  $Kt % SOTTO T|*TT ? rrsp
STO Tfr * t t o  i ^f^rq; $

f  fa  «H5 *?p $??*r % \ $  sflr
TO *ft *TT*fcTT i  f a  3T%% %K %
snrc it h  «p|  ftf ^  wTrf
f c a f t ? ^ f r  an s r m r  arft: s t ^V arrff f t
arrctf # t *r$ «Mcr 1 1  ^rfr 1 1
5*T STffr % *ft qtft 7̂.3T f  fa tpr. *>T€?t- 

3  Sg?T Sft T O l  *Ft 3 f k  a r ^  ^ T ffT  
q i*T T  aftx argff T&hz Sr t o t t  qpf »tt i

^qTcw  i r^ r ^ ,  3RcTr ^ 
f ^ T  t  ar»f\ f * r i ^  » i i t  ^sr^ner an 
imTT $r^r%^rt «grr t |  ^  i 3t^ t %

fi?*T |  ?ft ^  «r|cf ^
■ ' ^ f ^ t ^ % f S 5 W r f ? W T |  I ^ g r T ^ a t  
| f a  %$* wrt̂ rT
|r  ^rr^T ark w  % w*  srTir^lf *Pt ^ r

«TR artt 3PT3T w r ^ - |  f a  «nc fer 
^  tprtftRfV-«rr|' 3rr% aftt t  cft f  
f a  aRcfT 55rrpr> |  f a  %̂ r $ * £ ss  « ro  
f?rf«r»r «ft ^  tfs rr  f a ^  srm  t ?r> * *  

?trV *ft?rl w?& % 
sftT Vf *T$a*r f̂ ^  aripeiFr
*vz*n «rf«n— spp ^  1 1  ^rfa«r 
?n| 5ft ar^fs^ t̂ tut  «nrr | ,  ar̂  wprlf 

T̂5TT% »̂T T̂TTT TUFcTT T̂t?T5TT % I *3 W  
f̂ § 3  *RT2#  if s r p  *rarTfi | f o  

Vf?F?t?fJ?T5T sp> ^  t o  ^  ^
t ,  «sarw?r 3t t«?j ^  t o

^rr | — m m  €ix <tx w n
«n€f % i Mx

*TT̂T V*n ^  3R?ta ^  f?r^t | |  fa^TR 
3TT$ |  fa f ^  %

qre- % f ^ c T R  % TOfcvf qft f^«rsf
^C»r 3TT̂ »ft t fTrT̂ r
srrqsf % ?ft s n w ,  ®t?r ?rr ^riqr^ i
t  «t t *t  r̂^T =arr^T %fa?r t  ?T̂ sTcTT 
fa  ScRT arfl Sfspt̂ f, 3T5T spt^^StTJT
if t o  fa^t gf t , ct? ?fm1r
% ffr ^  ^T5ff «rr 5T̂arTT
^ ? r r  |  ?

Sff V T f^ ^ s f % arTfê sr 31 (t?) 
4 faf^  SrTfqqfT $  fsTOT fan  |  f a  qfffa?*TC 
srT«r€f r̂ ?rlf%»T ^  % a re?  aft srrrcf

ip rfsre  t̂=*rr i fr^er ̂ r
% fa?=T 3TT̂ fV *pV faw 3TT3TTO v t ITT faff 
3TTf?*<t «pt «rcT r̂ |  ? ?r^ ^ s r
st wt t  5**f)r fa in  grr |  ?

sq-T^w *r^r?r, ar^?r ^
% spr5t 3it% |  ar>T 
**r t o  v t  * rM  f a  rr^ arrf^rf^ 
% fe ^ r  n^eim m x  r r̂zrr TOr I,
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-M n t, siiir q t  smtwrfast t te V t *ftwi % faq «rf *Ptf 
ar?r% % frrtr *ft *ftfsr»r $  sft% art 

s rr q € f s w e r  »t t v j  4 ? $  %
<prrfsr̂  farm arr% %f̂ ?r ^  f grapr 
anfefarw *ft c n ^ r $, zr$ <t̂  ^ f^ n r 
s r r ^ t^  1 1 2 r f  s n f a ^  |  Sifc*  t  
tff ir  f  ftr mx srrf̂ rJT *  *ft efr
«fir.'^tf.<TrftnnJfe facR t srfafisrrsft v ff
^  $ t  T O T  ^  ' * t f  fr*TT sfTT^TJT 3 R T  % *ft

frrafc % Ti^rc, japre arta:
9r«fr«r vV fw«rT arm ? art* farc *r^t 

?ft *rrc*£t nŶ sr 11

16 hre.

St cite srra ark  $  tfxrrei
* # * T T  I q v  3TT5T f f t  ^  « F $ t ' STTcft |  f a

gsfte *ft£ % 3;fcfe*$H ^ t  istaT st t  t ^ t  
1aft*  TTfarcms % Tft |  n rfe  £t
eft f  «F̂rTT f  fa sfa  ^tfrr m *%r 1 1 $ 

«re s r r ^ f r  grrarcr v t
* T f f  ^ t J T T  W c T T  % fa ? T  S H stft STTcT |
fa  gsftT? srr? *r i l  gq *rt*T * t
sRcrr ^ t  * rm r ^ t  jt ^ t £ arar
fa  qrfasrSrar % ^ft’T arqrcrr ^ t
arwterraif * t sr*r?r?r 1 1  v t
f«T <t t  *ft # s  t o t , #5 *T«rr,
* f i  * t t  TOrrr 3T«r f a  5r|f I t  *
fam  anft i n t^ c t q*3fr |  srarfa
*̂TT<t ^s^ft I ,  ftp# 5f?t I  I

wflrt %  iftarlr ararT*rr f^ ^
5TT% 11  a rp  5^r%

|  TOffa? 1930 af i x  1942 % %%3T «Ft 
*nt% ^  11 J ttt  fftmwr |

f*P 3R $ t̂5T T̂ T f 1' eft *rc?T 
srsrrq- #eft gft *r^t ̂ 3 t f<  t

^ ^ r r  f  ft? amar aft f«?2*T arn*
'srfew I ,  ^ « P t ^ t  t f t x  h x  -Mf_ t a w  
t o  f«^*T anq; |  fw«i5t srfer
irrft^  « r r ^ |  ? ^rf^r^r % <rr»r m

w-*rtr *rk srfto r % «n*r <rt
^ fe ? r  w  fcirrss s fk  w f^cr % «rm *% 

i ?wr f »  arrar 3Ffe?T
% qnc ̂ tarr t ,  ŝnrerr ^ t  ^  ft& m
an^ «rfe?r r̂ v t f  far?arr r̂ i q v  %?r
TOT I  eft Sf$ «T5ft TOT T^TT I  I 3PT 

t  eft $  arrcTT I  ^?rr $m t 1 
??rf?rq fa re *  arre ^ r f ^
f x ^ A  ^ t  |  mf^r ^ n m  *$\ «^srr
aftr ^ ? r  ?*rrar ?r% t r^m *px % %
%tT z?f? ?£)£ m  <TWS ^ t  W  *T?TT
T̂TcTT | ,  f i t  Vt^ ^  <nw# ^ t  W  TOT 
<r?cTT |  2t t  ®ft% w f f  ?pt <rm# ,« t w
T̂fTT 'Tfrfi I  eft ĴTOt ^fTtr ITT «HTC 

STtlftTO *Pt ^3T SPOT q??TT |  ?ft OTVt 
»ft ^fTt» v ftf^  f w  spt< j i r a
'Tft I  I

3TTf^ft STTcT ^  ?PTTear ®nr 
f  i farftr^^r f̂t «Ptte-
ZJSW ir TTCT t  ^T% M^ftT5*r ^  ^ T

|  f^  ^ r ^ f e a r  i M z -
TT^zfT tnc fsr%^?w fw r  srr^ i a m  

V t H t § ^  3 T ^ w t «Pt *̂t i
T̂̂ r®r *B *IT—-They will not be

enforceable by court. ^f^Ttr ^ T  «TT
fwr z z  5̂T arr̂ rrar farr «rr, S z w d tk  % 
w m  ^  ^ r a r  ar^r^ft «ft * to . 
f̂t'TT «tt fo  ^  ?nr®r anrr ^ r

eft r̂r«T5T * fe * * r  ^  $m t  i % fw  
*f̂ T «TT f«F ^  BTST^fte* fsrflETOJr 

jft ^ ^*rlr Legislatures shall be governed 
in framing the laws. They were directions to 
the legislatures to keep them in view before 
framing the laws.

ert frcT tim  t  fa  «ft arnr ^  25^f 
v t ^ t ^ p h r  fw r t  ^ r c  s »  
st%f«i^?r sr»ft ip  gn |  .artPr wf 
W i^ 5 ^  % ww ^  ' I  f jw  w f
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»̂F m m h i ' AM tnM M lB5$gf <T̂  f  Tf» OTT w l "

^  p $ x $ *  t a n  art <** * n a
<ppr ^nqr % % x $  $*r$ ^*n?ft

- J ^ ’fWl- t  W  3H?f*TT I Speaking for myself 
1 can say that I am totally opposed to these 
amendments.

fw ?_̂ Wf % smr # armii argar 
inarr jf aftr M r o r  *p> «tt 
f im F tr t r ^ E T f  r

SHRI FRANK. ANTHONY (Nominated- 
Anglo-lndians): Mr. Deputy-Speaker, Sir, 
may I say at the outset that T am at least 
partially happy at amendment No. 11 in the 
name of the Law Minister and because of 
that 1 do not propose to speak as strongly 
*s I might otherwise have done. Under that 
amendment, those of you who have read it, 
would see that the Government now propose 
that if there is compulsory acquisition of 
property of an educational institution parti-
cularly under Art 30 then the market value 
will be paid. 1 had begun to think that the 
Government with its overwhelming majority 
or absolute majority — some of us quite 
frankly and fanatically supported the ruling 
Party on the eve of the elections because we 
felt that the paramount need of the country 
was for a strong and viable government at 
the centre and, above all, a government 
committed as we had hoped, to the Funda-
mental Rights of a secular democracy—after 
this majority there have been disquieting 
trends towards authoritarianism and that is 
Why this amendment, as I say, has made me 
partially happy.

Sir, during the debates in this House, 
when I opposed the Twenty-fifth Amendment 
at the introduction stage and made several 
speeches on the Twenty Fourth Amendment, 
1 underlined my preoccupation with minority 
educational institutions. I have had the privir 
lege of being associated with them for the 
best part of 30 years, with about 600 and 
odd schools, and it has been my endeavour 
to ensure that these schools take their place

these schools over which ¥ have the privilege 
to preside, in a manner of speaking, os being 
in the vanguard of Indian education.

Sir, I have tabled one amendment and 
this is to Amendment No. 11 to be moved by 
the Law Minister. I wish to add after the 
word ‘amount’ the words ‘in cash*. I am hop-
ing that Mr. Gokhale will still remember 
some of his affiliations as a lawyer. It would 
be meaningless and it would denude it of all 
content, if, While you are prepared to give 
minority educational institutions compulsorily 
acquired market value, you calquate the 
market value in terms of bonds which may 
be payable many years later. Therefore, I 
would request the hon. Law Minister to 
accept this; this market value which is cal-
culated should be paid in cash.

During the debate on the Twenty-fifth 
and Twenty-fourth amendment I had asked 
Mr. Gokhale not once but several times 3 or
4 times at least,—that he may at least give 
me a straight, simple answer, I regret to say 
I was unable to evoke that simple, straight 
answer. The question I asked Mr. Gokhale 
was this, that in my very humble view, Arti-
cle 31C as proposed extinguishes property. 
In the face of 31 C, if you take the power 
to extinguish property, do the cherished 
fundamental rights of the minorities survive ? 
What I am particularly concerned with is 
education. There is this right under Art. 30 
and to some extent the right under Article
26 because that will protect the religious and 
charitable trusts of the minorities. I was not 
able to get a straight answer from Mr. 
Gokhale. On one occasion he said : ‘Well, 
we are not considering the Twenty-fifth 
amendment. Now we are considering the 
Twenty-fifth Amendment and J am repeating 
that question for about the fifth time or the 
sixth time. In view of the proposed. Article 
31 C do the fundmental rights enshrined in 
Article 26 and 30 survive ?

By way of abundant caution, I have given 
notice of an amendment that no law under 
Art 31 C shill derogate from the ‘ funda- 

aslpart of the larger pattern of Indian educa- mental rights in Articles 26, 29 and 30.
lion. Andleeding educationists today acclaim Article 29 is with regard to someof the cases
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that largupd, with recard to language/script 
and culture;

1 now came to the Bill generally. I have 
been hoping that Mr. Gokhale will call a 
spade a spade—he need not call it a bloody 
spade and emulate Anglo—Indian language— 
but I have been hoping he will call it a 
spade. I am hoping that he will accept this. 
This Bill and particularly provision 31 C has 
changed the basis and the basic character of 
the Constitution, what was uptill now the 
heart of the Constitution. The founding 
fathers did this — among whom I had the 
privilege to be counted. Sir, I am not as old 
as 1 look and I feel a little younger than I 
look. Our founding fathers deliberately carved 
out Chapter 111 and. as my learned friends 
on the other side remember, the heading of 
Chapter III is put categorically as ‘Funda-
mental Rights’. Now, Sir, advisedly these 
Fundamental Rights were fundamental, they 
were meant to be fundamental, they were 
transcendental.

No doubt, the directive Principles are 
there. They are very important. They are 
meant to guide and to direct the Government 
in reaching towards certain objectives. But 
up tilt now, with your Fundamental Rights 
being, as they were intended to be, trans-
cendental, the Directive Principles, in any 
attempt to implement them, had to be har-
monised with these Fundamental Rights. You 
could not supersede the Fundamental Rights 
with the Directive Principles. Now, what are 
you going to do ? What do you intend to do 
at one stroke ? You are changing the whole 
basic character of our Constitution. At least 
admit that. Do not try and nationalise that. 
Say, “Yes, we thought it was necessary: we 
arc changing the whole basic character of 
our Constitution*’. And I should have thought 
that in pursuauce of that, you would have 
brought in another verbal Amendment to 
delete the expression * Fundamental Rights* 
from Part 111 because they are no longer 
fundamental.

Now, what have you made fundamental ? 
You have made the Directive Principles 
fundamental. All right; if you find that it 
squares with some kind of new-found pieudo- 
progressive philosophy, all right, but sayso

in terms that the Fundamental Rights ore no 
longer fundamental, wo have not drily 
changed, but we have — if I may use the 
expression, or correct expression — subverted 
the basic character of the Constitution, we 
are superseding the Fundamental Rights, 
are making the Directive Principles funda-
mental. Say this to the people of India , at 
least to those who understand. 350 million 
illiterate people may not be able to under-
stand that. I forget who said this; I  think it 
was Indrajit Gupta who had said this ‘What 
has prevented you*. Now, in the name of the 
Directive Principles, you are subverting the 
whole basic character of the Constitution; 
What has prevented you these long years 
from implementing these Directive Princi-
ples ? I cannot go through the whole gamut. 
But here is articie 45 which says :

“shall endeavour to provide within ten 
years from the commencement of the 
Constitution,...”,

—that is, by 1960—

“...free and compulsory education**.

Have you anywhere come near the attain-
ment of that Directive Principle ? On the 
other hand, we see not only a bleak but the 
grim paradox of galloping illiteracy. I was 
reading an article the other day; according 
to a conservative estimate, 350 million 
Indians are illiterate. By the turn of the 
contury. according to another conservative 
estimate, we will have at least 400 million 
illiterates, and by any standards, India has 
the dubious privilege of contributing the 
largest number of illiterates to the general 
world pool of illiterates.

Again, what docs article 44 enjoin ? it 
says :

” ...shall endeavour to secure a uniform 
civil code” .

! do not want to join hands with the 
Ian Sangh On this or (on any other issue. 
But why have you not done i t  ? 
You will never do it, because you are 
concerned more with vote-eafehing. This is

18*3 XSAKA) Const*. (25th Amdt.) 2*6
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long overdue. Who has prevented you from 
having a. uniform civil code ? Have these
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Fundamental Rights prevented you from 
having a uniform civil code ? You would not
00 it You may do it with regard to my 
community. We do not object. We are in 
many ways progressive, and certainly we will 
go along with you, uniform civil code or no 
uniform civil code, I do not know, but you 
<*o not do it. And you will not do it as long 
as you have got both eyes, not one eye only, 
on the number of votes that you might catch 
from a particular direction.

Now, what are you doing ? You are now 
making fundamental and transcendental arti-
cles 39 (b) and (c). My grievance is this. 
Article 39 (b) reads thus :

“ ...Ownership and control of the mate-
rial resources of the community arc so
distributed as best to subserve the com-
mon good.”

It is first class as an enunciation of some 
vague philosophic social objective. But you 
are now installing it as the paramount funda-
mental right, a vague amorphous sweeping 
provision like this. How are the courts going 
to interpret this ? I do not know whether you 
intend that the courts should at any time 
interpret this ? But what I am saying is this 
that anything can be brought within the 
sweep of article 39 (b), not so much of article 
39 (c), anything which any State may end-
eavour to bring within the purview, I would 
say, rather, the mischief of article 39 (b). 
I can understand certain parties like the 
CPI (M) and perhaps one or two other par-
ties who are avowedly not concerned with 
democracy, who are avowedly not con-
cerned with democratic rights, who are 
avowedly not concerned with funda-
mental freedoms, who think that these 
are all bourgeois concepts—and I see increa-
sing numbers of the ruling party who seem 
to be at one. with them, the CPI CM), regar-
ding all these fundamental freedoms and 
democratic values as a bourgeois concept— 
l  ean understand these parties taking this 
stand. But now what is going to happen ?

31C, however you may rationalise it and 
explain it, gives the power of expropriation 
simplicitur. A mere ipse dixit under 39 (b) 
and you expropriate. What do you give ? 
Let us see whether the Supreme Court says 
that there is a difference between amount 
and compensation. But what do you intend 
to do ? You may not do it. But I say you 
are going along with people who are commi* 
tted to destroying the' Constitution. The 
people who will do it are the people who 
have no time for the Constitution—no time. 
They will do it. The Communists in Kerala 
will do it immediately, and what will they 
give? They will expropriate by making use 
of this legalised sort of confiscation or theft— 
does not matter as between the two words— 
and they will give a derisory amount. For 
one crore of rupees, they will give one rupee. 
And what are you now saying ? That it will 
be outside the purview of the courts.

1 can understand Indrajit Gupta saying 
this. But 1 do not understand the ruling 
party, the party of Jawaharlal Nehru saying 
it. People like Indrajit Gupta and his ilk 
are committed to destroying the Constitution 
and you are going along with them. They 
are committed to destroying fundamental 
freedoms and you are going along with thems 
My hon. friend is taking objection to thiw 
small concession of two-thirds majority. NOj s 
what do you do ? Each time you pass th e 
legislation, you are in terms superseding thd 
fundamental rights, and the least you couli- 
have done was, as I said, to put in this prov t 
sion for having this two-thirds majority, no, 
that it is going to act as much of a brake 
We see this competition in pseudo-radicalism 
today. Everybody is jumping on to this band 
wagon, the slogan-mongering band wagon 
for, for many politicians—I say it with res-
pect—it is probably true that many have 
never done honest hard work, had never 
earned an honest or competent living. For- 
them this is mother’s milk. You are institu-
tionalising and legalising confiscation.

StiRI H. K. L. BHAGAT : He can say 
this because he has never had to go through 
the trial of an election.
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snide remark. But what amazes me is that 
people who contest elections spend lakhs but 
have no ostensible means of livelihood.

SHRI PILOO MODY: Why arc they 
on opposite side not smiling ?

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM) : And you.

SHRI N. K. P. SALVE : This is a very 
cheap jibe.

SHRI FRANK ANTHONY : How far 
will this policy carry you ? After this farrago 
of slogan-mongering has exhausted itself and 
you expropriate Kami Singh - poor chap, I 
voted against him last time; J will tell you 
more about it when the 26th Amendment 
comes—what will you do ? You expropriate 
the Birlas. 1 am not concerned. ] want 
some of the disgustingly wealthy people on 
the front Trersury bench to be expropriated. 
But what will happen after that ? You work 
it out arithmetically. After you expropriate 
everybody who is expropriatable and distri-
bute it to these many millions of heads of 
our population, it will come to two or three 
rupees per head per month for one year. 
After that, where do you go ? When you 
have institutionalised this, what are you left 
with as the instruments of progress V Can 
there ever be any substitute for hard, honest 
work ?

Now, today what are you doing ? You 
are killing every motive, every incentive, for 
any honest person to do any real hard 
work.

Already we see this deceleration in* in-
dustrial progress, and now it is going to be-
come galloping after the 25th amendment. 
Nobody but a fool will invest money; nobody 
but a fool will put into his investment the 
sweat and blood when he knows that at the 
next minute the communists particularly will 
expropriate and give him an illusory amount 
for ail the sweat and blood and honest work 
that he has put hasjin. (Interruption) Already, 
because of our restrictive short-sighted 
policies, we have made India a paradise for
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smugglers; Now, with the Twenty-fifth 
Amendment Bill you are going to make it 
a paradise for the blackmarketeer and every-
body who wants to operate under the table. 
They will all operate under the table, and 
that is What you are going to do.

A specially pernicious feature is this. My 
friend theie—what does he want to dlo ?

MR. DEPUTY-SPEAKER : The bon. 
Member’s time is up.

SHRI FRANK ANTHONY: 1 will finish 
in five minutes. Now, he orated about the 
power being there before the Golaknath judg-
ment. But this Bill is much more far-reach
ing than what the position was before the 
Golaknath judgment. On the pretext of 
qualifying property, what are you doing ? 
You are effacing the whole spectrum, the 
most vital of all the fundamental rights. That 
is why 1 do not understand how, some of m y  
democratic friends, lawyer friends can sub-
scribe to it. At least, a person like Shri 
Asoke Sen, has had the moral courage to 
come out and write articles about it. I would 
have said, "All right, if you are really con-
cerned,”—one judge, I think it was Justice 
Hidayatullah who said—“take property put 
of the fundamental rights capter; take article 
31 out, and take 19 (i) (f)” I know serveral 
of the Independent Group will not agree 
because they feel there should also be a right 
to property. Take property out of the funda-
mental rights chapter. That would have been 
the most honest thing. But on the pretext of 
qualifying property, you are wiping out the 
whole gamut of fundamental rights. 1 just 
c a n n o t  understand it. Why? Because you 
want to continue this pretence that you are 
not destroying property and so you have 
seized on this, and on that paretext what are 
you doing ? You arc institutionalising discri-
mination. You have put in article 14 in-
clause 31 (c). This is monstrous; What do 
you say ? You are institutionalising discri-
mination, Mr. Gokhale. Does it not outrage 
your erstwhile judicial conscience ? (interrupt 
lion) You can say deliberately, “Yes; we 
are expropriating our political opponents; we 
are doing it deliberately.” and they arc hel-
pless. They cannot invoke article 14. Then 
What are you doing ? An even more pemi-



cioiw part of 31 (c), on the pretext of 
qualifying property rights, you are wiping out 
all the seven freedoms in article 19. Mr. 
Gokhale, the Bar will be very ashamed Of 
ypu. you are wiping out all the seven free-
d o m s !  just do not understand why you 
are doing it

MR. DEPUTY-SPEAKER : The hon. 
Member's time is up.

SHRI FRANK ANTHONY : I am fini-
shing. Mr. Gokhale, what are you doing ? 
You ate wiping out the right to assemble, 
freedom of speech, profession, everything. 
I do not know whether this example will do. 
Tomorrow, you mighj come and say, “Well, 
Mr. Anthony, you have got a reasonably 
big library. We are taking over your library, 
because we want to redistribute it to a lot 
of poor people.” But I will say,—{Interrup-
tion) "Why aren't you taking over Mr. 
Gokhale's library T* Mr. Gokhale is now 
persona grata in the ruling party. I cannot 
invoke article 14. I say that you are dest-
roying profession under article 19 (i) (g). 1 
may reply you cannot invoke article 19 (i) 
(g); you have no profession left. This is the 
gift you are giving to the country.

You are destroying article 14. You are 
destroying all the seven freedoms; the seven 
freedoms were not absolute; they were 
subjected to reasonable restrictions; all in 
the name of qualifying property. This is 
the supreme tragedy. (interruption)

MR. DEPUTY-SPEAKER . Please con-
clude, I have given you 20 minutes.

SHRI FRANK ANTHONY : 1 will 
finish, Sir. Then, my friend saw one side 
of the medal. 1 refer to amendment No. 12 
“does not adequately give effect.” He seems 
to read into it that you are giving jurisdic-
tion to the Supreme Court. Isay that you 
are trying to institutionalise colourable 
legislation. As the Law Commission has 
said,; you can never oust the jurisdiction of 
the; Supreme Court. You may say so. If it is
i& colourable the Supreme Court can assess 
it. Theyhave alerted you. You only used

$5hri Frank Anthony]

the word ‘effect’. 31(c) says: “no law 
containing a declaration that it is for giving 
effect to such policy shall be called in ques-
tion on the ground that it does not give 
effect to such policy.” Now you are putting 
in : “ ...does not adequately give effect.*' 
What are you doing ? You are institutional-
ising, in my humble view, colourable and 
fraudulent legislation...

SHRI S. MOHAN KUMARAMAN- 
GALAM : Yes.

SHRI FRANK ANTHONY : The cat 
is out from what Mr. Kumaramangalam 
says... (Interruptrons) ,

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI- 
MAT! INDIRA GANDHI) ; Shall wc 
remove that word ?

SHRI FRANK ANTHONY : The 
communists will use it where there is the 
very remotest connection with the directive 
principles; you will now be able to say that 
the nexus may not be adequate; that there 
is no real nexus. By using the word ‘adequa-
tely', you have institutionalised colourable, 
fraudulent legislation. Shame on you, Mr. 
Gokhale.

SHRI H. R. GOKHALE: 11 you do 
not want the word 'adequately', shall we 
remove it ?

-SHRI FRANK ANTHONY : You tell 
me what your intendment is and I shall tell 
you whether you should cut it out.

Finally, 1 want to say this. I have been 
in this House for some time. In my humble 
way I have fought what I have regarded as 
not desirable legislation or trends. When 
the Andhra Bill was on the floor of the 
House, I fought it almost alone in this House 
because I said thata  tragic blunder was 
being committed by the Government, that
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we were giving hostages to disintegration. 
People will now perhaps say that what I had 
said then has proved to be tragically pro
phetic. ‘

What are you doing now ? It is not a 
blunder; this 1s deliberate. You are chan-
ging the whole character of the Constitution; 
you are making this Constitution—to which 
you make us take a oath of allegiance—a 
hand-maiden of lawlessness and a symbol of 
political and legislative lawlessness. You 
are inviting the country through this to take 
to the streets. Because what have been our 
bastions ? Our bastions have been, firstly 
the Fundamental Rights and then, the Sup-
reme Court. By one evil stroke you are- 
effacing the Fundamental Rights; you are 
also effacing the jurisdiction of the Supreme 
Court.

SHRI V1KRAM MAHAJAN (Kangra) : 
This Bill is a challenge to this House to 
arise to the level of events which are being 
created. Never before has such a momentous 
decision been taken as we arc taking today 
to bring about social and economic changes, 
to eradicate poverty and bring about equa-
lity of opportunity, the right to live and the 
right to make the country worth living. My 
learned friend Mr. Anthony was saying that 
the whole character of the Constitution was 
being changed because the concept of funda-
mental right is changing and that we were 
trying to delete the chapter on fundamental 
rights from the Constitution.

Every generation has a right to decide 
for itself what fundamental rights it would 
like to have. No generation can decide 
for all times to come and say that these are 
the fundamental rights which will govern the 
life of the people for all time to come, for 
all the future generation. It would be a 
static conccpt and any generation which says 
so in my submission would be a very immo-
dest generation because it would be claiming 
itself to be a perfect generation which has 
created a perfect Constitution.

As I have submitted earlier, the goal is 
the Directive Principles. 1 would like to 
quote a passage from th e Law Commission's 
Report in which they give the observations

of Pandit Jawahar Lai Nehru on fundamen
tal rights as under :

“The service of India means the ser-
vice of the millions who suffer. Itmeans 
the ending of poverty and ignorance and 
disease and inequality of opportunity. 
The ambition of the greatest man of our 
generation has been to wipe every tear 
from every eye. That may be beyond 
us, but as long as there are tears and 
suffering, so long our work will not be 
over.”

The Commission continues :

“Thus considered, the Directive Princi-
ples can be appropriately described in 
Nehru’s words as being dynamic, in 
character, while Fundamental Rights 
can be described as static. In describing 
Fundamental Rights as static, we do not 
propose to underestimate their signifi-
cance and importance in the Constitu-
tional set-up devised by the Constitution 
and the democratic way of life was 
adopted by us. They, no doubt, consti-
tute a distinctive feature of our Consti-
tution and arc, in feact, justly regarded 
as its cornerstone. But the very nature 
of the Directive Principles postulates 
that their ultimate objective is to satisfy 
the ever-growing legitimate but unsatis-
fied hopes and aspirations of common 
citizens of this country to enjoy life, 
liberty and happiness in ample measures 
and, in that sense, they are inevitably 
dynamic in character.,.”

What I am submitting is that the object 
of this Bill is to meet the aspirations and 
the needs of the people. This Bill by itself 
will not bring about the changes which we 
desire, but it is a great step in achieving the 
objective. Of course, there are many more 
Bills which have to be brought to bring 
about the desired results, but this is a Bill 
which on its own will bring about a great 
and revolutionary change.

It is said that this Bill will change the 
entire concept of the Constitution. My 
learned friend has not read a few other 
provisions of the Constitution. We have a
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similar provision in respect of the rural sector 
which empowers the Government to pass 
legislation without giving the exact compen-
sation or the exact value. All the 2amin- 
dari? were' abolished without giving the 
market value. The land ceilings were brought 
without paying the market value. That 
amendment has been in the Constitution for 
the last decade, but nothing was done to 
expropriate the opponents as Mr. Anthony 
put it. He put forward the argument that 
this BiU will be used to expropriate the 
properties of the opponents, out the expe-
rience of the past decade shows that such 
powers were never used to kill the oppoent.

For the benefit of my hon. friend, i 
would like to read article 31A of the Cons-
titution.

*‘(1) Notwithstanding anything contained 
in article 18, no law providing for

(a) the acquisition by the State of any 
estate or of any rights therein or 
the extinguishment or modification 
of any such rights, or

“shall be deemed to be avoid on the 
ground that it is inconsistent with, or 
takes away or abridges any of the rights 
conferred by article 14, article 19 or 
article 31

So* the State Legislatures and Parliament had 
the power a decade earlier to pass any law 
which would extinguish any state and that 
law could not be challenged in a court on the 
ground that it was contrary to articles 14, 
19 or 31. With the help of this provision, 
zamindaris were abolished and land ceilings 
imposed without paying market compensa-
tion. Never was this power used by the 
Stattis or the Centre against its opponents. 
The people have the confidence, and I hope 
my learned friends will also have the eonfi- 
dence,that the present Bill will not be used 
merely ,to expropriate the properties of 
opponents. Mr. Frank Anthony gave some 
examples and said, “You may take away m y

library but not that of Mr. Gokhale**. M a y  
I say, any State or the Centre can pass a 
law that all the blue-eyed babies bora in 
this country shall be thrown into the Jumna* 
but a Government which passes such a law 
would be thrown out the next day. So, if 
a Government passes such absured laws, it 
would be thrown out the next day.

Some friends have said, the judiciary 
should be given the power to decide whether 
the compensation is adequate or not or 
whether the directive principles have been 
followed or not. 1 would have supported the 
idea that the judiciary should come in, but 
I think the time has come when the judiciary 
should not be brought into the controversies 
of the modern system which aims at bringing 
economic changes for the betterment of the 
people. Otherwise, the judiciary will be open 
to criticism and it will affect its general work-
ing in other spheres also, because every time 
the judiciary comes in, it will be deciding 
one way or the other and the party which 
loses will criticise the judiciary. Therefore, 
it should be between the people and their 
representatives. People should expect from 
their representatives a just and fair legisla-
tion and the representatives should be able 
to bring about a legislation which aims at 
eradication of poverty. IF they fail in their 
duty, people will throw thom out. I hope 
the judiciory will be kept out of this contro-
versy. It should be between the people and 
their representatives without the judiciary 
coming in. I fully support the Bill to the 
extent it keeps the judiciary out of the 
controversy.

Lastly, I would like to quote a passage 
from Abraham Lincoln as to what he said 
about a century back :

“ This country with its institutions 
belongs to the people who inhabit it, 
Whenever they shall grow weary of the 
existing Constitution and Government, 
they can exercise their constitutional 
right of amending it, or their revoIution<* 
ary right to dismember it or over-
throw it.”
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MR. DEPUTY-SPEAKER : As a result 
of a review in constitution with the Business 
Advisory Committee, the Speaker has decided 
that the House should sit upto 6*30.

SHRI PILOO MODY (Godhra) : 
Mr. Deputy Speaker, all these years, I have 
laboured under the impression that there 
were several democrats outside the Swatantra 
Party. I think today I can claim that I and 
the Swatantra Party must be the last bastion 
of democracy in this country. When the 
President of India puts his rubber stamp on 
this constitutional amendment, India will 
have signed its second tryst with destiny, 
having converted a constitutional democracy 
into a totalitarian oligarchy devoid of the 
rule of law.

We are already beginning to see the 
symptoms of it all over. Debate has gone 
on at high levels, debate has gone on at 
lower levels, it has gone on in this Parlia-
ment and at its lowest level it has taken place 
at Jantar Mantar Road.

Our much-abused Constitution not only 
permitted but directed the State to create a 
social order in which justice, social, econo-
mic and political shall inform all institutions 
of national life, leading inevitably to a wel-
fare state. For 25 years this Government has 
had the opportunity to bring it in line with 
the Directive Principles of State Policy, but 
it has failed. Even after this amendment is 
passed it is still not going to happen. What 
we are going to have is greater arbitrary 
exercise of naked power to establish perhaps 
a Police Sta te.

What is it that the Constitution has 
inhibited us from doing except the vindictive 
use of absolute power ? That is the only 
thing that the Constitution has debarred 
these people from doing. If I may be allowed 
to quote the relevant article, 39(b)—-by the 
way, this (b) seems to be the bee in their 
bonnet—

“that the ownership and control of the 
material resources of the community are 
so distributed as beat to subserve the 
common gooav

Have they done it ? Can any Minister sitting 
on that bench truthfully say that the public 
sector, that monster that they have, created 
or a major part of their public sector, by 
shuffling the ownership and control by taking 
it under their own control, has so distributed 
it as to best subserve the common good ? 
this their idea of common good ? Aid yet 
they have done it.

Can they say that the operation of the 
economic system does not result in the 
concentration of wealth and means of pro-
duction to the common detriment ? Was it 
not they who instituted this system of 
lincensing ? The issue of licenses was entirely 
in their hands and so they could have con-
trolled these big business houses. Who 
issues licenses to them ?

AN HON. MEMBER : Morarji.

SHRI PILOO MODY : My hon. friends 
would like to disown him and claim Karl 
Marx. I am not concerned with it. To me 
the Government is Government, red, pink, 
blue, turkish, non-turkish, red-turkish, pink- 
turkish or blue-blooded. I do not care a 
damn.

Talking about the concentration of 
wealth, have they not imposed expropriatory 
incom-tax and surcharge levy of 97 per cent, 
wealth-tax, gift-tax and estate duty ? Has 
anybody stopped them from collecting them 
honestly ? They talk about the concentration 
of the means of production. What about the 
public sector ? That, certainly, is not con-
centration of private wealth. But it has not 
functioned well. What about the company 
law which you cannot apply honestly ? What 
about the licensing and credit control ? They 
have all these instruments.

They may talk about them, they may 
propagate them and they may collect votes 
on account of them. But they have not 
implemented any of those things which they 
could have implemented. What have they 
done ? They have created black markets,
black marketeers, smugglers, bootleggers and 
they have slept with them because these are 
the principal supporters of this Goran* 
ment. And they come here and preach 
socialism ? ;



What is it that this Constitution has 
stopped them from doing ? Has it stopped 
agrarian reform ? Has it stopped you from 
ecbnomic controls ? Under this Constitution, 
#s it stood, one state or the other—let me 
qtmte—“intermediaries were abolished, 
ceilings were fixed, cultivating tenants were 
regulated by law, the tiller of the soil secur-
ed cultivating rights against the absentee 
landlords, scattered bits of land were con-
solidated by a process of statutory exchange.*' 
All this has been permitted. To read 
further;

“the State, instead erf talking loosely of 
taking away the fundamental right to 
property, should concentrate in the mak-
ing of a comprehensive law of land 
tenure regulating the rights equitably of 
the ryots, cultivating tenant and the 
landless labour and place it on a stable 
basis which would have validity for a 
substantive period of time...

Instead of ideological debates and 
dialectics, Jurists, research scholars, and 
economists may investigate the problem 
for evolving reasonable principles of 
compensation relevant to this social and 
economic conditions of our country. 
Fixation of compensation is not an exact 
science...

Even on the industrial and business 
front, the constitution has conferred 
large powers on the State to regulate 
them, to prevent concentration of wealth 
and exploitation and even to nationalise 
an industry or business, on economic 
considerations in public interest...

The fundamental rights are not abso-
lute rights but are subject to laws of 
social control. The right to equality is 
subject “to the doctrine of classification, 
the right to admission to colleges and 
employment is subject to the laws making 
special provisions for backward commu-
nities and scheduled easts, the right to 
Severn freedoms is subject to laws of 

; reasonable restrictions in public interest, 
the right to life and personal liberty is

subject to procedure prescribed by law, 
the right to property is subject to the 
law of deprivation, acquisition and 
taxation."

and the right to speak in Parliament is sub-
ject to the ruling of the Speaker.

"The right to work depends upon the 
employment potential created—

not on slogans or socialism or anything else 
but on the employment potential created —

“the right to health upon medical facili-
ties given, the right to education on the 
educational opportunities provided, the 
right to equal pay on the prosperity 
generated, the right to leisure on the 
technology and automation accepted by 
industry...The distinction between funda-
mental rights and the potential rights 
embodied in the directive principles, 
rests on the fact that the former exist 
but the latter are created by human 
ingenuity."

an ingenuity that these people do not have.

“The judiciary has to decide both on the 
scope of the fundamental rights and the 
permissible limits of the law of social 
control and to decide also on the validity 
of laws to creating statutary rights, on 
the basis of the tests of legitimate encro-
achment... Out of this conflict evolves 
the new social order by the process of 
judicial adjustment and through the 
rule of law/'

Not Shri Gokhale’s law but the rule of law.

SHRI H. R. GOKHALE : Whose inge-
nuity is this ?

SHRI PILOO MODY : -Autocratic 
power finds the judicial check irksome 
and seeks to explain away its incom-
petence or neglect of duty by posing an 
inflexible and irreconcilable conflict
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between fundamental rights and directive 
principles.”

AN. HON. MEMBER : This book may 
be laid on the Table of the House.

SHRI PILOO MODY: It will shock 
you to receive it.

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE AND MINIS-
TER OF DEPARTMENT OF CULTURE 
(SHRI S1DDHARTHA SHANKAR RAY) : 
What book is it ?

SHRI PILOO MODY : I have to inform 
the House, particularly in view of its sensi-
tive nature, that it is the Golak Nath case 
judgment which enshrines all this and sancti-
fies this.

SHRI H. R. GOKHALE : This is Golak 
Nath’s ingenuity ?

SHRI PILOO MODY : It is the Golak 
Nath case judgment which sanctified this 
and which made it possible, even though 
Shri Gokhale may have forgotten how to 
evaluate a judgment.

SHRI SIDDHARTHA SHANKAR 
RAY : Where did you read from ?

SHRI PILOO MODY : It is not a 
Constitution Amendment; it is not’ economic 
reform; it is not nationalTreconstruction; 
it is not garihi hatao, but it is political 
skullduggery that these [people are up to.

Confucius, the Chinese philosopher, said :

“When he was young, he judged men 
by their words. When he grew up, he 
judged them by their deeds.”

As a young nation, there is a tendency 
on the part of the public to judge leaders 
by their professions. In a few years time, 
they will be judged by their deeds...

—not by there constitutional amendments.

This is what Mr, Gunnar Myrdal, a 
socialist economist, wrote about “proclaimed

leftists and progressives” that you see — so 
many of them here. I arn so glad to see the 
new entrants, Mr. Salve, Mr. Mahajan and I 
do not know who else have become new 
entrants overnight. About “proclaimed leftist® 
and progressives” , he said :

“There is a yawning gap between their 
profession and practice, between there 
public and private life — even between 
what they say in one place and another.

The main obstacles to socialism in 
India are not the so-called reactionaries 
and vested interests. It is the inability of 
socialists to live upto what they preach 
to the public.”

This is why socialism will not get ushered 
into India. He further says :

“Ministers preach egalitarianism — 
absolute equality — to the public, and 
legislators advocate ceiling on income 
and wealth. Yet, they enjoy enormous 
perquisites...”

Mr. Gokhale, how big is the bungalow 
you stay in? How big a garden do you enjoy ? 
What right you have to talk about socialism. 
Sir, I think, you will bear me out that, nor-
mally, I do not indulge in any personal attack 
on anybody. But I am going to take this 
magnificent opportunity to say something 
about Mr. Gokhale who resigned from a 
Judge ship of the Bombay High Court because 
he found the salary inadequate. At that time. 
I sympathised with him because the Rs. 3500 
or Rs, 4000, that he was getting, plus per-
quisites, a cheap house, peons and the whole 
lot, was perhaps too little for Mr. Gokhale. I 
do not blame him for resigning because he 
always wanted to come and occupy this chair. 
After all, this job of his carries an annual 
salary of Rs. 12 lakhs as a result of the new 
taxation levied in the last three years. Every 
Central Cabinet Minister, unknown to the 
public outside, is paid salaries and perquisites 
of Rs. 12 lakhs. If you do not believe it, I 
have all the calculations with me here. I will 
be very happy to lay them on the Table of 
the House. I do not need any taxation experts 
on evasion and avoidance to advise me on 
the subject.



283 Coiatn iU tk  W  ' NOVBM8BR 30, 1971 C«ttlir: (25#» v4«*,V»fl a f c

SHRI H. R. GOKHALE : fte is an
experthimaetf.

SHRI PILOO MODY : this is the very 
f e e  Gokhale who says that, in future, the 
battle is going to be between the “haves” 
and the “have-nots**; I seriously wonder 
about his sanity. Is he in his own bath-room 
going to box with himself before the minor ? 
On the one hand, he is very much of a 
‘‘have*’ and, on the other hand, he is very 
much of a “have-not”. It depends on how 
you look at the “haves” and the “have-nots”. 
Mentally, I say, he is a “have-not”.

SHRI H. R. GOKHALE : What are 
you?

SHRI PILOO MODY : The Law Commi-
ssion recommended, the Cabinet accepted, 
and the Minister introduced amendments to 
his own Amendment and, last night, he 
invented an argument, an argument against 
the Law Commission, an argument against 
the Cabinet, an argument against his own 
amendments, and he justified it in the name 
of morality. The fact of the matter is that 
Mr. Bhupesh Gupta in the other House put 
the screw on him, not to bring these amend-
ments.,,

SHRI S. M. BANERJEE : Sir, I rise on 
a point of order.

SHRI PILOO MODY : And Banerjee is 
going to put a screw on the House right now.

SHRI S. M. BANERJEE : My point of 
order is this. Firstly, he should make a 
speech. His entire speech should not be a 
quotation. That is one thing. Second thing is 
that he has mentioned the name of the hon. 
Member of the other House, Shri Bhupesh 
Gupta. His personal or private life is not 
supposed to be known to him. This is very 
unfair. He is losing his property. Let him 
lose. He has acquired a mass of health. We 
do not grudge. What is this concentration of 
health ? (Interruption)

MR.DEPUTY-SPEAKER : I think it is 
not desirable to refer to a Member in another 
House. ■

SHRI N* K, ^  1SALVB : Many things 
are not in good taste, so to say.

SHRI PILOO MODY : Now that you 
have given your ruliiig. I thought you would 
have ruled him out of order. Instead of that 
you have thought it fit to give me advice as 
to whom I should mention in the other 
House.

I would like to quote that to Mr. 
Banerjee and to you on the many an occasion 
that mention has been made about Members 
of the other House. To me Mr. Bhupesh 
Gupta is not Mr. Bhupesh Gupta, the editor 
of a newspaper. To me, he is the leader of 
the Communist Party. If I cannot say Mr. 
Bhupesh Gupta, shall I say * Leader of the 
Communist Party in the Rajya Sabha* or the 
‘Leader of CPI here’ or ‘Mr. S. M. Banerjee' 
who has constantly carried their brief all 
these years. They put the screw on Mr. 
Gokhale and on the Government and on the 
Prime Minister and overnight, morality came 
to the rescue of Mr. Gokhale who withdraws 
these amendments because these people have 
threatened that they will not vote for them. 
I don’t pay any attention to such threats at 
all. They will go down on their knees and I 
would like to tell Mr. Gokhale that even if 
he introduces his amendments, these people 
are going to vote for him. They dare not go 
to their electorate without you. So, don’t get 
blackmailed by people whom you have to 
keep down.

Sir, only in a democracy are there res-
traints and in a democracy, society is so 
organised that no man or woman, no body 
of men or body of women, can exercise full 
or absolute control over the destinies of the 
nation. This is the basic essence of a demo-
cracy and what this Government is trying to 
do is exactly the opposite. It is the doctrine 
of limitation which makes a democracy 
acceptable. This Government wants that there 
should be no limitation on its power what-
soever.

The founding fathers, our dear founding 
fathers, great men, who put in great sacrifice, 
had great vision and honesty of purpose, 
great concern and these are the people with 
the best intentions in their life* sat deliberated



for a year’«nd a half and produced the Cons-
titution. ,, ’ . . .

SHRI FRANK ANTHONY i Why a 
year and a half ? For four years we sat.

SHRI PILOO MODY : Four years, Mr. 
Anthony says. For four years they sat and 
produced a Constitution which is to be dis-
missed in one moment by some elected punk 
kid riding into Parliament on the trail or the 
petticoat of a Prime Minister driven made 
by power.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR): 
Sir, this is highly objectionable. He must 
withdraw it. It is shameful. You have got a 
lady sitting by your side.

MR. DEPUTY-SPEAKER : I think this 
expression is unfortunate. I request you to 
withdraw that expression.

SHRI PILOO MODY : Which expres-
sion ?

MR. DEPUTY-SPEAKER : That word 
‘petticoat’ — will you withdraw it. In the 
context in which you have used, it is unpar-
liamentary .. (In terrup tions) Will you please 
withdraw it ?

SHRI PILOO MODY : I am not anxious 
to use that word. I withdraw it. But I must 
have a substitute. Shall 1 say, riding on the 
trail of her popularity ? What shall I say ? 
Is there any of you brash enough to say that 
that is not true '^^(Interruption).

The Law Minister quoted Nehru, A poor 
example to quote. Because for everything 
Nehru said, he provided a quotation with 
which he could be refuted. I have a book full 
of this and if he is so inclined, in his leisure 
i will give him quotations which refute his 
own quotations of Nehru.

Let me make a plea. As ridiculous as it 
may sound, I want to make a plea. We have 
no tradition in this country of common law. 
We have no established norms of public 
opinion dr behaviour.
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We have no heritage of freedomand 
democracy and therefore to transcend funda-
mental rights, to arm Parliament and politi-
cians riding on this mass hypnosis with these 
powers is irresponsible in the, extreme. I 
see before me the three eminent jurists; 1 
callcd them on the last occasion the three 
blind mice on the treasury benches. It is 
in this way that they are trying to bring 
about the deathknell of Indian democracy. 
It saddens my heart.

In 3500 years of recorded history men 
all over the world for the most part fttwfc 
lived in tyranny and under oppression. It is 
only on a few occasions in a few places, a 
few men enjoyed the liberty and freedom of 
free men.

tyhxm.

AN HON. MEMBER : Why are you 
mourning ?

SHRI PILOO MODY : I know, if demo-
cracy dies, to him it is a joke, because, we 
know, he has never sworn by it. But it is 
indeed true, it is a mourning, because for the 
first time we were lucky enough for 20 years 
to enjoy this whiff of fresh air, this breath 
of freedom and the fact that our people 
could not participate in it can be laid straight 
and firmly at the footsteps of these people 
in power and Mr. Banerjee. The spirit of 
man will survive and it will fight on. This 
world and our country and the people living 
in it will survive the onslaught of Mrs. Indira 
Gandhi and her Government, they will 
survive this era of history bccause the spirit 
of man reigns eternal and even though in the 
next few years you may plunder all you like- 
even Chengis Khan plundered—on some day, 
there will be established in this country.,,

SHRI S'. MOHAN KUMARA- 
MANGALAM : A swatantra Government ?

SHRI PILOO MODY : Truth cannot 
evade even the worst cynic. Some day there 
will be in this country a Swatantra Govern-
ment, a free Government, fre&y elected. 
The reason I have this faith is because I 
know that irrespective of what the 350 
people here can be made to s<ty, the struggle 
for freedom will continue, and continue for 
ever^.-Thankyou. ^
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SHRI SHANKERRAO SAVANT 
(Kolaba) : I rise to support the Twcnfy- 
fifth Amendment to the Constitution moved 
by the Law Minister.

The need for this amendment arose out 
of the Supreme Court's judgment in the Bank 
Nationalisation case. White giving its judg-
ment in R. C. Cooper vs, the Union of India, 
the Supreme Court held that the Act 22 of 
1969 is not ultra-vires. That is the Bank 
Nationalisation Act. Secondly, it said that 
the selection of some banks only for nation* 
alisation does not corns under the category 
of hostile discrimination. Thirdly, it said 
that the provision of compensation in Act 
22 of 1969 is bad because it contravenes 
Art 31 (2) of the Constitution as the item 
‘ compensation' mentioned therein means 
‘just compensation* which means market 
value. It also laid down that the method of 
giving compensation must be reasonable.

In giving this judgment, the Supreme 
Court had gone against its own earlier judg-
ment in -Shantilal Mangaldas'a case where it 
had held that the court could only sec whe-
ther the compenstation given »vas fraudulent 
or illusory and it had no power to see whe-
ther the compensation was just or adequate.

This legislation has had a tortuous course. 
In the Constituent Assembly itself there was 
a dispute as to whether the compensation 
should be equivalent to the market price, and 
to avoid the payment of market price, they 
dropped the word ‘just’ from the draft pro-
posal for paying just compensation. But the 
Supreme Court in Bela Bannerjl's case held 
in 1954 that although the word ‘just’ had 
been dropped, still the connotation of the 
word ‘compensation’ vvas that the market 
price must be paid.

This was the signal for the Fourth Amend-
ment which made the adequacy of compensa-
tion non-justiciable. This amendment was 
interpreted in Shantilal Mangaldas*s case 
referred to earlier.

Thus, all along, during the last 22 years, 
Parliament had been proposing its theories

of private property in one Way and the 
Supreme Court has been disposing of them 
in another way. It is to make the law both 
fool-proof and knave-proof that the present 
amendment has been brought forward.

To pay full compensation is to perpetuate 
the very evil of concentration of wealth 
which we are seeking to abolish. The 
amending Bill has taken care to see that this 
injustice in the distribution of wealth is not 
perpetuated.

I have suggested one amendment myself, 
but it is not of a revolutionary nature. It 
is only meant to fill up a lacuna existing in 
the Bill. 1 shall explain this lacuna while 
moving the amendment.

1 shall now confine myself only to some 
of the amendments moved by the Law 
Minister himself, and I should certainly like 
to give my views on those amendments. In 
my view, they are not necessary because 
they will not only dilute the original Bill but 
they will negative it in part.

The amendment regarding the proposed 
payment of market price to educational 
institutions ofr minorities is a step in the 
wrong direction. We arc told that the 
Twenty-fifth Amendment is necessary to 
usher in an egalitarian society and to hasten 
the era of socialism. Is our socialism par-
tial ? Is it meant only for the majority and 
not for the minorities ? Are we to suppose 
that all Anglo-Indians are opposed to soci-
alism, like Shri Frank Anthony ? I am sure 
that there are men even in the Anglo-Indian 
community who are prepared to share the 
toils and turmoils of the fight for socialism. 
It is only then that they can share the fruits 
of socialism.

There is no firm definition of ‘minonity’. 
The Hindus are in a majority in most of the 
States but they are a minority in Jammu and 
Kashmir. The Sikhs are a majority in the 
Punjab but a minority everywhere else. The 
Christians are a majority in the Nagaland 
but they are a minority everywhere; else. 
Therefore, the word ‘minority' here will 
cause only confusion.
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This discrimination in favour of the 
minorities, apart from its being illegal, is 
politically a bad precedent. It may prove 
to be a thin end of the wedge of political 
pampering that may spoil the minorities 
themselves and may ingrain in them a sense 
of separateness from the main body of the 
Indian population which io spite of differ-
ences in caste, race and religion and lauguagc 
is determined to march hand in hand to-
wards the accepted goal of secular demo-
cracy.

I. would, therefore, like to say that the 
amendments proposed by the Law Minister 
regarding the educational institutions of 
minorities to which full price is proposed to 
be paid, should be withdrawn by the lion. 
Law Minister, and the present Bill should 
be kept as it is. with just one amendment 
which 1 shall move afterwards and which is 
necessary only to fill in the gap or the lacuna 
which remains there otherwise.

SHRI N. SH1VAPPA (Hassan) : While 
rising to support this important amendment 
which is really the first milestone in our 
onward march to solve the untold misery and 
sorrow experienced and suffered by the teem-
ing millions of our country, 1 want to make 
one point clear. That is about the necessity 
for this amendment.

Many of our colleagues ventured with 
the help of quotations and authorities to put 
their case. 1 am only venturing as a lawyer 
not to make any interpretation or as an 
argument this way or that for the sake of 
argument. 1 want to concentrate my argu-
ment solely and purposefully on the very 
true spirit, perspective and objective for which 
it was brought forward and is now the sub-
ject of consideration by this august House.

In all these 24 years of our democratic 
history, whether on the floor of this House 
or outside, most of our political stalwards 
not only from this side but also from the 
other side have only written volumes or 
spoken profusely extending lip-sympathv and 
courtesy to the downtrodden, oppressed and 
suppressed and economically backward, 
unfortunate and innocent people. They have 
never known what is the definition of mean*

..■■■■ m
ing of the words ‘fundamental rights*. These 
gentlemen have only talked and interpreted 
or written volumes for th~‘ sake of 0 per-
cent of the people of this country. Who ate 
they ? It is we the MPs, State legislators, 
educated officers and Judges of the High 
Courts and the Supreme Court. These stal* 
wBrt judges whom we all respect are not in 
turn prepared to recognise and respect fk» 
views of the members of Parliament expressed 
on the floor of this House.

I want to say categorically that these 
people have definitely said only as an eye-
wash or vote-catching ruse or to further their 
vested interests for their own ends and noth-
ing else. The discussion and deliberation Of 
these people and the interpretation of the 
courts were only to safeguard the interests of 
the 9 per cent who constitute the intelligen-
tsia, those who have amassed wealth either 
by good means or bad. They never thought 
in terms of conceding the fundamental rights 
to the remaining 91 per cent of the popula-
tion of this country.

What is now urgently needed to bring 
about these amendments to usher in an era 
of socio-economic development of the country? 
Only we had the courage to set this process 
in motion. We have now two big personali-
ties. One is the personality of our hon. Prime 
Minister, Tndiraji, the leader of the great 
Congress organisation after the rift; the other 
is the personality of the nation of India, the 
9 1 per cent who constitute the downtrodden, 
oppressed, suppressed. Their interests have 
not so far been taken care of by the Supreme 
Court Judges or other people who have been 
delivering judgments or talking on the politi-
cal platforms all those years from Kanyaku- 
mari to Himalayas.

So it is not an amencimcnlor a constitu-
tional provision that wc have to enact only 
for the sake of somebody. Why should we 
think of fundamental rights only in terms of 
9 per cent of the people ? Why were they 
not for the sake of the 91 per cent ? Hence, 
the object and the necessity of this amend-
ment have got their reason behind in the 
democratic history of the last 25 years.

The second, thiiigi tfcc Gol&knatli casse. 
What is this Golaknath case ? It is only a
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question of interpretation. Interpretation of 

' V " tout* &v*® by w h o m  ?
Supreme Conn 

<*r tsy tlicc 3Hti«h Court, much less by the exe-
cutive, ®or by anyother alien friend; it was 

^#* 1̂  by fhis House. It -was given under the 
€omiitutton;it was given by provisions of 

So, as a lawyer, if really 
»&’ the judges of this country have got a 
tittle bearing on the idea or the intention of 
the legislature which is to be carried out by 

; them, for the good of the country, it is that 
Intention that is incorporated in this par-
ticular constitutional letter of the law. Who 
is making the letter of the law ? It is we. So, 
the legislature, the supreme body of this 
country, has got the right to look into the 
condition of the people, whether the ‘haves’ 
or the ‘have-nots’. We are not bothered Piloo 
Mody’s belly being developed or sunk. We 
are only bothered about cases where the 
belly hasalready sunk back, the belly of the 
poor poople. It must also be developed. 
Bread has to be given to them. Where can 
we give the bread ? The interpretation of the 
letter of the amendment is different from the 
spirit of the amendment to be thought of, 
namely, why it should be brought in; why it 
should be implemented; where was the 
necessity andwhether anybody has got the 
courage and the capacity to bring it in.

iff the Supreme Court has an idea, what 
alternative suggestion has it m ade ? It is 
phiy a body, an institution, to interpret the 
Constitution and the law, and nothing be-
yond  should be done, nothing should be 
done such as dictating terms to others. It 
has assumed the authority to give dictation 
and that too, a controversial dictation. It 
is not a uniform dictation even. Even in 
the Golaknath case, they only posed a prob- 
iem. To whom ? Not only to Parliament 
but to the nation. We went before the 
nation. This is not a subject-matter which 
has come today before Parliament. I want to 
reiterate this. I want to inform this House 
tJiat . We had a discussion on the floor* of this 
House; we had taken it up deliberately—the 
Golaknath case- many a time on the floor 
>̂if this ttotiise.

caft recair thc case, this Golaknath 
important' problems to two

agencies : one to the legisJatureaad the other 
to the nation at large. So, the nation prac-
tically took a particular stand and declared 
that we are going to authorise this Parlia-
ment through their elected representatives to 
see that the amendment is brought in, and 
that was declared by our hon. Prime Minister. 
We got the vote; we got the sanction and 
we got the backing of the nation and the 
nation stood behind that. What the nation 
said is that this House should promulgate, 
this House should bring the amendment and 
this House is free to do it. We will do it. 
Nobody can rise any objection. Nobody 
can pass a remark. 1 have heard the agru- 
ments from the Opposition who conflict 
with each other and contradict each other. 
It is very unfortunate. If we compare Shri 
Piloo Mody’s arguments with those of other 
colleagues who gave their version, we can 
say that they are all good stalwarts and 
lawyers and Parliamentarians and judges. 
They have advanced their beautiful arguments 
in their own colour. We have no objection. 
But, at the same time, what is their ultimate 
idea ? One side wants that the entire Cons-
titution should be abolished or the word 
“compensation” should not be there or it 
should not be open to judicial review. The 
other side wants that no letter in the Cons-
titution should be touched. These are the 
two sides or agencies sitting there, and they 
want to go before the country and before 
the nation and want to give a sigh of relief 
from economic oppression and suppression. 
They want to build Rome in a say. That is 
also their ambition; their hope. And then, 
Mr. Piloo Mody’s hope is known to us. 
that is, the big houses and the strategy of 
evasion should continue. If all that is going 
to be advanced, well, he knows that friends 
have learnt it and our colleagues on the 
other side also know it.

On our side, we are democratic socialists. 
We are living in a democracy, and through 
democracy, we are going or travelling on the 
path of democracy and trying to see that the 
socialistic policies and programmes are imple-
mented peacefully and constructively» not in 
a very ambiguous manner or in any extreme 
manner, not by means of bloodshed and 
revolution. ;;
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We k v e  taken the country Into confi-
dence. The country has reposed confidence 
in this Parliament and fn this leader, There-
foreour friends need to take to task the 
ruling party for Introducing this amendment. 
Our cabinet* our Law Minister and Our 
Pjrime Minister have given sufficient thought 
to this matter and after careful examination 
of the Golaknath case three amendments are 
simultaneously made to. the fundamental 
rights. First, it gives power to Parliament 
to amend the Constitution. Secondly, it 
says what sort of property should be taken 
over and what amount should be paid, whe-
ther it is adequate compensation or other-
wise. This is a comprehensive, sensible and 
purposeful draft. It does what the country 
is expecting us to do.

The amendments suggested to article 31 
impose some limitations on the rights under 
articles 14, 19 and 39. What are the limita- 
lions ? They are reasonable restrictions. In 
this context I want to invite your attention 
to the remarks by some Judges. They have 
their own motive behind interpretation in 
Golaknath case or other case. On our side 
1 am glad that Mr. Gokhale has given a very 
good exposition. 1 want to put to you what 
Mr. Hcgdeji who was a Judge himself had 
said. In a reception given to him immedi-
ately after he assumed office as a Judge in 
Udipi which is in my State in his own area 
where he was practising he made this obser-
vation about judges :

“Any ass can become a Judge and when
it becomes a judge it will bray judici-
ously”.

This is what Mr. Hegdeji has said on 
assuming office as a Judge. If that is so 
what right have they got to comment about 
the contributions made by this august House 
consisting of more than 500 elected re-
presentatives of the people. They have 
mixed with the people and they know what 
they want. They have studied the Constitu-
tion and they want the judiciary to act 
according to the letter of the law which is 
passed here. Why has it not been done ? 
W h y  give an interpretation/ Which acts as an 
impediment to the progress of the nation ? 
W h y  control Parliament ? This Parliament

cannot be confrof&d either by ̂ the judiciary 
or by the bureacratic system. Mr. Pilob 
Mody wants that exploitation should be 
continued. We do not want that exploitation 
should continue whether in the form of 
legalised exploitation or authoritarian ex-
ploitation. He wants that money should 
earn money. We do not want that. We 
want that the worker should earn money and 
live. He must be able to work and live. 
So many judicial decisions about property 
have come here. As a lawer I hive seen this 
things. This is an unfortunate state of 
affairs. It has been well thought of by the 
hon. Leader of this House and we are happy 
that this amendment has been placed before 
this august House for its consideration. 
This will go through, this is a must go 
through. This is a must for the country’s 
progress and prosperity and for the achieve* 
ment of the objectives of our policies ah# 
programmes.

SHRI BISWANARAYAN SHASTRI 
(Lakhimpur): I rise to support the Consti-
tution (Twenty-Fifth amendment) Bill Which 
is before the House. The Constitution 
(Twenty-Fourth Amendment) Bill which has 
now become an Act and the Twenty-Fifth 
and Twenty-Sixth Amendment Bills which 
are before the House, in my opinion are three 
different aspects of one complete thing. 
Practically the Constitution Twenty-Fifth 
Amendment Bill is the most important of all 
amendment Bills so far brought to amend 
the Constitution, because all the previous 
amendments are piecemeal amendments and 
this amendment seeks to give wider power to 
Parliament and State Legislatures, and for 
that matter to the elected representatives of 
the people in a word to the people. All these 
three amendments are necessitated by the 
Supreme Court judgement. Many things 
have been said here about those judgments.
I am not a lawyer, and I am not going into 
that aspect. . Whatever I say is from the 
point of yiew of common sense,

The present Bill is going to impose some 
restrictions on property, and there is some 
controversy. Practically it is an issue 
between the Directive Principles and the 
.Fundamental Rights. Whenever thereis a 
conflict between thesc two, we must take the
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M p of (he preamble of our Constitution 
where it has bcen clearly stated :

"Justice, social, economic and political;

Liberty of thought, expression, belief, 
faith and worship;
Equality of status and of opportunity; 
and to promote among them all
Fraternity assuring the dignity of the 
individual and the unity of the nation."

Nowhere is there mention in the Preamble 
of the right to property, not a word. It is 
found in the Fundamental Right chapter 
and not in the Preamble. If we analyse the 
Fundamental Rights and the Directive 
Principles, it will be clear to any lay reader 
that Fundamental Rights arc static and the 
Directive Principles are dynamic and they 
direct the State to go in certain directions 
and to implement certain ideas.. Therefore, 
if the Fundamental Rights stand in the way 
of the implementation of the Directive 
Principles, the Fundamental Rights must be 
amended for the welfare of the majority of 
the people. There is a maxim :

*&ahu ja n a  h itya , hahu fa n a  su kh a ya .'

For the welfare of the majority of the people 
and for the happiness of the majority of the 
peopfc Fundamental Rights, if necessary, 
must be amended. There is a mythological 
story in our Puranas. The Vindhya mountain 
stood in the way of the learners and pilgrims 
who wanted to go to South and to subdue 
it, the help of the Sage Agastya was sought. 
Agastya reduced the mountain to its size. 
So, if the Supreme Court or anybody stands 
in the way of the implementation of the 
directive principles, those things are to be 
reduced to their proper size. In this connec-
tion, I would like to quote Oandhiji. When 
Louis Fisher, the famous journalist inter-
viewed Oandhiji, he asked Gandhiji’s opinion 
about land. Gandhiji’s reply was, “The 
peasants would simply seize the land'*. And, 
Gandhiji was not an extremist. Regarding 

,'^ki^camtiMi, Oandhiji said, that would 
" it.impossible. ■■ ■ ■;

It is also argued in certain quarters that 
the concept of Indian society is going to he 
changed by this amending Bill. They refer to 
the ancient method of Indian society and 
the present method. I am a student of his-
tory and therefore, 1 can say with some 
authority that in ancient India, the king who 
was the rcpositary of the community had the 
right to property, but even he had no right 
to the land. A king could give away as 
gift all their property but not the land, be-
cause lands belongs to all. There is common 
ownership of land :

sr ^fxr: s s ra  *T^*rrsrrT*T?srm

Property is not simply land, building 
money and machinery. The intelligence and 
the discovery of a person is also property. 
If these things arc restricted for years to 
come, the entire nation will be deprived of 
these discoveries and the intelligence of a 
particular person. For instance, if Shakes-
peare's works were cofined to his descen-
dants, the world would have been different 
today. But that was not done. If by this 
monopolistic trend or sta tu s  quo  method of 
forces we are going to restrict something for 
generations to come, the nation, the people 
and the world will be losers. Therefore, for 
the benefit of the common people who are 
in the majority, it is proper that the State 
should be enabled to take possession of what-
ever it needs.

If compensation at market value is paid 
for surplus property to distribute it among 
the people, the very purpose of such an Act 
will be defeated. For instance, there is a 
big company with large resources and capita). 
If it is taken over and market value is paid 
to the company, it means they arc paid even 
what they do not require or they will be 
made richer than what they are at present. 
Therefore, the question of adequate compen-
sation or market value does not arise and it 
has no meaning in the present context, 'Hie 
same can be said about the abolition of privy 
purses. If, in lieu of privy purses, compen-
sation is paid to them, only the name will 
be different and they will get the same 
amount and same facilities; Therefore, the
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very purpose of abolishing those things and 
acquiring surplus property above the ceiling 
will be defeated if adequate compensation 
or market value is paid to the owners. There 
is no justification lor the fear or apprehen-
sion in certain quarters that the small land-
holders or property-holders will be deprived 
of their property. It is quite absurd and 
hypothetical. In spite of the existence of 
some such provisions in the Constitution 
already, so far Parliament and the State 
Legislatures have not made any law which 
deprives the people of their right in an 
arbitrary manner. Therefore, this apprehen-
sion is not well-founded.

The boggey raised about the rights of 
the minorities is also politically motivated. 
I do not want to go into it.

Then about some comments in certain 
judgments that the elected representatives 
of the people cannot be (rusted with. If they 
cannot be trusted with, I do not know who 
under the sun can be trusted with. Because, 
the Constitution in its very preamble says 
“We, the people of India, having solemnly 
resolved to constitute India into a soverign 
democratic Republic and to secure to all its 
citizens justice...hereby adopt, enact and 
give to ourselves this Constitution.” This 
Constitution is prepared, drafted and adopted 
by the elected representatives of the people 
and given to the people. If we cannot trust 
them with the Constitution, could we trust 
it with people who are sitting somewhere 
else, who arc not concerned or worried with 
the problems of the people ?

This Bill empowers both the Central and 
State Government to make laws which will 
translate certain ideas which are embodied 
in the Directive Principles of the Constitu-
tion and thereby give relief to the people 
who have so faT been deprived of their legi-
timate dues. With these words, 1 support 
this Bill,

SHRI T. BALAKRISHNf AH (Tirupathi): 
Sir, I rise to support the Twentyfifth Amend* 
went Bill presented by the hon. Minister of 
Law. The hon. Minister in his opening 
st>eech has pointed out the object and 
necessity of this amending Bill,

mu
Law is changing from generation to 

generation. . Dharma is changing from yuga 
to yuga. So, laws are made according to 
the changing social circumstances and chan-
ging social conditions. Law cannot be rigid; 
it has always to be flexible. So, it is but 
right and proper that we should bring in a 
law which is suitable to the conditions of 
the people,

The judgments of the Supreme Court in 
(lie Golak Nath case, bank nationalisation 
case and the privy purse case and our mani-
festo were put before the people by us during 
the elections. People have given their 
mandate by electing us in a majority. Now, 
should we respect the judgment of the people 
or that of the Supreme Court ? I have got 
the greatest respect for the judges of the 
Supreme Court and the High Courts because 
they arc mature men with good legal back-
ground. But they do not have contact with 
the people. They cannot feel the pulse of 
the people. When a villager comes to me 
and says that he needs a house, I forget for 
a moment that I am a parliamentarian or a 
lawyer and 1 feel that something should be 
done for them and 1 request the Government 
to do something for them. There are millions 
of people without homes, without land and 
without jobs. How are we to solve these 
problems if these are standing as obstacles ?

We know pretty well that we are wedded 
to democratic socialism. According to that 
we must frame our laws and in accordance 
with the principles that have been enunciated 
under articles 38 and 39 of the Constitution. 
But my learned friends on the Opposition 
side are pressing very much about the Funda-
mental Rights. What is fundamental ? Are 
our lives fundamental or our laws ? Are we 
realising that we are living in an unrealistic 
world ? That realisation is not there. Their 
cry is like a cry in the wilderness. They do 
not suggest any ways and means by which 
we can achieve all these objects. They Have 
not suggested how we can help the poor 
man.

My learned friend, Shri Frank Anthony —*
I very much appreciate his oratory but not 
his point —has asked what this Government 
had been doing aII these years; why they
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/■*h# they could not be implemented. To 
overcome those difficulties we are thinking 
of legislation.

There are millions of Scheduled Castes 
people m our country. In spite of 23 years 
pfour democratic rule, we are not able to 
provide them not houses but at least house 
sites oreven hut sites. That is the position 
lit-Which we are placed now. What is it due 
to ? It is not that our Government is 
lacking in efforts but it is because of the 
rigid laws. The rigid laws are not permi-
tting it. Under the Land Acquisition Act 
whenever they propose to acquire something, 
several formalities have to be gone through 
and this word “ adequate compensation" 
stands as a bottleneck. The man who is 
aggrieved, the landlord, immediately goes to 
the High Court, dies a writ and gets a stay. 
On account of the stay this will never see 
the light of the day and the purpose will not 
be served. For years together it will be 
prolonged. Will it be possible for us to 
ptovidft house sites for these poor people 
who really need them ?

*7*4* hra.

[Ms Speaker in tk* Chair)

About compensation I would like to 
submit one thing. They are always claiming 
maricet value. The compensation or the 
lam^uht fixed by Government or Parliament, 
they say, is not adequate. They want more 
compensation and to become richer. It is 
not because of anyone's individual efforts 
that one is entitled to so much of compensa-

> tion but it is because of the efforts of the 
Stats. Those who are economists or have 
studied economics know pretty well that in 
the modem civilisation in and around the 
Rowing cities and towns, the State provides 
all modern amenities to live a modem and

Is it possible for a poor man or a middle 
class man or a lower middle class man to 
own a bouse site at least for the construction 
of a house, leave apart possessing property 
or any land or any such thing* so that he 
can say that he has got a house of his own 
to live in after his retirement or to go and 
stay in after his day*s work ? Can he feel 
like that ? It is not possible because the 
value has increased.

I, therefore, submit that the Government 
is justified and right in substituting the word 
“amount" for the word "compensation”. 
Man is greedy, ambitious and selfish. He 
wants more money and more treasures. The 
land which cost Re. 1/- twenty years back is 
now costing thousands of rupees. The land 
which he got for a mere dark hast free from 
Government, he is now selling for lakhs of 
rupees. Are we to pay lakhs of rupees for 
that ? Wherefrom can we get that money ? 
It has to be paid from the State treasury. 
The Government cannot afford to pay com-
pensation as expected by these people. We 
can only pay an amount.

After all, Government’s intention is not 
to deprive the petty peasant and the small 
shopkeeper of what he has but to help those 
who have something or nothing to fall back 
upon. It is with that intention this Govern-
ment is coming forward with this Constitu-
tion Amendment.

Coming to Fundamental Rights; 1 submit, 
that the courts can only interpret the law 
and apply it. It is very well in the case of 
individual cases, but not in a case where a 
policy matter is taken up by the State. In 
a policy matter taken up by the State, the 
Judges who are sitting there, who have got 
a mature mind, who have got a calm and 
cool thinking, must give sound advice and 
cooperate with the Government. If they 
come to a kind of adverse judgment, that 
will come in the way of progress and createcivilisedlife and hence the value of the land 

v;:iia«3neas«®.:;' For that why should the Govern- not only obstructions but also confusion and
than the required amount to chaos in the State; Therefore, 1 submit,

■ m  m m  who owns the property ? the Judges must only interpret the tew and
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»PpJy it. it is the Parliament that is a 
Supremebody. It can enact any law that 
is suitable for the country and that is sui- 
tablefor the people. If the High Courts or 
tlje Supreme Court—a time will come When 
wecan manage even without them—assert 
that they have got superiority over the Parlia-
ment, they must forget that they have any 
superiority over the Parliament. The Parlia-
ment has to work within the framework df 
the Constitution and the judiciary has to 
work within the framework of the Consti-
tution.

The Twenty-fifth Constitution Amend-
ment Bill is an important Bill and, I can 
say, it is a bold measure in (he history of 
Parliament that we are going to pass and it 
is only under the able leadership of our 
Prime Minister that we can achieve socialism 
and economic progress. “ Now or never** 
goes the saying. Now is the only time 
when we have got a majority to bring for-
ward any progressive measures and, if we do 
not make an attempt or an effort to bring 
forward any progressive legislation, wc can 
never do it in future.

SHRI J. B. PATNAIK ( Cuttack ) : 
Mr. Speaker, Sir, I consider it a great privi-
lege to support this Constitution Amend-
ment Bill. This Parliament, with this mea-
sure, will go down in history as a success-
ful Parliament and, certainly, the Members 
who have participated in this historic action 
would share this honour.

This is a very bold attempt and, I should 
say, it is an attempt in the right direction to 
remove a great contradiction in our Consti-
tution. The contradiction is between the 
rights of the people, the Fundamental Rights, 
and the Directive Principles of the State 
Policy. In the Fundamental Rights Chap-
ter, there are three articles which concern 
the right of property of the citizen and these 
a^iclesiir^ 14, 19 and 31. Article 19 
eortferx the right of property on the citizen 
and articles 14 and >1 give them the protec* 
tion of law and the law-courts. In the 
Directive Principles of the State Policy, arti-
cle 39 confers on the citizen the. right for 
a g n a te  means <*f livelihood. From this

■
that the means of production of the society 
should be so controlled and distributed as to 
subserve the commongood.

And that the operation of the economic 
system does not result in the concentration 
of wealth and means of production to the 
common detriment. The Preamble of the 
Constitution also envisages social and 
economic justice. So the , preamble of the 
Constitution and the right conferred on the 
citizen in the Directive Principles of the 
State Policy are in contradiction with the 
right to property that is given in the Funda-
mental Rights Chapter.

When the right to property was first 
embedded in our Constitution, concentration 
of wealth had already taken place. The 
wealthy the landlords and the capitalists 
took advantage of this right to property and 
within years of our Independence, further 
concentration took place so much so that 
when the Monopoly Commission went into 
the whole matter in 1965, they found that out 
of 2259 companies they examined, 1536 
were controlled by 75 houses whose, total 
assets were Rs. 2605 95 crores. It Consti-
tuted 46'9% of the non-bankuig private 
sector. If the banking business was taken 
into account, it would have been much 
more.

Now the Commission which went into 
this inquiry as to how this concentration 
took place had quoted a famous authority, 
Dr. Lokanathan. Dr. Lokanathan said :

“In spite of the fact that Parliament 
cries every day against the business 
community, nothing material is done.”

It only proves that during these years though 
the successive Parliaments have cried in every 
session against the business community, 
against the capitalists and Monopolists noth-
ing tangible was achieved by way of redress-v 
ing the grievances of the people. That dhow* 
only how. far-flung and tight were the ten-
tacles of the monopolists and the capitalists 
and thus this contmdiction pcrsisted to the 

. .great wo^;. detriment; aJKT':^ 
people. ■
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Year after year, the per capita income 
$hows a very slow growth. In 1960-61 at 
the 1960-61 prices it was Rs. 306. It rose 
to Its. 321 on the basis of the same price. 
ofJ960*61 in 1968*69. So, within eight 
years the per capita income rose only by Rs. 
IS whereas the capitalists multiplied their 
wealth and multiplied their income. When 
we are calculating this average per capita in* 
come, It is a  very wrong assessment because 
in this assessment of average per capita we 
are taking into consideration the wealth and 
income of the big capitalists and the big 
monopolists which is just like assessing the 
flow of water in the river Jamuna. We take 
the whole bed area of river Jamuna and the 
water that Hows in it and when we make 
the average calculation of the water flowing 
in the river, we make the same mistake as 
this average. Now if someone goes to the 
river to find out the flow of water and if he 
does not know swimming, he is going to be 
drowned.

Now this contradiction must go and this 
Parliament which is wedded to the goal of a 
socialistic society must act now and remove 
this contradiction.

Coming to the amendment itself, I should 
say that the spirit of the amendment is the 
same as the spirit of the Fourth Amendment 
to the Constitution in 1955. Art. 39 before 
any amendment provided that no property 
shall be taken possession of or acquired for 
public purpose under any law authorising the 
taking of such property or acquisition unless 
the law provides for compensation for the 
property or either fixes the amount of com-
pensation or specifies the principles and the 
manner in which it is to be determined. On 
account of the extended interpretation given 
by the Supreme Court given to the word 
'acquisition'Clause (2) of Art. 31 was 
amended and substituted in 1955 by the 
Fourth Amendment with some verbal changes, 
but the most material addition to that clause 
was that no such law shall be called in ques-
tion in &iy Court on the ground that the 
compensation provided by that law is not 

■;;'^ad^ijwrte.. ;

Thus, for the first time the question of 
adequacy of the consideration was taken out 
of the jurisdiction of the courts. A new 
clause 2A was also added in 1955 by the 
Fourth Amendment Act. The main effect 
of the said amendment was that compensa-
tion was payable only where there is a trans-
fer of ownership to a State or a Corporation 
owned or controlled by the State and no 
other mode of deprivation of property. This 
amendment was taken in its true spirit in 
many judgments of the Supreme Court. But 
the Bank nationalisation revealed the fraility 
of judges to obvious political and economic 
formulations of their own.

T he insertion o f a  new clause— Clause 
2B — does n o t m aterially  affect the consti-
tu tional position . C lause (5 ) o f A rt 19 
w hich was there from  the very beginning, 
from  the very inception o f the C onstitu tion , 
au thorised  the im position by the S tate o f 
restric tion  on  th e  exercise o f the right o f 
property in the interests o f the general public.

T he right to  property  was not even a b -
so lu te  in the British days. P roperty  could 
be acquired  fo r public purposes. W hen our 
C onstitu tion  w as m ade, th is was duly taken 
in to  consideration  in A rticle 19(5). It was 
clearly stated  th a t p roperty  could be taken  
over in the in terest o f the public.

Insertion  o f A rt. 3 1C is m ore o r  less a 
decla ra tion  o f law already em bedded in  the 
C onstitu tion . I t  is already too  la te  fo r us 
th a t even a fte r  a lapse o f tw o decades w e 
had n o t taken  up legislations in the line o f 
econom ic policy laid dow n in A rt. 39(b) 
and  (c). I f  the S tate  goes on paying m oney 
com pensation  a t the  prevailing m arket ra te , 
it w ould  m ean in  cases o f  persons having 
concentrated  large properties in the ir hands 
th a t they  w ould get m ovable cash equivalent 
instead o f  im m ovable or o ther tang ib le  p ro -
perty . T hus the  concentration  w ould  rem ain  
as before except th a t certain  properties w ill 
bet converted to  m oney i t  th e  co st o f  the 
State.

The position however is diffcrentwhete 
the compensation in the shape of equivalent
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m arket valise goes to  the bands o f such 
persons o r  sources w here there  is no question 
Of concentration  o f w ealth. F o r such cases 
of com plete indem nification we have clear 
provision in A rt. 31 A ( l )  as am ended in  the 
Seventeenth A m endm ent in 1964 . Such 
p ersons who held land w ithin the ceiling 
lim it on  personal cultivation  are en titled  to  
get full com pensation.

T here  a re  som e M em bers who are always 
crying wolf, over touching the righ t to  pro-
perty . I f  we take in to  consideration  the right 
o f  property  actually  enjoyed by the people 
o f  o u r country  we find th a t 90  per cent of 
ou r people do no t have property; and out 
o f the 10 per cen t, 9*9 per cent are only 
sm all property holders. Only O’ I per cent 
a re  the m onopolists and big capitalists and  
som e o f  our friends are weeping about those 
people, tha t their rights are being taken  away 
by this am endm ent.

The test o f p ro p e rty , according to  u great 
political philosopher, Locke, is that it lias to  
be conducive to  the well-being o f m any and 
the w ell-being o f  the society. There is no 
absolute right to  property. By this historic 
am endm ent o f the C onstitu tion , we will 
remove the contrad iction  in our C onstitu tion  
and  the Parliam ent and the State legislatures 
will now  be free to  go ahead with their 
legislations to  accelerate progress tow ards the 
goal o f socialism. In the years o f indepen-
dence in all the contests between the rights o f 
the capitalists and the big land lords and the 
rights o f the people, it  is the people who 
always w ent to  the wall. N ow , after this cons-
titu tional am endm ent, it is the o ther way 
round* and  now  it is the tu rn  o f the 
capitalists to  go to  the wall. The capitalist 
integum ent, as I would like to  pu t it, would 
now burst as under and we w ould go ahead 
tow ards our goal o f socialism.

t8 W

T H E  M IN IS T E R  O F  STEEL A N D  
M IN E S (S H R I S. M O H A N  K U M A R A - 
M A N O A L A M ): M r Speaker, Sir, 1 must con-
fess to  a  certa in  feeling o f disappointm ent as 
I  sa t listening to  th e  speeches, particularly  
m ade by M em bers on the o ther side. 1 
expected th a t over; such an im portant 
m a tte rw e  would have a  certain  level o f arjgu-
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m cnt, a certain  seriousness^ n o t the expression 
o f  hyperbole, o f violent adjectives w hich ate 
no substitu te fo r argum ent, fo r discussion; 
A nd I w ould prefer, if  you will allow  me* to  
deal w ith it in term s of fundam entals.

W hat exactly are we doing ? W hat is o u r 
aim  ? I t Is n o t, as my hon. friend Shri Piloo 
M ody said, arb itrary  exercise o f naked pow er, 
not as Shri F rank  A nthony said, the  establish-
m ent of a to talitarian  S tate, a  paradise fo r 
blaekm arketeers; all these expressions aw; 
cheap bu t they do n o t advance the argum ent, 
And it is the argum ent that is im portant in  
a debate in a  H ouse like th is, and  I shall 
proceed to  argue my case, and I hope my 
hon. friend Shri P iloo M ody would listen.

N ow , 1 s ta rt from the position  th a t no 
where, no u here in the w orld has it been laid 
dow n th a t only if property  is taken  away by 
paym ent o f m arket value com pensation  is it 
a dem ocracy. T hat is my first an d  principal 
point. You i:(ke the Universal D eclaration 
o f H um an Rights a t the U nited N ations. Y ou 
will find there tha t everyone has the right to  
own property  alone as well as in association 
w ith others. T hat is article 17 there. Again, 
no one shall be arbitrarily  deprived o f his 
property, and ‘arb itrary’ has been said to  be 
‘except by the exercise of law’, th a t is, law 
passed by ihe Parliam ent o f the. country.

We may go back to  the M agna C arta  
before which even m any M em bers o f the 
O pposition, 1 th ink , w ould be prepared to  
bow m ore quickly than they bow before our 
own C onstitution. It says :

"N o  free m an shall be seized o r im pri-
soned o r stripped o f his rights o r posses-
sions except by the lawful judgm ent o f  
his equals o r by the law of the land .M

All that we are saying here is th a t no 
person shall be deprived o f his p roperty  fo r 
a public purpose, and the S tate shall no t 
acquire any public property for a  public 
purpose except by a law, th a t is, by a law 
passed by Parliam ent. W hat is there arb itrary  
about it ? W hat is there  undem ocratic a b o u t 
th a t?  It exists in many Parliam ents in the 
world. Let m e quo te  F rance also which by 
the standards of, shall I call it, th e  R ight
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O pposition, a  dem ocratic country. The provi-
sion  there is that :

“ Laws shall establish the regulations 
concerning the nationalisation  o f en ter-
prises and the transfer o f the property o f 
the  enterprises from  the  public to  the 
private  sector.4*

“ Laws shall determ ine the fundam ental 
principles o f  property , rights, civil and 
com m ercial obligations.”

T he  w ord ‘laws’ m eans laws passed by 
Parliam ent. Jf tha t is good enough for France, 
w hich I th ink  is a democracy, if tha t is good 
enough for England, if tha t is good enough 
fo r the  Univarsal D eclaration o f H um an 
R ights, why is it no t good enough for us ? 
A re we lesser men ? A rc we persons who 
canno t be trusted like they can be ? Surely, 
th is is the  first and the m ost fundam ental 
Question which my hon. friend oppsite has 
to  answer.

H e may accuse us o f misusing the power. 
Yes, we shall have that out in another debate 
when we discuss the way in which it is exer-
cised and the m istakes that we make; yes. we 
m ake mistakes; everybody in the world makes 
m istakes; we shall try to correct them. But 
today we arc not on tha t question. We are 
on the question o f the power that is to  be 
given to Parliam ent. Should or should not 
Parliam ent have that power ? And I say "Yes, 
it should’.

N ow, X shall go back m any many m oom  
ago to  what happened when G andhiji 
him self s a id . som ething in this connection at 
the R ound Table -Conference. I am obliged 
to my hon. friend Prof. S L. Saksena because 
he in his speech in the C onstituent Assembly 
had quoted G andhiji’s speech at the R ound 
Table C onference, and led m e to  w hat I am 
going to  quote today. W hen he was asked, 
‘W hat is the form ulation you would like to  
m ake regarding private rights, regarding pro-
perty rights’, he said-:

**Tbe second: form ula that I have got 
with me (hastily drafted  by listening to

o ther persons' speeches) is th a t no existing 
interest legimatcly acquired and n o t being 
in conflict w hith th e  best interest o f  the  
nation in genera) shall be interfered with 
except in aceordancc w ith the law appli-
cable to  such interests” .

Then he explained w hat he m eant. H e said :/
“ T hen you have ‘no t being in conflict 
w ith the best interest o f the nation ’. I 
have in m ind certain m onopolies legiti-
m ately acquired” - -

undoubtedly ‘legitim ately’ m eans under the 
law a t that tim e in force—

“ but which have been brought in to  being 
in conflict with the best interest o f the 
nation” .

Those m onopolies are to  be taken away, 
limited, restricted , confiscated, whatever it 
may be, in accordance with w hat ? W ith the 
law applicable to  such interests ?

You can go to m any parts o f the w orld, 
you can go back in constitu tional history, 
you can go back in law. You will find at 
every stage that ultim ately it is law , applied 
in tbe interest o f whom ? In the interest o f ' 
the nation.

You may charge us w hen, fo r instance, 
we have taken over the coking coal mines 
‘th a t you have taken it over in your indivi-
dual interests, th a t you are  going to  use 
the coking coal only to  swell your bank 
balance'. We will answer th a t charge. It can 
be easily answered. But th a t is n o t the poin t 
at issue. The point a t issue is: do  wc o r do 
we not need this pow er in order to  achieve 
the program m e o f socio-econom ic reform  to 
which we are com m itted ? Y ou can say th a t 
the program m e is not in the  interest o f the 
people, that the program m e is a  program m e 
which is against the interests o f the people. 
You can throw  us out. By all m eans, you 
have got the right to  do that. But tha t is not 
th e  point we are debating today. W h at we 
arc concerned w ith now is w hat is the scope 
o f the pow er tha t should  be given to  Parlia*
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mem. Should or should not Parliament have 
the power to decide what should be the 
Compensation to be given when property is 
taken over in the national interest ?

Sbri F rank  A nthony  ta lked  o f Shri 
G okhale’s library. 1 thought he w ould keep 
to  a  higher level o f debate . W ho is interested 
in a  lawyer’s lib rary , even in Shri A nthony’s 
library ? H e may I w e  it. If  he w ants my 
library , if he feels like having ano ther library, 
we are prepared to  give it to  him. T hat is 
not the point. We arc no t after people’s 
libraries. We arc not after people’s clothes 
o r shops or sm all fields. W e arc interested 
in a m ajor resturcturing o f  the cconom y. 
Soon we are going to  com e before you for 
the take-over o f the coking coal mines. W hat 
should be the com pensation tha t should be 
paid to them  ? S hould  there be com pensation 
for the  coal th a t is also underground , and 
which w i have taken aw ay, as it were, exploi-
ted by the m ine-ow ners ? It can be argued 
that we should pay com pensation. We say 
no. W hether we .should o r  should no t is a 
m atter for us, for Parliam ent, to  decide. This 
is a political question to be decided by politi-
cal beings who are vested with political Power. 
It is not a m atter fo r the judiciary. T his is 
simply w hat we arc trying to stress here, when 
we reassert the position as it stood before the 
C ooper case. Everybody accepted this as the 
in terpre tation  and understanding of the 
F ou rth  A m endm ent to the  C onstitu tion . We 
are reasserting only tha t. Suddenly to  discover 
th a t the whole w orld, as it were, is being 
shattered, tha t dem ocracy is being completely 
m urdered and using all such expressions does 
n o t, I  think, advance one’s knowledge o f 
the issue actually a t stake.

I would like to refer here to the speech 
of Sbri Samar Mukhorjee in which he dealt 
with our policy. 1 do not propose to deal 
with our policy. There will be plenty of 
opportunities for doing so. The question 
which I am sure Shri Mukherjee will address 
himself to is this : does this change in the 
Constitution enable Parliament to take what 
action it wishes in the field of social reform ? 
If we fail to take such action, you will deno-
unce us. That is ypur prerogative. If we have 
to take &uch action, we should have the power 
to enable us to take it. If  one day you come 
to power, you should also have that power.

Bill
T o anybody* any  party , which wishes o h  the 
basis o f  the decision o f  the m ajority o f  the 
people to  achieve certa in  socio-cconom ic 
reform , this C onstitu tion  should be a w eapon 
w hich will enable tha t party to  achieve it. 
T hat is all we arc seeking to  do . W hat I am  
surprised about it is tha t once m ore you are 
harking back to  article 19 (i) (a) to  (e)» fo r-
getting th a t even the Law  Comm ission has 
accepted the position th a t keeping a rtic le  
19 (i) (a) outside, as it were, the purview o f 
article 31C  would only enable reactionaries 
to  use it for their own purposes. W hat the 
Law Com m ission has said is, “ D o  not be 
apprehensive, gentlem en in Parliam ent, in 
G overnm ent, because we *ire sure actually 
they are not going to  do that. They will learn. 
If they do  no t learn , you can always am end 
it again .”  We do no t see why it is necessary 
to  do this; it is m uch better to  m ake it clear 
and say tha t we do n o t w ant to  take th a t 
risk. A nd tha t is why we have taken  th a t 
clause as a  whole.

1 was also interested to  hear Shri Ind ra jit 
G up ta , bu t I  am  surprised th a t he also was 
not ab le  to  appreciate why it is, fo r instance, 
tha t we have brought in the w ord **ade-
quately*'. M y friend Shri A nthony did a  good 
service to  us by explaining w hat the introduc-
tion o f “ adequately”  means. T he in troduc-
tion o f the word “ adequately” — the am end-
m ent that is com ing up tom orrow — is only 
to  m ake it quite clear tha t the courts will no t 
go into the extent to which articles 39B and 
39C  have been im plem ented; w hether the im-
plem entation  is adequate o r not. They will 
entirely be restricted to  cxam inatoin o f any 
connection between articles 39B and 39C  o n  
the one hand and the legislation on  the o th er 
which, as Shri A nthony said , in any  event 
they would have been able to  do  under .the 
scope o f  the doctrine o f fraudulent exercise 
o f pow er o r colourful exercise o f  power. 
W hat we have gone is to  m ake it quite clear, 
and  tha t is as fa r as we can go.

I was also unable to  appreciate w hat 
Shri Indrajit G up ta  was saying when he 
rem arked th a t supposing th e  legislation docs 
n o t “ adequately” ach ieve ' im plem entation o f  
articles 39B  and  39C , then, the  courts now  
will n o t be, able to go in to  it, bu t surely the 
question is th a t we should  bar th e  jurisdiction
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o f  the courts: We should not perm it the 
courts, a$ it were, to  sit in political judgm ent 
on issues which are really political, both, as 
trty friend the Law M inister said, from  the 
potjtft 6 f  view of legislation that wc are going 
to  actually implement and from the point of 
view o f  preventing the courts from being laid 
Open to  Criticism on the ground that they 
have gone into a political field.

I would also like lo m ention thnt so far 
as the am endm ent which wc are bringing in 
relation to  article 31 is concerned, by which 
we are safeguarding the right o 'm in o ritie s , it 
is really to  reassure the minorities that the 
am endm ent of article 3 i docs not in any way 
affect the rights they have already got under 
article 30. That is all. i t  is not meant to  
widen any right, but it is m eant to  make 
m ore than clear the fact that articlc 3 1 (ii) - 
the am endm ent— is not directed in anyway to 
whittle down the rights which the minorities 
already have under the Constitution. We arc 
not trying to  create new rights. W e are  not 
trying to  expand the rignts. We arc only try-
ing to  make it clear tha t what you, the m inori-
ties, have already got under arttcly 30, we 
are not going to  take it away from you. 
Rest assured that this am endm ent is not dir-
ected against you; and wc have to make it 
clear because, as often happens, most of the 
big property-owncrs try to  take shelter behind 
the m inorities o r the sm all property-owners. 
W e have no intention o f going against either 
the smaU property-owners on the one hand 
o r the minorities . on the other. It is to 
establish this quite definitely, categorically, 
th a t th is has K e n  introduced as an am end-
ment. W e have no  intention to change the 
position in relation to minorities and we 
thought it would be only proper th a t we 
should make it clear.

L et me now go on to Shri A nthony's 
points. There were not very many points 
am ong them , but 1 would like to deal with 
one or two of them. The first point I  wou-ld 
like to  m ake clear is in relation to the attack 
o r  the criticism he made on the question of 
adequate compensation. I t is very im portant,
H Jft*- feacohie very; i m portant for us if We are 
to  push forw ard with ; the socio-economic

reforms th a t we are trying to  im plem ent; St 
has become very im portant th a t the ques-
tion o f justiciability o f compensation should 
be taken outside the scope o f the courts’ 
jurisdiction. W e have found this difficulty in 
the Act which brought about agrarian re-
form in W est Bengal. A stay was im m edia-
tely granted and we were pu t into a  very 
great difficulty as a result o f it. W e found it 
very difficult even in the case relating to  cok-
ing coal mines com pensation and take-over 
ease where a  writ was filed in the C alcutta 
High C ourt, and for a week wc were not 
entitled to  raise one tonne o f coal while we 
were compelled to  pay all the workers all 
their wages. This was w hat happened. Ulti-
mately after very prolonged arguements in the 
court wc were able to  get that stay order 
lifted. We found, as our friends in K erala 
know, that a very recent enactm ent in K erala 
about private forests had also been virtually  
stayed and we were not able to go forward 
so tha t il has become im portant for us.

Mr. Salve raised this question that even 
the w ord “ am ount"’ may not be enough to 
enable us to achieve the object that we w ant 
to. I do not think that he is correct. I f  he 
reads the Law Commission’s reports he will 
Hnd that we have got abundant legal autho-
rity to support the position that we have taken 
namely, the introduction o f the word 
“ am ount” instead o f the word “ compensa-
tion" makes it clear that there is no question 
o f m arket value compensation having to be 
paid. The Supreme C ourt in C ooper’s case 
relied essentially on the continued use o f the 
word “xom pensatian”  even in the fourth 
amendm ent to come to  the conclusion that 
m arket value com pensation has to  be paid. 
They said : We interpreted “ com pensation” 
in Bela Banerjee case as m arket value com-
pensation; you have continued to  use that 
word; since you have continued to  use tha t 
word what you have done is to  accept 
the meaning we gave to the w ord “com pensa-
tion” in Bela Banerjee case. There was no 
o ther alternative except to  get away from  the 
w ord “ cojmpensaition.**, T ha t is  why the word 
“ am out” has been introduced. I t  has been 
stated by the Law commission and by a l l th e  
persons whom w e have consulted th a t th e  
use o f  the w ord “ am ount”  clearly indicates
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what ever amount that is considered reason-
able and proper by Parliament, particularly as 
you get the later part of article 31 (2) where 
the question of adequacy cannot be gone into 
by the courts at all.

Mr. Anthony also said that we were 
changing the whole character of the Consti-
tution by introducing article 31 C. Na-
turally this is the article that has come up 
for most serious criticism both from 
Mr. Anthony on the one hand and Mr. Mody 
on the other. So far as 31 C is con-
cerned we want to make our position quite 
clear. If you take article 31 A of the Consti-
tution 1 think it should be clear to any-
body who reads it that we have already 
raised as it were, the Directive Principles 
above the Fundamental Rights because it 
says that none of the laws which are really 
aimed at agrarian reform shall be deemed to 
be void on the ground that they are inconsis-
tent or take away or abridge any of the 
rights conferred by Articles 14, 19 or 31. 
This was introduced in 1955 at a stage when 
the most important task before our country 
was the execution and implementation of vast 
schemes of agrarian reform, abolition of the 
zamindari system* abolition of land-lordism, 
big landlords etc.

Now today, in the seventies, in the 
decade in which we are entering, the principal 
task that is facing is what I would call the 
abolition of the monopolies in industry, the 
control that they possess in industry. I men-
tioned for instance the coaking coal mines.
I do not want to go into it just now.

My friend Mr. Mody is not happy about 
the way the public sector functions. We shall 
take the point whether the public sector 
functions well or not, later on. That is not 
the issue today. The issue today is this.

We go to the people with a certain pro-
gramme seeking economic reform. If we are 
not able to execute that programme except 
by amending the Constitution in the manner 
in which we have proposed, we are entitled 
to come back to the Houe and say : we 
want an amendment of the Constitution in 
order to be able to implement this pro- 
gramme of socio-economic reform.

What does 31C say ? It says ; Notwith 
standing anything contained in article 13, n- 
law which gives effect to the principles o 
article 39 (B) and (c) shall be challenged in 
the ground that it violates articles 14, 19on 
3 . That is virtually the same as 31 A. T or 
is no difference at all. Then comes perhere 
the most important part of that article thaps

“no law containing a declaration that it 
is for giving effect to such policy shall be 
called in question in any court on the 
ground that it does not give effect to such 
policy.”

I would like to tmphasis this because this 
is possibly the most crucial amendment. The 
Law Minister also emphasised that it was in 
a sense a historic amendment because it 
does place, and we have consciously placed, 
these two Directive Principles 39 (b) and 
39 (c) above the Fundamental Rights because 
we consider that the task today On the 
agenda of our people is a serious, determined 
effort to implement these two Directive 
Principles and we do not believe that it will 
be possible to effectively implement these 
Directive Principles—I gave examples just 
now of the various enactments in regard to 
which we have had difficulties with the 
Courts even in the recent past*—Unless we 
have the protection of article 31C for such 
legislation.

Mr. Frank Anthony said that as a result 
of this even for a property worth Rs. 1 crore 
we may only give a compensation of one 
rupee. I do not know whether one should 
always give a compensation of Rs. I crore 
or Rs. 50 lakhs or even Rs. 10 lakhs when 
one takes away a property of that value 
because it depends on the historical condi-
tions in which that property was accu-
mulated.

I was reading recently that the President' 
of Chile, Senor Allende, nationalised the 
copper mines of Chile and he promised the 
U. S. proprietors that he would give them 
fijil! compensation* He calculated the com* 
pensation at 650 million dollars or so. 
Having calculated the compensation, he 
presented a bill to thosecompanies for 670 
million dollars which the companies had to
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i t  is we who1 have to  m ake the la^rs and  we 
m ake them  in  response to  the needs and 
urges o f the people. T ha t is the difference. 
T h a t is why we do  believe th a t ultim ately 
it is the  people w ho m ust decide w hat is the 
course th a t is to  be follow ed. The am end-
m ents tha t have come before the H ouse are 
really only  aim ing a t  doing that.

Lastly, there is a certain  anxiety over the 
question w hether article 31C  will really 
m ean th a t the court will not have the right 
to  do  anything a t  all. 1 dealt w ith it a little 
earlier, but 1 would like to clarify one 
point. W here does the line of dem arcation 
com e ? W hat do we say, the oourts can do 
and  w ant do wc say, the courts cannot do ? 
M r. Palkhivala has rccentJy w ritten an  article 
and  he has sent me a copy o f the pam phlet. 
H is understanding o f article 3 1C is,

“ Even the question w hether the laws
would in reality im plem ent the D irective
Principles will no t not be justic iab le .''

He is perfectly right. Wc do no t w ant the 
judges to  decide w hether the laws would in 
reality im plem ent the directive principles. 
T ha t is for us to  decide. They may o r may 
not, bu t surely we must b i ab le  to decide, 
because my understanding o f articles 3 IB 
and C is bound to  be different from 
M r. Anthony’s understanding, because our 
political approaches are different. N ow, who 
is to  decide w hether my understanding is 
right or his understanding is right ? The 
People, the Parliam ent, no t the judges, 
because w ith the judges, it is a  lottery. Some 
o f them e may be with me and som e with 
him . I t  depends on their political philoso-
phies. But they have not been appointed 
judges because of their political philosophies.
Wc have been appointed as M em bers o f 
Parliam ent because o f ou r political philoso-
phy. T hat is why it is w rong to  give tha t 
power to  the judges. I t  w ould m ean com -
pelling them  to take political decisions, 
though som e o f them unfortunately have 
been eager to  do  so in the past. I hope they 
WOuld no t do so in future. This really is the 
crux o f the  m atter,

It is a very difficult world in which one 
fives* because we are trying to do the most
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bonafide actions no t in relation  to  ourselves 
alone bu t in relation to  Parliam ent, o f 
which all o f  us are mem bers. W e are trying 
to  enable Parliam ent to  decide on  certain  
laws, to  carrry forw ard and  im plem ent 
ccrtain  laws. T hat is w hat we are  trying 
to  do. I w ould like to  end by quoting from 
an A m erican Prefessor o f  Philosophy w ho is 
one o f the leading figures, who has discussed 
the relationship btween law and philosophy 
— M orris C ohen :

“ The principle o f freedom of personality 
certainly cannot justify a legal owicr 
w herein a few can, by virtue of their 
legal m onopoly over necessities, compel 
o thers to work under degrading and 
brutalizing conditions. A G overnm ent 
th a t limits the right o f large land-holders 
limits the right o f property, and yet may 
prom ote real freedom. Property ow ners, 
like other individuals, are members o f a  
com m unity and m ust subordinate their 
am bition to  the larger whole o f  which 
they are a  part. They may find their 
com pensation.”

— and I appeal particularly  to  our princess 
on the o ther side—

“ spiritually identifying their good with 
tha t o f the larger life.”

I t is very im portan t when we conclude our 
debate on this question to  get back ultim ately 
to the basic philosophical concept and their 
relationship w ith w hat objectives were pu t in 
before our country. 1 would appeal to  all 
hon. Members to  appreciate tha t modern 
democracy looks upon the right to  property 
as conditioned by social responsibility, by the 
needs o f society, by the balancing o f interests 
which loom so large in m odern jurisprudence 
and not as a pre-ordained untouchable private 
right.

1 am sure the H ouse will support this 
amendm ent.

M R. SPEA kER  : I thought we will con-
tinue up to  7 O ’C lock. But hon. M embers 
are  anxious that we should adjourn now  at 
6 30 p. m.
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^JSINESS ADVISORY 
COMMITTEE
Sbv k n t h  Rja?o»T

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) : I 
beg to present the Seventh Report of the 
Business Advisory Committee.

MR. SPEAKER : Tomorrow we will 
have no lunch hour and we will finish the

buftfriess by 6*30 p. m. AH the stages of 
voting of this Bill would be completed 
tomorrow by 6*30 p. m. and I do not pro-
pose to attend the debate beyond that.

>8*35 fc™.

The Lak Sabha then adjourned till Eleven 
of the Clock on Wednesday, December 

1, 1971, Agrahayana 10,
1893 (Sttka).
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